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LOK SABHA

Thursday, February 15, 1968/Magha
26, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

STRIKE BY EMPLOYEE; OF NEWSPAPERS
AND NEWs AGENCIES

+

*61. SHRI HIMATSINGKA:
SHRI VASUDEVAN NAIR:
SHRI GEORGE FERNANDES:
SHRI D. C. SHARMA:
SHREI ANANTRAO PATIL:
SHRI YAJNA DATT SHARMA:
SHRI JUGAL MONDAL:
SHRI MOLAHU PRASAD:
SHRI ARJUN SINGH

BHADORIA:

SHRI BAL RAJ MADHOK:
SHRI RAMAVTAR SHASTRI:
SHRI T. P. SHAH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
employees of the newspapers and news
agencies made a mass demonstration
in front of the office of the Indian and
Eastern Newspaper Society on the
18th January, 1868 demanding imple-
mentation of the awards of the Jour-
nalist and Non-Journalist Wage
Boards;

(b) it so, what are the difficulties in
the implementation of the said Wage
Board awards; and

8o0

(c) the steps which are being taken
to expedite implementation of these
awards?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)'
(a) Yes,

(b) Employers complain that the
scales fixed for some categories are too
high and that some managements are
unable to bear the additional financial
burden imposed by the recommenda-
tions of the two Wage Boards.

(c) The State Government/Union
Territories have been requested to take
suitable action under the Working
Journalists (Conditions of Service) &k
Miscellaneous Provisiong Aikt, 1955 to
secure implementation of the recom-
mendations of the Wage Board for
Working Journalists.

The recommendations of the Wage
Board for Non-Journalists have no
statutory force and their implemen-
tation is to be secured through persua-
sion and advice. State Governments
have been requested to do the need-
ful, and they are doing so.

~ SHRI HIMATSINGKA: May I know
whether it is a fact that these employ-
ees went on an all-India strike on
24th January on the eve of the Russian
Premier Mr. Kosygin's arrival, result-
ing in @ total black-out of publicity
machinery and newspapers on that day
and if so, whether the Government's
attention has been drawn to the neces-
sity for immediate implementation of
these awards and by what time Gov-
ernment expect the awards would be
enforced?

SHRI HATHI: It is a fact that the
employees went on strike berause the
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recommendations were not implement-
ed. The resulis are obvious. When a
wage board makes some recommenda-
tions, I think it is the duty of the em-
ployers to see that they are mple-
mented. If there are practical difficul-
ties, I have had talks with the employ-
ees also and they are prepared to dis-
cuss and negotiate.

SHRI HIMATSINGKA: May I know
if some of the newspaper organisations
have agreed to implement the award
and if so, what percentage of the
workfing, journalists and non-journal-
ists are covered by such establishments
which have declared their intention to
carry them out?

SHRI HATHI: Very few have
agreed. I think the percentage wiil
be insigaificant. In Delhi 5 have
implemented and 4 have agreed,

SHRI VASUDEVAN NAIR: When a
wage board make recommendations
after thorough enquiry and serious
deliberations, they take into considera-
tion the capacity of the management
also to pay. If the management re-
fuses to implement the award, is it
possible for the Government only to
Eo on sermonising to the management
that they should implement it or is
there any other method to see to it
that these awards are implemented?

SHRI HATHI: So far as the working
journalists are concerned, it is a statu-
tory wage board and it ig perfectly
within the power of the State Govern-
ments to enforce it statutorily. I have
informed the State Governments that
there is no need for discussion so far
as the wage board for journalists is
concerned and the recommendations
should be implemented according to
the procedure laid down under the
law. In Kerala also, I have spoken
to the minister and he says he has
taken action. About the mon-journal-
ists, it has to be discussed.

SHRI D. C. SHARMA: The wage
board was a tripartite body consisting
of representatives of newspaper em-
ployers, employees and Government,
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_Whethm' they are journalisty or non-
Journalists, I think thé decision of the
wage board should have a siatutory
force. May I know from the hon.
Minister what machinery he has at the
Centre to see to it that the recommen-
dations of the wage boards are imple-
mented vis-a-vis the journalists and
the non-journalists staff and what
penalty he can impose on a newspaper
if the recommendations with regard
to both these categories are not im-
plemented?

SHRI HATHI: It is truc that these
wage boards are constituted of the re-
presentatives of the employers, the em-
ployees, independent members and the
Chairman appointed by the Govern-
ment. But all wage boards are not
statutory and therefore the recommen-
dations of the wage boards are not
capable of being implemented statu-
torily. The question whetier they
should be statutory or not has been
under the consideration of Govern-
ment and the National Labour Com-
mission also is looking into it. The
Standing Committee has also eppoint-
ed a sub-committee because the ques-
tion is that if we make it statutory
then the collective bargaining power
of the union is reduced. These are
the points which are being considered.
But so far as, as I said, the Journalists®
Wage Board is concerned, it is statuto-
ry and there are provisions where the
employers can also be prosecuted and
recovery could be made according to
the revenue dues also,

SHRI ANANTRAO PATIL: May I
know from the hon. Minister whether
it is a fact that small and medium
sized language newspapers are not so
much opposed to the implementation
of the recommendations for journalists
as the big newspapers, the monopolies
and the groups are opposed? I know
some of the members of the Indian
Language Newspaper Organisation
have already started implementation
of the recommendations for Jourma-
lists but for the implementation of
the recommendations for the non-
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journalists the small and medium sized
language newspapers are facing many
difficulties because the increase in the
burden of expenditure is so heavy that
many of the small units will have to
close down their publications. In
these circumstances, I would like to
know from the Government whether
they propose to give some relief to the
small newspapers by way of adverti-
sements and reducing their cost of
newsprint?

SHRI HATHI: I am glad the hon.
Member has raised this point. There
are language newspapers which are
very small newspapers and they thve
some difficulties. I have talked with
the representatives of the workers
also. They are also prepared to dis=-
cuss all such matters with us in res-
pect of these small newspapers where
they feel they would not be able to
mmplement  the recommendations.
But so far as the bigger newspapers
are concerned I think the recommen-

dations should be implemented.

ot gwew ARl @ w0 wAY
wgien agdy f& foeslt ¥ f9
oai X I A & = foiw &
a4 fear § o< faregia amy g
fFpar &, @ W A% faem
TFIA & wor NEST B Fgi aF
PN Y; WATAG AgTATE, AV
T g g ?

SHRI HATHI: In Delhi five estab-
lishments have implemented, four
have agreed to implement and they
will be implementing the recommen-
dations.

ot gaTAT A ATH ZATEA |

SHRI HATHI: Those who have im-
plemented are: Shankers Weekly,
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Thought, Weekly Radiance Review,
Hindustan Samachar, and Dainik
_Suwu. Those who are prepared to
implement and who are discussing the
matter with the workers are: Patriot,
Link, Pratap and Veer Arjun, There
are three papers who say that the
journalists have not yet exercised their
option whether they want the new
scales or the old ones. They are: The
Statesman, The Times of India and
Navbharat Times. The remmining 20
have not implemented and show cause
notices have already been issued
against them.

ot gwae WAl U g 9w
g1 fF 37% famg o7 ey &Y a0
qrag gL FE aF 99T @I g AT
gy =i ?

SHRI HATHI: The Delhi Adminis-
tration has taken action against this,

SHRI KANWAR LAL GUPTA:
What action?

_MR. SPEAKER: Shri Mondal

SHRI HATHI: The action is that
they should receive a complaint . . .

MR. SPEAKER: Order, order.
SHRI KANWAR LAL GUPTA: Sir,

"he is answering it and you have stop-

ped him from doing that.

wogw sew  TAE SEA %
feam |

o, FTTAVA TR T, THI T TI=T
Ry Fiw fon gE A
7z Tz @ AT Ag W, FAL A9 _
qu wem T A1 #9 g ? Ag
v qor & fr feelt Qe

¥ w7 FTAATEY &), IH AT a9 AFR
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MR SPEAKER: 1 have no objection
if he has anything more to say. I
thought, he had answered it.

ot R wat: wwz gw 3R
TH ¥ ArOT N g, ¥few Aoy
A A A g E AT

it g - feet B Ao A
¥ qtgar g AT A i foaAt
eTATw § ag & ¥ F fag dareg
#3 daT wfawe et Qefafagdom
F®g  geEl A oA A
freex fag grTd § 3T @ WY@ ST
g wgifs & wel w1 vEw @
fawd ag wTowa caraE |« wWaE A
"o Agl faar @, SAF A AraEw
IAWLZN

SHRI J, K. MONDAL: I want to
know how many writ peétitions mre
pending in the Delhi High Court as
well as in the Supreme Court ageinst
the award for journalists.

SHRI HATHI: 1 think two: one in
the High Court and one in the Sup-
reme Court,

oY sy WET: werw WA,
wY 4 g A garm fE AYD
@1 ® aiarfre sfawrc @ § @
% % AYQ aE & giarfas
afgere @i fa Wl a7 7% @F
Gas wifas W Far wEw ¢ &l
CTAORA TTHTT AHY B TTH G
2 ol W F FWrATC 9@l § S
dfr oo Mo dle fafcasard s
mfasi T wagd & wHaEl #
srigre fafima g wifgy, saa
wafa fs few adw a5 3z e
&< fomr smom,  fafema fear amar
arfgy ¢ 7 wTHeT %4 &9 A9 %

wedr war & e faq Ao
werrafa adt it & ag A gfesmm
Fuw qiw g aaad sy §
o % a1 "R qh @ AT WK
wnaw, cufag NAEIAE ST A
diatfs whaere 3 wifge, To%
RH A awrEd

st gt ¥ & awrd ggw & w7
o N AT Ay wdew A &Y
fe §12 7 wraem st § AR A 9
A AAZT AETT KT AF AT qEaqw
g Srfaagamgm g rodr
=t san froerr ofed ) g0 2my
N fFaaad w1 22920 Traat-
¥ima A mwar et 9fgy, wwfee
Ffacd, aRIaNIa s Mogafi e,
ag @ aifed @1 & @ wfed
WA T A A9 A q®@ g
wiag & ¥ oF saEwd andr d
wits #Fafeea  arafan 6T ad
T T AW FA § FA Al

ot Mg @ NEH R
arad & et fafrea wafa @ feew
arira a% GF 31 4, §HE A A
FTFRATY !

= g4 qE AL HALY |

ot gNom WE ;AT AT ¥
Bay g qawrs gdfest T A
w1 & g At e AT § A
Wragad feoaan mma e #
T wAT AN A€ aATy AT @ &)
ITFATLAH AT ga1 TFTCHT forprad
g @ & foed fewi oY foel ®
oF ¥fare gar ar faed g fan
74T fEET AT oo oo X A
WA TRIE sTAE  TF E AATA
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{7 1 g1 wrfgy Foad Fota w77
¥ aru oo feg o arfe £F T
Fuwrwan g AaTE fTAgy
ard | & wrAAr wrgar g ATET 6T
TR A ET A ? AR e
@ f5 g9 AW F amT AR
$fe TR agt FA My Ax AER
frofa Y wid o goA W gEE
i agd frgsadi & qawd )
TRANAE 5 Profg & dgazads fawm
WE D WAFTEF cAw WA
TRERNT § W AT g v aAvar ?

ot grat - @t ¥wAre gwm @
feg# &t migwar, s Ia A qF
fr & @ wzyrdr aay ofed,
o T wg e eIl A
a7y wfgd zafag fe &zged aaan
g & Pfpr @ gEr @t
IAE &Y AT 92 wew gdr g1 Al
sa% fau gu, Sfen e A 3,
uF F3E) fags 1 &)1 AT FhwwEe
T WY UF et aqamar Y & dmT
FaET F1 fé o ol sE & aw
IEET GEAT AT |

g g oY g e o gy
fear &, ST wawT agr @ e wror oy
fo @ & ag v & aF & oF fear
¢ ww W I faw o
gafaT wroww wag AT faar & 1 Afew
Nam wTOT T & Fored w7 e
¢ s 3o f2rdy Ot § ol e
fear &1
SHRI P. RAMAMURTT: In view of
‘the fact that the wage board is a statu-
tory one and when the matter has beem
teken to the court and no stay order
hag been taken, it is still binding, and

will the Government immediately, in
view of the fact that the employers

are not implementing it, make a crimi-
nal offence so that the employers may
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be compelled to pay? After all, it is
a simple matter.

SHRI HATHI: It is a simple matter.
Prosecution hwovidedfwmdﬁie
notices . .

SHRI P. RAMAMURTI: They are
only for recovery; it is not a criminal
offence.

SHRI HATHI: It is also provided
in the Act that they can be instituted
and the notices are also there . . .

SHRI P. RAMAMURTI: The Act
provides that they should be fined.
Nobody bothers about the fine. Will
you make it a criminal offéence where-
by the employers are compulsorily
sent to jail?

SHRI HATHI: That is a matter for
the amendment of the Act.

SHRI K. LAKKAPPA: The non- im-

plementation of the award has created
a sort of suspicion in the minds of the
workers. May I know whether it is a
fact that the pwners of the newspapers
haveput_aprmmandtermﬂudthu
Government not to implement the
award and, it so, will the Govern-
ment convene a meeting of all the in-
terested parties to see that the award
is implemented at once?

SHRI HATHI: ] wonder how the
hon. Member has ot the impression
that the Government is terrorised by
the newspaper employers.

SHRI K. LAKKAPPA: The news-
paper owners.

SHRI HATHI: I would request my
friend to meet the representatives of
the workers and find out whether the
Government is terrorised or the Gov-
ernment is trying to help them.

ot gwo qwo W @ wWeTH
W, & A wga A qg S
wgm fe & s ol orfer wmw A
awre fear ot w wg e A eR
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I FX § Az woE ¥ gwar A HF
wMife RIgEd IF I A I W
faard sasmguuafi st asd. ...
() @ W g
AT aNATET §T F, JaH TL 0 W
T ERY § F IEE QU A FAA
WX g QT quwlar $4T A1 gHAA A
TE ¥ g AR F AW Wifew
WK 37 AAgL § ) TwEE o
ﬁﬂ% THAMT AAHE ® ATET Al
g FEUR AT IWEEA A I CF
HAIZL WA FIE & orem F1 39+ fag
o7 FT NRTET 2 Eea § 7 ag fee
aTRTfa® #1% ArET AT AT S R
=) g4l Wt % afEr sEfae
Fraa g 2 w A ofed aeT A A
v qd qare & e st T-sfae
FAmFfragif 9w @ E fF
TET aEA WEA 4G HT g WL I
WY EHEIT FE AT @l ar 17
e w1 ¥ oft  wfer et &
THAGE AT TFF #  AH-TA (T
#for A 9@ s &d 9@ ag
H7 |
SHRI K. M. KOUSHIK: In view of
the fact that the wage board recom-
mendations are not statutorily enforce-
able and there is no way for the Gov-
ernment to enforce them I want to
know from the hon. Minister as to why
they should indulge in constituting

such committees if they are not able
to enforce their recommendations.

SHRI HATHI: It is not that the re-
commendationg are not implemented.
Up-till now, nearly 35 lakhs of wor-
kers have been benefited by such an
agreement. It is of late only that this
sort of difference has arisen in imple-
mentation and non-implementation
and that is why we are considering
whether the present system should
continue or some change should be
made.
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i glo Ao fEaTer : st welt
W A w R oge TW Aquww
g o FwaE ¥ oare ¥ wfaw far
W wmaATarE gad AR H A
IART GAT FW Y WA, AT IO EY
fdm, war oré qar A R 7

ot gUA : F7 TG P ¢ A w Y
o Y fF o6 WA F R
AT 5 q quaraaw 0 @
wEe § AT A ew oy @A AW
g1

SHRI S. M. BANERJEE: The news-
paper owners are the owners of various
industries in the country—jute, textile,
sugar, coal, mine, etc. (Interruptions)
I am not talking of the smaller ones;
1 am talking of the bigger ones. They
are not implementing the recommen-
dations of the various Wage Boards.
We were assured in this House by the
ex-Labour Minister, Mr, Nanda, who
also believed in persuasion and change
of heart, that if they failed and the
hearts did not change, he would bring
some sort of a legislation by which
this becomes a statutory and a com-
pulsory thing. I would like ‘to know
from the hon. Minister whether after
the 17th Meeting or in the 17th Meet-
ing, he is definitely going to give an
ultimatum giving @ particular date,
i.e., if it is not implemented after that
date, they will be prosecuted in a court
of law.

SHRI HATHI: As I said, the work-
ing journalists recommendation is a
statutory one and it has to be imple-
mented; whether they agree or not,
it will be done. I have instructed all
the State Governments that it is a sta-
tutory one and it should be done.
There is no question of giving any
ultimatym at all. It is a law and it
can be done,

So far as the non-journalists are
concerned, it is not statutory. Whe-
ther it should be made statutory or
not is a matter which, as I have said
is already being discussed.
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PurcHASE oF WHEAT IN HARYANA BY
FCIL

+
*62. SHRI JYOTIRMOY BASU:
SHRI K, M. ABRAHAM:;
SHRI SATYA NARAIN SINGH:
SHRI K. RAMANTI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Food Corporationy of India has not
been able to buy fixed target of wheat
in Haryana;

(b) if so, the quantity of wheat
target fixed and the total quantity of
wheat purchased so far;

(c) the reasons for low quantity of
wheat purchased; and

(d) the steps taken by Government

to ensure the purchase of adequate
quantity ‘of wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
The work relating to purchase of food-
graing including wheat had not been
entrusted by the State Government
to the Food Corporation of India. To-
wards the end of December, 1967 when
the market prices of wheat showed a
downward trend, the State Govern-
ment called upon the Corporation to
undertake purchase of wheat. As the
Corporation undertook these purchases
as a price support measure no targets
were fixed, It purchased a small
quantity of about 93 tonnes of wheat.
The reason for the low purchase is
reported to be that most of the wheat
offered for sale in the mandis was
heavily weevilled.

(d) Does not erise.

SHRI JYOTIRMOY BASU: Will the
hon. Minister tell us why is it that the
present Government in Haryana has
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failed to co-operate with the F.C.I

and bring the price within the stipu-

lated price of F.CIL.-and thus help the

procurement work?

SHRI ANNASAHIB SHINDE: When
the former Govenment of Haryana was
in power, they did not allow the Food
Corporation to purchase. ...

SHRI JYOTIRMOY BASU: 1 was
asking about the present Government.

SHRI ANNASAHIB SHINDE: There-
after, when the present Government
saw that the price trend was down-
ward and producers were likely to
suffer, they requested the Food Cor-
poration to step in and the Food Cor-
poration has stepped in accordingly.

SHRI JYOTIRMOY BASU: Even
in whatever little guantity the Food
Corporation has purchased in Haryana,
the quality of the foodgrain is suppos-
ed to be residual and very inferior.
What is the reason for that?

SHRI ANNASAHIB SHINDE. The
local trade had hoarded some quanti-
ties perhaps with the expectation
that the zones might be removed.
Now with the prospects of good crop,
they feel that it is not worthwhile to
hoard up stocks and the damaged’
grains are now being brought to the
market, As far sg the good quality
grains are concerned, I may assure
that it will be purchased, as has been
assured before also, at the procure-
ment price.

SHRI JYOTIRMOY BASU: So, they
are negotiating the price with the big
holders.

it wegmroww feg 0§ o
wgar § 5w Frere & G &
T®  gfaon & sg9 T aww ®
T i & agT Wor mw —
Tz T gw 2! ok aw e
61 & fag o & §9 F w200
I §7?
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SHRI ANNASAHIB SHINDE: As far
as the purchases are concerned, very
small quantities were purchased, as I
have already mentioned. Before that,
the State Government had also pur-
«chased some substantial quantities, and
they had made it availeble to the
Centre; about 48,000 tonnes of wheat
were made available to the Centre for
being despatched to other States and
that was made available to the other
States according to the desire of the
Haryana Government. As regards
rice, 87,000 tonnes which were made
available to the Centre were also des-
patched outside. As far as the illegal
movements are concerned, I have no
knowledge.

SHRI K. RAMANI: From the answer
of the hon. Minister it seems that the
former Haryana Government did not
co-operate with the Food Corporation
of India in purchasing the quantity of
wheat that they wanted to purchase.
Now, when actually the prices have
gone down, the Food Corporation has
failed to purchase. Do not both these
things revea] that the Centra] Govern-
ment are not having a co-ordinated
policy along with the State Govern-
ments in arranging for proper procure-
ment to fulfil the quota? Supposing
this happens tomorrow in Andhra Pra-
desh or in other States, what will be
the position? Will the Central Gov-
ernment take action to have a co-ordi-
nated food policy along with the State
Governments in regard to the price as

well as the quota to be purchased?

SHRI ANNASAHIB SHINDE: [ have
made it very clear that as far as the
Government of India are concerned,
we have assured the producers in this
country that we shall be purchasing
foodgrains as and when the prices fall
below the procurement level.

As far as Haryana is concerned, I
have explaimed the specific difficulty
namely that the Haryana Government
did not at that time desire that the
Food Corporation of India should step
in. This matter was considered at the
previous Chief Ministers' Conference.

FEBRUARY 15, 1968
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and the specific mode of procurement
in a particular year was left to the
discretion of the State Government,
As far as the particular mode of pro-
curement is concerned, the Govern-
ment of India do not think that they
should intervene in the matter; jt
should be left entirely to the discretion
of the State Government. But as and
when the State Government desire, we
are prepared to take our share and
shoulder the responsibility,

SHRI HEM BARUA: The President's
Address to Parliament has pin-pointed
the fact that we are having a harvest
of 95'million tonnes this year; and there
is a proposal also to constitute a price
stabilising buffer stock with the pro-
curements to be made by the Food
Corporation as well as the imports.
But the progress of procurement by
the Food Corporation is so siow and
$0 sluggish that at this rate they would
not be able to procure even 5 million
tennes. In the circurmstances, may 1
know what Government propose to do?

SHEK]I ANNASAHIE SHINDE: I am
glzd that the hon. Member has put this
question that the procurement pro-
gramme of the Food Corporation is
geing slow. ...

SHRI P. VENKATASUBBAIAH:
The main question relates only to pro-
curement in Haryana.

SHRI ANNASAHIB SHINDE: In
{act, last year, the total procurement
by the Food Corporation was hardly
about 18 lakhs tonnes. As compared
with that, during this year, although
only three meonths of the season have
passed, the Food Corporation has
been able to procure more than 115
lakh tonnes. The total procurement
on State account by the State Gov-
ernments and the Food Corporation
amounts to 16...... .

SHRI HEM BARUA: What are the
tagets of procurement?

MR. SPEAKER: 1 am afrxid the
hon. Minister is straying awsy from
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the main question. If he wants to
answer, [ have no objection, but he
would be going away from the main
question,

SHRI ANNASAHIB SHINDE: 1
am only mentioning this figure....

MR. SPEAKER: The main question
relates to Haryana only.

SHR]I HEM BARUA: It is an im-
portant matter,

MR, SPEAKER: 1 entirely agree
with the hon. Member. But the
Members take objection; if somebody
else asks some other quedtion and I
intervene then they start taking
objection. The hon. Ministers can go
on answering questions on every sub-
ject on the earth. Here, the main
question relates only to Haryana The
hon. Ministers should themselves have
taken objection and said that the sup-
plementary question is not relevant
to the main question. But when they
are prepared to answer it, how can I
object to it? I have no objection if
they want to answer, but actually they
should not.

SHRI HEM BARUA: May I submit
that there was a newspaper report to
this effect and, therefore, I wanted a
clarification from Government as to
how far it is true?

MR. SPEAKER: 1 agree,

SHRI RANGA: In view of this dee-
laration made by the Minister that
the Food Corporation would be will-
ing to purchase all the wheat that
would be made agvailable to them at
the procurement price, would it mnot
be possible for Government to advise
the scheduled banks and also the
State Bank t¢" advance credit on food-
graing with pedsanfs which they
would be storing in the traditional
manner until the stocks are taken
over by the Corporation, so that the
peasants need not have to suffer in
the meanwhile?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
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RAM): No, that will go against the
procurempent policy. We do not want
stocks to be stored with the farmers
beyond what is required by them.

SRI P. VENKATASUBBAIAH:
Question No. 84 may also be taken wp
with this question,

MR. SPEAKER: It i»s too late now.

ot warery A gfaen ¥
g SR A g STl 8 ey
T AT R E AT AR
wwd W A firr o o &)
STz STeE & W wE A fre
@Y wag ) aw g e g
Fr awERIAT R g ¢ fs ag qaie
¥ FW T emr oY Ag WA,
WYY ST KT A gL ATy ¥ gH -
¥ ferft rfedgnts qg ot oF fafw
o ¢ w®eeE w faw g%, ofx
TaT FgT & O 91T 1T I ;T
TR FA TG R

ot Ay TN ag FE fF
ghamn & s =% ¢ Wk =@\
w2 @ 8, Igfrae ) gFh awag W
szt @ fr giamom qTe ¥ war @
f& ! @ fegr I g WY agfa
¢ afw gfamm meae o T
wrgdt & i wer wwre aer A

SHRI BALRAJ MADHOK: Is it a

large stocks of coarse graim includ-
ing kabuli chana, gram and other
things and that these should be pro-
by the Food Corporation, but
are not being protured and
refore they are being wasted?

Egi
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SHRI JAGJIVAN RAM: It is a
perpetual demand on the part of the
foodgrain dealers to remove all the
restrictions and the zones,

SHRI HALRAJ MADHOK: I am not
on the 'the question of restrictions.

SHRI JAGJIWAN RAM. I am
coming to that.

So far as the purchase of the grains
available is concerned, the Food Cor-
poration will be prepared Yo purchase
everything provided the prices at
which they are offered are reasonable,

SHRI SHRICHAND GOEL: I would -

like to know whether Government do
not follow the policy of guaranteeing
minimum prices to the farmers,
Haryana and Punjab are two States in
the country where prices have fallen
below the minimum guaranteed to
the farmer. May I know why the
Central Government do not intervene
and procure the stock in Haryana
when it is being directly administered
by them?

SHRI ANNASAHIB SHINDE: Now
the Food Corporation is operating.

MR. SPEAKER: It is all repetition.
Next question.

WAGE STRUCTURE AND CONDITIONS OF
Work v FrLM INDUSTRY

+
*§3, SHRI MOHAMMAD ISMAIL:
SHRI K. ANIRUDHAN:
SHRI K. RAMANI:
SHRI VISWANATHA MENON:

. Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Starred Question
No. 771 on 18th December, 1967 and
state:

(a) whether the Tripartite sub-Com-
mittee set up on the recommendations
of the Standing Labour Committee has
gince finalised the scheme to enact
special legislation to regulate the
wages and -working conditions of
workers in the film industry; and
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(b) if not, the reasons for the delay?

THE MINISTER OF LABOUR AND .
REHABILITATION (SHRI HATHI):
(a) Not yet. This sub-Committee is
to ‘make recommendations only for re-
gulating the working conditions in the
industry, and is not concermed with
the wages,

(b) The sub-Committee has come to
tentative conclusions regarding the
scope and contents of the proposed
legislation. These together with some
fresh suggestions made by a worker's
representative have been circulated
for comments to the members, Replies
are awaited from some members. 15th
February, today, is the last date for
receiving the comiments. The sub-
Committee proposes to meet again
before finalising its conclusions in the
light of the comments received.

Y qEEeg groTge ;A fafred
3 foew =) & faw aw Q. do
1 amEr fFar 4T ag A amwr
Fgl AR E AR H AT =R
iff max R am oA O
WR A 57 & @ ;I AGE WK IAHT
anaiiz Wit nft @ ?

St ENar I qE T WY AT Gy
w6 & s s g W 3, e ar
aw IolATE T W0 A g AT gEe whE
@ A omas wefenr Jaewudr
T A FT T TE WU IT KT F FT

T @Y g

qrwrew gAY g fEew
fee oF adr e g famd 10,12,
1307 14WER s F@ E gl
qr gifdde T &7 TEAIHCAA B
&, ag & qe Iean § 7
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it grey - ATV T A
Q‘E’iﬁ’lu% wIT_T Wﬁ THT FW
w2 Fin T E AW ag wrfasz
we ot IuA wifew & I

SHRI RAMANI: These tripartite
committee recommendations are being
much delayed, and the working con-
ditions of the film industry workers
are very bad if we compare with
other industries. Why is such a long
delay taking place? Will the hon.
Minister be pleased to say whether
it is because the owners' representa-
tives are putting some pressure not
to conclude this thing immediately
and bring in the legislation, or are
they directly putting pressure on the
Labour Ministry of the Government of
India?

SHRI HATHI: There is no question
of any pressure. The first meeting
of the committee was held on
19-12-1966. This sub-committee wvisit-
ed various places, Madras, Hydera-
bad, Bombay, Calcutta etc. Then,
some comments have been received
recently from the workers' represen-
tatives, and they have been circulat-
ed, and as I said today is the last
day, and we shall see that we expe-
dite the proposals as much as possi-
ble.
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ProcureMENT oF Knartr CroP BY FoobD
CORPORATION OF INDIA

+
*64. SHRI N. K. P. SALVE:
SHRI DEIVEEKAN:
SHRI N. ANBUCHEZHIAN:
SHRI T. D. RAMABADRAN:
SHRI INDRAJIT GUPTA:
SHRI MAYAVAN:
SHRI ESWARA REDDY:
SHRI D. C. SHARMA:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI C, MUTHUSAMI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Food Corporation of India has made
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elaborate arrangements to procure
the maximum quantities of foodgrains
during the kharif season;

(b) if so, the total target for the
procurement of different foodgrains
during the season; and

(c) the extent to which foodgrains
have so far been procured by the
Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir,

(b) and (¢). The Food Corporation
of India have tentatively fixed a
target for themselves of 37.7 lakh
tonnes of kharif grains for purchase
in the current kharif season begin-
ning from 1st November, 1967 to 31st
October, 1968 and as against this
target the Corporation has till the
end of January, 1968 already pur-
chased a quantity of about 11.5 lakh
tonnes of these grains.

&t 7o Wo Ted : FTAE AR fH
1966 ¥ W g & w9 & fomw
¥ uF aga T g7 ufw arfew wcd
9 W §EI W, A1 39 q@R
w9 faeft o T gafaw arfim #7 7
4t f ag 9.9 fame sfaq arr & sar
FATE A FaEArg?

oF ¥IT AT § WA e fE
e IR Sy WA
g foered ol S5 fer @
w fromw & arfs wa g frmm oF -
qeare w7 § st fagial o wTT
T G907 F7 q% 7
SHR] ANNASAHIB SHINDE: As
far as the first part of the question
is concerned, it is true that about
Rs. 10 crores which was found to be

surplus to the requirements of the
FCI were returned in August, 1966, .
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but the requirement of the Food
Corporation is much more now, and
we have made advances to the tune
of Rs, 39 crores to them, and also
cash credit facilities to the tune of
Rs.40 crores, and even if the Food
Corporation wants more money, we
are prepared to see that its require-
ments are fully met. As far as the
commercial aspect of the organisation
is concerned, it is entirely attuned to
work in a commercial and efficient
way.

SHRI ANBUCHEZHIAN: 1 want
to know from the hon. Minister whe-
ther any State Government is not
able to fulfil its targets for procure-
ment and if so, what financial assist-
ance has been made to induce them?

SHRI ANNASAHIB SHINDE: The
Food Corporation operates as an
agency of the State Government, and
it is a great help to the State Govern-
ments themselves. 1 do mnot think
any other additional incentive is
necessary to the State Government.

SHRI " D. C. SHARMA: What has
been the overall performance of the
Food Corporation of India not oaly
when there is a bumper crop but
when we are suffering from deficit
also? Is it not a fact that when there
is shortage of production in the coun-
try, the FCI is helpless, ineffective and
disorganised and js unable to do any-
thing?

SHRI ANNASAHIB SHINDE: 1
am sorry for the views express-
ed by the hon Member. The FCI
started  functioning only  three
years ago and even during this
short period of its existence, it
has done commendable work. The
procurement campaign is getting on
very well and it has procured 115
lakh ton® till now and in course of
time I think it will be able to achieve
its target.

SHRI D. C. SHARMA: For God's
sake, let my question be answered. It
was very simple; it was very specific.
What is the performance of the FCI
when there is no bumper crop? He is
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talking about the present. When we

were suffering from food deficit, what.
did it do?

MR. SPEAKER: He has understood.
the question now,

st WA g &7 50 & s
wghew & I A g far aw i fead
wsEt # e frm & gra gSEaRe
1 W W @ §, W 2T §¥O OR
v Wt § forr % v s %1 x| wrd
Frr A R W @ Y ? W™
& % 7y qear wigaw § fv o famr
¥ ot G ya7y ¥ fy war I Arar §
AT TR P T  agr W A W
FRAERFEFMTIWF R A 799
¥ fFdl e 1 e a1 /1T W
F1 &faat 7 w1 a% 7

SHRI ANNASAHIB SHINDE: At
the 'moment, there are only dtwo
States in India where the FCI is not
operating. One of them is Maharashtra
where the State Government had
appointed co-operative agencies as
monopoly procurer of foodgrains. The
other is Jemmu and Kashmir where
the Act does not apply. The FCI is
operating more or less in the rest of
the country.

Attention is being paid to the pro-
vision of storage facilities. There is
even now considerable storage facility
with the Warehousing Corporation and
with the FCJ also. The co-operative
sector also has to provide space for
75,000 tons in Punjab by the end of
May .

SHRIMATI SUSHILA ROHATGI:
It is said that about 8—10 per cent of
the foodgrains js lost while it is
stored or transported. The Govern-
ment is making elaborate garrange-
ments for procurement of grains. Has
it considered making equally good
arrangements for transporting these
grains without wastage and also pro-
tecting these foodgraing while in
storage against pests and rodents?



823 Oral Answers  MAGHA 26, 1880 (SAKA)  Oral Answers 824

SHRI ANNASAHIB SHINDE:
That question iz beyond the scope of

the present ons,

& € 5T fRATCi: # v
g g % B ST & o e
R wifed § W fPgar oW
frar amT § ag w1 @& fFar a7 awar
1 Af | gEd @A oy e WO
awa w7 afea ggw # fead oz
BF FTORYA Id Fear g7
SHRI ANNASAHIB SHINDE:
1 have already said that the procure-
ment target of the FCI is 37.7 lakh
tons. But this will not be procur-
ed and stored at one particular point
of time so that the FCI will not be
having difficulties in regard to the
storage of these grains in the imme-
diate future. Administrative costs
are engaging the attention of the
Government and we are trying to
keep them within reasonable limits...
(Interruptions.) It differs from food-
graing to foodgraing and from States
depending ypon where it is being
transported.

o It qrEag o, o F qr
argan g f o« f5 fergeat & &= s
X TEREE & af@ ¥ S
1 9 g1 @ &, T A WL &
frafed ® g oo & aw wrf
fersraar o<t & fir agr sreide sy
CRGEARGE SRR L
FIOORWT HIA F @ T« agh
oA s T g ?

- & e Wl Wa e ]
3 Ko o e YUl S
e I e o T
£ ypetl penr S -2 lay g2 KK
R & oo S e el
Uy & e i st Sy
Ly 3o er ar Sld & Aeeyafyy
iyl 3y Ky e gyl A
o Uy o oo ey S ARl
: [-2 WP e

SHRI ANNASAHIB SHINDE:
In the State of Jarmmu and Kashmir,
the Civil Supplies Department is
operating and it has procured and
has succeeded in procuring quite a
substantial quantity. If and when the
Government of India think that the
Food Corporation of India should ex-
tend its operation to Jammu and
Kgshmir, I think we shall come to
this House and, with the consent of
the House, we shall amend the Act.

=Y qI7F AIFRA WA TG Aw
QA FT aEAs ¥, T IO
¥ o W w1 o aE g faar
W G & o gfeE FY oo ¥
T ¥ TEEEE QT W S 9EA §
o 7 2z AN §1 wwEr g g
F AW ®1 AT 21 BT FEGREA
F S TGO AFTIA ST IR
afd & 7 fesqm & am @ @
#, T @ g sifww ST o fs g@ a1
AT AN AT dF 4@ A1 |

—a i Kyl LG s
XY ISP QTR
Wiy e 2 ef edewd
o et oyl A & elewd
Skt @ o - L e
kel &yl 2 Uy oyl R
Uy & 2 Uy vl oS dyaiyd
2 S pton Y- e B S
T v
oot PUegdie ojle o dagd
g B Taa by
Wis €& L & S S e
- da oap S5 ey s
wiw aar gy w¥ (W qTHi
) : fam a7 GE FOIRER ¥
qm f§ar mar 41 99 A% q@ W
I HTRIT QAT AL 9T | W RAAT
w7 gu fear § 1T 36 9T AT
fear s
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SHRI NARENDRA SINGH MA-
HIDA: May 1 know whether the
farmers have complained about the
delay in payment by the Food Cor-
poration for the foodgrains that are
being procured from them?

SHRI ANNASAHIB SHINDE: To
my knowledge, there are no com-
plaints, but the Food Corporation has
evolved an elaborate system for mak-
ing quick payments to the farmers.

DR. RANEN SEN: Is it known to
the Govermrment of India that the
Food Corporation of India working in
West Bengal is not able to procure
even a fraction of the target which
was expected of the Food Corporation
of India to procure in West Bengal
due to the pro-hoarder policy of the
illegal Ghosh Ministry, and, if so,
what is the step taken by the Govern-
ment of India to see that the Food
Corporation of India is able to pro-
cure adequate amounts of foodgrains
in West Bengal to feed the people of
West Bengal?

SHRI ANNASAHIB SHINDE:
If the hon. Member's party co-ope-
rates with the Government of West
Bengal, I am quite sure that the Food
Corporation will succeed in reaching
the procurement targets in Bengal.

DR. RANEN SEN: Sir, this is an
aspersion on our party. The point is
that the United Front has openly
offered its services for the procure-
ment of foodgrains, but the illegal
Ghosh Ministry has not made any
effort to procure any foodgrains
through the Food Corporation and
the Government of India is sitting
quiet over the whole matter.

MR. SPEAKER: There is a differ-
ence of opinion about the legality and
illegality. He does not accept that
portion and you do not sccept the
-other portion.

=t w9 Frad Wt off 7 o g
F 7 # 77 v o7 I wErae
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0T Freie § orf ward T 7
@ ¢, 7@ i fa weie & a8 F199
A A R A FE A Ry &
T §, AW wAK T WOT gHIiEHTT
& fogra ov & a1 @ 81 & Hav
wgRT & AT wngar g odar ag
qEA FY q@erdy e Agi  weroe W
53 %o fimza ¥ fgrra & & w0
ot & /I aTEFT W 69 To few
¥ figmma & &t ot &, AV O feew
97 16 ¥o T ®F g AT §, gt T
FTCIRAT GIT AT FATSH AT AT
% a7 wgwl ) fow T qx &= orEn
LA AN EqrImF A A A
ATT T HATT FOGT !

SHRI ANNASAHIB SHINDE:
Ag far as the issue price in different
areas is concerned, I will require
notice, because the issue prices in dif-
ferent States differ from place to
place.

A sy fed: wEoe # W@
30 sfawm &1 & a1 71foq & Iaa1
AT qE= F § ] ¥ AT AR
§ By g w7

SHRI ANNASAHIB SHINDE:
Ag far as the question pertaining to
procurement in Maharashtra by co-
operatives is concerned, I will try to
get the infomation from the Mahara-
shtra Government,

wiwq fowd 0 a8 w19 agh aray
£ f 191 TOT FT HH Y ¢ w9 A7 FTHr
WSqGa T4 qT5 WIAHT €1 WY ar
G ¥ oW ¥

SHRI KARTIK ORAON: It is pre-
sumed that the Food Corporation of
India by now have made a general
survey of food production in the
country and have collected reason-
able stati<tics to enable them to make
forecasts about the food situation in
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the country in the coming year. I
woulg like to know whether there will
be famine this year also in some
states and if so what are those States?

SHR1 JAGJIVAN RAM: How does
it arise out of this? This is about
procurement.

= e W ! ‘Eﬂ’r@n%
agamar § fx = I saw ¥ wfes
TEAT [ FOARAA GOIA I FY
&1 & s =g g s e HT-
YR & 9TE I T §) B &
AT ? FCHE @A & AT
Fa% O W@ MR K sreqr g ?
T qF Toem A & a1 TE 21 @
5 I 9T T qEd @M

SHRI ANNASAHEB SHINDE: I
have already replied to it

" MR. SPEAKER: The more sup-
plementaries I allow, greater is the
repetition and we are losing the chance
of taking up other questions.

o vy fad: 7@ qav § @t
Too & e o A E

=t i fag : Fama s
¢ fF I3 w7 e F T (9 fean
7 oF A1 IH Tewl SF W 9T TFIR
a8 e omer fomy = @
o # v qg wW g af )1 gAER
ok F ag 37 Am far g fs =
®Y AqHT qg TGN FT E6AT | WA
gRat 9% wd 1@ fear 1 sEwr
Taw TEIE GO & AT A W
SR #¢ WX A% g Jaw §
1 fF gaF e ®1 a4 & fag Swar
g w2z ¥ Y qga T anfe @ AF
aa fawr

SHRI JAGJIVAN RAM: It has
been already said that we are pre-
pared to buy any quantity of food-
grains at the procurement price that
3126 (Ai) LSD—2,
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may be offered. As my hon. friend
knows, the season for the cultivators
to bring their stock to the market,
especially wheat, wil] be next month
and April when they will know the
prospects of the new crop. We are
making arrangements for that. I have
repeatedly said that I will not permit
?ﬁc? to go below the procurement
evel.

SHRI LOBO PRABHU: Arising
from the minister's statement that
excepting Kashmir and Maharashtra,
the Food Corporation is operating, I
would like to know the justification
for two agencies—the State agency
and the Food Corporation. I would
also like to know the difference in
cost of procurement between the two
agencies. I would also like to know
why these different costs should pile
up on the prices, which is very unfair
to the consumer on the one side and
which is glso unfair to the producer on
the other side.

SHRI ANNASAHEB SHINDE:
As far as the marging of cost by the
Food Corporation are concerned, ths
Food Corporation is operating within
reasonable costs. The administrative
cost hardly comes to 1 per cent. The
rest are mandi charges, transport
charges, etc., I am prepared to give
all these details to the House.

SHRI LOBO PRABHU: Why two
agencies? Give some explanation to
that. '

SHRI SRADHAKAR SUPAKAR: It
is stated that 73 per cent of the needs
of the rationed areas are met from
imports,

SR AwAET gea o wwr gl
Ft & & fqu  aqr woar g3 ?
e e & &t g€ § afew (@ ol
a% ware Qo &1 W A faar

MR. SPEAKER: You will have to
sit dowm.
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qwAr FERORET: A AR
7 ®F gu saa wA A 2 fear
2, ST qar faar @ wfea 7@ o
qamar )

MR. SPEAKER: Unfortunately I
do not know so much of Hindi. If she
speaks in Telugu, I will be able to
understand.

aqyAay wEELacaT: fg=r #
A 1 & & favia § w@r g

SHRI SRADHAKAR SUPAKAR:
To stop the import of foodgrains from
abroad, we must be able to ‘meet the
aeeds of the rationed areas out of the
mocurement. May I know why the
procurement target is so low? Is it
lrmited by the finance of the Govern-
ment or the Food Corporation or by

the capacity of the staff of the Fbod
Corporation?
SHRI ANNASAHIB SHINDE:

In reply to the question I only men-
tioned the target of Food Corporation
and not the all-India target. The
target for all India is much higher
because the State Governments are
also procuring on their own account.

SHRI INDRAJIT GUPTA: Has the
attention of the Minister been drawn
to the public statements made by the
official spokesman of the Food Cor-
poration of India to the effect that
their procurement operations in West
Bengal are being hampered by the
fact that the price at which they
are authorised to purchase is consi-
derably lower than the price which
big merchants and traders are being
permitted to offer in the open mar-
ket; if so, may I know whether the
Government has taken any steps in
the interest of procurement to advise
or direct the State Government to see
that, instead of relaxing all levies,
price controls and cordons and every-
thing as they have done, they take
stEghs to see that prices in the
ope un.rket are not allowed to run
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away in this fashion so that official
procuremént js being completely sa-
botaged? .

SHRI ANNASAHIB SHINDE: In
the case of West Bengal I myself had
been there recently. The West Bengal

Govermment is trying to see that pro-
curement is made.

AN HON, MEMBER: But there is
no Government.

SHRI ANNASAHIB SHINDE: But
the point is, I must submit, there is
s0 much of instability, as I have men-
tioned and my hon. friends over there
are not co-operating, If all the parties
concerned co-operate, I am quite sure
that the prices will be at a reason-
able level and procurement will also
succeed to a considerable extent.

DR. RANEN SEN: It is a hoarders’
government that is sitting in West
Bengal (Interruption).

st wl T ®rq dTAar: R
FIT A oF T FY TaTRT & FEY
ifed

AR LEEG : FBIAT WGA I
gt faRem

ot 99 = i gw FRaE
®t qww % witew wawy & forr ¥
fewmae wdw ot &, w0 waw &1 feaar
ot e SRR T 7 2Tae fear
a1 o fe few e wfeer w2wy
¥ ag zraie qu get § 7 wgr o< A
gur agr feam = w@r @

SHRI ANNASAHIB SHINDE: I
will require notice,

= gow T 4 GIq : @y Frorw wfedi
F WL HEAT § HATH AT | v
g ad W ¢ 5 4F &1 wEw aome
feamt ®Y A€ farar omai @, $190 famey
¥ g+t dar faar smar g, A aER
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T 2 e @ ¥ FwEerd S OFTR
QA T JHAT FTAT q2AT § 7 W
Tz Wt et § 5 g s @ sEs
%Y ¥ @rg fam ® gAw I9F #
wand @ § 7

SHRI ANNASAHIB SHINDE: I
have already replied to this question
that elaborate rules have been framed
for making quick payments as far as
possible, Payments are made within 48
hours,

A gFN W wgNIT: fAaw w1
qre T8 @1 WT g | & &1 we
Y wuam e A § 9EF =R
& oo ¥ awan g

SHRI ANNASAHAIB SHINDE: I
am prepared to look into that.

ot FAT I R AW FEET
T } fF 99 ¥ 99 wta W o9r aw
fom ¥ 0@ s oqE T 0 #
ST Argar g 5 w9 s fm ¥
O AE AT G 7T I WK TG 9 7
afz g, @t Wl % dgfes @A &
fag &1 1% FeET 9o 9w 27

SHRI ANNASAHAIB SHINDE: I

SHRIMATI LAKSHMIKAN-
THAMMA: g ax & @@t gt
g &few 08 wtwr A fasr &
Sir, I am going to walk out.

MR, SPEAKER: Yes, yes, you can.
Nobody can prevent you from walking
out,

SHRIMATI LAKSHMIKANTHAM_
MA: I stood up at least 25 times,

MR, SPEAKER: Nobody can stop
you. Do not disturb the House.
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SHRIMATI LAKSHMIKAN-
THAMMA: Because of my speaking in
Hindi you are doing this. I do not
care.

Lakshmikanthamma
left the Chamber)

(Shrimati then

SHRI ANNASAHIB SHINDE:

In Punjab:....
SHRI NATH PAI: We welcome it.

SHRI ANNASAHIB SHINDE:
....foodgrain prices are affected
either way. ~

SHRI UMANATH: I hope, Shri

Venkatasubbajiah will take note of
that.

SHRI ANNASAHIB SHINDE:
In fact in Punjab there is a demand
that the Food Corporation should
operate more effectively. They are
trying to see that as much food as
possible is mopped up by the Food
Corporation.

MR. SPEAKER: The
Hour is over.

Question.

SHRI HEM BARUA: For the first
time there was an agitation against
the hon. Speaker by a lady Member.
That is a welcome thing.

MR. SPEAKER: It is my misfor-
tune. 1 have missed calling Shri
Barua though he had been getting up
from the very begining. So many
hon. Members I could not call. Un-
fortunately 1 cannot call all of them
together; I can call them only one

by one.

SHRI P. G. SEN: Sir, we on this
side fee] the difficulty every time.

MR. SPEAKER: No, Shri Verma,
Shri Oraon, Shrimati Sushila Rohtagi
from that side asked a question, I
think, four or five of them asked a
guestion.

SHRI P. G. SEN: We also have been
elected.

.
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MR. SPEAK.ER Shri Supakar asked
@ question. Four or five of them from
that place asked a question, But
every Member thinks that he is neg-
lected. It is very unfortunate, The
hon. Member thinks that he is the
whole bench, that in the whole bench
he alone matters.

WRITTEN ANSWERS TO
. QUESTIONS

INCREASE IN PRICES OF FOOD.
GRAINS

*65. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
price of foodgrains have registered an
Increase following the withdrawal of
food subsidy; and

(b) if so, the steps which have been
taken to bring down the prices?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Issue prices of foodgrains
were revised w.ef. 1st January, 1968.
The All-India index number of food-
grains showed some rise during the
first two weeks of January, This can
be largely attributed to the impact of
the increased issue prices of import-
ed foodgrains on the All-India index
number. However, from the third week
of January, 1968, prices of bajra and
maize again tended to decline and
those of wheat from the last week of
January, 1968. In the case of Jowar,
prices showed a decline throughout
the month of January, 1968,

(b) In view of the declining prices
of foodgrains, the situation is being
watched and action will be taken as
and when necessary,

834
RATIONING IN FOODGRAINS

*66. SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:
SHRI BADABRATA BARUA:
SHRI D. N. DEB:

SHRI RAGHUVIR SINGH
STASTRI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that some
of the State Governments propose to
lift rationing of foodgrains;

(b) if so, whether the States have
consulted the Central Government in
this regard; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Govermments of U.P. and
West Bengal have withdrawn statu-
tory rationing of foodgrains from the
towns of Kanpur and Siliguri respec-
tively. Proposals for derationing have
not been received from any other
State Government so far, except from
the Delhi Administration in respect of
indigenous wheat only.

(b) The Government of West Bengal
did not consult the Centra] Govern-
ment about derationing Siliguri, while
the Government of U.P. gave prior
information to the Central Government
of their proposed step in this respect.

(c) So long as the public distribu-
tion system ig not disturbed and Gov=-
ernment’s responsibility in that res-
pect is fully maintained, it is for the
State Government to decide the type
of distribution whether statutory or
informal rationing in any particular
area.
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LOW_PRICE OF FOODGRAINS IN
PUNJAB AND HARYANA

*6l. SHRI N. K. P. SALVE:
SHRI YAJNA DATT SHARMA:
SHRI Y. S. KUSHWAH:

Will the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) whether it is a fact that the
stocks of foodgrains particularly of
wheat far exceeded the demand in the
markets in the States of Haryana and
Punjab and are selling at extra-ordi-
narily low prices; .

(b) whether the same commodity is
selling at very high prices in the nei-
ghbouring States of Delhi and U.P.;
and

(e) if so, whether Government pro-
pose to readjust the Food Zones in the
light of these circumstances?

THE MINISTER OF STATE
IN THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) Punjab and Haryana being sur-
plus States, the availability of food-
grains generally exceeds the loca] de-
mand. The prices of foodgrains includ-
ing wheat have fallen since October,
1967 in the States of Haryana and
Punjab. The falling trend in pices is
because of a good kharif crop in the
case of kharif cereals and expectation
of a good rabi crop in the case of
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the State Government, Co-operatives
and the F.C.I. make purchases of food-
grains at the procurement prices to
ensure that the prices do not fall be-
low the level of the procurement pri-
ces,

(b) The prices of wheat in Delhi
and U.P. are somewhat higher than
in Haryana and Punjab. There is al-
ways some difference 4in prices bet-
ween the surplus and deficit States,

(c) The matter of zonal restrictions
will be considered as usual in the next
meeting of the Chief Ministers called
to consider Rabi Policy,
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STRIKE THREAT BY F.C.l EM-
PLOYEES
*74, SHRI UMANATH:
SHRI A. K. GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI MOHAMMAD ISMAIL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the

Written Answers 840
employees of the Food Corporation of
India have decided to observe pay
strike and also to go on a token
strike;

(b) if so, what are their demands;
and

(c) the steps taken by the Govern-
ment to settle the dispute?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) On 31st
January, 1968, the transferees of the
erstwhile Northern Region of the De-
partment of Food working at the head
office of the Corporation at Delhi as
also in Punjab, Jaipur, U.P. regions of
Food Corporation of India held peace-
ful demonstrations at 5 P.M. and also
deferred by one day the acceptance of
their salaries for the month of Janu-
ary, 1968.

(b) A statement showing their de-
mands is laid on the Table of the
Sabha.

Statement

(i) Stoppage of further direct
recruitment and creation of
equivalent number of posts,
in various cadres in compari-
son wifh the number of staff
already recruited directly and

filling up the same by due
promotions to Food Trans-
ferees,

(ii) Sending back of all the depu-
tationists working in the Food
Corporation to their parent
Departments and total stop-
page of bringing in any more
deputatianists.

(iii) Promotion of all qualified
Class IV staff (within Mat-
rics and upwards) to Clase
11T cadre and stoppage ¢
direct recruitment of Assistar
Grade III till all qualifie.
Class IV staff is promoted.

(iv) Sanction of Ez—gmiu grant to.
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all employees working in the
erstwhile Northern Region for
purchasing winter glothin.g.

(c) The Food Corporation of India
being an autonomous organization has
‘to consider these demands keeping in
view their rules and the efficiency of
the organization.

CLOSURE OF FACTORIES IN WEST
BENGAL

*75. SHRI INDRAJIT GUPTA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether he had recently dis-
cussed with the State Labour Minister
of West Bengal the continuing prob-
lem of factories being closed down by
the employers on the plea of reces-
sionary difficulties;

(b) whether it is a fact that he as-
sured the State Labour Minister of all
possible central assistance to enable
the reopening of the said factories; and

(e) if so, the action taken in the
matter?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI):
(a) to (c). The Labour Minister of
West Bengal has ‘made some sugges-
tions designed to assist in the reopen-
ing of closed industrial units in West
Bengal. As these suggestions concern
other Ministries of the Government,
the Labour Ministry has taken them
up with the Ministries concerned and
they are now under the Govern-
ment's consideration.

REQUIREMENT OF IMPORTED
FOODGRAINS FOR 1688

*76. SHRI VASUDEVAN NAIR:
Shri M. S. MURTI:
SHRI GADILINGANA GOWD:
SHRI MOHSIN:
SHRI Y. S. KUSHWAH:
SHRU PRAKASH VIR SHAS-
“ TRI:

FEBRUARY 15, 1968
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SHRI MRITYUNJAY PRA-
SAD:

SHRI K. M. MADHUKAR:

SHRI ARJUN SINGH BHADO-

RIA:
SHRI MAYAVAN:
SHRI A, SREEDHARAN;
SHRI K. LAKKAPPA:
SHRI TULSHIDAS JADHAYV:
SHRI VALMIKI CHOUDHARY:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the estimated total production
during the current year;

(b) the requirements of imported
foodgrains for 1968-69 and the value
thereof;

(¢) whether any agreements have
been concluded with foreign countries
for the import of foodgrains for 1968-
69 to make up the deficit; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Accord-
ing to the present indications the over-
all production of foodgrains during
the current agricultural year is ex-
pected to be around 95 million tonnes.

(b) The present assessment’ of the
requirements of imported foodgrains
during 1968-69 is about 6.5 million
tonnes. It is not possible to indicate
the value of the same as the prices
and the freight which may have to be
paid are not yet known.

(c) and (d). An Agreement was
concluded on 30th December, 1867 with
U.S.A. under PL. 480 for the impart
of 30 lakh tonnes of wheat and 5 lakh
tonnes of milo for shipment upto
June, 1988, Out of this, about 18 lakh
tonnes of wheat and about 3 lakh
tonnes of milo are expected to be re-
ceived after the end of March, 1968,
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INCLUSION OF HIMACHAL PRA-
DESH IN PUNJAB FOOD ZONE
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*77. SHRI PREM CHAND VERMA:
SHRI HEM RAJ:

Will the Minister of FOOD AND
AGRICULTURE be pleased t6Ttate:

(a) whether it is a fact that Hima-
chal Pradesh is likely to be included
in the Pimjab Food Zone;

(b) the other areas which are likely
tn be included in the said Food Zone
in addition to Himachal Pradesh;

(c) when the new zone is likely to

. come into being; and

(d) the reasons which have led to

the change of policy in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (d).

Himachal has been suggesting that
Himachal Pradesh should be included
in the Punjab Food Zone. This to-
gether with the continuance or other-
wise of Food Zones in general will as
usual be considered at the next meet-
ing of the Chief Ministers’ to consider
the Rabi grains policy.

LOsS OF MAN-HOURS DUE TO
STRIKES, LOCK-OUTS,
AND GHERAOs

*678. SHRI SITARAM KESRI:
SHRIMATI SUSHILA
ROHATGI:
SHRI PILOO MODY:
SHRI JUGAL MONDAL:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the loss
of man-hours and consequent loss in
production in industries due to strikes,
lock-outs and Geraos during 1967 was
much higher than in the , previous
years; -

(b) if so, the total loss involved in
man-hours and production;

(c) whether it is also a fact that the
method of Gheraos resorted to by
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workers was mainly responsible for

the increase in the loss of man-hours;
and "

(d) whether Government have
worked out any scheme to prevent the
incidence of gheraos and to ensure
smooth working of industries?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI)
(a) and (b). Going by the number of
man-days lost it can be said that loss
in preduction in 1967 was less than
in 1966 but higher than in the years
preceding 1966. The total numbers of
man-days lost in the years 1964, 1965
and 1966 were 7.72 million, 6.47 mi]lion
and 13.85 million respectively. The

El;ovisjonal figure for 1987 is 9.92 mil-
n.

(c) While separate figures of man-
days lost on account of Gheraos are
not available, Gheraos no doubt con-
tributed to an increase in the number
of man-days lost during 1967.

(d) The subject was discus

the Standing Labour Committ::dat ?t::
m_eeting held in May 1967. The Com-
mittee passed a resolution condemning
‘Gherao’ as threatening the verp basis
of orderly labour management rela-
tions as built up in the country through
tripartite discussion and concultation.
The Government have also impressed -
on employers the need for discharging
all their obligations to workers under-
the various laws as well as under the
bipartite and tripartite agreements,
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EXPORT OF PULSES OUT OF M.P.

80. SHRI MANIBHAI J. PATEL:
SHRI LILADHAR KOTOKI:
SHRI SHRI GOPAL SABOO:;
SHR1 BENI SHANKER
SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have issued certain directions
to the Railway authorities to
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export of pulses out of Madhya Pra-
desh without seeking the permission
of the State Government;

(b) whether such directions also
exist in the case of other States;

(¢) whether the Madhya Pradesh
Government have protested against
these orders; and

(d) if so, the reaction of Govern.
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) (a) and (b), The
accepted policy of free movement of
pulses and the legal position about
ban on its movement in the country
was pointed out to the Railway autho-
rities.

(c) and (d). Some time ago, the
Government of Madhya Pradesh pro-
posed to ban export of pulses out of
the State which could not be agreed
to. However, the proposal of the
State Government to ban movement
of teora besan was agreed to.
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FOOD .PRODUCTION

*83. SHRI HEM BARUA:
SHRI SHRI GOPAL SABOO:
SHRI K. N, PANDEY:
SHRI A, SREEDHARAN:
SHRI BENI SHANKER

SHARMA:

SHRI M. S. MURTI:
SHRI MOHSIN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have
made any estimate of the production
of foodgrains in the country during

the current harvest season;

(b) if so, the estimated production,
State-wise; and

(c) the shortfall which has to be
made good by imports from abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Firm
estimates of foodgrains production for
the current year are not yet available.
However, according to tentative indi-
cations, it is expected that foodgrains
production this year would be about
85 million tonnes.

(b) State-wise details of estimate
for the current year are not yet avail-
able,

(c) It is difficult to ffame a precise
quantitative estimate of foodgrains
requirements or shortfall in any given
year, as the requirements depend on a
number of factors. However, the
Government are contemplating an im-
port of about 7.5 million tonnes of
foodgrains in 1968 for building buffer
stock and meeting any possible shor-
tages,

PROCUREMENT OF RICE

*84. DR. RANEN SEN:
SHRI RABI RAY:

Will the Minister of FOOD AND
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AGRICULTURE be pleased to state:

(a) whether it is a fact that due to
enrtain difficulties, procurement of
rice is not showing good prespect in
certain States in India; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
(‘ULTURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Procurement is not according to ex-
pectations due to various difficulties.

MID-TERM ELECTIONS IN
HARYANA

*35. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of LAW be
pleased to state:

(a) whether the time-table for the
mid-term elections in Haryana has
been finalised; and

(b) if so, the details thereof?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) (a) No, Sir.

(b) Does not arise.

WHEAT PRICE IN HARYANA

*86. SHRI YASHPAL SINGH:
SHRI RAM AVTAR SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that wheat
s being sold in Haryana and other
adjoining States at Rs, 70-80 per
quintal; and

(b) whether it is also a fact that in
Delhi, wheat is sold in black market
at Rs. 125.- per quintal; and

(¢) if so, whether Government pro-
pose to permit the sale of indigemous
wheat in the open market in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI



849 Written Answers
ANNASAHIB SHINDE): (a) The
market prices of indigenous varieties
of wheat in the States of Haryana and
Punjab only are at present ruling at
about Rs. 70-81 per quintal,

(b) The distribution of wheat in
Delhi rationed area is statutorily con-
trolled. The Government is not aware
of any black market prices of wheat
in Delhi. There is no statutory price
of wheat in non-rationed area.

(¢) ‘I'nete i3 no such proposal at
present.

INCENTIVES TO AGRICULTURAL
RESEARCH SCHOLARS

*87. SHRI LILADHAR KOTOKI:
SHRI SHR1 GOPAL SABOO:
SHRI BENI SHANKER

SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether modern agricultural
research scholars have been given any
incentives to divert their research to
improve the local traditions and
methods prevalent in Indian farming;

(b) if so, the details thereof; and

(¢) the other steps which Govern-
ment have taken to improve the Indian
farming?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) With the intensification and
strengthening of agricultural research
and education uhder the Five-Year
Plans, the base of agricultural research
has been considerably broadened,
thereby providing appreciable ave-
nues for gainful employment and pro-
motion to agricultural research scien-
tists, In addition, the following in-
centives are now available to agricul-
tural scientists:—

(1) Better facilities for higher
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education and training, both M
India and abroad including
Scholar-ships and fellowships.

(2) Improved pay-scales. (The
ascheme has so far been cleared”
only in part).

(3) Grant of merit promotions
and advance increments in de-
serving cases.

(4) Better equipment, buildings-
and other working  condi-
tions and facilities for research
in Research Institutes and Labo-
ratories.

(5) Provision of facilities for con-
tact and discussion with fellow
scientists, both in India and ab-
road

(6) Re-organisation of scientifie
institutions giving due place to
scientists in administration of
scientific research.

(7) Provision for counting of past
service rendered in a quasi-
Government organisation on
permanent absorption in Cen-
tral Government University
and vice-versa.

(c) Since Independence, efforts have
been made by the Government to ac-
cord the pride of place to agriculture,
which had been neglected previously
and various steps have been taken,
particularly under the Five-Year
Plans aimed at improving Indian
farming.

The more important steps are:—

(i) Creation of irrigation poten-
tial (major, medium and
minor) and its more effective
utilisation through flood con=-

. trol, drainage and soil con-
servation measures.
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(ii) Itensification and strengthen-
ing of research and educa-
tional facilities (including
setting up of agricultural uni-
versities) leading to evolu-
tion of high yielding wvarie-
ties resistant to pests and
diseases.

(iii) Provision of Agricultural Ex-
tension. Services and other
programmes of Community
Development.

Aiv) Multiplication and supply of
high yielding varieties of
seeds and other agricultural
inputs (fertilisers, manures,
improved implement and
machineries) to agricultur-
ists.

(v) Provision of better plant pro-
tection facilities,

(vi) Provision of increased facili-
ties for agricultural credit
and better marketing and
storage facilities.

‘(vil) Remunerative prices for ag-
ricultural produce,

R Y Wt @ g g

*g8. = LW wegAv :
=t T S AR
=t wgr e Tog W
w7 vy aar pfa 727 g8 T
oo w4 fF
() sanag 1w e sy o
¥owm oA Ay F AT ¥ Iy v e
o gf & Faifs T S AT AW
eq FEATA G|
(=) war sg oy wa @ fs gar AT
FERi g TSI oF & A A
LAY AW F q@ F e wawa
AR AT

MAGHA 26, 1889 (SAKA)

Written Answers 852

__(f") Rk g, A Ao sy
T w1 AT 777 Faer 39 P et
T FTHATE FT G 8 7

wu, sfe s13anew faers aar
FEETC WA F 9T wW () ;e
wTgw fR) © () w417 967 F
TARERE W' ¥ qoi # fax goaaw
TR ¥ SRGT @7 1A FY ey w9
T T ST STAWE, 1967
A AT F gad ga w0 foam
WA AL AN B0 FT I 5 GIAT
TTIIL FACEN

(F) =T () : w9 A faai
¥ 94 1 0% @1 87 7 4
ORI T AT 5 a4 H140 Z0IT AH-
wifas o 9 &40 F 1910 9 farmfaa
famw &1 ¥ Ay canfer 0 &
60 gfFwE v & g faffa
frr 21 ag 97 wrEmr & wlaagw
& AT &0 T 40 FiIwE FeAEAF
FTLEA| F1 GF T F 799 & fog
AT T ATAT @ AT FT wifmE
fra=n @i & mwaT ag gffeas
weT wEq 1 43 g f5 oW sarasi
F17% FT0F & q7 o g 4 SE=T
w@E T #1 awre 3ra faaifa
*IATE e § AT AT TAIN a8 I8
W geaRn @ Sfrewi W gy
AT H I TG0 A F AT HT I
fdTswT &)

[IMPORT OF FOODGRAINS

%89, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government propose to
revise its import targets of foodgrains
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for 1968 in view of the good crop in
India thig year;

(b) if not, the reasons therefor; and

(c) the drain in dollars because of
the proposed imports of foodgrains fcr
19687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI AN-
NASAHIB SHINDE): (a) and (b). The
target of imports of foodgrains for
1968 has been fixed at 7.5 million ton-
nes after taking into account the good
crop in India this year, The question
of revising the target, does not, there-
fore, arise.

(c) It is not possible to indicate the
expenditure either in foreign exchange
or in Indian currency as the sources
from which we may get the foodgrains
and also the prices and the [reight
which we may have to pay are not
yet known.

AGRICULTURAL CREDIT
SOCIETIES

*30. SHRIMATI SUSHILA ROH-
ATGI: will the Minister of FOOD AND
AGRICULTURE be pleaseq to state:

(a) whether any study for drawing
up guide-lines regarding the working
of Agricultural Credit Societieg has
been made;

(b) if so, whether it is a fact that
vested interest dominates Agricultural
Credit Societies to varying degrees in
all the States excepting Kerala and
Madras; and

(¢) if so, the steps Government pro-
pose tp take to check this tendency and
to encourage flow of credit to smaller
cultivators?

THE MINISTER OF STATE IN THE
MINISTRY ©OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) Yes,
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Sir. A quick study to ascertain the
extent of vested interests in Primary
Agricultura] Societies and for drawing
up guide lines to dea] with the pro-
blem effectively was undertaken re-
cently by the Ministry jn 8 States.

(b) The findings of the study which
covered only three societies in each
of the 22 gelected districts in eight
States lead to this conclusion, which
cannot obviously be generaliseq due
to the very limited coverage.

(c) The problem ig proposed to be
discussed at a Conference of Chief
Ministers and Ministers of Coopera-
tion in the pear future with 5 view
to arrive at an agreed plan of action.

RICE AND WHEAT SUPPLY TO
WEST BENGAL

_4194 DR. RANEN SEN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the quantity of rice and wheat
supplied to West Bengal in December,
1966 and January, 1967: and |,

(b) the quantity of rice and wheat
supplied to that State in December,
1967 and January, 19687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT"
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE):

(In "ooo Tonnes)

) Rice Wheat
(a) December, 1966 8.8 78.0
January, 1967 3.1 53.1
(b) December, 1967 26.3  93.3
January, 1968 31.5 74.0

POSTS AND TELEGRAPH
OFFICES

420. SHRI BABURAO PATEL: will
the Minister of COMMUNICATIONS-
be pleased to state:

(a) the total number of Post and’
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Telegraph Offices, State-wise, in India
as on the 31st March, 1967; and

(b) the tota] number of Post and
Telegraph employees in the country
and their annual wage bill inclusive
of all allowances?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
A statement showing Post Offices,
State-wise, ig laid on the Table of the
House, [Placed in Library. See No.
LT-54/68]. As regards Telegraph
Offices, State-wise figures are not
available, Circle-wise figures are, how-
ever, available and a statement of the
same is also laid op the Table of the
Lok Sabha.

(b) Employees — 5,013,342
Annual Wage
bill inclusive
of all allow- -
ances —_ 98,08 lakhs

FOOD CORPORATION OF INDIA

421, SHRI BABURAO PATEL: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) names, designations, annual
salaries and other emoluments of 20
top officials of the Food Corporation of
India;

(b) dates, destinations of foreign
trips made by the above officers during
the last 3 years with expense in
Indian currency and foreign currency
of each trip; and '

(¢) number of employees employed
by the Corporation and their annual
wage bill?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) A state-
ment showing the names, designations
and annual salaries including other al-
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lowances of 20 top officials of the
Food Corporation of India ig Iaid on-
the Table of the House. [Placed in
Library. See No. LT-55/68].

(b) (i) A team consisting of the
Chairman, Food Corporation of India,
an officer of Government of India gnd
an officer of the LARI visiteg Japan
from 5-2-67 to 19-2-67 in connection
with the establishment of Rice Mills
under the Yen Credit. Details of ex-
penditure incurred on the team are as
under:—

In rupees .... Rs. 17,279.000
In foreign exchange .. Rs. 9,968.00°
Total: Rs, 27,247.00

(ii) Managing Director, Food Cor-
poration of India visited Australia for
about 3 weeks from 23rd April, 1967
under two Specia] Visitor Awards
offered by the Australian Govern-
ment under the Colombo Plan. No ex-
penditure was incurred by the Food’
Corporation. .

(¢) The total number of employees
in the Food Corporation of India as
on 31-3-1967 was 11,353. On the basis
of provision figures for the year
1966-67 the annual wage bill of these
employees comes to about Rs. 228
lakhs.

FOOD CORPORATION OF INDIA

422 SHRI BABURAO PATEL: Will"
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the number of offices of the-
Food Corporation of India and their
annual maintenance expense; and

(b) the number ad type of vehicles:
owned by the Corporation and their -
cost?

THE MINISTER OF STATE IN THE .
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI-
ANNASAHIB SHINDE): (a) The-
total number of offices of the Food?
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Corporation of India is 102. Opn the
basis of the provisional figures avail-
able for 1966-67 the annual mainten-
ance expense for the year comes to
.about Rs. 5.69 lakhs,

(b) Cars . 20
Jeeps - 85
Other vehicles 108
Cost .. Rs. 50.47 lakhs

FOOD CORPORATION OF INDIA,
NIZAMABAD

423. SHRI M. N. REDDY: Will the
"Minister of FOOD AND AGRICUL-
‘"TURE be pleased to state:

(a) the volume of paddy procured
from the Rice Millers and others upto
the end of December, 1967 during
Kharif season of 1967 by the Food
Corporation. of India, Nizamabad
{Andhra Pradesh);

(b) the tests employed by the Food
Corporation of India, Nizamabad for
testing the quality of paddy and rice
procured locally; and

(c) the extent to which the price of
‘paddy wag reduced on the results of
tests?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
The information is being collected
from the Food Corporation of India
and will be laij on the table of the
“House,

FOOD CORPORATION OF INDIA

424, SHRI M. N. REDDY: Wil] the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the volume of business transact-
ed by the Branch Offie of the Food
‘Corporation of India, Nizamabad
‘(Andhra Pradesh) in various commo-
dities since jte inception upto the end
of 31st March, 1967;
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(b) -the price paid by it for pur-
chasing paddy in the area during the
last 3 years ending the 31st March,
1967;

(¢) the difference in the paddy pro-
curement price and the price at which
the rice was supplied to the rationing
and fair price ghops in Hyderabad and
elsewhere; and

(d) he reasons for the disparity in
price of rice suppliej by the Food
Corporation of India and Co-operative
agencies in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY = DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (d).
The information is being collected from
the Food Corporation of India and
will be laid on the table of the House.

EXPLORATORY TUBE-WELLS IN
ANDHRA PRADESH

425. SHRI D. B. RAJU: Will ‘he
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether there is any proposal
to start the Exploratory Tube-wells
organisation in Andhra Pradesh;

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION, (SHRI
ANNASAHIB SHINDE): (a) and (b).
Yes, Sir, the Exploratory Tubewells
Organisation proposes to resume
groundwater exploration work in the
State during 1968-89, It is proposed
to drill 18 exploratory and 5 obser-
vation bores during 1968-69. Earlier,
the Exploratory Tubewells Organisa-
tion has drilled 15 exploratory bores
(8 in East Godavari, 4 in West
Godavari and 3 in Krishna districts)
of which 11 had proved successful
and an area of approximately 700
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Wil the Minister of FOOD AND
AGRICULTURE be pleased to state:

-y, : 3
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«camsed damage to crops worth Rs, 100 ¢T ¥ASAH Ltew way (ot wwa i

“cyores this yesr; i2) (%) =it a% 1967-68 ¥ w1y
(b) if so, details thereof; and o ¥ fag o e o F e
’ ™™ ¥ fawr ¥ qof T 93 e

(c) the steps taken to help the afs s st & p—

‘affected States?
g
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL- (&) s =&
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (=) and (b). () 7% a1z F wwerey 7 1964
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326 (Ai)LSD—3.



861

Wy wiafe, TirETaT
WEATE NI A oagEar &
33 FT ¥4 & WA =@ ¥ www
frar s At § w15 W
Fe qf &1 qax 7 faww w3 W@
i e 71 € § 1 ¥ grond fem-
fafe «r fafaw st & &4

DRILLING RIGS
428. SHRI NITIRAJ SINGH

CHAUDHURY:
SHRI S, N, SHUKLA:
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Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the foreign exchange allotted to
each State for purchasing drilling rigs
during 1967-68; and

(b) the specifications of the rigs and
the countries from which they are
being imported?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHREL
ANNASAHIB SHINDE): (a) and (b).
The information is as follows:

Amount of Foreign State of the Rig Country Exchange Allotted

Rs, 2700 lakhs Bihar

1 One Heavy Duty Direct Rotary U.S.A.

amo-Percussion.

2. Five Medium Duty Direct Rotary

3.

Rs. 4'80 lakhs Mysore

Total Rs. 31°81 lakhs

(Falling Model WW1).

cum-Percussion
U.S.A.

Three Medium Direct Rotary
(Failing Model 1500).

Two Mediom Percussien.

(Model UP-200)

TELEPHONE CONNECTIONS

429. SHRI BABURAO PATEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of telephone
comnections in the country state-wise,
and in twelve important cities of the
country with total annual income
earned by telephone communications
in the whole country; and

(b) the number of pending applica-
tions for more telephone, State-wise,
and the time when they would get
connectiens?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-

TARY AFFAIRS AND COMMUMNI-
CATIONS (SHRI 1. K. GUJRALY); (d)
and (b). The total number of tele-
phone connections and pending appli-
cations for more telephanes, state-wise-
in the entire country are shown s
the statement laid in the Table of the
House. [Placed in Library, See Nao.
LT-57/68]. The number of telephome-
connections in 12 important cities:
(where OYT scheme was initially im-
troduced) is shown in the
Statement 1aid on the Table of the
House [Placed in Library. See Nao.
LT-57/68]. The total income earmed
from the telephone connections in the-
whole country during the year 1906-8T-
was Rs. 68.30 crores,
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It is not possible to make a precise
assessment regarding the time when
all the applicants on waiting lists will
get telephone connections as it depends
upon various factors, viz., production
and supply of different types of equip-
ments, ynderground cables and line

_stores.

NIZAM SUGAR FACTORY, BODHAN

430. SHRI M. N, REDDY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have re-
ceived any representation from the
Nizam  Sugar Factory, Bodhan
(Andhra Pradesh) regarding the re-
vision and restoration of levy sugar
price at Rs. 161.00 per quintal;

(b) if so, the action taken by Gov-
ernment thereon;

(c) the special considerations that
weighed with Government in discrimi-
nating North Andhra Pradesh (Nizam
Sugar Factory, Bodhan and Nizama-
bad Co-op. Sugar Factory, Nizamabad)
with rest of Andhra Pradesh in fixing
the recent levy sugar price; and

* (d) the total volume of free sugar
quota released by Government upto
the end of December, 1967 in favour of
the Nizam Sugar Factory Ltd., Shakk
Nagar, Bodhan, Nizamabhad Co-opera-
tive Sugar Factary, Nizamabad; and
K.CP. Sugar Factory, Vuyyur in
Andhra Pradesh? °

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) The factory has also filed a writ-
petition in this connection in the
Andhra Pradesh High Court and the
matter is sub-judice,

(c) The levy sugar prices have been
fixed on the basis of the 5 Zones re-
commended by the Sugar Enquiry
Commission, according to which these
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two factories in North Andhra Pradesh
were placed in Zone I, while the rest
of the factories in Andhra Pradesh
were placed in Zone II.

(d) The free sale sugar quota re-
leased to the 3 sugar factories men-
tioned upto the end of December,
1967, is given below:

1. Nizam Sugar Fac®ory Ltd,
Shakar Nagar, Bodan—1,907.9
(tonnes).

2. Nizamabad Co-operative Sugar
Factory, Nizamabad—251.4
(tonnes).

3. K.CP. Sugar Factory, Vuyyur—
983.6 (tonnes).

SUGAR MILLS

431. SHRI SITARAM KESRI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the number of sugar mills in the
country;

(b) how many of them have either
been closed down or working fewer
shifts than their capacity owing to
shortage of sugarcane; and

(c) the action which Government
propose to take or have taken to en-
sure regular supply of sugarcane to
the mills and to see that the mills
work to their full capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The total number of sugar Mills in the
country is 202, out of which 195 have
‘worked during the current season. Of
these, 25 sugar mills have closed down
according to information received upto
the morning of 12th February after
crushing all available cane in their
respective areas.

(¢) The area under sugarcane and
general availability of sugarcane this
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year is less and not sufficient to ensure
full-capacity working of sugar factor-
ies, However, the policy of partial
control of sugar under which sugar
factories are paying prices for sugar-
cane much higher than the miaimum
fixed by Government, will provide an
incentive for increase in production of
sugarcane and its availability to the
sugar factories.

-
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NUCLEAR RESEARCH
LABORATORY

434, SHRI K. P. SINGH DEO:
SHRI P. K. DEO:
SHRI VISHWA NATH
PANDEY:
SHRI M. L. SONDHI:
SHR] MAYAVAN:

Wil the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a nuclear
research laboratory aided by the
United Nations Development Pro-
gramme (Special Fund) at the Indian
Agricultura] Research-Institute, New
Delhi;

(b) if so, the details thereof; and

(c) the purpose for which this pro-
ject has been set up?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, A
project for the Establishment of a
Nuclear Research Laboratory at the
Indian Agricultural Research Institute
was submitted to the UN, Develop-
ment Programme (Special Fund). This
project has been approved by the
Governing Council of U.N. D.P. at its
meeting held in January, 1968. The
Government is taking urgent steps to
implement the project.

(b) A copy of the Project is laid on
the Table of the House. [Placed in
Library. See No. LT-58/68].

(c) The main purpose of the Project
is to develop facilities for the applica-
tion of nuclear tools in solving pro-
blems relating to increasing crop pro-
duction and animal products, The
Project aims at standardising tech-
niques which will be of much use in
studying the problems of crop produc-
tion in unirrigated areas from the
standpoint of increasing acre yields
under these conditions.
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RATIONALISATION SCHEME IN
SUPER BAZARS

437. SHRI K. ANIRUDHAN:
SHR]I P. P. ESTHOSE:
SHRI NAMBIAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose to
introduce rationalisation scheme in
super bazars;

(b) if so, the main features thereof;
and

(c) the total number of employees
likely” to be affected therehy?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M. S. GURUPADASWAMY): (a) No
specific scheme of rationalisation in
Super Bazars is proposed to be intro-
duced by Government. However, cer-
tain efficiency norms have recently
been suggested for consideration of
the State Governments and manage-
ments of various Super Bazars in the
country,

{b) The main features of these
norms in relation to employees are as
follows:

(i) Percentage of pay roll expens-
es to total sales; 30 per cent.

(ii) Sales of Rs. 400 per day per
salesman in the Food and
Grocery Departments.

(iii) Sales of Rs. 300 per day per
salesman in other depart-
ments.

(¢) It is generally contemplated that
Super Bazars will endeavour to raise
the leve] of sales or re-align the size
of their departments so as to attempt
to attain the porms prescribed, There
may be some cases where in individual
departments of Super Bazars the
managements may decide to reduce the
number of employees. However, at
this stage no estimate of the number
of employees likely to be affected can
be made,

INTEGRATION OF COAL, MICA
AND IRON ORE MINES WELFARE
FUNDS

438. SHR] JYOTIRMOY BASU:
SHRI K, M. ABRAHAM:
SHRI MOHAMMAD [SMAIL:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are con-
sidering any scheme of integration of
coal, mica and iron ore Welfare Funds
into one administration;
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(b) if so, main features thereof; and
(c) the reasons for such integration?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) to (c). The proposal under con-
sideratiopn is to integrate the staff at
the top level of the three Funds, the
Funds keeping their separate identity
as at present. It is felt that with the
staff working under unified direction
and control, welfare measures can be
planned and implemented in a co-
ordinated and more efficient manner
at lesser cost.

COST DATA FOR AGRICULTURAL
PRODUCTS

439. SHRI JYOTIRMOY BASU:
SHRI UMANATH:
SHRI P, GOPALAN:
SHRI NAMBIAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Standing Technical
Committee set up in February, 1967
for collecting cost data for agricul-
tural products has submitted its
report;

(b) if so, the broad features there-
of; and

(¢) the decision taken thereon?

THE MINISTER OF STATE 'IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes Sir. The Standing Technical Com-
mittee set up in February, 1967, for
the purpose of providing necessary
guidance in organising the collection
of data on indices of input costs and
also in organising cost of production
surveys on an integrated basis has
submitted its first Report.

(b) The Committee has reviewed
she adequacy of the existing data re=
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Mating o cost of production of prin-
dipal crops for price policy and the
meed for organising the collection of
adequate cost data on an All-India
hgeis and Keeping the data  up-to-
dpte. The main recommendations

(i) A comprehensive scheme
should be undertaken for
studying the cost of cultiva-
tion of principal crops in the

country from 1968-69 agri-
cultural season on a conti-
nuous basis.

As an interim measure, the
coverage of the schemes for
constructing the indices of
input cost should be suitably
extended.

{iil) The Committee has also
made 5 number of suggestions
in regard to techmical and
organisational aspects per-
taining to the schemes for
studying the cost of culti-
vation of principal crops and
building up indices of input
costs:

«il)

(c) The recommendations made by
“4be Committee are under considera-
tion,

APPOINTMENT OF CHIEF CON-
TROLLER OF ACCOUNTS,
SUPER BAZAR,

NEW DELHI

440. SHRI JYOTIRMOY BASU:
SHRI K, ANTRUDHAN:
SHRI UMANATH:
SHR] VISWANATHA MENON:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that ex-
wecretary of Jayanti Shipping Com-
pany has been appointed as Chief
Controller of Accounts, Super Bazar,
New Delhi; and _

(b) if so, the criteria on which he
#has been appointed?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
URE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI M. S.
GURUPADASWAMY): (a) The ex-
Secretary of the Jayanti Shipping
Company is working as Controller of
Accounts, as the representative of the
acoounting Supervisors of the Super
Bazar, Mls. S. P. Chopra & Co,
Chartered Accountants;

(b) M/S. S. P. Chopra & Co,
Chartered Accountants, have appoint-
ed him as he is a qualified Chartered
Accountant with about 13 years of ac-
counting experience.

CONSUMER INDUSTRIES IN
COOPERATIVE SECTOR

441, SHRI DEIVEEKAN:
SHRI T. D. RAMABADRAN:
SHR] CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are con-
sidering any proposal to develop
consumer industries in the Co-
operative Sector to give consumer co-
operative sector controlling power in
bargaining with the manufacturers in
respect of supplies;

(b) if so, when

(¢) whether Government have
communicated to the State Govern-
ments the guidelines for implement-
ing the scheme; and

(d) if so, the reaction of State
Governments thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Government 1s considering mea-
sures to develop consumer industries
in the cooperative sector, However,
the bargaining power resulting from
such inustries, for the time being, will
be limited.
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(b) Individual proposals are being
taken up with effect from the current
financial year.

(c) Yes, Sir,

(d) In pursuance of the guidelines
circulated, State Governments are
formulating concrete proposals. 14
such proposals have so far been
approved.

IMPORT OF FERTILIZERS

442, SHRI DEIVEEKAN:
SHRI ANBUCHEZHIAN:
SHRI T. D. RAMABADRAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that there
‘Was a proposal to import about a mil-
lion tonnes of fertilizers during 1967-
68;

(b) whether it is also a fact that
our efforts to import fertilizers at
competitives prices have suffered
much as a result of the continued
closure of the Suez Canal; and

(c) if so, the total loss suffered as a
result of the Suez closure?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The programme for the year 1067-68
envisaged import of 0.90 million ton-
neg of nitrogen; 0.30 million tonnes
of P205 and 0,30 million {onnes of
K20,

(b) The cntracts for the import of
fertilizers are generally made on
F.0.B. terms. The freight element has
not, therefore affected the competitive
character of the purchases effected.

(c) Does not arise.

SECOND SUGAR WAGE BOARD'S
REPORT

443 SHRI DEIVEEKAN:
SHRI T. D. RAMABADRAN:

Will the Minister of LABOUR AND
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REHABILTTATION be pleasegd to-
state:

(a) whether the second Wage

Boarq for sugar mills has submitted
itg final report;

(b) if so, the broad recommenda-
tions thereof; and

(e) if not, the reasons for the delay?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The Board has net
yet submitted its final report. It
has, however, recently made interims
recommendations concerning age of
retirement, annual increments snd
the computation of dearness
allowance. Copies of these have beem
placed on the Table of the Sabha

(¢) The Board has to deal with the
complex question of wages in respect
of an industry having establishments{:
units spread over several States. It
is seized of the problem and is tryimg:
to complete its work as early a=
possible.

afage wagdt & wgww afafrai

444, S WITE A : w7 ATE AW
w41 5 few1T, 1967 F waifea
9 gEIT 2962 ¥ IAL & H{T W
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(%) w fafag weai & wifea
N TN CFfaasrA iy ;

(&) afz zi, a1 sa&r oo @@
;W

() afergre worgdi aar qfge
framat # mgerdr afafaq) w1 Soarger
T & far s oEdaf S oo @
g7

wu gfa, sqaTme fowts war
e WAy | A wur (WY oHe-
QWo WETRERTAl) @ (F) o I
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(=) stz (7). oF faawor awr-
gz 9T 7@ wran &, famd e gt
qur g g Ira Afagre wegdd
qd i ferat #1 qgerdt afafaat
# & s A gt w1 3da
fem mr @)1 [qerston § vw faat
wat | ifed seat LT-—59/ 68]

COOPERATIVE SOCIETIES

445. SHRI BHOGENDRA JHA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total number of service,
multipurpose, labour and other types
nf coperatives in the country, State-
wise, with their total membership and
share capital; and

(b) whether Government propose
to give credit to the rural areag only
through the Cooperative Societies?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) A
statement showing the position by the
end of June 1965 the latest year for
which statistical data have been com-
piled ang published is laid on the
Table of the House. [Placed in
Library. See No. LT-60/68].

(b) No, Sir.
Wit ava TR qfw

446. =t WX W :
st Afacra ey wtedd
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PROCUREMENT OF FOODGRAINS

448. SHRI CHANDRA SHEKHAR
SINGH:
SHRI SRADHAKAR SUPA-
KAR:

SHRI RABI RAY:

SHRI MOHSIN:

SHRIMATI JYOTSNA CHAN-
DA:

Will the Minister of FOOD ANDL
AGRICULTURE be pleased to state:

(a) the target fixed for the procure-
ment of foodgraing for 1967-68;

(b) the actual achievemen: in ‘this
regard, and the reasons for the shori-
fall, if any;

(e) whether any procurement plan
%as been worked out for the next
year:

(d) if so, the main features thereof;
and

(e) the total quantity of foodgriins
likely to be procured in the next year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The all-
India target for procurement of food-
grains during 1967-68 recommended
by the Agricultural Prices Commission
ig 8 mllion tonnes; 7 million tonnes
for kharif grains and 1 million tonnes
for rabi grains.

(b) A statement showing the quan-
titles of kharif grains actully procur-
ed so far according to the latest re-
ports available is laid on the Table of
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the House. [Placed in Lﬂ;m . S
No. LT-62/68]. As the proenr:Eme:i
season has not yet reached the

the question of any shortfall does not
arise at this stage.

(¢) No, Sir.
(d) and (e). Do not arise.

EMERGENCY RELIEF COMMITTEE
FOR BIHAR

449. SHRI R. R. SINGH DEO:;
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to statc:

(a) whether the food production of
crops this year any longer justifies the
continuance of Joint Emergency Relief
Committee for Bihar; and

(b) if so, what are the different
items of work other than the relief
work with which the Committee con-
cerns itself?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). In view of the improvement
in the situation in Bihar, the question
of winding up the Joint Emergency
Relief Committee for Bihar is under
consideration in consultation with the
Bilvar Government.

SATELLITE COMMUNICATIONS
EXCHANGE

450. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI D. N, DEB:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(&, whether it is a fact that Satel-
lite Tele-Communication Exchanges
are proposed to be set up at Bombay;

(b) if so, the details.thereof;
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(c) when the work on the project is
likely to be taken in hand; and

(d) when it will be completed and
the expenditure involved?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I K. GUJRAL):
(a) Yes Sir.

(b) An International Tele-Commu-
nications Centre is proposed to be set
up at Bombay, as ‘a part of the scheme
for India’g participation in the Global
Communications Satellite System. The
main Satellite Communications
Ground Station is to be set up at Arvi,
near Poona. The International Tele-
phone and Telex Exchanges and other
ancillary facilities required for the
scheme will be located in the pro-
posed International Telecommunica-
tions Centre at Bombay, which will
be linked with th:firound Station at
Arvi by 2 micro-whve link, The In-
ternational Telephone and Telex Ex-
changes will be connected with the
National system for distributing the
satellite telecommunications channels
through the national net-work to di-
flerent parts of the country.

The building for the proposed In-
ternational Tele-Communications CeD-
tre will be located near the Waudby
Rod Telephone Exchange, close to the
Central Telegraph Office.

(c) and (d). Piling work for the
building has already commenced. The
building is expected to be ready in
wbout 15 months, but a part of it will
be completed by October, 1968 to re-
ceive exchange equipment. The cost
of building is estimated at about
change equipment will be about
Rs. 143 lakhs. The cost of he Ex-
Rs. 80 lakhs.

mﬁm'm o apere ey
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BREAKDOWN OF MICRO CROSS-
BAR COMMUNICATION SYSTEM
BETWEEN DELHI-SRINAGAR

454, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government are aware
that there was a complete break-
down of Micro Cross bar communica-
tion system between Delhi and Sii-
nagar during January, 1968; and

(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K. GUJ-
RAL): (a) Yes. The Microwave sys-
tem failed on the 29th January, 1968

(b) The recent unprecedented snow
fall in Jammu & Kashmir had caused
heavy accumulation of snow near the
Repeater station at Narota which is
at a height of 9680 ft. thus obstructing
the path of transmission. The inter-
ruption could be cleared on 11-2-68
only when the approach road could
be cleared by the PW.D. Steps are
being taken to ensure that the sys-
tem with-stands such a contingency
next winter.

The land line systems which were
also uffected by the heavy snow fall
were, however, restored partially on
the 1st February and fully on the
4th February, 1968.
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STRIKE BY DOCK WORKERS OF
MADRAS

457. SHRI P. RAMAMURTI.
SHRI UMANATH:
SHRI A. K. GOPALAN:
SHRI K. RAMANI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that dock
workers of Madras Port went on
strike on the 8th January, 1968;

(b) it so, what were their demsmds;
and
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(c) the steps taken by Government
to settle the dispute?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) The main demands were : (a)
free supply of uniforms to all cate-
gories of workers; (b) promotion of
Mazdoors or Winchmen as Tindals;
and (c) rotational booking of casual
Mazdoors.

(c) The Central Industrial Rela-
tions Machinery assisted in resolving
the dispute. The strike was called
off on the 16th January. The dispute
regarding free supply of uniforms
was referred to the Natioral Indus-
trial Tribunal, Dhanbad, on the 17th.
The other demands have also been
settled by mutual agreement.

STRIKE BY TELEGRAPH MEN
458. SHRI1 P. RAMAMURTI:
SHRI E. K. NAYANAR:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it ig a fact that tele-
graph and Class 1V employees went
on pay strike on the 1st January, 1968;

(b) if so, the total number of em-
ployees who went on pay strike; and

(¢) the reasong therefor and steps
taken by Government to settle the
dispute?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K GUJRAL):
(a) Yes. The Pay Strike was observ-
ed in Delhj only.

(b) The total number of employees
who went on Pay Strike in Delhi was
442 out of a total staff of 696.
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(¢) The employees wanted supply
of warm woollen overcoats on indivi-
dual bagis instead of pool basis as is
being done now. Woollen overcoats
are supplied to the staff only when
on outdoor might duty. The duties in
Telegraph Offices are rotated round
the clock and supply to staff on duty
at other times would not be justified.
It has not been possible to uccede to
this request as it will have wide re-
percussions.

CROSS-BAR EXCHANGES

459, SHRI N. K P. sALva: Will
the Minister of COMMUNICATIONS:
be pleased to state:

(a) whether it is a fact that the two-
néw Cross-bar Exchanges are not
working properly due to serious
manufacturing defects jn the equip-
ment imported from Belgium;

(b) if so, whether tenders were in-
vited for the supply of equipment;

(c) whether the firm whose tender
was accepted had any experience of
the work entrusted to them; and

(d) ii not the reasons for givimg-
tenders to the firm?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) Of the two Cross-bar Exthanges:
recently commissioned in Bombay,
one (Kalbadevi) has been working
satisfactorily. In the other (City)
Exchange, there was some difficulty
initially as there was heavy traffic
causing overload in this exchange.
Considerable improvement in the
working of this exchange has now
been brought about.

(b) Global tenders were invited for
the supply of this equipment.

(e) Yes,
(d) Does not arise.
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DAMAGE TO FOODGRAINS iIN
HARYANA

460, SHRI N. K P. SALVE:
SHRI KANWAR LAL
GUPTA:
SHRI R S. VIDYARTHI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that thou-
sands of maunds of foodgrains lying
at various terminal markets in Har-
yana have been rendered unfit for
human consumption because the Cen-
tre did not permit the State to sell the
grains out of the Siate; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) Does not arise.
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PURCHASE COMMITEES

465, SHRI E. K. NAYANAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have re-
questeq the State Governments to
advise the centrallwholesale|Depart-
mental ' stores to constitute purchase
committees;

(b) if so, the response from the
State Governments in this regard;
3126 (Ai)LSD—4.
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(¢) whether Government propose to
include the workers' representatives
in the Purchase Committees; and

(d) if pot, the reasons therefor?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a)
Yes, Sir.

(b) So far only three State
Governments have replied. The State
Governments have given a positive

(¢) and (d). The General Manager,
from among the employees, is in-
cluded in the Purchase Committee
suggested by Government.

PRICE OF RICE ALLOTTED TO
KERALA

466. SHRI E K. NAYANAR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether there is any proposal
under consideration to reduce the re-
cently raised price of rationed rice
allotted to the Kerala State or give
any aid to the Kerala State to reduce
the burden due to the increased price
of rationed rice; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) No. Sir.

(b) Does not arise.

RICE ALLOTMENT TO KERALA

467. SHRI E K. NAYANAR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the quantity of rice allotted to
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the Kerala State during the period
#&om Nevember, 1967 to January,
1908; and

(b) -the quamtity of rice asked for
by the Kerala Government?

mmm OF STATE IN

(SHRI ANNASAHIB SHINBE): (a)
and (b). Total allotment of rice made
from the Central pool to the Food
Carporation of India depots in Kenala
for the period November, 1887 +to
January,1968 wag 137 lakh tonnes.
This was against Kerala’s monthly
estimated distribution requirement of
about 70-75 thousand tonnes.
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LAND MORTGAGE BANKS
MADHYA PRADESH

478 SHRI G. C. DIXIT: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the programme of Land Mort-
Eage Banks in Madhya Pradesh for

1ssue of loans and debentureg for
1967-68;

(b) whether any Centra] zssistance

wag given to these banks during the
year 1966-67; and :

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD,

M. S. GURUPADASWAMY): (a) The
Madhya Pradesh Cooperative Land
Mortgage Bank Ltd, has g programme
of Rs. 3.00 crores for the issue of
loans and floatation of debentures
during the year 1967-68.

(b) and (c). A loan of Rs 040
crore wag releaseq to the State Gov-
ernment of Madhya Pradesh for sup-
porting the ordinary debenture pro-
gramme of the Bank during 1966-87,
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PURCHASE OF MILK POWDER BY
DMS.

479. SHRI P, P. BSTHOSE:
SHRI UMANATH:

' SHRI GANESH GHOSH:
SHRI K. RAMANE:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that he
Delhj Milk Scheme, which was pur-
chasing milk powder at m rate
Rs. 1,400 per tonne in 1965, is now
chasing it at a rate of Rs. 3,400 per
tone;

(b) if go, the reasons therefor; and

(¢) the names of countries from
where Government is purchasing the
milk powder?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
table below indicates the required in-
Yopmation:—

Average price

Yer Minimum Maximum

price price

RS. Rs. Rs. -

1964-65 1726.45  1439.61  1929.00

1965-66 1386.33 1386.33  1386.33

1966-67  3416.10 293220 3900.00
(b) Due to the general upward

trend in the world market, and de-
valuation of the Indian Rupee.

(¢» Denmark and Poland.
PROVISION OF CONVEYANCE TO

VOTERS BY CANDIDATES DURING
ELECTIONS

480, SHRI ANBUCHEZHIAN: wil
the Minister of LAW be pleased to
State:

(a) whether it is a fact that the
Election Commmon has advised all

to the illegal practices of providing

FEBRUARY 15, 1968
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conveyance to the voters for coming

and going from polling gtations and
thus induce them to yote for them:

(b) whether it is also 5 fact that
they have also stateq that conveyance
of voters in the above manner could
also be used ag & ground for an elec-
tion petition against the offending
candidate; and

(c) it so, the getails thereof?

THE MINISTER OF LAW (SHR1
GOVINDA MENON): (a) and (b).
Yes, Sir.

(c) A copy of the Election Commis-
sion’s Press Note dated the 28tp D=-

cernber, 1967 is placed on the Tanle
of the House. [Placed in Library. See
No. LT-88/68].

COMMONWEALTH FORESTRY
CONFERENCE

481. SHRI ANBUCHEZHYAN:
SHRI HEM RAJ:
SHRI BASWANT:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it js a fact that the
ninth Commonwealth Forestry Con-
ference wag held in New Delhi on the
3rq Jenuary, 1965;

(b) if so, the countries that perti-
eipated in the Conference; and

(c) what subjects discussedq and
the decisions arrived at in the Con-
ference.

THE MINISTER OF STATE IN TlIE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) the undermentioned countries
participated in the Conference:—

1. Australia
2. Canada
3. Ceylon
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4 Cyprws

3. Ghann

6. Kenya

7. Maluysia

8. New BHeelsnd
9, Nigeria

10. Sierra Leote
11. Tangania

12, Uganda

13. U. K.

14, Zam %a

15. Nepal
16. India

(c) A satement is laid o the Tabie
of the House. [Placed in Library. See
See No. LT-64/681.

O.Y.T. SCHEME

482, SHRI S. C. SAMANTA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any arrangements
have been made to sanction connec-
tios to persons whose applications are
pending even though the amount of
deposit in respect of ‘Own Your Tele-
phone' Scheme for installation of
telephone connections has been raised
from Rs. 2,000 to Rs. 3,000 in Delhi;

(b} the progress made upto Decem-
ber, 1967 in fulfilling the demands for
the installation of telephomes under
the Scheme; and

(c) the total number of applications
pending in Delhi and New Delhi upto
December, 1967 and percentage of the
demands met by that time?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL):

{a) steps are being taken constantly
to increase the exchange capacity
within the resources and the equip-
ment available for the purpose. A
mew exchange is being openey this
month in Karolbagh area and another
will be opened g little Jater in
Jorbagh area which will meet *he
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to & geat extent.

(b) Approximately 27,000 telephone
mm under the OYT scheme
haq’ beetr provided in the Delhj Tele-
phone  District upto December, 1967.

(c) 9,732 applications were pending:
for connections under the scheme on
31-12-1967. The percentage of gemands
met thus works out roughly to be
73.5 per cent:

HINDI LAW COMMISSION

483. SHRI 5. C. SAMANTA: Wil
the Minister of LAW be pleased to'
state:

(a) the stage at which the work of
Hindi Law Commission is at precent:

(b) whether the compiled works of:
the Hindi Law Commission have been
laid on the Table; and

(c) the steps which are being laken
to bring about improvement and speed
in the efficient working of the commis:
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI YUNUS
SALEEM): (a) The Official Langu-
age (Legislative) Commission has pr-
pired texts in Hindi of 91 Central A s
out of which Hindi texts of 54 Acts
have been authenticated. The Com-
mission proposes to complete the
translation of the remaining Central
Acts during the next five years,
according to a phased programme. The
Commission has also started preparing
Hindi translations of Rules made
under the Acts of which authoritative
texts have been published.

(b) No Sir. It is not required
under the Law that the texts of Cen-
tral Acts ete. in Hindd published
under the authority of the President
should be laid on the Table of the
House, However, copies of the autho-
ritative Hindi texts of the Central Acts
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are supplied to the Library of Parlia-
ment for the reference of the Members,

(c) As the major portion of the
Glossary of legal terms has been com-
pleted by the Commission, the work
of the Commission is expected to pro-
ceed more rapidly hereafter,

ALL INDIA SEMINAR ON AGRI-
CULTURAL LABOUR

484 SHRI A. K. GOPALAN:
SHRIMATI SUSEELA
GOPALAN:
SHRI VISWANATHA MENON:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the main recommendations of
the All India Seminar held in 1965 on
the conditions of Agricultural Labour;
and

(b) action taken on those recom-
mendations?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b): A statement giving the
BMain Recommendations of the All-
India Seminar on Agricultura] Laboyr
held in 1965 and indicating the action
taken on these recommendations is
daid on the Table of the House.
[Placed in Library. See No. LT-65/
68]. -

SUPPLY OF CABLES FOR TELE-
COMMUNICATIONS IN KERALA

485 SHRI A K. GOPALAN:
SHRIMATI SUSEELA GOPA-
LAN:
SHRI P. GOPALAN:
SHRI VISWANATHA MENON:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any proposal has been
received from the Kerala circle of the
‘Posts and Telegraphs for the lllutn_leut
of cables required for the communica-
tions in the Kerala circle:
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(b) if so, whether the supply of
cables has been sanctioned;

(c) whether the supply of cables
has been made and work started; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
?ONS (SHRI I. K. GUJRAL: (a)

es,

(b) and (c). Against a demand for
135 kms of underground cable, an
allotment of 103.5 kms has been made.
Out of this, about 75 kms have already
been received by the Kerala Circle.
The work is in progress,

(d) Does not arise,

EXTENSION OF TELECOMMUNICA-
TIONS IN KERALA CIRCLE

486. SHRI A. K. GOPALAN:
SHRIMATI SUSEELA

SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the %ems of works proposed
under tele~commynications to be taken
up in Kerala Posts and Telegraphs
Circle during 1966-67, 1967-68 and
1968-69;

(b) the position regarding the allot-
ment for the extension of tele-com-
munication system in Kerala Circle;

{c) the extent of physical and finan-
cial progress achieved in this regard;
and

{d) the reasons for the delay in
implementing the proposals?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
The statement of items of works pro-
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posed year-wise for Kerala Circle is
placed on the Table of the House,
[Placed in Library. See No. LT-66/
68].

(b) Allotment of funds made to the
Kerala Circle during the three years
was as below:—

1966-67 Rs. 100 lakhs

1867-68 Rs. 86 lakhs

1968-69 .. Rs. 104 lakhs
(proposed)

(c) Year-wise physica] progress of
works ig indicated below:—

Items of work

1966-67 1967-68
(upto 31-12-67)
1. Telephone ex-
changes (addl.) 8 4
2. Telephone sets 2726 2279
3. Increase in capa-
city of Telephone
3560 1840
4 Long distance
. Public Call
Offices 9 1
5. Telegraph Offices 25 37

Allotment made during 1866-67 and
1967-68 (up'to 31-12-67) have been
utilised by the Kerala Circle for im-
plementing the works entrusted to
them.

{(d) The time taken for implemen-
tation of proposals is dependent on
various factors such as pracurement
and availability of stores in time,
manufacture of equipment and deli-
very periods etc, Having regard to
these, all the proposals are being im-
plemented within reasonable time.

SUGAR PRICE

487. SHRI INDRAJIT GUPTA:
SHRI E K. NAYANAR:
SHRI ESWARA REDDY:
SHRI S. M, BANERJEE:
SHRI CHANDRA SHEKHAR

SINGH:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
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public s being put to great hardship-
due to the exorbitantly high prices of
sugar prevailing in the open market
after decontrol; and

(b) if so, the action proposed to be-
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) After
the introduction of the new policy, the
Government of India is making avail-
able one lakh tonnes of sugar every
month to State Governments at fixed
prices for meeting a major portion ef
the requirements of the domestic con-
sumers at controlled prices. In addi-
tion to this free sugar is released for
free sale in open market. Prices in
the open market have come down
from the levels which prevailed imme-
diately after the introduction of par—
tial decontrol.

(b) Does not arise.

WAGE BOARD FOR ENGINEERING
INDUSTRY AND PORTS AND
DOCKS

488. SHRI INDRAJIT GUPTA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Chairman of the
Wage Boards for (i) Engineering In-
dustry, and (i) Ports and Docks has
informed Government of the reasons

, for the delay in submission of their

respective recommendations to Gov-
ernment;

(b) whether it is a fact that both
the Boards are deadlocked in the mat-
ter of coming to agreed decisions; and

(c) if so, when their reports are
likely to be received by Government?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Monthly reports indicating the
progress of work are being received
from the Chairman of the two Wage
Boards.
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(b) No, Sir

(¢) Both the Boards are now in an
.advanced stage of their work. How-
-ever, it is difficult to say at this stage
when precisely their fina) reports
“would be submitted.

SECOND WAGE BOARD FOR
CEMENT INDUSTRY

489. SHRI INDRAJIT GUPTA: Will
‘the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government have
taken a final decision regarding the
implementation of the recommenda-
tions of the Second Wage Board for
‘Cement Industry; and

(b) if not, whether any further
-steps are proposed to be taken to bring
about agreement between the emplo-
yers and employees concerned on this
matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b): Copies of Government
Resolution announcing their decisions
«on the Board's Report are placed on
the Table of the House. [Placed in
_Library. See No. LT-67/68].

JINCREASED IN MILK PRICE BY
DM.S.

490. SHRI HIMATSINGKA:
SHRI K. ANIRUDHAN:
SHRI P. RAMAMURTT:
SHRI MOHAMMAD ISMAIL:
SHRI D. C. SHARMA:
SHRI PREM CHAND VERMA:
SHRI S. C. SAMANTA:
DR, SURYA PRAKASH PURL
SHRI SHIV KUMAR
SHASTRI:
SHRI BHOGENDRA JHA:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme increased the price
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of milk in the last week of December;
1867 abruptly by over 20 per cent;

(b) if so, the reasons for this in-
crease in the price of milk in winter
season, when milk supply position is
comparatively easier;

(c) how far the price of milk pro-
ducts and other essential commodities
in the Capital increased consequent on
the increase in price of milk and how
the prices of each of the consumer
goods before the 25th December, 1967
compares with those prevalent at pre-
sent; and

(d) how far this increase in price of
milk has contributed to the increase in
the cost of living index?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Delhi Milk
Scheme increased selling price of
various types of milk with effect from
26-12-1967 as follows:

Type of Previous Revised
milk Price Price

(per litre) (per litre}
Standardi-
sed 84 paise Rs, 1.04
Cow 84 » Rs. 1'04
Toned 54 5 74 Pll’e
Double
toned 40 . 50 .

(b) It was found necessary to in-
crease the prices of milk for the fol-
lowing reasons:—

(1) Substantial increase in the
purchase price of milk,

(ii) All round increase in the cost
of stores including skimmed
milk powder.

(ii) Increased expenditure on
account of wages, salaries,
dearness allowances ete.

The price is fixed on the basis of
average procurement through the
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year and remains unchanged in win-
ter and other seasons,

(¢) Precise data is not available,
(d) Precise data is not available,

NEW CAMPS FOR EAST PAKISTAN
MIGRANTS

491. SHR] HIMATSINGKA: Wil
ithe Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether there is a propuvsal to
set up nine new camps for East
Pakistan migrants;

(b) If so, the details thereof; and

() how wmany East Pakistan
migramts are at present staying in
such camps and the steps which have
so far been taken for their permanent
rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) No, Sir.

(b) Does not arise.

(c) There are 22,558 migrant fami-
lies in camps. They comprise agri-
culturists, non-agriculturists and also
families belonging to the Permanent
Liability category. Schemes have
teen drawn up for the rehabilitation
of all agriculturist families on land,
most of whom are proposed to be
moved to rehabilitation sites before
the 1968 kharif season. For the non-
agriculturists, certain pattern
schemeg have been sanctioned which
provide for grant of business or tracms
loans, training and employmen~
Families belonging to the Permanent
Liability category will be sent to
Homes where institutional care and
training facilities will be available.
As the vacancies in existing Homes
are very limited, steps are being
taken to set up new Homes.

MAGHA 26, 1889 (SAKA)
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LOKANATH COMMITTEE
FUNCTIONING OF SUPER
BAZARS

492, SHRI K M. ABRAHAM:
SHRI SATYA NARAIN
BINGH:
SHRI BHAGABAN DAS:
SHRI NAMBIAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

RE

(a) the progress so far made by
the Lokanathan Committee appointed
to enquire into the functioning of
the Super Bazars;

(b) when the report-is likely to be
submitted; and

(c) the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) The Government did not appoint
the Committee under the chairman-
ship of Shri Lokanathan to enguire
in the functioning of the Super Ba-
zars. However, a Committee was
appointed by the Board of Manage-
ment of the Cooperative Store Ltd.,
Delhi, to study the management and
working of the Super Bazar at Delhi

and suggest improvement in their
functioning.

(b) The report is not to be sub-
mitted to Government, Dbut to the
management of the Cooperative
Store Ltd.

(c) Question does not arise.

REHABILITATION OF REPATRI-
ATES FROM BURMA

493. SHRI PREM CHAND VERMA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the total number of persons
who have so far come back from
Burma;
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(b) the number of persons who have
80 far been rehabilitated;

(c) the quantum of assistance given
to such migrants; and

(d) the schemes which have been
drawn up for these migrants and
how far they have been useful?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and
(b). About 159,664 repatriates have
arrived from Burma upto  27.1.1968,
and rehabilitation assistance has been
given to 50,144 persons.

(e¢) and (d). A statement is laid on
the Table of the House, [Placed in
Library. Ses No. LT-68/65].

PURCHASE OF PAPER BY OVER-
SEAS COMMUNICATIONS SERVICE

494, SHRI PREM CHAND VERMA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
Department of Communications
(Overseas Communications Service)
purchased paper worth Rs. 1.58 lakhs
in April, 1962 which was more than
its requirements for 10 years;

{b) whether it is also a fact that
in 1966, pape? worth Rs. 98,775 was
transferred by the Overseas Commu-
nications Service to the Posts and
Telegraphs and the condition of this
paper was very bad, in addition to
stock worth Rs. 35000 which was
lying with them and which has since
become useless;

(e) if so, whether any enquiry has
been instituted to find out who was
responsible for this excess purchase
of papef and the consequent loss; and

(d) if so, the action taken against
those responsible for the purchase?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRSE AND COM-
MUNICATIONS (SHRI I. K. GUJ-
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RAL): (a) No. Paper valued at
Rs. 1,06,370.69 was purchased in 1962.
Together with the balarc2 of waper
from previous years, th: {:tcl cost of
paper on hand with Overseas Com-
munications Service amounted to aout
Rs. 1.53 lakhs durig 1962/63. This war
enough only for two years' require-
ments.

(b) Paper worth Rs. 1,08,035.93 was
transferred to Posts and Telegraphs
Department . Paper worth about
Rs. 4,000 only was left with Overseas
Communications Service for their de-
partmental use after transfer of some
of the balance of paper to Railways
etc. The paper was in good condition
and there was no wastage.

(c) Only requisite quantity of paper
was procured by Overseas Comrmuni-
cations Service for printing non-
standard forms locally. Government
Presses did not have capacity to
handle this joo for a number of years.
However, in 1963 the Government
Presses who had by then augmented
their capacity could take over this
work but they preferred to use their
own paper. Therefore, Overseas
Communications Service had to dis-
pose of their stock of paper. The
paper was transferred to other user
Departments at book value and there
was nto loss to Government,

(d) Does not arise,

FOODGRAINS FROM U.S.A.

495, SHRI PREM CHAND VERMA:
SHRI B. K. DASCHOWDHURI:
SHRI S. S. KOTHARI:

SHRI D. C. SHARMA:
SHRI K. P. SINGH DEO:
SHRI JUGAL MONDAL:
SHRI TULSHIDAS
JADHAV:
SHRI VALMIKI
CHOUDHARY':

Wil] the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government's atten-
tion has been drawn to newspaper T€-
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porte that U.S.A. has refused to sup-
Ply more than 35 lakh tons of food-
prains as against our requirements of
70 lakh tons during 1968; and

(b) if so how it is proposed to se-
cure the balance of the quantity of
foodgrains?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
LULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The preliminary estimate of
requirements of importied foodgraims
from all sources during 1968 is 75 lakh
tonnes. It is too early to say from
what sources we would be able to

cover these total reguirements. An
agreement has already been signed
with the U.S. Government on the

30th December, 1967 for supply of 30
iakh tonnes of wheat and 5§ lakh
tonnes of milo during the first gix
months of 1968. Negotiations for an
agreement for further supply of food-
grains during the second half of 1968
will be started in due course.

GHERAOS IN WEST BENGAL

496, SHRI SITARAM KESRI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the total number of workers
thrown out of jobs and the factories
closed down due to Gheraos in West
Bengal during the current year; and

(b) whether Government have
taken any measures to rehabilitate
such workers and ensure the resump-
tion of factories?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The subject matter of the question
falls in the State sphere and infor-
mation is not available with the Gov-
ernment of India.

(b) Necessary action in this regard
i« being taken by the State Govern-
ment, with the assistance, wherever
necessary, of the Government of India.

MAGHA 20, 1889 (SAKA)
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SHORTAGE IN FOREST WEALTH

497. SHRI SITARAM KESRI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
forest wealth for purposes of industry
would run ghort in the coming year;
and

(b) if so, the steps which Govern-
ment propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes Sir; it is so apprehended.

(b) Necessary steps are being taken
by tate Govts. and Union Territory
Aministrations for prote-tion of Fore-
sts and for meeting reqJirements of
industries the following main mea-
sures have been initiated:—

(i) A centrally sponsored scheme
of “Plantation of quick growing
species” to meet the raw  material
requirements of paper and pulp
had been included in the Third
Plan. An area of 84,000 hectares has
been planted up under this scheme
during the Third Plan. The antici-
pated achievements for the years

1966-67 and 1967-68 are 1,20,000
hectares. The scheme is to continue
during 1968-69 also.

(ii) Under another scheme of “Plan-
tation of Economic gpecies” which
has been in operation in the Third
Plan us well as thereafter, lJarge scale
plantations of timber species of indus-

trial use (e.g. matchwood, plywood
etc.) has been raised.
(iij) At present a large forest

area in the country is understocked
and is in need of urgent restocking.
With g view to fully stock these
areas, a scheme of Rehabilitation of
Degraded Forests has been imple-
mented in the Second and Third
Five-Year Plans and is being con-
tinued since 1966-87.
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(iv) With a view to decrease the
wastages of food that results from
the adoption of traditional methods
of logging, the Government of
India are operating a project on
“Logging Training Centres” with
assistance from U.N. Special Fund,
under which training is being im-
parted in the use of modern me-
thods of logging and extraction.

ABOLITION OF FOOD ZONES

498. SHRI SITARAM KESRI:
SHRI S. R. DAMANI:
SHRI R. S. VIDYARTHI:
SHRI N. S. SHARMA:
SHR1 KANWAR LAL GUPTA:
SHRI SHARDA NAND:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the res-
trictions on the movement for food-
£grains from one zone to another have
resulted in the variation of prices of
foodgraing in different parts of the
country; and

(b) whether in view of the fact
that the food production has improv-
ed in the current year, Goverrment
propose to abolish the zonal restric-
tions and to treat the whole country
as 3 single zone so that uniform prices
are fixed for the foodgrains all over
the country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATIOM
(SHRI ANNAHASIB SHINDE): (a)
No, Sir. Even when there were =0
zona] restrictions on movement of
grains there were variations in the
prices of grains between surplus and
deficit States.

(b) Ne, Sir.
fwlt % v A
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TELEPHONE CONNECTIONS IN
_ MADHYA PRADESH

500. SHRI MANIBHAI J. PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased 1o state:

(a) the number of new telephone
conmectiong to be sanctioned in various
citiey of Madhya Pradesh during
1968;

(b) whether it is proposed to instal
4 direct Trunk Dialing system between
Delhi and Bhapal; and

(¢) if o, when it is likely to Dbe
completed?
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THE MINISTER OF STATE 1IN
THE DEFARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. b
GUJRAL): (a) it is not possibel to
dnake a precise assessment as number
of new connections to be given is de-
Jpendent ypon various factors viz. pro-
duction and supply -of different {ypes
of equipment and stores. 1t is ex-
Jpected, however, that about 3500 new
.connections will be given in warious
cities of Madyha Pradesh during
1968 if the supply -position of stores
continuey to he satisfactory.

(b) Yes.

(c) In about five year’s. time

UNEMPLOYMENT AMONG ENGINEERS

501. SHRI MANIBHAI J. PATEL:
SHR] HEM RAJ:
SHRI MOHSIN:
SHRT BHOGENDRA JHA:
SHRI RAM SINGH AYAR-
WAL:
SHRI P. N. SOLANKI:
SHRI INDRAJIT GUPTA:
'y SHRI NITTRAJ SINGH
) CHAUDHARY:
SHRI PREM
VERMA:
Will the Minister of LABOUR AND

REHABILITATION be pleasedq to
state:

CHAND

MAGHA 26, 1889 (SAKA)

Written Answers 920

(a) miti.kfnctthatm
is a steep rise in unemployment
ansznsm«mnggmduau.mMa
mmlmdmmnﬁmput:culu.

(b) the number of Engineering
Graduates and diploma holders re-
gistered with the Employment Ex-
changes at the end of 1967 in general
and in Delhi in particular and the
number of those given employment
during the year; and

(c) the steps taken by Govern-
ment to provide better avenues of
employment - for these technical
hands?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Precise information is not awail-
able, However, the number of engin-
eering graduates seeking ployment
through Employment Exchanges in
India as wel] &3 Dealhi has considerab-
Jy increased.

(b) A statement is attached.

(¢) The varioug develapment pro-
grammes included in the Annual
Plap will progressively provide em-
ployment opportunities for the un-
employed including -engineering gra-
duateg and diplema holders.

Statement

Isems

No. of applicantson MNo. of applicants

the Live Registerat placed during the

the end of Dutc6 mber year 1967.
1967

All-India Delhi  All-India Delhi

2 3 4 hJ

1. Engineering Gradustes
2. Diploma holders in engineering .

6,951 652 1103 58
28,290 2,084 * *

*Information is not being collected.
ELscTION PETITIONS

582, SHRI MANIBHAI J. PATEL:
GHRI SRADHAKAR
SUPAKAR:

SHRI HEM RAJ'
SHRI VISHWA NATH
PANDEY:
Will the Minister of LAW be plea-
sed to refer to the reply given to Un-
starred Question No. 2102 on 28th

Nowvember, 1967 and state:

(a) the number of Election Peti-
tions gince filed; and

(b) the numiber of petitions dis-
posed of?

THE MINISTER OF LAW
GOVINDA MENON): (a) NiL

(b) 304 petitiong have been dis-
posed of till 31st January, 1068,

(SHRI
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STAMP ON NETAJI SUBHAS CHANDRA
Bosk

503, SHRI SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No. 4831 on the
19th December, 1967 and state:

(a) how Government concluded
that stamp in honour of Netaji Subhas
Chandra Bose may not have likely
demand and consequently issued less
number of stampe as compared to
the other two stamps printed in
honour of Mahatma Gandhi and Shri
Jawaharlal Nehru; and

(b) whether Government propose
to print further stamps on Netaji with
a view to awvoid public impression
about discrimination in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI L K.
GUJRAL): (a) Two commemorative
stamps in the denominations of 15 P
and 56 P of a total quantity of 4
million were brought out on the 23rd
January, 1964 against the normal
demand of 2 million for each new
issue, Six months later about 2
lakhs of these stamps still remained
unsold.

(b) Commemorative stampg
not reprinted.

Issue or SpEciAL COMMEMORATIVE
Sramrs

504. SHRI SAMAR GUHA: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether in view of centenary
celebration of Mahiatma Gandhi and
Bilver Jubilee Celebration of Azad
Hing Government of Netaji Subhas
‘Chandra Bose, Government have made
any plan to print and circulate special
Gandhi Stamp, Netaji Stamp and
Azad Hind Stamp on these occasions;

) if »o, the design of these
stampe; and -

FERRUARY 15, 1968
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS- -(SHRI 1 x
GUJRAL): (a) It ig mnder considera-
tion to issue a set of commemorative
stamps on the occasion of the cen-
tenary celebrations of Mahatma
Gandhi on 2nd October, 1969, No
proposal has so far been received for
the issue of stamp in connection with
the Silver Jubilee celebrations of
Azad Hind Govt. of Netaji Subhas
Chandra Bose,

(b) and (c¢). The designs are yet to
be prepared,

AT § IqATqA
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PARTIAL DECONTROL OF SUGAR

508. SHRI B. K. DASCHOW-
DHURY:
SHRI ESWARA REDDY:
SHRI K. N. PANDEY:
SHRI ATAL BIHARI
VAJPAYEE:
SHRI D. B. RAJU:

Will the Minister of FOOD ANDr
AGRICULTURE be pleased to state:

(a) whether Government have made
any assessment of the policy of partiak
decontrol of sugar;

(b) if so, whether the same has
been beneficial to the consumers; and

(c) if not, whether Government
propose to modify it?

THE MINISTER OF STATE IN THE'
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOPMENT
AND COOPERATION (SHPI ANNA-
SAHIB SHINDE): (a) and (b) Ves,
Sir, the policy of partial decontrol of
sugar has helped in increasing sup-
plies of sugarcane to the sugar mills
and in maintaining sugar production:
at sbout the same level as last year.
This will enable the Government to
continue to meet a substantial part
of the sugar requirements of the
domestic consumers at fixed prices.

(¢) Does not arise.
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ExPORT OF SUGAR

509. SHR; B. K. DASCHOW-
DHURY:
SHRI K. N. PANDEY:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the quantity of sugsr which has
been allocated for export during the
current year; and

(b) the quantity exported so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (s) 95,000
tonnes,

(b) Nil.

ConsumMER PrICE INDEX

510. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that an All-
India Expert Committee recently has
found that computation of consumer’s
price index hitherto in vogue in West
Bengal was faulty and workers in
‘West Bengal have been defrauded of

+ crores of rupees; and

(b) it so, the steps {sken by Gov-
ernment to make the employers pay
the arrears to the workers?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b) The Govern-
ment of India in consultation with the
concerned State Governments ap-
pointed an Expert Committee which
Wwas required, among other things, to
suggest any change necessary in the
linking factor used for deriving the old
1944 West Bengal State Series of Con-
sumer Price Index numbers for Cal-
cutta from the new 1960 Labour
Bureau Series of Consumer Price In-
dex numbers for Calcutta. The Re-

MAGHA 26, 1880 (SAKA)
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"pon‘. of the Committee, which was
‘received in October, 1967, is under
consideration. There js no recom-

mendation in the Report regarding
underpayment or reimbursement to
the workers.

By-ELECTION TO LOK SABHA SEATS

511. SHRI YASHPAL SINGH: will
the Minister of LAW be pleased lo
state:

(a) whether it is a fact tha; many
Lok Sabha seats are lying vacant;

(b) if so, since when they are lying
vacant and the reasons therefor; and

(¢) when these seats are likely to
be filled?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-60/68].

LeGISLATION To CHECKE DEFECTIONS
" 512. SHRI YASHPAL SINGH: =
SHRI K. N. PANDEY:

Will the Minister of LAW be pleas-
ed to state;

(a) whethér there is any proposal
under consideration to bring forward
any legislation that the elaction of
an elected Members of an Assembly
or the Lok Sabha who defects from
one party to another will be declared

void; and

(b) if so, when the legislatiocn is
likely to be introduced?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) and (b).
In pursuance of a Private Members®
Resolution adopted in the Lok Sabha
on the 8th December, 1967 a high leve,
Committee consisting of representative
of political parties gnd Constitutional
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experts is being set up by Guvern-
ment te consider the problem of legis-
lators changing their allegiance from
one party to another and their fre-
quent crossing of the floor in all its
aspects and make recommendations in
thig regard. The question of introdu-
cing legislation wil] arise only after
the recommendations of the Com-
mitte are known,

FaLL v Sucar OuTteuT DUurING 1967-68

513. SHRI YASHPAL SINGH:
SHRI PRAKASH VIR
SHASTRI:
SHRI D. B. RAJU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is g fact that there
is .a steep fall in sugar output in the
country during 1967-68;

(b) if so, the shortage of sugar in
each State;

(c) the reasons therefor; and

(d) the steps taken by Government

to meet the shortage of sugar in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.
The production of sugar during 1967-
68 upto Tth February, 1968, was 14.22
lakh tonnes as against 14.10 lakh ton-
nes upto the same date last year.

(b) to (d) As in the last year,
sugar will be in hort supply during
1967-68. The policy of partial decon-
trol introduced by Government is
designed to raise the effective price of
sugarcane and thereby step up its
production and therefore of sugar.

WHEAT RATIONING v DErmr

514. SHRI YASHPAL SINGH:
SHRI SHARDA NAND:
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SHR] R. S. VIDYARTHI:
SHRI HUKAM CHAND
KACHWAI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Delhi Administration have approach-
ed the Central Government to end
wheat rationing in the capital; and

{b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
‘TURE,, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
Chief Executive Councillor, Deihi "as
made a suggestion that indigenous
wheat only may be derationed.

(b) This can be considered only
when the availability of indigenous
wheat in free market can be :nsured.

R &1 qF
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East PAxisTAN RErvaees

522, SHRI CHINTAMANI PANI-

GRAHI: Will the Minister of
LABOUR AND REHAEILITATION
be pleased to state:

(a) whether Government are aware
of the hardships of the East Pakistan
refugees resettled in Bhusandapur area
near Chilka in Orissa;

(b) whether Government are advan-
cing any money to the State Govern-
ment for the resettled refugees in the
State;

(c) whether the Rehabilitation
Industries Corporation formed to pro-
mote industries in resettlement areas
for providing employment to the refu-
gees, has done anything in this area;
and

(d) whether Government propose to
promote some industries in this area?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) Some
families of displaced persons from East
Pakistan were settled in Bhusandapur
colony in Orissa many years &go. No
complaint has been received regarding
any hardship faced by these persons.

(b) to (d). No.

IreroRT OF FERTILISERS

523, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government have fixed
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its targets for imports of fertilizers
for 1968;

(b) whether Government have
entered into any agreement during the
period from September, 1967 to Jan-
uary, 1968 with firms of other coun-
tries for import of fertilises; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). Yes,
Sir.

(c) A statement showing the quan-
tities for which countracts were
placed against foreign exchange allo-
cations for the period October 1967 to
September 1968 is laid on the Table
‘'of the House, [Placed in Library.
See No. LT-71/68].

SALE OF IMPROVED SEEDS

524. SHRI YAJNA DATT SHARMA:
SHRI MAYAVAN:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Governmenis attention
has been drawn to the malpractices
existing in the sale of newly develop-
ed foodgrains seed varieties, particu-
larly those not released officially;

(b) whether exhorbitant prices are
charged by some cultivators for new
seed grown for experimental purposes,

(c) if so, whether Government pro-
pose to enact legislation to check such
malpractices; and

(d) if o, the details thereof and the
time likely to be taken for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes.
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(b) Yes.

(¢y and (d). Institutions have
since been issued that Indian Coun-
cil of Agricultural Research and the
Institutes ynder it would give primary
preference to the National Seeds Cor-
poration, in respect of supply of nuc-
leus seeds of promising varieties for
multiplication at the pre-release stage.
Steps are also being taken to persuade
the State Departments of Agriculture
and Agricultural Universities to make
such seed stocks available to the
National Seeds Corporation. Facilities
at the Central State Farms will also be
utilised for this purpose. Where it
becomes necessary to associate farmers
in the field testing of promising varie-
ties at the pre-release stage, it would
be done on a very limited scale and
with the express mutual understand-
ing between the Institutes and the far-
mers concerned that the seed produc-
ed by the farmers during the trials
would not be used by them for seed
purposes but will be returned to the
Research Institutes, concerned at ap-
propriate prices. The question of en-
acting a legislation or adopting some
other measures will be considered if
these instructions prove to be ineffect-
ive in checking the malpractices.

CONFERENCE OF MINISTERS OF STATES OF
CoMmmMUNITY DEVELOPMENT AND
PANCHAYATI RAJ

525, SHRI MAYAVAN: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that a con-
ference of State Chief Ministers and
State Ministers of Community Deve-
lopment and Panchayatiraj was to be
held on the 29th December, 1867 but
it was postponed;

(b) if so, the reasons therefor; and
(¢) when it is likely to be held now
and its venue?

THE MINISTER OF STATE IN TH™
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
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MENT AND COOPERATION (SHRI

M. S. GURUPADASWAMY): (a)
Yes, Sir.

(b) The proposed Conference had
to be postponed due to the inability
of a number of Chief Ministers to join
the deliberations.

(¢) The revised date and venue of
the Conference has not yet been ae-
cided.

RATION QUANTUM N DELHI

526, SHRI M, L. SONDHI: Will the
Minister of FOOD AND AGRICUL~
TURE be pleased to state:

(a) whether there is any proposal
to increase the quantum of ration for
cereals in Delhi from 1-3/4 kilogram
per adult 1o 2 kilograms as was tne
case earlier in view of the improved
food situation in the country;

(b) whether Government are aware
of the difficulties which the common
man is facing in meeting his require-
ments of cereals; and

(c) when the restoration of the cut
in ration is likely to be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF NOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRL
ANNASAHIB SHINDE): (a) No such
proposal is under consideration at
present.

{b) Yes, Sir.

(c) As soon as the Govemment
have sizeable stocks to meet their
commitments in full under the public
distribution system.

Deuen Mk SCHEME
527. SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the em=
ployees of the Delhi Milk Scheme ob-
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served a protest day on the 16th Jan-—
uary, 1968;

(b) it so, the reasons therefor; and.

(c) the action taken to meet the de-
mands of the employees?

THE MINISTER OF STATE IN THE.
MINISTRY OF FOOD, AGRICUL~-
TURE COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-.
SAHIB SHINDE): (a) Some of the
employees of the Delhi Milk Scheme
observed a protest day on the 16th
January, 1968.

(b) The protest was organised by
Central Dairy Mazdoor Sangh, the un-
recognised Union in D.M.S. because-
of failure of their negotiations with
the recognised Union regarding mer-.
ger of the two Unions and general.
election. )

(c) No action was takn by the Ma-
nagement on the unrecognised Unions.
demands.

APPLICATIONS FOR MILE CARDs

528. SHRI M. L. SONDHI: Will the-
Minister of FOOD AND AGRICUL-.
TURE be pleased to state:

(a)when the Delhi Milk Scheme is
expected to meet the requirements of
the people of Delhi in full;

(b) how many applications are
pending with the D. M. S, for issue of
milk cards or tokens;

(¢) whether it is a fact that in spice
of the recent purge, there are still a
large number of tokens in use whose
original owners have left the capital;
and

(d) whether any foolproof checking.
in this regard has been devised?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) It
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is estimated that the metropolitan
area of Delhi consumes 5 lakh litres

«of milk per day, Considering the pre-

.sent difficulties encountered by the
Delhi Milk Scheme in procuring en-
ough milk to maintain its current le-
vel of distribution at about 22 lakhs
litres of milk per day, it is difficul: to
anticipate when fhe Delhi Milk
Scheme will be in a position to meet

‘the entire requirement of the people
of Delhi

(b) As on 20-1-88, 54,429 applica-
‘tions were pending with the Delhi
"Milk Scheme for the issue of fresh
-milk tokens.

(c) Yes, Sir.

(d) Fool proof checking is almost
“jmpossible. But, to tighten up the
checks the identity of the token hol-
ders is being verified with reference
to one of the following forms of iden-
Aity: —

(i) Ration Card

«(ii) Identity Card in case of the

Govt. Employees.

(iii) Water Electricity Bill in case
the same is in the name of
=3 © *token holder.

D.M.S.

529, SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government proposes
to run the Delhi Milk Scheme on
. commercial basis and make it an au-
tonomous organisation to avoid deiays;
.and

(b) if so, when?

THE MINISTER OF STATE IN THE
'MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI

.ANNASAHIB SHINDE): (a) A propo-
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sal conversion of Delhj Milk Scheme
into an autonomous Corporation is un-
der consideration of the Government.

(b) It is not possible to indicate
how soon this will be possible.
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INDIAN REPATRIATES' FROM CEYLON

535, SHRI ESWARA REDDY: Willk
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the regular repatriation
of Indians from Ceylon under the
Indo-Ceylon Agreement, 1964 has
commenced; and

(b) if so, when the first batch of
Indian repatriates from Ceylon is l:ke-
ly to arrive in India?

THE DEPUTY MINISTER IN TIE.
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION;
(SHRI D, R. CHAVAN): (a) No.

(b) It is not possible at present to
indicate a firm date of arrival of the
first batch of Indian repatriates from
Ceylon.

ExporT OF Rice

536. SHRI D. N. PATODIA:
SHRI LILADHAR KOTOKI:
SHRI SHRI GOPAL SABOO:
SHRI BENI SHANKER

SHARMA.:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state.

(a) whether Government have re-
cently started exporting rice to other
countries;

(b) it so, the quantity of rice pro-
duced in the country during 18¢7-68
and the total demand as compared to
the production;

(c) the total import of rice from
other countries during the above
period; and

(d) the reasons for thé export of
rice when this commodity is scarce in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
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TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHB SHINDE): (a) Supe-
rior Basmati rice is being exported
since 1062, The annual export so far
has been between 2,000 to 5,000 ton-
nes,

(b) The firm estimates of produc-
tion of rice during 1967-88 are expect-
ed to become available only by April,
1968; but indications are tha! the pre-
-sent rice crop is better than the one
in the previous year.

The demand in the country for any
particular foodgrain is quite elastic
depending upon a number of factors
which include the availability of the
particular grain, the availability of
substitute foods and comparative
prices for the various foodgrans. In
the absence of g scientific consumption
gurvey, it is mot possible to quantify
the total demand of foodgrains in ge-
neral in the country, let alone the de-
mand for any particular grain. Fur-

ther all the grain produced in the

country does not become available for
consumption as some part of it is kept
back for seed, feed etc. and also some
portion is kept back in bulding up of
stocks with the producers and with
the trade. Therefore, the comparison
between the production and demand
of rice in the country as contemplated
in the question is not possible,

(c) The total quantity of rice im-
ported during the year 1967-88 (April
to January 1968) was 3,96,600 metric
tons.

(d) Export of very small quanti-
ties of Superior Basmati rice cannot
have any significant effect on the sup-
Ply position in the country, In any
case, much larger quantities of coase
Tice, which is widely consumed, is
being imported at comparatively much
lower prices than the price fetched by
the Superior Basmati rice,

Foop SuPPLY TO RAJASTHAN

$37. SHRI D. N. PATODIA: Will the

Minister of FOOD AND AGRICUL~-
TURE be pleased to state:

(a) whether it is a fact that a cri-
tical food situation has arisen in Ra-
jasthan State as a result of tie non-
tulfilment of a request from the State
Government to raise the food quota
for the State;

(b) whether it is also a fact that
the State Government has urged the
Central Government to raise its
monthly quota of wheat to 20,000 ton-
nes and sugar to 4,800 tonnes;

(c) whether the back-log of supply
of wheat during January-June, 1967
is 24,400 tonnes; and

(d) if so, whether Government have
considered the request of the State
Government to augment the quota
of food supply and whether the back-
log of supply of wheat to tne State
has been fully cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASHIB SHINDE): (a). No, Sir.

(b) The Rajasthan Governnment
have requested for raising iheir mon-
thly wheat quota to 20, 000 tonnes and
of levy sugar to 4,300 tonnes.

(c) No, Sir. The back-log is of the
order of 17,000 tonnes.

(d) The food supply position in
Rajasthan is not such as to require
just now, either the augmenting of the
quota or the supply of the back-log.

ProoucTioN oF HyBrID SEEDS

538, SHRI D. N. PATODIA:
SHRI K. M. MADHUKAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether with a view to achieve
self-sufficiency in foodgrains, Govern-
ment have formulated any Statewise
scheme for largescale production of
hybrid seeds in the country,;



949
(b)i!po.untaraetﬁnediorpro-
duction for 1868-69; and
(c) the details of the schera2 for
Rajasthan State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Under
the new strategy for achieving a rapid
“break-through” in agricuitural pro-
duction, a High Yieldingz Varieties
Programme was launched from 1966-
67. This programme includes thc high-
yielding varieties of wheat aud paddy
and hybrids of jowar, maize and bajra.
The target for 1970-71 is 32.5 million
acres, of which 12 million acres fur
maize, jowar and bajra. Targets for
each year are finalized 1n advance for
making arrangements for inputs, e.g,
seeds, fertilizers State Governments
are themselves responsible for orga-
nizing their seed productioa to meet
the requirements of approved pro-
grammes. The National Seeds Corpora.
tion supplies the foundation seeds.
Short-falls, if any, are met by orga-
nizing special seed production pro-
grammes through the National Seeds
Corporation Lid. or by diversion of
supplies from surplus Statcs.

(b) The targets of coverage under
various hybrids envisaged under the
High-Yielding Varieties Programme
during 1968-69 are 75 riiliorn acres
and arrangments are in hand to meet
the seed requirements for this target.

(c) The targets of coverage under
hybrid crops during 1968-69 and the

Written Answers FEBRUARY 15, 1988 Written AnsiceTs

950
quantities of seeds required for achi-

evhathuamin]iumhm Stave:
are as under:—

Tlrt:l of Qulnlltyof

au-:g) wu'ed (m

tonnes)
Hyorid Maize 85,000 acres
Hybrid Sorghum 25,000 acres
Hybrid Bajra  5,00,000 acres

CONVERSION FROM COMMERCIAL TO FooD
PrODUCTION

539, SHRI D. N, PATODIA:
the Minister of FOOD AND
CULTURE be pleased to state:

(a) whether it is a fact that with
the narrowing down of the profitabili-
ty of raising food and commercial
crops, there is now a tendency to con-
vert the areas raising commercial
crops into food crops;

(b) the extent to which the above
tendency has been noticed in repard
to jute, cotton ground-nut, and tobacco
crops; and

(¢) the extent of conversion effect-
ed so far in respect of above crops?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI1
ANNASAHIB SHINDE): (a) to (c).
Separate data regarding areas of land
diverted from foodgrains to cash crops
and vice-versa are not available. The
estimates of area under foodgrains and
selected cash crops during the three
yearg 1964-65 to 1966-67 ave given
below:

510.00
100.00
625.00

will
AGRI-

All-I1dia 3-ea under fordgrains and cash crops during 1964-65 10 1966-€7.

(020" heeiarcs?

Crop 196465 :963-66 1966-67
® ® (F

Total foodgrains . = . g . ]
c«mlcms : 117,533 113,174 116,465
ute 839 757 798
Cotton 8,271 7,942 7834
Groundnut . . 7,216 7,428 7,281
Tobacco . . . . 394 72 298
Other cash craps" 5 . 5 . 12,352 12,111 11,747
Torar—Cash crops R . . . 29,072 28,610 28,028

(P) Partially revised eslimates. (F) Final Estimates.
*Includes castorseed, sesamum ra- peseed and mustard, linseed, mests,

sann hemp, Potato, sugarcane, black

turmeric. : -

- il

pepper, dry chillies, dry ginger and
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The above figures show that in
1966-67 the area under both focdgrains
and all cash crops taken together was
lower than the respective levels in
1964-65. In any year, the acreages
under different crops vary under the
influence of various factors like wea-
ther, farmers’' expectation zbout pri-
ces, etc. Comprehensive data on cost
of production of foodgrains and com-
mercial crops over a period of time
are not available to indicate changes
in their relative profitabilities,

CosT OF SUGAR AND WHEAT

540. SHRI Y. A. PRASAD:
SHRI DEBABRATA BARUA:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
prices of wheat and sugar have gone
up during the lust two months;

(b) if so, the extent of rise mn

prices; and
(c) the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.
The market prices of wheat showed a
substantial fall in the month of De-
cember, 1967. Inthe month of Janu-
ary 1968, however, there had been a
rise in the first three weeks but there-
after there has been a downward
tendency in the prices.

The levy prices of sugar have re-
mained unaltered since the introduc-
tion of partial decontrol in November,
1967, The open market prices of
sugar have fallen substantially as
compared with the prices that pre-
vaileq immediately after the partial
decontrol.

(b) A statement showing the week-
end wholesale market prices of wheat
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from October, 1967 onwadrs at certain
important centres of wheat producing
States is laid on the Table of the
House. [Placed in Library, See No.
LT-77/68].

(c) Does not arise. The rise in wheat
prices in January was on account of
normal market fluctuations, lean pe-
riod of the season and increase in the
issue prices of foodgrains disiributed
through ration Fair price shops etc.

SCARCITY AREAS

541. SHRI Y. A. PRASAD:
SHRI D. N. DEB:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the States which have declared-
scarcity areas due to failure .of the
last kharif crops; and

(b) the Central assistance proposed:
to be given for these areas?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGFI-
CULURE, COMMUNITY DEVELOP--
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) All the
State Governments were requested to
intimate the areas declared by ihem:
as scarcity areas as a result of failure
of the last kharif crops. The Govern-
ments of Assam, West Bengal, Madhya
Pradesh, Haryana, Punjab, Kerala and
Gujarat have replied that no areas
have been declared as scarcity areas.
The Governments of Maharshtra,
Andhra Pradesh, Rajasthan and My-
sore have stated that drought condi-
tions have developed in some areas
due to failure of rains. The Govern--
ment of Orissa have stated that though:
there has been partial failure of xharif’
paddy crops in some districts, no area
in the State has been declared as
scarcity area. Two districts of Uttar
Pradesh are reported to have been
sffected by floods and drought, A few
pockets in one of the districts of Bihar
are also reported to haye been ailect-
ed by drought. Information from the
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‘Governments of Madras, Nagaland,
-and Jammu & Kashmir has not yet
‘been received and will be placed on
the Table of the Sabha as soon as it
is received.

(b) The State Governments under-
take relief operations as soon as natu-
ral calamities necessitate these and
when the expenditure on such relief
exceeds or is expected to exceed
limits prescribed by the Fourth Fi-
nance Commission, Central financial
assistance jg granted according to a
prescribed pattern, on the recommen-
dations of Central Study Teams. Any
other assistance that the Central Gov-
ernment can provide is also consider-
ed in the light of the observations of
the teams. At the request of the State
Governments concerned, the Cenral
Teams will be visiting Andhra Pra-
desh and Mysore shortly.

Sucar PropucTiOon

542. SHRI GEORGE FERNANDES:
DR. RANEN SEN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the quantity of sugar likely to
be produced jn the country during the
current season and during the next
‘season;

(b) the additional profits that will
be earned by the sugar industry as a
result of the partial decontrol of
sugar; and

(c) whether Government have de-
vised any scheme to fix the prices of
controlled and decomtrolled sugar and

1o prevent the exploitation of the
~consumer?

“THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) About
21'5 lakhs tonnes of sugar is likely to
be produced during the current season
‘but the actual production will depend
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upon the quantity of sugarcane which
becomes available to the sugar facto-
ries, It is not possible to give at pre-
sent any indication about the produc-
tion in the next season.

Due to the high prices paid for
sugarcane in the current season it is
expected that the plantings of cane
will increase and weather being
favourable, its general availability
will be better, next year.

(b) The additional profits of the
sugar industry will depend on the
prices paid by the factories for sugar-
cane and the price at which they are
able to sell their entire free sale quota
which will be known only at the end
of this year.

(c) The price of levy sugar has al-
ready been fixed on the basis of the
minimum sugarcane prices fixed by
Government although the sugar mills
are paying much higher prices for
sugarcane, The question of fixation of
price of sugar released for free sale
does not arise. The factories charge
a higher price for free sugar hecause
they have to pay prices for sugarcane
higher than the minimum price fixed
by the Government.

Foop PropucTiON IN 1968-69

543. SHRI GEORGE FERNANDES:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the estimates for the
production of foodgraing for the year
1968-69 have been worked out;

(b) if so, the figures worked out;
and

(¢) the basis on which these esti-
meates have been worked out? —
THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI ANNASAHIB SHINDE): (a)
and (b), According to the amnual
phasing drawn up earlier the pro-
gramme for 1968-69 should aim at a
potential of 107 million tonnes of
foodgrains. But this is not yet the
estimate or target. The estimates of
production potential would, be worked
out keeping in view the resources to
‘be actually allocated tp the agricul-
tura] programmes in the State Budgets
for 1968-69, and in the light of dis-
cussions held by the State wise
Working Groups in November-De-
December, 1967,

(¢) The target of production poten-
tial is .worked out on the basis of
additiona] production expected from
programmes, such as, the High-Yield-
ing Varieties Progranmme, .Multiple
‘Cropping Programme and Programmes
for minor jrrigation, land develop-
ment, soil conservation, etc.

Wace Boarp rFor Roap TRANSPORT
InDUSTRY

544, SHRI GEORGE FERNANDES:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the nature of the majority re-
commendations of the Central Wage
Board for Road Transport Industry
on interim relief;

(b) whether it is a fact that the
interim relief recommendations were
earlier agreed to unanimously and
that the representatives of the
INTUC and AITUC submitted notes
of dissent after the agreement was
signed;

(¢) the number of workers likely
to benefit by the recommendations on
interim relief; and

(d) when the Wage Board is likely
to give its final report?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
{a) and (b). Recommendations of the

3128 (Ai) LSD—6.
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Wage Board, along with the minutes
of dissent appended by the workers'
representatives, have been placed on
the Table of the Sabha, The Govern.
ment have no information on the
views expressed by individua] mem-
bers of the Board in the various
stages of the Board's geliberations.

(¢) The recommendations are ap-
plicable to establishments employing
five or more workers. The total
number of workers benefitted will be
known after the process of imple-
mentation is completed.

(d) The Wage Board is trying to
proceed with its work expeditiously.
It is, however, not possible to indicate
at this stage when the final report
will be gubmitted,

Maize PurcHase By F.CIL v Punias

546. SHRI BABURAO PATEL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that in
Jullundur and surrounding areas,
thousands of gquintals of maize have
been lying ang rotting because of un-
willingness of the Food Corporati_m
of India to buy the supplies in spite
of its earlier assurance to buy all
crop;

(b) whether it is also a fact that
because of the Food Corporation's
monopoly, there is no other outlet
for the stock of maize with the re-
sult that prices have crashed down
considerably below the agreed mini-
mum of Rs. 54 per quintal;

(¢) whether farmers have now
reduced the acreage for maize cul-
tivation during the next session ag ®
result of the attitude; and

(d) the steps Government propose
to take to remedy this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
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TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
No, Sir. Against the tota] arrivals of
about 42.5 thousands tonnes of maize
in different mandies of Jullundur dis-
trict during the period from 1st
October, 1967 to end January, 1968,
the Food Corporation of India pur-
chased about 36.2 thousand tonnes
which comeg to over 85 per cent of
the gross arrivals. The balance about
15 per cent was purchased by trade
for loca] consumption. The average
price pajd by the Corporation for
this maize varies from Rs, 55.50 to
Rs. 5640 per quintal.

(¢) It is not possible to anticipate
whether the farmers will reduce the
acrease for maize cultivation guring
the next season. )

(d) In view of reply to parts (a)
ang (b) of the question, the question
of taking remedial steps by Govern-
ment does not arise.

SUGAR PRODUCTION

547. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government's aiten-
tion has been drawm to a news report
that sugar production may be in-
creased by 6 per cent if a new techni-
que of processing sugarcane devised
by Prof. Bopardikar, Director of the
Central Public Health Engineering
Institute is adopted by the country’s
sugar industries:

(b) whether such new technique
™sy also make it possible to isolate
the potash content from the raw mate-
rial; and

(ey if so, the steps taken by Gov-
ernment to implement Prof. Bopardi-
kar's technique which may turn out
to be an ‘“important Import substitu-
tion Project”?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
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MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) Yes, Sir.

(c) Certajn pilot scale trials based
on ion-exchange techmiques (Prof.
Bopardikar's technique involves ion-
exchange-on-exclusion) are being
carried on in the National Sugar In-
stitute, Kanpur. The results of these
experiments are being watched.

Foop Imports UNDER PL 480

548. SHRI RABI RAY:
SHRI BASWANT:

Will the Minister of FOOD AND
AGRICULTURE be pleased to gstate:

(a) the quantity of wheat which
Indig has purchaseq so far unde- the
new PL 480 agreement signed in
December, 1967;

(b) whether it is a fact that under
this agreement which provided for
the supply of all the grain by end of
June this year, the U.S. Department
of Agriculture stil] has to issue pur-
chase authorisation; and

(e) if s0, whether Government have
studieq the implications of such de-
lay and its effect on food situation
in India?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The PL. 480 Agreement dateq the
30th December, 1987 provides for the
supply of 30 lakh tonneg of wheat
and five lakh tonnes of mile upto the
end of the current U.S. Fiscal Year
i.e. upto the 30th June, 1868, Aceorrd-
ing to the information received so
far, the US. Government have issued
purchase Authorisations for 18 lakh
tonnes of wheat and 3.1 lakh tonnes
of milo. About 17 lakh tonnes of
wheat and 2 lakh tonnes of milo have
alreadv been purchased upto the 1st
of February, 1968. Since the supply
is to be completed by the end of June,
1968 there is still sufficient time for the
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issue of purchase Authorisations for
the balance quantity. There has not
been any delay.

(¢) Does not arise,

Probuction oF FoOODGRAINS

350, SHRI SHRI CHAND GOEL:
Will the Minister of FOOD AND
AGRICULTURE be pleasd to state:

(a) the estimated increase of foud-
graing in the current year over the
last year’s production of foodgrains;

(b) the estimateqg shortfal] jn the
production of foodgrains to the re-
quirement of the country; and

(c) the steps taken to meet the
shortfall?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Firm
estimates of production based on
actual area epumeration and crop-
cutting surveys for the current year
are expected to become available
from the State Governments only at
the end of the agricultural year ie.
during June-July 1968. However, ac-
cording to tentative jndications, pro-
duction of foodgrains during the cur-
rent year is expected to be around
95 million tonnes ie. about 20 mi'-
lion tonnes more thap the Jast year
production of foodgrains.

(b) and (c). In the absence of any
scientific and comprehensive survey
on consumption, and in view of the
fact that the requirements of food-
grains are also elastic to some extent
depending o, the availability of food-
grains and other substitute food stuffs,
their tomparative prices, levels of in-
come, population growth mnd extent of
urbanisation ete,, jt is not possible to
indicate any precise quantitative esti-
mates of foodgrains requirements or

MAGHA 26, 1889 (SAKA)

Written Answers 960

shortfal] ijn any given year. However,
the Government are contemplating an
import of about 7.5 million tonnes f
foodgrains in 1968 for building up
a buffer stock and meeting any other
possible shortages.

Law COMMISSION

551. SHRI SHRI CHAND GOEL:
Will the Minister of LAW be pleased

to state:

(a) whether the last instalment of
the recommendations of the Law
Commission has been receiveq and
if so, the pature of major recom-
mendations: and

(b) how far these recommendations
have been implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) The last in-
gtalment of the recommendations of
the Law Commission is a report on
sections 497498 and 499 of the Code
of Criminal Procedure, 1898—Grant
of bail with conditions (Thirty-sixth
Revort) which wae submitted to the
Government on  the 9th Januvarv.
1988. Arangements are being made
tn oot the Report orinted and vlace
the same an tha Table of Hoth the
Hruges nf Parliament,

(b) The recommendations contained
in the said Report are under the active
consideration of the Government,

ALLot™MENT oF FooparaiNs 1o Derrcrr
STATES
Will the Minister of FOOD AND
AGRICULURE be pleaseq to state:

(a) whether Government have
tentatively fixed up the allotment of
foodgraing to the deficit States for the
year 1968;

(b) if so, the allotment fxed up
State-wise;
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(e) whether any State Government
has represented to the Centre that
the gquantity of foodgrains supplied
during 1967 was quite jnadequate and
more liberal supplies should be made
in 1963; and

(d)y if so, Government's
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

reaction

(b} Does not arise.

(¢) Some of the States did com-
Flain that supplies of foodgrains
during 1967 were not adequate and
some have requested for increased
allocations of foodgrains during 1968.

(d) With the limited availability of
foodgrains wity the Centre, it js not
possible to meet in ful] the demands
of all the States. The foodgrairs
availab'e with the Centre are distri-
buted among the deficit States as
equitably as possible,

CorrupTiON 1IN COOPERATIVE
SOCTETIES

553. SHRI A. SREEDHARAN:
SHRI K. LAKKAFPPA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
that large scale irregularities such
as misappropriation and corruption
have been detected in the working
of large number of cooperative stores
in the country; and

(b) if so, the steps taken to remedy
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 5. GURU-
PADASWAMY): (a) and (b). Gov-
emment are not aware of any large
rrale irregularities in the working of
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a large number of cooperative stores
in the country, However, when speci-
fic instance; come to the notica of
Government suitable action is taken.
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Foop rrom Sea-Weens

556. SHRI VALMIKI CHOUDHARY:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose
to explore the possibilities of mak-
ing bread and sweets from sea-weeds
as is being done on a commercial
scale in Japan; and

(b) whether Government propose
to take the co-operation of Japanese
experts in this matter?

THE MINISTER OF STATE 1N THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
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MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The
question of utilisation of Sea-Weeds
as a food material is only in an ex-
perimental stage and there is no pro-
posal at present for making bread
and sweets from sea-weeds.

(b) The matter will be considered
if it is found necessary.

SurrLy oF Fertmuasers 1o U.P.

557, SHR1 D. N. DEB: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether jt is z fact that the
Uttar Pradesh Government have re-
cently requested the Central Govern-
ment for the increased supply of
fertilizers during the current ycar;

(b) if so, the decision taken in the
matter;

(¢) whether any other State has
aiso made such a request; and

(d) if so, the quantity requested by
esch State and the quantity of fer-
tilizers sanctioned to each State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir. ~

(b) For coverage of the imcreased
targets for Rabi under the HV.P,
full. requirementg of fertilisers have
been allotted to Uttar Pradesh.

(¢) Yes, Sir,

(d) The following other States ask-
eg for increased requirement of fer-
tilisers for additional coverage of
area under HVP Rabi programme.
The increased requirements in terms
of N were met to the extent stated
below:

Name of the State Add] Qtv. asked
for and allotted in

terms of nitrogen

Punjab 18,150
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Madras ) 5,813
ammu & Kashmir 3,900
asthan 6,345

CeNTRAL PouLTRY DEVELOPMENT
Apvisore CounciL MEeeTmvg

558. SHRI  CHENGALRAYA
NAIDU: will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether jt is a fact that the
Central Poultry Development Ad-
visory Council held a meeting un the
25rd December, 1967 and suggested
certain steps to be taken for popula-
rising certain new food ingredients;

(b) if so, whether they have made
some other recommendations to Gov-
ernment in this regard; ang

(e) if so, the details thereof and
the steps taken to implement them?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIE SHINDE): (a) The
Central Poultry Development Advi-
sory Council held its meetings on
21st and 22nd December, 1967 and
constituted Ad-Hoc Committee to re-
commend steps for popularising un-
conventiona] feed ingredients.

(b) Yes, Sir.

(¢) (i) The Council has also re-
commended that (a) quality of poul-
try feed should be centrolled (b)
Poultry feed industry should be
given priority industry status and (c)
Poultry feed ghould be exempted from
levy of sales tax by States, in case
not already done. Other recom-
mendations of the Council are given
in the attached annexure.

(ii) These recommendations are
being examined in the Mimistry and
will be taken up with the concerned
authorities.
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Annexure

1. Breeding programme on Scientific
lines should be taken up at the Cen-
tral and State Poultry Farmg to pro-
duce genetically superior gtock of egg
producing and broiler strains with
a view to making the country self-
sufficient in respect of chicks. The
I. C. A. R. should be urged to give
high priority to research programmes
for the development of inbred lines
for exploiting hybrid vigour for both
broiler and egg production.

2. To ensure proper financial return
to the producer and to make good
quality eggs and poultry meat awvail-
able to the consumers at reasunable
rates, each State should be requested
to set up a guitable State level
marketing organisation. As far as
practicable, this organisation should
be in the cooperative gector.

3, Suitable steps should be taken
to control the quality of egg and
poultry meat om the lines of Meat
Contro] Order to protect the interests

of the consumers. ,

4 To make available adeguat:
funds for poultry cperations. joint
stock Banks, Agricultural Re-finance
Corporation and other cooperative in-
stitutions should be approached to
advance loans on libera] -terms.

Porato Crop

559. SHRI RANE: Will the Minister
of FOOD AND AGRICULTURE bhe

pleased to state:
(a) whether it is a fact that there
hag been a bumper crop of oMatoes
in Northern India this season;
(b) whether it is also a fact thai
the prices of potatoes have gone down
Wy Rs, 15 to 20 per quintsl; and

(c) the steps Governmient propose
10 save the growers from the crash of
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‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.
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(b) Yes Sir.

(¢) The prices have not gone down
below the economic level. To stab-
ilise prices, it will be ensured that
sufficient number of wagong are
available for quick movement of
potato from producing to consuming
centres. There is no inter-state res-
triction on movement of potatoes.

WHEAT SUPPLY T0 MAHARASHTRA

560. SHRI RANE: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the quantity of wheat actually
supplied to the Maharashtra State
during the months from November to
January, 1988;

(b) how much of it was for rationed
and non-rationed areas; and

(c) whether Government propose to
increase the quota of wheat to Maha-
rashtra for non-rationed area for dis-
tribution throwgh fair price shops?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) 2247
thousand tonnes.

(b) and (c). Central Government
cnly supply bulk quotas to State Gov-
ernments, No supply is made sepa-
rately for rationed and non-rationed
areas, The question of Central Gov-

ernment incressing the quota for non-
rationed area of Maharashtra ulso

does not. therefore, arise.
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REHABILITATION OF REPATRIATES FRCM

Burma
561, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of LA-

BOUR AND REHABILITATION be
pleased to state:

sanctioned by
1967-68
repat-

(a) the amount
Government in 1966-67 and
for the rehabilitation of the
riates from Burma in Orissa;

(b) if so, the amount given in res-
pective years; and

(c) the total amount given to Orissa
Government so far for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-

MENT AND REHABILITATION

{SHRI D. R. CHAVAN): (a) and

{b).

o Loan Grant*

1;;6-67 Rs. 6,48,000 Rs. 32.805.49
1967-68  Rs. 11,18,440 -_—

Total:Rs. 17,66,440 Rs. 32,805.49*

{c) Loan Rs.18,66,440
Grants-in-aid.Rs.1,27,392.19*

Total: 19,93,832.19

*Includes expenditure incurred on

relief measures also.

P. & T. Corony or Purt Heap Orrick

562. SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are
Aaware that two units of residential
quarters meant for departmental
Class III employees in the P&T Co-
lon of Puri Head Office are being
converted into a departmental offi-
wer's inspection bangalow;
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(b) whether it is a fact that there
are instructions from the Director
General, Posts and Telegraphs that
residential quarters under no cir-
cumstances be converted inte a dor-
mitry or Inspection bangalow;

(e) if so, the reasons for effecting
this conversion; and

(d) the steps Government propose
to take to stop this conversion of
staff quarters into inspection ban-
galow?

THE MINISTER OF STATE IN
THE DEPARMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) No. Only one gquarter
which was previusly housing Tele-
phone Exchange has been approved
for conversion into Inspettion Quar-
ter.

(b) No.

(e) Pressing demand for an ins-
pection quarter at Puri for touring
Officers.

(d) Does not arise,
Svear Price
563. SHRI SHIVA CHANDRA
JHA:

SHRI MOHSIN:
DR. RANEN SEN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether 40 per cent decontrol
of sugar has brought any lowering
of its price in the market;

(b) if so, the present average price
of decontrolled sugar in the market
and the price at which there will be
stability in it; and

(c) if not, the reasons thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
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LOPMENT AND COOPERAION
(SHRI ANNASAHIB SHINDE): (a)
to (c). The policy of partia]l decon-
trol of sugar was introduced with a
view to maximise sugar production
and to reduce diversion of area under
sugarcane to other crops. Under this
policy, the price of about 60 per
cent of the production procured as
levy fixed after taking into account
the minimum price of sugarcane
fixed by Government. The sugar
mills are paying much higher prices
for sugarcane. Sugar mills have,
therefore, to sell the balance sugar
released or to be released for free
sale at much higher prices than the
levy prices in order to compensate
themeselves for the higher sugarcane
prices paid by them,K The ex-mill
prices of sugar in the free market
have come down by Rs. 140.00 per
quintal from the level prevailing
immediately after the release of free
sale quota on the 23rd November,
1967. The ex-mill prices range bet-
ween Rs 350.00 to Rs. 380 per quin-
tal at present. The level at which the
prices wil get stabilised will depend
on the total production achieved and
demand for sugar.
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Foop ALLOTMENTS To BIHAR

564. SHRI SHIVA THANDRA
JHA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
Central Government are reducing
the quantum of food allotment of
Bihar from January, 1968;

(b) if so, the reasons therefor; ana

(c) if not, the food allotment ana
actual supply to Bihar from Janu-
ary, 1968 vis-a-vis the demand from
the Bihar Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERAION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.
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_(b} Increased availabjlity of in-
digenous grains within the State,

less arrivals of imported wheat from
a_broad and accumulation of substan-
tial stocks of imported grains in tne
State

(c) Dogs not arise,

State Farms

565. HRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that State
Farms will be started in India with
Russian assistance; and

(b) if so, how many such State
farm will be started, State-wise, dur-
ing the current Annual Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). It is proposed to set up
15 State farms with Soviet assistance.
The U.S.S.R. Government will
make a gift of equipment worth Rs.
31 lakh each for five farms. For the
remaining 10 farms, the U.S.S.R.
Government has offered to  supply
equipment on deferred payment
terms. One of the five farms for
which U.S.S.R. has offered to sup-
ply equipment free of charge was set
up jn the Hirakud area of Orissa in
February, 1967. One farm at Hissar
(Haryana) and another in the Sutlej
Bed area of Punjab are likely to tart
functioning early in 1968-80. A site
for a fourth farm has been gelected
in the Raichur district of Mysore and
the State Government has been asked
to acquire land for the purpose. A
site for a flarm in Bihar has also been
selected. A Central Team  visited
Kerala recently and it ig likely that &
farm may be set up in Kerala inm
1068-89. Possibilities of locating sites
for State Farms in other parts of the
country are being explored.
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Rapio-TeLEpEONE COMMUNICATIONS

566. SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the countries with which India
has radio-telephone communication
arrangement and at what charges:

(b) whether these facilities are
available to the Civilians;

(e) if not, the reasons therefor;
and

(d) if so, the centres from which
such communications can be wmade
by civilians?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) A list of coutries with
which India has radio-telephone com-
munication arrangements and charges
therefore is placed on the table of the
House. [Placed in Library. See No.
LT-73|68].

(b) Yes.

(¢) Does not arise.

(d) International telephone calls
can be made from any telephone in

India having access to the inland pub-
"lic telephone trunk system.

PARLIAMENT SESSION IN SouTn INpIa

567. SHRI M. S. MURTI:
SMT. SUSHILA ROHATGI:

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state.

(a) whether any final decision has
been taken on the proposal of hold-
ing the Parliament session in the
South; and

(b) if so, the details thereof?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): (a) and (b.) No final deci-
sion has yet been taken on the pro-
posal to hold a Session of Parliament
in the South. The financial mpli-
cations of such a proposal are at
present under consideration.
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INCREASE IN PRICE oF ESSENTIAL
CommobrTiEs

571. SHRI J. MOHAMED IMAM:
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) whether the prices of imported
wheat, atta, suji, maida, sugar and
other essentlal commodities have been
increased by Government with effect
from January, 1968; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The issue prices of certain food-
grains only viz. imported wheat,
milo and rice have been increaed by
the Government from January, 1968.
The increase in the issue prices of
wheat products viz. atta, Maida and
Suji was consequent upon the increase
in the issue price of rmported wheat.

(b) The increase in these issue pri-
ces was necessitated in order to reduce
he heavy burden of subsidy in the dis-
tribution of foodgrains on the Na-
tiona] Exchequer and also to narrow
down the gap between the open mar-
ket prices and the Goverrment issue
prices of these commodities.
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CoOLOUR SPECIFICATION FOR VANASPAT!
INDUSTRY

572, SHRI J. MOHAMED IMAM:
SHRI C. MUTHUSAMI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the fixation of a new
colour specification for the vanaspati
industry by the Vegetable Oil Pro-
duct Controller for India has posed a
threat to the cotton seed crushing in-
dustry;

(b) the percentage of the total cot-
ton seed oi] supplied to the vanaspati
manufacturers by the cotton seed
crushing industry; and

(¢) the adverse repurcussions gf the
implementation of the decision of the
Vegetable Qil Products Controller re-
garding the new colour specifications?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOFMENT AND CODPERATION
{SHRI ANNASAHIB SHINDE):
(a) The maximum colour limit for
vanaspati recently notified has since
been withdrawn, pending resolution
of the technological difficulties re-
ported to be standing in the way of
larger quantities of cottonseed il
being used in the production of
wvanaspati conforming to the pres-
cribed colour limit,

(b) About 90 per cent in 1967.
(c) Does not arise.

AccuMULATION OF Marze INn Punias

573. SHRI J. MOHAMED IMAM:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Govermvhent's atten-
tion has beén 4drawn to a press re-
port in the Times of India of the 13th
January, 1968 regarding huge stocks
of maize purchaséd by the Food Cor-
poration of India having been accu-
mulated in the mandis of Punjab;
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(b) if s0, whether most of the stocks
are lying in the open for want of
storage facilities and shortage of
wagons and has got damaged; and

(c) the details of loss suffered by
the Food Corporation of India as a
result thereof and the factors respon-
sible for the failure of the Corpora-
tion to provide storage facilities and
to move these stocks to the defieit
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (¢). The information is being
collected from the Food Corporation
of India and will be laid on the Table
of the House.

ProbucTion oF HyBrID SeEps

574. SHRI J. MOHAMED IMAM:
SHRI K. M. MADHUKAR:

Wil] the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total quantity of hybrid
seed conmrmodity-wise produced in the
Government and private farms dur-
ing the lat two years; and

(b) the demad of hybrid seeds in
the country during the last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Information is beig
collected and will be placed at the
table of the House as soon as it is re-
ceived.

Bomeay TELEPHONE DIRECTORY

575. SHRI J. MOHAMED IMAR:
SHRI C. C. DESAIL:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the attention of Gowv-
ernment has been grawn to a press
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report appearing in the Economic
Times of the 13th January, 1968 re-
garding Kashmir being shown as a
foreign territory in the Bombay Tele-
phone directory; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):

(a) Yes.

(b) The designation of the Trade
Representative of Kashmir State in
Bombay is Trade Agent and he had
wanted his name to appear ynder the
Group Heading “Trade Commission-
ers’. It has therefore been placed
under Trade Commissioners. The ur-
pose of entries in the directory in-
cluding Group Headings, is the con-
venience of public.

East PARIsTANI REFUGEES

576. SHRI SIDDAYYA: Will the
Minister of LABOUR AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question
No. 3885 on the 12th December, 1967
and state the pumber of refugees from
East Pakistan settled in Andaman and
Nicobar islands from the year 1863-64
upto end of December, 1967 belong to
Scheduled Castes?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): The informa-
tion is being collected and will be
placed on the Table of the Sabha.

NatronaL Lasour CoMMISSION

577. SHRI SIDDAYYA:
SHR] LOBO PRABHU:
SHRI R. BARUA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the National Labour
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Commission has submitted its interim
report; and )

(b) if so, the main recommendations
thereof?.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No, Sir,

(b) Does not arise.

CoaL Wace Boarp

579. SHRI K. M. KOUSHIK: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether recommendations of the
Coal Wage Board have been imple-
mented in the collieries of Ballarpur,
Shasti and Ghugus;

(b) if not, the steps which are being
taken to get them implemented; and

(¢) whether the labour will be
given any compensation for the delay
in the implementation of recommen-
dation by the collieries?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The recommendations have not so
far been implemented in these col-
lieries.

(b) Efforts to persuade the manage-
ments to implement the recommenda-
tions continue to be made.

(¢) No question of compensation
would arise as the recommendations
are advisory in character.

LABoUR PARTICIPATION IN
MANAGEMENTS

580. SHRI S. M. BANERJEE: Wilt
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the scheme of partici-
pation of labour in management has
been dropped;
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(b) if not, the number of under-
takings, both in public and private
sector, where this has been implemrent-
ed; and

(c) if the reply to part (a) above be
in the affirmative, the reasons there-
for?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No, Sir. The nomenclature of the
scheme has, however, been changed to
“Scheme of Joint Management Coun-
cils”. The Scheme envisages labour
management co-operation through con-
sultation and mutual discussion at a
Joint Council consisting of equal num-
ber of representatives of management
and labour.

The main ingredients of the Scheme
are (i) consultation with the Council
on certain aspects of the working of
the enterprise; (ii) sharing of informa-
tion with the Council members on
specified aspects; and (iii) delegation
of some administrative responsikilities
to the Council in regard to matters
such as welfare, safety, etc.

(b) 46 in the public sector and B4
in the private sector.

(c) Does not arise.

Waips’ CONFERENCE AT SIMLA

581, SHRI S. M. BANERJEE:
SHRI KANWAR LAL GUPTA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether the recommendations of
the Whips' Conference held in Simla
have since been implemented both by
the Central and State Governments,
and

(b) if not, the reasons for the delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR, RAM SUBHAG SINGH):
(a) Recommendations of the Sixth Al
India Whips Conference have been
forwarded to Chief Ministers/Presiding
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Officers of all the States for imple-
mentation. They have also been re-
quested to furnish half-yearly reports
on the implementation of these recom-
mendations. Similar action for their
expeditious implementation is also
being taken by the Central Govern-
ment.

(b) Does not arise.

Co-0PERATIVE JOINT FARMING
SocIETIES
582, SHRI GADILINGANA GOWD:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the functions and pattern of
Joint Farming Societies;

(b) the revised pattern of assist-
ance given to the Co-operative Joint
Farming Societies; and

(c) whether Government have

. taken steps to ensure that this re-

vised pattern of assistance is given to
all the working Joint Farming Socie-
ties in the country?

THE MINISTER OF STATE [N
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) A co-operative farming society
can be either collective or joint in
nature, In a collective society the
ownership of lands vests with the
society, whereas in a joint society
the members pool their lands for an
agreed period, retaining their owner-
ship rights over their lands. A co-
operative farming society undertakes
joint farming of land and allied pro-
grammes such as dairying, poultry,
animal husbandry etc. on a planned
basis for increasing agricultural pro-
duetion, and also cottage and small
scale industries and other activities
to provide gainful employment, with
the objective of enriching the econo-
mie, social and cultural life of the
members and the community,
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(b) A joint co-operative farming
society is eligible to the following
assistance:

Loan Grant Total
Rs

.

1. Share capital 2,;00 i

2,000
2. Land develop-
ment 20,000 20,000
(@ Rs. 100 per :
acre subject 1o
a ceiling of
Rs. 20,000 per
society)
3. Godown-cum-
cattleshed 3,750 1,250 §,000
4. Managerial
subsidy e 1,200 1,200
25,750 2,450 28,200

fc) Yes; the assistance is made
available to deserving societies with-
in the limitation of funds available
for the purpose from year to year.

SATELLITE IN INDIAN OcEAN

583. SHR] K. P. SINGH DEO: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a
scheme to set up a satellite in the

Indian Ocean by an International
consortium has been finalised;

(b) if so, the amount of the Indian
share jn setting up the proposed
satellite;

(c) the period likely to be taken
for setting up the satellite; and

(d) the advantages likely to ‘be
derived therefrom?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI L K.
GUJRAL): (a) Yes, Sir.

(b) The Satellite over the Indian
Ocean is being set up as part of the
Global Communications  Satellite
System. The total cost of the Global
System is estimated to be of the
order of $200 million, out of which
India's share of capital investment is
about 0.5 per cent or Rs. 70 lakhs
approaimately.
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(¢) The Indian Ocean Satellite is
expected to be set up by the end of
1968.

(d) The advantages to be drived
through participation in the Global
Communications Satellite System are:

(i) availability to reliable, stable
and high quality inter-
national communications
facilities to meet India’s in-
creasing demands for inter-

national telegraph, telephone
photo-telegraph and telex
traffic; and

(ii) provision of capability for
handling International Tele-
vision.

AUTOMATIC BAKERIES

584. SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Govermment propose
to set up modern automatic bakeries
on the pattern of those set up in
Aarey Milk Colony, Bombay in the
country;

(b) if so, the cities in which these
bakeries are proposed to be set up;
and

(¢) the period likely to be taken in
setting up these bakeries?

THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir,

(b) These bakeries are also being
set up at Ahmedabad, Cochin, Delhi,
Madras, Calcutta, Hyderabad, Kanpur
and Chandigarh,

(c) The bakery units at Bombay
and Madras are already in produc-
tion. The units at Ahmedabad,
Cochin and Delhi are under erection
and are likely to be commissioned in
April, 1968. The unit at Calcutta is



983 Written Answers

likely to be commissioned {owards
the end of 1968, Others are expected
to go into production in 1969.

EXPENDITURE ON RATIONING

585. SHRI K. P. SINGH DEO:
SHRI BAL RAJ MADHOK:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is.a fact that during
the last two years of rationing in the
capital, Government have realized
Rs. 1.70 crores from the card holders,
whereas the entire expenditure dur-
ing this period was mot more than
Rs. 82 lakhs;

(b} whether it is also a fact that
the Delhi Administration have asked
the Central Government that the
difference of Rs. 88 lakhs be either
given to the Administrgtion or uti-
lized to subsidize rationed com-
medities;

(e) if so, the reaction of Govern-
ment thereto; and

(d) the reasons for charging higher
rates for rationed commodities?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) It has been sugge.;:ted that the
excess money available be returned
to the Delhi public,

(c) The Government have already
reduced the addition on account of
rationing cost from 2 paise per kg.
to one paise per kg. with effect from
January this year. As the amount
collected has not been separately
funded but written into trading ac-
count, there can be no question of its
return to the consumers.

(d) There has been no charging
higher rates for rationed commodities.
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It was decided to realise the cost of
administration of rationing from the
sale of rationed commaodities. Such
cost was tentatively fixed at 2 paise-
per kg. On a review of the realiza-
tion and actual expenditure it was
decided to reduce the amount to
adjust income to expenditure.
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Foop CorpoRATION OF INDIA

589. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the annual staff and other
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maintenance expenses of the = Food
Corporation of India since its incep-
tion; and

(b) the total amount spent so far
on the construction or purchase of
buildings for housing its offices and
godowns?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
The annual staff and other mainten-
ance expenses of the Food Corpora-
tion of India since its inception dur-
ing the financia] years 1964-65 to
1966-67 are as under:

(Figures in laks of Rupees)

196465 .. Rs.5-01

1965-66 .. Rs.173'39

1966-67 Rs. 34458 The figures for
1066-67 are pro-

visional as the
accounts of FCI
have mnot yet
been finalised.

(b) The total amount spent by the
Corporation on payment of godowns
transferred to it by the Central Gov-
«rnment and the construction of new
godowns as on 31-3-1967 is about
Rs. 1086.17 lakhs. No amount has
been spent for construction or pur-
chase of building for offices.

DELHI MILK SCHEME

590. SHRI JYOTIRMOY BASU:
SHRI K. M. ABRAHAM:
SHRI GANESH GHOSH:
SHRI BHAGABAN DAS:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme has incurred huge
loss during the current financlal year;

(b) if so, the total loss incurred so
far;

3126(Ai) LSD—T.
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(¢) whether Government propose
to investigate into th matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
The financial year 1967-68 has not yet
close and hence the accounts for the
year have not been finalised.

(b) The total loss incurred by the
Scheme upto March, 1987, since its
inception is Rs, 104.58 lakhs, Year-
wise details are given below:

Year (Loss in lakhs of Rs.)
Nov. 1859-61 5,02
1961-62 416
1962-63 10.64
1963-64 23.10
1864-65 97.77
1865-66 39.21
1966-67 14.66
Total 194.56

(¢) Working of Scheme has been
thoroughly investigated by a Team of
Experts.

(d) Does not arise in view of (c)
above. The principal reason for the
loss is the difference between the
high price at which milk had to be
purchased by the D.M.S. and the sale
price charged to consumers.

PROCUREMENT PRICE IN ANDHRA
PRADESH AND MNIADRAS

591. SHRI N. SREEKANTAN
NAIR: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the procurement price of paddy
in Andhra Pradesh and Madras; and

(b) the price at which rice and
wheat are suplied to the deficit
States of Kerala and West Bengal?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Procurement price of paddy for 1967-
68 season—

(a) ANDHRA PRADESH

Written Answers
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Superfine Rs. 70.00
Fine Rs. 55.00
Coarse Rs. 46.00
MADRAS
Fine Rs. 48.00
Medium Rs. 45.00
Coarse Rs. 43.00
(b) RICE— Rs. per quintal
Coarse Rs. 96.00
Medium Rs. 102,00
Fine Rs. 110.00
Superfine II Rs. 115.00
Superfine 1 Rs. 125.00
Superior Basmati Rs. 135.00
WHEAT
Imported Rs 67.00

CoMMEMORATION StAMP IN Howouwr
OF GENERAL ZORAWAR SINGH

582, SHRI HEM RAJ: Will the
Minister of COMMUNICATIONS be
Ppleased to state:

(a) whether it is a fact that Wazir
Zorawar Singh was the first Indian
General who conqured Tibet in the
last century;

(b) whether it is also a fact that
the Zorawar Singh Commemoraton
Committee has requested the Central
Government to issue a commemoration
Stamp in his honour; and

(c) if so0, the action taken thereon?

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K
GUJRAL): (a) while it is a fact that
Wazir Zorawar Singh led a military
expedition to Western Tibet in the
last century, it is a matter of interpre-
tation whether the expedition can be
termed a conquest.
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(b) and (¢). A proposal from the
Dogra Himachal Sanskriti Sangam
hag been recently received which will
be placed before the Philatelic Ad-
visory Committee for consideration.
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Starr ror CommuniTY DEVELOPMENT
BLOCES AND PANCHAYAT SAMITIES

584. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND
AGRICULTURE be pleaseq to state:

(a) the pattern and assistance given
to each Community Development
Block or Pachayat Samiti;

(b) whether it is a fact that about
50 per cent of the assistance so given
is spent on the salaries of the staff of
the Block or gamiti;

(c) whether majority of these
officers have no work for want of
sufficient funds;

(d) whether Government propose
to provide full work for these officers
or revert them to their parent depart-
ments; and

(e) whether Government propose
t» scrap off these Panchayat Samities
or Blocks since the scheme has not
worked satistactorily?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S. GURUPADASWAMY): (a) A
financial provision of Rs, 12 lakhs and
Ra. 5 lakhs, called the Community
Development schematic budget, for the
Stage I and Stage II phases, each stage
being of five years duration, has been
envisaged for a Community Develop-
ment Block. The schematic budget,
which provides nucleug funds and a
flaxible programme pattern with a
view to composite development of
the area in the various jnter-connect-
ed sectors, has along with the Block
staff, been placed at the disposal of
the Panchayat Samitis, where these
bodies are set up. Besides the sche-
matic funds, other departmenta] re-
sourceg and corresponding schemes
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are also channelissd for implementa-
tion through the Block agency and
Pachayat Samities, Owing to the
overall constraints on resources, funds
according to the full schematic re-
quiremets have not become available
to the Blocks; while the provision in
the Third Plan covered only §0 per
cent of the requirements, the short-
fall during 1866-67 and 1967-68 has
been of the order of 48 per cent and
88 per cent respectively.

(b) One fourth of the Community
Development schematic Plan funds
envisaged in Stage I and, with prog-
ressive increase in the Non-Plan com-
mitment of State Governments for
maintenance of the Block staff, about
one-gixth in Stage II phase, are to be
spent on Block Headquarters. With
attenuation in the provision of the
schematic funds, however, the per-
centage of expenditure on Block staff,
has risen in 1966-67 to about 47 per
cent of the overall schematic funds
actually made available,

(c) and (d). The Block Extension
team js the implementing agency not
only for the Commuinty Development
schematic programme, but also for
other departmental programmes
which are increasingly being routed
by the State Governments to the
Blocks for execution. The position
is kept under review by the Stl_lte
Governments to ensure correlation
between the resources available, the
workload and the staff pattern.

(e) The Community Development
Blocks and Panchayat Samities, with-
in the limitations of resources and
other factors have been doing good
work; there is no proposal to abolish
them,
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Foor Probuction COMPETITION

586. SHRI GADILINGANA GOWD:
Wil] the Minister of FOOD AND
AGIRCULTURE bp pleaseq to state:

(a) whether any food production
competitiong were held among the
farmers of the country for the pro-
duction of paddy in the country in
195-06;

(b) if so, whether any awards were
given; and

(¢) the name of the person who got
the first prize and the quantity per
acre produced by him?
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‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION
ANNASAHIB SHINDE): (a) At All
India Level, an Al] India Crop Com-
petition was held in paddy in Kharif
1965-66. Similar competions were held
at State, District, Block and Village
Levels by the State Governments.

(b) Yes. At All India Level, three
prizes were awarded as indicated be-
low:—

“Subramaniam Award"
in the form of Escorts=
37 Tractor and the
Title of Krishi Pandit.
Second Prize : Rs. 3,000'-

Third Prize, Rs. 2,000/~

First Prize:

(¢) The first prize was given to
Shri M. Ganganna, (M.G, Brothers)
P.O, Yemminganur, Kurnool District
(A.P.) He obtained an yield of 3834.87
kgs. per acre.

REMABILITATION OF SICK Sucar Mmis

597. SHRI M. SUDARSANAM:
SHRI M. S. MURTL:

Will the Minister of FOOD AND
AGRICULTURE pe pleased to state:

(a) whether Government have
finalised the proposals to rehabilitate
sick sugar mills, and

(b) if so, the broad details thereof?

THE MINITER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
Detailg of the sugar factories re-
quiring such assistance are being
obtained through the Indian  Sugar
Milly Association and the National
Federation of Cooperative Sugar Fac-
tories.

(SHRI .
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New TELEPHONE CONNECTIONS IN DELHI
-

598. SHRI C. K. BHATTA-
CHARYYA: Will the Minister of
COMMUNICATIONS be pleaseq to
state:

(a) whether 70 per cent of the new
telephone connections have been re-
served for applicants paying Rs. 3,000
in advance in Delhi; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-

TIONS (SHRI I. K. GUJRAL): (a)
Yes.

(b) The reservation of 70 per cent
of new connections for OYT appli-
cants has been in existence in Delhi
since 1950, The reason for reserva-
tion of this percentage was primarily
to raise funds to meet the capital ex-
penditure for telecommunication
development.

weg 939, IN qA7 W Fgaraw gIw
WAL aar W

599. =l ffq IT WEAQ :
a7 W\ X4 FE SEAr 21 AT,
1967 ¥ wavdifes ¥ HSOT 1165
® ITCH gTTE Hqg FAA W FAT
w4 fw

(%) faod @7 w@AT § we7 w2w
AT W qer fgmwa w@w ¥ A
aar A F1 fFeer feman weT Wi
qar

(@) ¥ @R 7 T TGl &
¥ far it =1 N s Ao fear
gz IF R A 2w & ; Wk

(w) afe 7, A Ia% | FOOT
?

wi, §fy, wtqufaw fasta aa
WEETC Wwmw § v W (s
ww ®fgw fax): () ™ &7
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& R IEH 7,430 WD v wfr A
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wy, vfw, wauifes feota am
WEETL AMAY H R HA( (=
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INCREASE IN PRICES OF MILK AND
FOODGRAINS

ww fg 11 ) ¥fwd deqr LT--74/68) 602. SHRI RAM GOPAL

SHALWALE: Wil the Minister of
(7) 7T 1967 ¥ ¥, poop AND AGRICULTURE  be
1968 %1 a% ®Twafd ¥ W% T ¥ pleased to state:

&, 714, TR, ST AT T HY FnE (a) .:;lethur tewmt 1:.::
#t wf Atar aqry ot OF AT jnorease in the expenditure of each
TWT tzw 9T war § | [qeestem§  family in Delhi due to increase in
< faar mar) Ifwd dEILT-~74/68]

prices made by the Delhi Milk
" Scheme and those of foodgrains being
g aF WA FT GrEE §, grabaa

supplied as rationed articles;
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tb) whether the income of each
family has increaseq correspondingly.

(¢) whether Government have re-
ceived representations from the Delhi
Administration or from private per-
s0ng against this price rise; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
‘THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) A com-
parative statement showing the in-
crease in prices made by the Delhi
Milk Scheme and those of foodgrains
supplied ag rationed articles is laid
on the Table of the House. [Plaeed
in Library, See No. LT-75/68.]
No precise data regarding increase in
the expenditure of each family is
available,

(b) Data not available, but this is
not likely,

(¢) No representation has been re-
ceived from Delhi Administration.
Some representations have been rece-
ived from private persons against in-
crease in price of milk.

(d) 1. Beriwali Bagh Welfare As-

sociation, Dethi.

2. S. G. Vaswani, Delhi.

3. Maulana Tshag Sambhali,
Dethi.

4. Shri
Delhi,

5. Shri Ishar Das, Delhi.

6. South Dethi Welfare Asso-
ciation, New Delhi.

7. Netaji Nagar Govt. Em-
ployees Welfare Association.

8. Delhi Hindustan Merchants
Assocationl Delhi,

Kedar Nath  Sahni,

Rice Mmis mv CO-OPERATIVE SECTOR

603. SHRI K. SURYANARAYANA:
Will the Minister of FOOD AND
AGRICULTURE pe pleased to stale:
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(a) the amount advanced by the
National Cooperative Development
Corporation of India to the wvarious
Cooperative Societies with their names
for the establishment of rice mills om
cooperative basis in various States
and their capacities since 1964; and

(b) whether Government are aware
that several millg are not working to
their full capacities for want of funds;
and

(c) if so, whether the Reserve
Bank of India and the Food Corpora-
tion of India have any scheme under
consideration to assist these mills with
necessary funds?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRT M. S. GURUPADASWAMY):
(a) No amount was advanced by the
Nationa] Cooperative Development
Corporation directly to any coopera-
tive societies. However, the Corpora-
tion hag provided financial assistance
to State Governments of the order of
Rs. 1001.38 lakhs for the establishmet
of 524 m. cooperative rice mills since
1964 as listeq in the statement laid
on the Table of the House, [Placed
in Library. See No. LT-76/68] The
rice mills sanctioned in the co-
operative sector are on an average of
the capacity of 1 ton of paddy per
hour each.

(b) According to information re-
ceived from State authorities, coopera-
tive rice mills are not working to
their full capacity for want of
funds in two States, viz. Madhya
Pradesh and Andhra Pradesh.

(c) The Reesrve Bank of India has
no such scheme. However, the Food
Corporation of India have offered to
provide working capital finanée to ¢0-
oferative rice mils in Madhya Pratiesh
#hg Andhra Pradesh on cettain con-
ditions,

MobErRN Rice MiLLs
604. SHRI K. SURYANARAYANA:
Wil] the Minister of FOOD AND
AGRICULTURE be pleased to rtate:
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(a) how many modern rice mills
have been imported and installed in
the various States by Cooperatives
and Food Corporation of India and
also by the Central Government in
public sector since 1962

(b) whether the Central Food Tech-
nological Research Institute, Mysore
have examineqd the working of such
mills and submitted any report; and

(c¢) if so, the recommendations
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Seven
modern rice mills have been imported
and installed for g programme of
pilot study and evaluation. Six are in
the co-operative sector and one in the
public sector.

(b) and (c¢). The evaluation team
set up by Government which include
Central Foog Technological Research
Institute, Mysore, has undertaken
only preliminary studies in respect of
the working of the milling machinery.
A detailed study of the complete mills

. and its ancillaries is still fo be com-
pleted.

O.Y.T. Scuemes v DELHI

6805. SHRI D, C. SHARMA: Wil
the MINISTER OF COMMUNI-
CATIONS be pleased to state:

(a) whether the rates for “Own
Your Telephone” Scheme are to g0
up from Rs, 2,000 to Rs. 3,000 in
Delhi;

(b) if so, the reasons therefor; and

(c) the progress made in the pro-

posed installation of separate meter
for the subscriber-trunk dialling sys-
tem?
. THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI . K
GUJRAL): (a) Yes, with effect from
1-1-68. )

(b) The increase wag due to inf:re_a-
se in the cost of provision of equip-
ment and the need to provide deve-
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lopmental capital. The rebate in
rentals, allowed in consideration of
the initial payment, has also been
correspondingly increased,

(¢) The designs for the charge indi-
cators have been prepared and they
are to be manufactured by Mjs. ITI
shortly. After field trials are satis-
factorily completed, such meters
would pe installed at telephone ex-
changes at the request of gubscribers
on payment of extra rental to be
prescribed from time to time,

PREVENTION OF DROUGHT IN BIHAR

606. SHRI LILADHAR KOTOKI:
SHRI BENI SHANKAR
SHARMA.:

Will the Minister of FOOD AND
AGRICULTURE pe pleased to state:

(a) whether Government have pre-
pared any comprehensive scheme to
prevent the recurrence of droughts in
Bihar and

(b) if so, the details thereof with
expenditure involved? -

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP_
MENT AND COOPERATION (SHRIL
ANNASAHIB SHINDE): (a) and
(b). The best safeguard against the
recurrence of droughts in Bihar lies
in the development of ity ground
water resources by the construction of
open wells as well as tubewells and
by energizing as many of them as pos-
sible. While no forma] scheme for
fighting droughts in the future has
been drawn up by the Government
of India, they have, during the last 2
years, helped in the development of
the ground water resourceg of the
State in every possible way and in-
tend to keep on doing so in the
future also. The foljowing table
shows the very great increase which
has taken place in the tempo of minor
irrigatron programmes during the
last two years—a tempo which is in-
tended to be raised still further in the
future: —
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SL Name of Scheme
No.

Progress Actual  Anticipa- Target for
during achieve- ted achie- 19€8-¢g
3rd Plan ment vement

during during

1966-67  1967-68

1 Open wells

2 Boring in open wells
3 Diesel pump sets,

4 Elec. Pump sets

§ Private tubewells

6 State Tubewells

4,316 6,840 10,000
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SINKING oF TUBEWELLS IN MADHYA

WAR
SHR] NITIRAJ SINGH
CHAUDHARY: :

Will the Minister of FOOD AND--
AGRICULTURE be pleased to state
the steps which have been taken by
Government to help the Government
of Madhya Pradesh in the execution
of a programme of sinking 7000 tube-
wells within the next two years for
irrigation purposes in the areas
where high-yielding varieties of crops
have been introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): The
Government of Madhys Pradesh con-.
template sinking T000 tubewells with-
in the next three years for irnigation

609, SHRI NATHU RAM ANIR-_
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purposes, The State Government
propose to take up the scheme in areas
‘where groundwater surveys have es-
tablished the potential for further in-
tensive development, The outlines
©of a schemg of survey have been
finalised The State Government
have also been adviseq that construc-
tion of tubewells could be taken up
in compact areas where there is no
reason to doubt availability «of
grounwater and such schemes could
be presented to the Agricultural Re-
finance Corporation, The Explora-
tory Tubewells Organisation under this
Ministry sent a team to conduct a
quick survey of the possibilities for
groundwater devlopment Wity the
financing of 3 number of such schemes
by the Agricultural Refinance Corpo-
ration and organisation of proper
groundwater surveys, the basis for in-
tensive groundwater development in
the State would have been created.

MECHANISATION OF AGRICULTURE IN
MADHYA PRADESH

610. SHRI S. N. SHUKLA: Will the
Minister of FOOD AND AGRICUL-
"TURE be pleased to state:

(a) whether Government are con-
sidering liberalisation of imports of
wvarious types of tractors on rupee pay-
ment basis in the context of the
recommendation made by the National
Council of Applied Economic Research
for the mechanisation of agricul-
ture in Madhya Pradesh; and

(b) if so, the steps which have been
taken in this regard?

THE MINISTER OF STATE |IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) and (b). In it® report on “Croning
Pattern in Madhya Pradesh”, the
National Council of Applied Economic
Research has referreq to the ghnrtage

has suggested the setting up of an
Agriculture Mechanisation Corporation
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which could provide farmers with {he
requisite machinery on a deferred
payment basis. This is the concept
underlying the Agro-Industries Cor-
poration and the Govt. of India have
suggested to the State Govt, to set up
the Corporation quickly. The Govt.
of India have also agreed to partici-
pate in the equity capital of this
Corporation.

There is, no doubt, a shortage of
tractors "Which is being met by aug-
menting indigenous manufacture and
by imports. Tractors are, at present,
imported from the USSR and Czecho-
slovakia against rupee payment,

DrsprAcep Famarres oy Assam CaMPSs

611, SHRIMATI JYOTSNA
CHANDA: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

families
State;

(a) how many displaced
are still in camps in Assam
district-wise and

(b) the action taken to rehabilitate
them either in Assam or outside
Assam?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R, CHAVAN): (a) A state-
ment showing the district-wise popu-
lation of the Camps in Assam as re-
ported upto 3-2-68 is laid on the Table
of the House. [Placed in' Library,
See No. LT-77/68].

(b) The Government of Assam has
agreed to resettle 12000 families in all
in Assam of new migrants from East
Pakistan, About 3,000 families are
expectetd to move to the resettlement
sites for permanent rehablitation be-
fore the close of the current financial
yeat. ‘This will fulfii the com-
mitment by the Government of Assam
The quesion of resettlement of the
remaining families is under corres-
pondence with the State Government.
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IMPORT OF SUCAR

612. SHR] K, LAKKAPPA:

SHRIMATI TARKESHWARI
SINHA:

SHRI RABI RAY:

SHRI SATYA  NARAYAN
SINGH:

SHRI K. ANIRUDHAN:

SHRI HARDAYAL DEVGUN:

SHRI BHAGABAN DAS:

SHR] YOGENDRA SHARMA:

SHRI C. K. BHATTACHA-
RYYA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Govenment have de-
cided to import Sugsr in 1968 to an
extent of three crores of rupees:

(b) if so, the reasons therefor; and

(¢) its impact on our dwindling
foreign exchange resources?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) and (c).Do not arise.

DevELOPMENT OF FISHERIES IN MYSORE

614, SHRI K. LAKKAPPA: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether any request has been
made by Mysore Government for the
allocation of funds for the develop-
ment of Inland fisheries in the State
during the current year; and

(b) if so, the reaction of Govern-
‘meny thereto?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) In con-
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nection with the Annua] Plan 1967-68,
the Government of Mysore had pro-
posed an outlay of Rs. 20.5 lakhs co-
vering four schemes for the develop-
ment of inland fisheries.

(b) The proposals have been agreea
to by the Government. The total out-
lay on development of fisheries in-
cluding inland fisheries originally en-
visaged by the Mysore Government
was Rs. 84 lakhs, The total outlay
approved was Rs. 80 lakhs. The
Central Government assists State
fisheries schemes by grant to the ex-
tent of 20 per cent and loan to the
extent of 30 per cent of the expen-
diture,

wfa wataw awwy afafr

615. =} x0T qifew : FOT W
ey wi welt o T 1 Fo F G

(%) war &y gamadl & avawg &
wfafr fge st ; o

() afi g, ar ga wfafr & frdw
9T 77 § 4 §AF 9 FAIA £ ¢

e, g, amsriow fore o
WEETT WAYIG | N5 oA (W "
wtfiex o) : (%) o (W) fw Hameat
& wraew & W€ wfufer frgwe ot &Y €
21 Rz o, wmy, !»‘&WTﬁT'Fﬁ"FW
aq wEHI@r g S wegwr ¥ ¥
IWEA AT TF T WETERTC
afafs wnfer & af & fawd fafow
Tt @@ & wfafafa, sfv faem
¥ feaweh ve Ay sww sk
gus, teaard gt deqrm aqr feam,
Ffrsoge wfoomm, sfv g,
w& Wl WY dwifrs wfie @, SR
ag afafa st srwal § fag saan &
T qUT I ST Fttety
#t g F & IGT 9T FEAE [0



1009 Written Answers

LooP FOR UNECONOMIC CATTLE

616. SHRI DEORAO PATIL: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that tne
Maharashtra Government have for-
warded a scheme for the use of loop
for uneconomic cattle to be implemen-
ted with Central assistance; ana

(b) if so, the reaction of Govern-
ment thereto?

* THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) Grant of Rs. 10,000 asked for
by the Government of Maharashtra
has been sanctioned.

UNEMPLOYMENT AND UNDER-EMPLOY-
MENT

617, SHRI LLOBO PRABHU: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the Planning Commis-
sion have made any assessment of the
financial loss to the country’s econo-
my due to unemployment and under-
employment;

(b) if so, the details thereof; and

(c) whether Government propose to
create an infra structure and under-
take construction work in order to
provide employment to this section of
the people and also to provide cush-
ion to the inflationary impact of deficit
financing?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No.

(b) Does not arise.
(¢) Various development program-

meg included in the Annual, Plans
would provide progressiviey increas-
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ing employment opportunity for the
unemployed. In addition rural man-
power pogamme included in the Plans
are designed to provide additional em--
ployment opportunities for agricul-
tural labourers during the slack sea-
sons through labour intensive and
production-oriented community works.

Frsemng HARBOUR AT MAPLE

618. SHRI LOBO PRABHU: Wilr
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) when Government received
offer of forgeign aid for the construc-
tion of a fishing harbour at Malpe;,

(b) whether Government have pre-
pared an estimate for this fishing
harbour; and

(c) if so, the reasons for the delay
in its construction?

THE MINISTER OF STATE IN THE:
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHR1
ANNASAHIB SHINDE): (a) A for-
mal proposal offering Rs. Z7 lakhs as
credit for canning, fish meal, cold.
storage plants etc. for the Malpe Pre-
ject which did not include the fishing
harbour was received from Messers.
Invest Import of Yugoslavia in July
1965. The estimate for the harbour
as to be finalised after a team of ex-
perts from Yugoslavia had prepared:
the Project Report. Although sanc-
tion of the travel expenses.of the:
experts was communicateq in January
1966 the team could not visit India till
the middle of 1966.

(b) The preliminary Project Report
has been submitted to the Govt. of
Mysore by the Team of Experts In
July, 1987 and is under consideration-
of the Govt. of Mysore. Malpe bemng
a minor port the estimates will be
prepared by the Govt. of Mysore sent
to the Government of India for consi--
deration.
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(¢) There has been no delay on the
part of Government as the Govern-
.ment had to depend on the Project
Report of the Expert Team for pre-

ing the final estimates and there-

after taking wup the construction
through the Mysore State Govern-
ment.

GRAM SEWAKS

619. SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the duties of Gram
Sewaks have been reviewed to ensure
ihat they work throughout the day:

(b) whether there has been a re-
duction in their work due to reduced
expenditure on Community Develop-
ment Blocks owing to their transition
o the second and third stages; and

(c) whether Government popose to
entust Gram Sewaks with the task of
receiving and reporting on the grie-
vances of villagers?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATOIN (SHRI
M. S. GURUPADASWAMY): (a) and
(b). With the transition of Blocks
from Stage I to Stage II and on to
post Stage II phase, it is frue, the
schematic Community Development
Block funds dwindle; but appropriate
programmes and resources of the rele-
vant development departments are
also developed by the State Govern-
ments on the Block organisation. The
duties of the Gram Sewaks, as of other
functionaries in the Block team, are
kept under review to ensure that they
have full workload. The present ar-
rangement ensivages that the Gram
Sevaks should concentrate exclusively
on functions relating to programmes
of agricultural production. These are
rising both in intensity and volume.
Rather than there occurring a reduc-
tion in the work of the Gram Sevaks,
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their number has indeed to be increas-
ed in areas under intensive program-
mes of agriculture,

(¢) No, Sir.

ConsoLinaTioN oF HoLorngs

620. SHRI P. N. SOLANKI: Will the
Minister of FOOD AND AGRICUL-~
TURE be pleaseqd to state:

(a) whether Government have re-
cently advised State Governments to
modify laws regarding the consolida-
tion of the holdings;

(b) if so, details thereof and the
factors responsible for such an initia-
tive; and

(c) the reaction of State Govern-
ments thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.
The basic policy regarding consolida-
tion of fragmented holdings, as laid
down in the successive TFive Year
Plans, has not undergone any change
recently. Almost zll the States have
enacted necessary legislation for con-
solidation of holdings. While the pro-
gramme has been brought more or
less near completion in Haryana,
Punjab and UP, in other States it
is in various stages of implementation.

(b) and (c). Do not arise.

DisTRIBUTION OF WASTE LAND

621. SHRI K. HALDAR: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have any
plan to distribute vast waste land
among the landless peasants to solve
food crisis; and

(b) if so, the steps taken in this
regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (LHRI
ANNASAHIB SHINDE): (a) Yes.

(b) The Government of India is al-
réady implementing a Centrally
Sponsored Scheme to carry out the
survey of waste lands in the country
with a view to bringing them under
cultivation and for the resettlement of
landless agricultural workers. So
far, approximately 44 lakh acres have
been located as suitable for cultiva-
tion after reclamation. Linkeq with
this is another Centrally Sponsored
Scheme to resettle landless agricul-
tural workers, individually and also in
colonies on waste lands available as
a result of survey. The main object
of this scheme is to bring about an
improvement in the economic and
social conditions of landless agricul-
tura)] labourers in the country and to
remove the disabilities from which
they have suffered in the past.

Besides the aforesaid centrally
sponsored schemes, State Govts. also
allot lands to the landless agricultural
labourers under their State Plan
Schemes. The Bhoodan lands are
also being allotted to the landless
labourers belonging mainly to Sche-
duled Castes and Scheduled Tribes.

So far 1.04 lakh families have been
resettled on 4-6 lakh acres of reclaim-
ed waste land and the Central assis-
tance of Rs 295 lakhs has been re-
imbursed to the State Government in
accordance with the approved patiern
of financial assistance

During 1967-68 and 1968-60 provi-
sion of Rs. 90 lakhs and Rs. 137 lakhs
respectively has been made for this
scheme.
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TEMPORARY TELEPEONE CONNECTIONS
IN DELHI

622, SHRI S. K. TAPURIAH: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of temporary tele-
phone connections in the Union Terri-
tory of Delhi working for more than
two Yyears;

(b) the reasons for not converting
these temporary connections into
regular ones;

(c) whether as a result of their
continuing as temporary connections
for two years and above subscribers
have complained of continuous harass-
ment from the telephone authorities;
and

-
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
184.

(b) Temporary Connections are
granted to meet the emergent demands
of the applicants and for specified
periods. For regular conncctions, de-
mands are registered separately and
kept on the waiting list and the con-
nections are provided on the basis of
position on these lists.

(c) The very fact that the tempo-
rary connections have been continu-
ing for two years and more, indicates
that the Department has shown all
consideration to such subscribers and
the question of harassment does not
arise

(d) Does not arise.

MacraTION OF HINDUS FROM PAKIBTAN

623, SHRI G, S. DHILLON: Will
the Ministr of LABOUR AND RE-
HABILITAION be pleased to state:

(a) whether Government are aware
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that Hindu and Sikh families are
still migrating from Pakistan through
Hussainawala border;

(b) whether it is a fact that during
the last eight months, nearly one tho-
usand Hindu and Sikh families from
Sakhar, Karachi and Jacobabad were
forced to enter India through this
border on Emergency Migration Certi-
ficates and were deprived of their
valuables by the Custom Officers at
Gandasinghwala Border; and

(c) if so, the steps which Govern-
ment have taken to rehabilitate these
families and also to stop further ex-
odus from Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b)
Yes, Sir. According to available in-
formation received from the various
State Governments, 1351 persons mug-
rated from West Pakistan during the
period May to December 1967. They
are all Hindus and came generally
from Sakhar, Karachi and Jacobabad
Districts. No Migration Certificates are
reported to have been issued to Sikhs
during the year 1966 and 1967.

No information is available about
the migrants having been deprived of
their valuables by the Customs Offi-
cers.

(¢) Since the migrants have close
relations in India, they did not have
any occasion to approach Government
for rehabilitation assistance.

The Government of India have re-
peatedly represented to the Govern-
ment of Pakistan regarding the plight
of the minorities there and have re-
minded them of their obligations un-
der the Nehru-Liaquat Pact which
requires them to guarantee to their
minorities, security, full freedom and
equality of rights. Unfortunately, the
Government of Pakistan, despite their
professions to the contrary, have done
very little to improve the conditions
of the migrants.
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Wace FxAtion MACHINERY

624. SHRI G. S. DHILLON: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether any alternative to the
Wage Boards for the wage fixation
machinery is under consideration of
Government;

(b) whether the National Labour
Commission has recently received any
recommendation from a Committee of
the Indian Labour Conference in this-

regard; and
(c) if so, the details thereof?

THE MINISTER OF LABOUR AND-
REHABILITATION (SHRI HATHI):
(a) to (c). A review of the Wage
Board system has been conducted very
recently by a Committee constituted
by the National Commission on
Labour. The Committee’s report has
been submifted to the Commission on
12th February, 1968. Changes in the
existing system can be considered
after the Government has received the
recommendations of the National Com-
mission on Labour on the subject.

Ban ox Export oF TUR

625. SHRI DEORAO PATIL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have imposed restrictions on
the export of Tur Dal or Tur from one
State to another;

(b) if so, the reasons therefor; and

(¢) whether it is a fact that Govern-
ment are not purchasing the Tur Dal
and the procurement prices have gone
down due to good harvest with a bad
effect on its production?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b}
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Inter-State movement of pulses in-
cluding Tur Dal or Tur is generally
free except from the State of Bihar,
from where it was banned due to ex-
ceptional circumstances created by
drought.

(¢) Government are not purchasing
‘the Tur or Tur Dal. No procurement
prices have therefore been fixed.

INVESTMENT OF PROVIDENT FUND
COLLECTIONS

626. SHRI K. N. PANDEY: Will the
"Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government have de-
scided to liberalize the pattérn of in-
vestment of Provident Fund collee-
tions; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
-REHABILITATION (SHRI HATHI);

(a) and (b). Exempted establish-
ments under the Employees’ Provident
Funds Act, have recently been allowed
to invest 20 per cent of their provident
fund accumulations in Government
securities whether created and issued
by the Central or any State Govern-
ment. The question of further libera-
lisation of the pattern of investment
of provident fund accumulations in
respect of all establishments covered
by the Act and of adoption of a simi-
‘lar pattern for the Coal Mines Provi-
dent Fund is under consideration,

Lasour WeLrFARe CEss

627. SHRI S. A. AGADI: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that Labour
“Welfare Cess is collected on iron ore
in Bellary District of Mysore State
and elsewhere in the country;

(b) if so, since when and the am-
ounts collected district-wise and State-
wise so far; .
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(c) whether any schemes have been
introduced to utilised the amount col-
lected; and

(d) if so, the details thereof with
amounts spent so far with particular
reference to Bellary District in Mysore
State?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) The Cess is collected under the
Iron Ore Mines Labour Welfare Fund
Act which was brought into force on
1st October, 1963 except in the Union
Terriory of Goa, Daman and Diu
where it was brought into force with
effect from 1st October, 1964. The
total amount of cess collected region-
wise up to 31st March, 1967 are as
follows:—

Rs. in lakhs
Andhra Pradesh and
Mysore 12.49
Bihar 4277
Goa 33.71
Madhya Pradesh &

Maharashtra 20.47
Orissa 50.38
Mise. (India Circle ) 0.11

Figures in regard to districtwise

collection of cess are not available.

(c) and (d) The cess collections are
utilised for promotion of medical, edu-
cational, recreational, water supply,
housing and other welfare {facilities
for iron ore miners in the different re-
gions. The amount spent up to 3lst
March, 19687 are as follows:i—

Rs. in lakhs.
Andhra Pradesh &

Mysore .o 424
Bihar .. 450
Goa .. 082
Madhya Pradesh &

Maharashtra 5.20
Orissa 6.73

Misc. (Indian circle) 0.22
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Sus-PosT AND TELEGRAPH OFFICE AT
SHAHGANJ AND BAKHTARA

628. SHRI JAGANNATH RAO
JOSHI: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn that the peo-
ple of Shahganj and Bakhtara, Bu-dni
Tehsil, Madhya Pradesh, are persis-
tently demanding a sub-post and tele-
graph Office in both the places;

(b) if so, when the same is likely
to be started; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K, GUJRAL):
{a) There has heen no representation
for a sub post office at Shahgan]. A
representation for upgrading Bakhtara
extra departmental branch office to a
sub-office was received. There was no
demand for a telegraph office in either
of the stations.

(b) and (c). Upgrading of the extra
departmental branch offices at” Shah-
ganj and Bakhtara into sub offices was
examined and dropped as the depart-
menta] standards were not fulfilled.

watge saife wTaw A w1 @AW
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Staixe sY HoreL WorkERs v Drruar

638, SHRIMATI TARKESHWARI
SINHA: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

ere
hotel workers in the Capital
UNRCTAD Day;

(b) if se, the reasans therefor; and

(c) the steps taken by Government
to ensure that no inconvenience was
caused to the delegates on that ac-
count?

THE MINISTER OF LABOUR AND
REAABILITATION (SHRI HATHI):

(a) About 150 out of 317 workers of
Claridge's Hotel were on strike from
the 10th January, 1968, to 2nd Febru-
ary, 1988, There was no strike In any
other hotel on the opening day of the
UNCTAD Session.

(b) The strike in Claridge’s Hotel
was caused by the removal from ser-
vice of a worker by the Management.

(¢) The hotel continued to function
nermally in spite of the strike and no
delegates were put to any inconveni-
ence.
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ImyvorT oF FoODCRAINS
PL—A480,

634. SHRIMATI TARKESHWARI
SINHA: Will the Minister of FOOD
AND AGRICULTURE. be pleased to
state:

(a) whether 1t is a #act that contrary
to earlier expeetations, Imtia will have
to import mere PL 480 foodgrains in
1968 than it did during 1967; and

(b) if so, the reasons therefor and
its repercussions on the States' pro-
curement schemes and the Cenire's
objective of building a buffer stock of
2-3 million tonnes in 19687

THE MINISTER OF STATE [N THE
MINISTRY OF FOOD, AGRIUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB P, SHINDE): (a) No.

(b) Does not arise.

FivanciaL Resoumces oF P. & T.
DEPARTMENT

635. SHRI D, N, PATODIA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that a Tariff
Committee is engaged to suggest mea-
sures to tone up the financial resour-
ces of the P&T Department;

(b) whether it it also a fact that
another highpowered Committee has
been set up by the Administrative Re-
forms Commission to go into the ad-
minjstrative aspect of the Department;

(c) if so, how many committees/
bodies have been set up to go into the
working of this Department; and

(d) when the reports of these com-
mittees will be available?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-

1889 (SAKA)

HMENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL):
(a) Yes.
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(b) Yes. The Administrative Re-
forms Commission has constituted a
working group on P&T to examine
the a@miniStrative structure and the
working procedures of the P&T De-
partment and suggest reforms with a
view to securing greater efficiency in
the services provided to the commu-
nity consistent with scomomy in ex-
penditure.

(c) No other Committee/body has
been set up,

(@) (i) An interim report of the
Tariffs Enquiry Committee has been
submitted. The Commitiee has been
ranted an extemsion upto 4th May,
1968.

(ii) The werking Group of the
Administretive Reforins Commissian
on the Posts and Telegraphs is expeet-
ed to submit an interim report by the
middle of Mareh, 1968,

IncreMENTs T Emprovzeg oF Foop
DEPARTMENT

636. SHRI J. N. HAZARIKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether a few employees of the
Food Department have been mecently
granted additional increments in re-
cognition of their outstanding service;

(b) if so, the comsiderations which
weighed in the grant of such inere-
ments;

(c) whether it is a fact that there
are many other employees whose re-
cords of service are equally or even
more brilliant but they have not been
considered for grant of additional in-
crements; and

(d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL.
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir.

(b) Their outstanding record of
service.

(c) No such cases have come to
notice,

(d) Does not arise,

Lanp REVENUE ARREARS IN MANIPUR

637. SHRI M. MEGHACHANDRA:
Will the Minister of FOOD AND
AGRICULTULZ be pleased to state:

(a) the total land revenue arrears
collected by the Government of Mani-
pur upto the 31st January, 1968;

(b} the amounts of land revenue
arrears to be collected for the years
1968 and 1967; and

(¢) the reasons for the arrears of
land revenue?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGII-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (e)
The information is being collected
from the Manipur Administration and
will be placed on the Table of the Lok
Sabha as soon as possible.

ProcuREMENT OF FOODGRAINS 1IN
MANTPUR

638. SHRI M. MEGHACHANDRA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the quantity of foodgrains pro-
cured by the Government of Manipur
till the 31st January, 1968;

(b) the quantity of foodgrains pro-
cured by Government in the corres-
ponding period ending the 3lst Janu-
ary, 1967; und
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(c) the methods of procurement
adopted by the Government cf Mami-
pur towards achieving the procure-
ment target for the year 19647

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATIUN
(SHRI ANNASAHIB SHINDE): (a)
1,520 tonnes of paddy (from 1-11-1867
to 31-1-1968).

(b) 704 tonnes of paddy
1-11-1966 to 31-1-1967).

(from

(¢) In November, 1967, the Govern-
ment of Manipur appointed All Mani-
pur Industrialists Association as their
procuring agents. From 18-1-1968
they have also started direct procure-
ment in addition,

ErLecTioN To OUTER MANIPUR
PARLIAMENTARY CONSTITUENCY

639. SHRI M. MEGHACHANDRA:
Will the Minister of LAW be pleas-
ed to state:

(a) whether the Election Commis-
sion is going to declare the election
of the affected Assembly Constituen-
cies null and void in view of the
recent judgement given by the eourt
of the Judicial Commissioner, Mani-
pur nullifying the election of the re-
turned candidate of the Outer Mani-
pur Parliamentary Constituency
thereby declaring the repoll of 12 pol-
ling Stations; and

(b) if nof. the reasons therefor?

THE MINISTER OF LAW (SHRI
P. GOVINDA MENON): (a) No, Sir.

(by Although the election of Shri
Paokai Haokip, elected to the House
of the People from the Outer Mani-
pur Parliamentary Constituency has
been declared void, Shri Hackip has
in an appeal moved the Supreme
Court in the matter and has obtain-
ed stay of the operation of the jude-
ment and Order of the Court of the
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Judicial Commissioner for Manipur
at Imphal on 6-2-1968, The 12 polling
stations referred to in the judgment
of the Judicial Commissioner were
common for the election from Mao
East, Mao West, Tengnoupa] and
Phungyar Phaisat Assembly Consti-
tuencies also. There was, no election
petition against the election of the
candidates returned from Tengnoupal
and Phungyar Phaisat assembly con-
stituencies. In respect of the elected
candidates of the other two assembly
constituencies, however, election peti-
tions have been filed challenging
their elections., The petition n res-
pect of Mao West Assembly Consti-
tuency was dismissed on 18-5-1967.
The other petition in respect of Mao
East is still pending with the Court

Since the election of an elected
candidate can be challenged only by
an election petition presented wunder
Part VI of the Representation of the
People Act, 1951, (vide clause (b) of
Article 329 of the Constitution), the
Election Commission cannot declare
the election of the elected candidates
from the four assembly constituencies
o be null and wvoid.

CuLtivABLE LAND IN MANIPUR

640. SHRI M. MEGHACHANDRA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Government of
Manipur have decideq its policy on
thz 756 acres of cultivable land of
Lamphelpat, Manipur for the year
1968;

(b) whether representation has
been submitted by the ugriculturists
of the surrounding villages of Lam-
phelpat to the Administrator Manipur
and the Central Government for
the grant of lease to them for cultive-
tion purposes; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
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CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATIUN
(SHRI ANNASAHIB SHINDE): (aj
Lamphelpat lands largely comprise
swamps stretching over an area of
2241 acres, most of it unfit for ordi-
nary cultivation. About 759 geres of
this land earmarked for the plan-
ned development of Imphal town had
been encroached upon by some cul-
tivators, To facilitate the imple-
mentation of the Master Plan, steps
were taken during 1968 to evict the
encroachers. Government of Manipur
have now decided not to settle this
land with private indivduals for cul-
tivation in view of the requirements
of planned development.

(b) and (c). Representations from
individua] cultivators have not been
accepted by the Government of Mani-
pur, for once the land is given for
temporary use, it is difficult to regain
possession as and when it becomes
necessary. However until such time
as the land ig actully required for
construction of public buildings, it
is proposed to utilise cultivable areas
for agricultural production through
departmental agency.

Srarvrory Rationmc mw Townws

641. SHRI R. BARUA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that statu-
tory rationing in food-graing has been
withdrawn from certain owns re-
cently;

(b) if so, the names of cities and

reasons therefor; and

(c) whether Governent propose to
withdraw rationing system from some
more cities in the near future?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.
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(b) siliguri in the State of West
Benga] and Kanpur in the State of
U.P. No specific reason has been
given by the West Bengal Govern-
ment in regard to Silguri. As re.
gards Eanpur, the Government  «of
U.P. are of the view that prices of
wheat and rice have come down and
avajihability of food-grains from out
of the kharif harvest is bright.

(c) At present there ig no proposal
w wihdraw statutory rationing from
any other area.

EvaLvarion oFr RuraL MANPOWER

642. SHRI HIMATSINGEKA: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the report on the eva-
luation of rural manpower projecis
by the Programme Ewvaluation Or-
ganisation of the Planning Commis-
sion has expressed  the view that
selection of areas to be covered by
the programme should be based on
a regular survey of unemployment
and urder-employment; and

(b) if so, the steps which have
been taken by Government in the
light of the said report?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
M. S, GURUPADASWAMY): (a) Ye;'..
Sir, o

(b) The selection of areas for im-
plementation of the Rural Manpower
Programme is not preceded by u re-
gular survey of unemployment and
under-employment because of the
huge orgamisational and financial im-
plications of any house to house cen-
sus which the process must entail
However relevant economic data are
sifted and corelated by the State
Governments for selection of areas
with reference to certain key economie
indicators, such as high concentration
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of population, relatively retarded
agricultural productivity, prevalence
of comparatively low wage rates for
agricultura] labour, small proportion

‘of double crop and irrigated areas to

total areas sown and the employment
potential of organised industrieg and
other development projects—to have
an assessment of the prevailing un-
employment and under-employment
situation in the area.

RECOMMENDATIONS OF CENTRAL WAGE
Boarpg

643. SHRI HIMATSINGKA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:
(a) the recommendations of the
Central Wage Boards which remain to
be implemented and recommendations
which have been partially implement-
ed;

(b) the main reasons und difficul-
ties in the way of non-implementa-
tion|partial implementation of the
recommendations of these Wage
Boards; and

(¢) whether there is a proposal
to make implementation the Wage
Boards' recommendations as accepted
by Government, obligatory by law;
and

(d) if so, the steps taken in that
direction?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Cases of non-implementation|
partta] implementation largely relate
to the recommendations made by the
Wage Boards form Ore Mines, Engi-
neering industries, Limestone and
Dolomite Mines, Coal Mines, Working
Journalists and non-journalists.

(b) Some employers have express-
ed fimancial difficulties whereag some
others have taken the plea that the
recommendations are not legally bin-
ding on them.
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(c) and (d). This aspect of the
matter is being considered by a Bi-
partite Committee constituteq by the
Standing Labour Committee ut  its
Im#t session. The recommendations of
the Committee are still awaited.

Devmr Coorperative DepARTMENT

644 SHRI A. S. SAIGAL: Will the
Minister of FOOD AND AGRICUL-
'TURE be pleased to state:

(a) whether the Delhi Administra-
tion has stopped operation of the
bank accounts of any Cooperative
House-building Societies during the
last five years;

(b) it so, the details thereof;
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(c) whether it is a fact that the
orders of the Delhi Administration in
the matter have been challenged in
a court of law; uand

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) On the
basis of reports of financial irregula-
rities and mismanagement on the
part of certain cooperative House
Building Societies, the Delhi Admi-
nistration advised the Banks comcern-
ed to stop operation of their accounts
with the banks until the defects were
rectifled.

(b) The details are as follows:

Sl. Name of the Society Date on  Name of the Banks Remarks
No. which advice

was given to

the banks for

stopping the

operation of

accounts.

(0] @ @ [eV] (s)

I Refungoopeuuve 31-12-1964 I. Pmm.b Nationpal On muﬁm:on of the
Housing  Soicery 7 Ltd. Najafgarh defects the banks were
Ltd. Rd Delhi. adwised on 22-2-3965 ©

2. Central Bank of sllow operation of the
India, Najafgarh account.
Dcl'hjngm' Coop
3. tate .
Bank, Duryaganj,
Delhi.
4. Allababad Bank Ltd.
New Delhi.
5. Union Bank ‘of India
Lid., Karolbagh,
Delb.

2 Delhi School Tea- 26-5-67 1. Union Bank of India Afur the necessary en-
chers' Coop. House Chawri Bazar, Delhi the banks were
Building . Society 2. Pu.mlb Natjonal -dﬂstd on 6-7-1967 to

. Bank, G: gAr. alfow operation of the
3 Dﬂ;lsome G&p 18-9-67 :.MM'Wp. 'I‘I:pezuk has been ad-
yees . s wised to stop operation
House Buildi Delhi. of the Society’s  ac-
Society, Ltd. counts only until the
Society pays the pres-
cribed audit fee due
from it.
4 Friends Central Govt 7-9-67 1. National& Grindlays The bank dechkned
Bank L., ‘H’ Block implement _the Delh:

A ad-
vice and, instead, asked

e
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1) @ 3

@) (s

for the order of a Court

of Law in support of

the advice, In the ab-

sence of any orders

from a Court of Law,

no further action could
taken.

(¢) The action taken by the Delhi
Administration in the matter was
challenged by a Society in a Court
of law.

(d) The Friends Central Govt, Em-
ployees Cooperative House Building
Society filed a writ petition in the
Delhi High Court on  28-11-1967,
challenging, inter-alic, the advice
given by the Delhi Admn. to the
Bank, and submitted a petition on
29-11-1967 praying for a stay order.
As the advice rendered by the Delhi
Administration to the bank was mnot
in the nature of an order, it was not
deemed necessary by the Administra-
tion to oppose the petition on this
ground. The operation of the bank
account had also not actually been
stopped by the bank. The case was
heard by the High Court on 21-12-67.
The court ordered that the petitioner
can operate on the bank account. On
8-1-1968, the  Assistant Registrar
(Urban), Cooperative Societies, Delhi,
wrote again to the bank concerned
requesting the Bank that as the ten-
ure of the managing committee had
expired, the present office bearers
may not be allowed to make any with.
drawal from the Bank till the election
of the Society to avoid further com-
plications. This led to contempt of
Court proceedings against the Assis-
tant Registrar concerned before the
Delhi High Court, wherein the rule
was discharged by the High Court,
with the warning that the contemner
ghould be more careful in future. The
other issueg raised in the petition are
still pending in the High Court.

weq qIM A wedt w1 W

645. s o o ANfem . T WA
war qater st 77 T A PO
o

(%) = ag 7= & f5 7o 52w
# oy faeil 3 firsy 91 OF & 799 91X

nﬁmwﬁg,

(=) afx g, ar qer st 4 swar
frat & ;

() %av ¥ swaeqr wy Afwwi
e Ft gfee § 5 awar o §
L2154

(%) afx #&, a1 39 sqaeqr =t
A A & A7 gE Ay s
agr aT & ?

o a1 R4 N (W7 grar):
(F) ok (7). 78 fagr =0 g™
Fafas G Famar &

RESETTLEMENT OF LANDLESS LABOURERS
IN MADHYA PRADESH

846 SHRI G. C, DIXIT: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the total amount of financial
assistance given by the Central Gov-
ernment so far in the form of grant-
in-aid and loans for meeting prelimi-
nary expenseg on the programme for
resettling landless labourers in
Madhya Pradesh under the Resettle-
ment Scheme;

(b) the number of families resettl.
ed so far with the help of this assis-
tance;

(c) whether goldsmiths to whom
lands have been allotted have also
been included amongst the Landless -
Labourers in Madhya Pradesh for the
purpose of this scheme and have aiso
been given such financial aid;

(d) if so, the reasons therefor; and

(e) the amount of financial aid
given to goldsmiths under this
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
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CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Total
financial assistance given by Central
Government in the form of Grant-
in-aid and loans on account of the
Cetrally sponsored scheme for reset-
tlement of landless agricultural labo-
urers in Madhya Pradesh uptil now
is Rs. 47,47,750 as grant and Rs. 17,99,
250 us Joan.

(b) Upto the end of 19668-67, 9909
families were settled and during
1967-68, 1333 families are likely to
be resettled.

(c) to (e). The Centrally sponsored
scheme is meant to cover only land-
less agricultural labourers. However,
under the scheme of rehabilitation of
displaced goldsmiths of the Ministry
of Finance, 170 goldsmiths have been
assisgned land in Madhya Pradesh.
Information regarding the amount of
financial aid given to goldsmiths is
not available,

weq q3W § fed wiaw

647. 1 o o wifwx: w7 W
Wy g st ag AT F1 F FA 6

(%) wx sxw ¥ forr &=l #
“Fedy wrie’ & W fe ¥ § I A
T § ; AR

() g8 saw F wv qforw
farr § ?

wr, ¥fe, sqafes feera aw
et WATY & rog ¢ (A WA
wifga fot): (%) W (@) SEQ
7o W ¥ T o @ & A
AR S A e @ &
ST |
weq gIm W wWEinw el

wfrafamard
648. MY wo wo ifewa : 7T WA
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an gt w6t ag @ # F90 w6
f

(%) wavag a= & fe oo 2w Ay
wrF srfrs geqEt # e w5
wifct #t 7 fed o areit Frtfes
T aqr v glaarai & ard & wfm-
froad sx R E ;

(@) #ar ag ot 79 @ 6 aga &
FHAA 5T geqT e T8 10
Tt & FTAT ¥ I @ § 00Y IR
ot 7% eqrd gt A g Wi

(n) afs 3f, a1 3F st @
e feadt & 7

Wq AT et WAt (=T gra):
(%) & (7). 78 fauz o7 g F
gfgs< & # wET § /T AIA TFR
¥ 9| 9 faug ox ®1 g7 Iy,
e

" TracTor TRAINING CENTRE IN
MADHYA PRADESH

648-A. SHRI JAGANNATH RAC

_JOSHI: Will the Minister of FOOD

AND AGRICULTURE be pleased 1
state:

(a) whether the workers of  the
Tractor Training Centre at Budnl
Madhya Pradesh have submitted a
demand for Jungle Allowance; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) The representation is
consideration of Government.

under
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12.02 hrs.

‘CALLING ATTENTION TO MATTER
“OF URGENT PUBLIC IMPORTANCE
FAanLure or

SHRI P, RAMAMURTI (Madhurai):
Sir, I call the attention of the Minis-
ter of Education to the following
matter of urgent public jmportance
and I request that he may make a
statement thereon:

Failure of the Government to
provide adequate job opportunity
for engineering graduates leading
to widespread agitation followed
by arrests in Delhi on the 12th
February, 1068,

THE MINISTER OF EDUCATION
{DR. TRIGUNA SEN): Sir, Unem-
‘ployment among engineering gradu-
ates and diploma-holders that was
practically non-existent several years
ago, has become acute since last year
because of the current recession in
industry, postponement of Fourth
Five-Year Plan projects and other
reasons beyond the comtrol of our
technical imstitutions. Last year, our
technica] institutes produced about
13,000 graduate engineers and about
21,620 diplomna technicians. Accord-
ing to the reports awailable, over 50
per cent of these techmical persomnel
are without employment. This year,
the number of fresh engineering gra-
dustes trained is estimated at about
14,750 and that of diploma technicians
abeut 25,000. A majority of these
technical persomnel alse are reported
to be unemployed. The live registers
of DGET, however, show that about
7000 graduvate-engineers and about
28,300 diploma technicians are unem-
ployed as on 3lst December, 1967.
To add te the gravity of the situation,
a number of State Gwmillwl#
reported to have reirenched
numbers of enginesrs and. technicians
employed on projects that have been
completed or are nearing completion,
and are prepesing #o further retvench
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deastically the persomssel aiready in
employment, For instanee, in
Andbra Pradesh over 1,500 engineers
are reported to¢ have been retrenched
since last year. These circumstamces
have created almost a pamic among
our engineering gradustes and dipla-
ma-holders.

Since 1951-52, the Education Mini-
s_my. in consultation with the Plan-
ing Commission and State Govern-
ments, undertook a big programme of
expansion of technical education at
ali levels from one successive Plan ta
another. During each Plan period,
new technical institutions were
established and existing insti-
tutions expanded on the basis of the
estimated demand for technical per-
sonnel, It takes at least five years
to train an engineering graduate and
nearly 7-8 years to fully establish g
technical institute. Therefore, facili-
ties for the training of technical per-
sonnel have had to be created at least
five years ahead of the actual time
when the technical personne] were
needed for various development pro-
jects under each Five-Year Plan,

The process of developing technical
education has gone on on these lines
from one Plan to another. For the
Third Plan, we had set a target of
25,000 annual admissions to degree
course and 50,000 annual admissions
to diploma courses on the basis of the
estimated demand for technical per-
sonnel for the Fourth Plan. The de-
mand was estimated generally in re-
lation to the projected economic
growth rate. These targets of the
Third Plan have been reached for
degree courses and, today, our instl-
tutions are now admitting about
28,000 studemts each year. For dip-
loma courses, the present admissions
are about 48,000 students. On the
basis of these admissions, :: :njﬁ:ﬂt
of engineering graduates plo-
ma-holders will increase frem ywar
to year from this year’s figure _ot
14,750 graduates and 25,000 diploma-
holders to about 22,400 graduates and
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already studying at our institutions
and expected to come out in the next
four-five years.

In view of this situation, I have
personally taken up the whole mat-
ter with the Planning Commission,

and means of utilising the services of
engineering graduates and diploma-
holders.

mendations to the Government,

1 have
hearg the Educstion Minister's state-
ment with the attention that it de-
serves. But I find that he has givea

in industry and we know the present
economie situation in the country.
What the Government proposes to do
to solve unemployment problem, we
are left woefully in the dark. All
that has been vouchsafed is that, for
the present, the Government has de-
cided not to expand technical educa-
tion and engineering education. But
what about those persons who are al-

Unemployment in MAGHA 26,

1889 (SAKA) Engineering
Graduates (C.A.)
ready unemployed? 'What about
those thousands and thousands of
persons who are going to come out
of thése engineering institutions that
already exist? What are you going
to do for them?

Teday, our Government is entering
into collaboration agreements where
turn-key jobs are being done by our
people. Take, for example, the che-
mical industry. Today, our engineers
are capable of putting up their vwn
{ertiliser plants in the country. It
has been admitted by the Minfister
himeelf. We are capable of doing
that In spite of that, we go in for
collaboration agreements whereby

1040

sion, and other people, will not help.
How can you think of solving unem-

to spend for the education of their
children for five long years and they
are indebted now. Under the cir-

ot

it that, if these people are unemploy-
ed, that they are kept guing? Does
the Government think it necessary W
have a pool of these engineers and see
that they are given some unemploy-
ment dole at least? Will the Govern-
ment at least do these things? My
gecond question is this, My question
related also to arrests in Delii. After
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[Shri P. Ramamurti]
Government to do something for them,
the answer that the Government gives
is, “put them in the Tehar Jail".
What does the Government propose to
do with them? Is the Government go-
ing to continue to keep them in jail
or is the Government going to release
them immediately and discuss with
them how exactly they propose to

solve the problem?

DR. TRIGUNA SEN: You will agree
that the main responsibility of the
Education Ministry is to organize and
develop facilities for technical educa-
tion and training according to the de-
mand for engineers and technicians
from various employing authorities.
The Ministry has fulfilled this res-
ponsibility so far on the basis of the
manpower projections given by the
Planning Commission, Directorate of
Manpower, Ministry of Home Affairs
and other authorities, It is not that
we are in the Ministry sitting idle
on this. I can draw the attention of
the House to this fact also. In addi-
tion to referring the matter to the
Planning Commission to guide us in
the matter about the technical
manpower requirements in future,
we ourselves, during this period,
have taken various measures
to meet the sitmation. We have pro-
vided about 3,500 to 4000 places for

4 industry with
trying to
increase them now so that the gradu-
ates may be put in the industry for
training. We have also provided
facilities for post-graduate studies e

such places have
stipend, scholarship, etc. So, we sare
at it; we are trying to solve the prob-
lem so far as our Ministry is concern=

ed.

MR. spnm; “What about the
second aspect?

DR, TRIGUNA SEN: My
cannot do that.

SHRI HEM BARUA (Mangaldai):
mmstatmmtmadebytheh"“*
Minister it is evident that quite a

Ministry
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large number of engineering gradu-
ates as also diploma-hvlders are un-
employed in this country; 7,000 engi-
neering graduates and some 20,000
diploma-holders are unemployed in
this country, according to the state-
ment made by the hon. Minister, as
far as I can remember. The hon
Minister has said that he is in touch
with the Planning Commission. But
unfortunately the Planning Commis-
sion does not have a manpower bud-
get. In that context, may I know (a)
if the Planning Commission has a
manpower budget, why is it that his
‘Ministry has produced so many
graduates and has raised the problem
of unemployment in this country; and
(b) whether the unemployed engi-
neering graduates have submitted a
Memorandum to him where they have
made a number of suggestions and one
of the suggestions is that the Govern-
ment should create an unemployment
pool with Rs. 300 per head for the
unemployed engineers and diploma-
holders and if so, whether ihe Gov-
ernment has given any consideration
to that?

DR. TRIGUNA SEN: Regarding
(a), it is not the intention of the
Ministry of Education to train engi-
neering graduates to create unemploy-
ment. Regarding (b), we have re-
ceived the Memorandum. Along with
many other suggestions, we are consi-
dering that suggestion also.

SHRI HEM BARUA: My question
(a) was very specific. It the Plan-
ning Commission had the manpower
budget, why is it that his Ministry
has trained graduates in excess of the
demand as projected by the Planning
Commission?

MR. SPEAKER: Mr, Tyagl.

ot Wo Wo Ft (YURER) :
e wEvea, o i fafre g
3 e & 3R g vz g & e Frfre
Wﬁwmﬂmﬁgﬁm
St g tw A dw @ § ) I
o A o o A e o e
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a7 e §  feay hfaad & sma-
wFar g3fr " feaa ot @ &
ST ¥ €270 & WATC 30 gATC Y-
qZA AT 50 g feeA o gesd ag sy
ot dxr W @ & 1 & wwwar g v gy
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F F1 wiferey ¥ ¥ 77 w7 v fr 7
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fegn & g7 AqwAHAI ST AFTFCFE
I & Aaw & a7 faaare feor & 2
mEREERNIEEL .. .
(smxai) .. .... # 379 BT IEar
g, wir I ATy famd. ...
(smxevs) . ... .. Ty AEEE §F
a1 7aw & | v wgEw, §
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TS FT AT AT FT T AT A CH-
Fvw fafreet aga =t ar oofa fafa-
T AT #1549 & 99 F 9 gIa7 fAy,
F4 I3 4 AAEA g5 A FF IFA
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AFR A IFLEARTE?
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FAT TIHE AT AR SAMAGH § IJAH0
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FETT war 7 F farg Ry w7 @ A7

AT, FAT TTHT A TFTC ZAT-
frad § 3=t wOx w7 QAT w1 gewr
= F7 ¥ fog #1€ wgraar ar st 3
w1 &L oA 719 Er E fag & ag quAr
HRdT & FT qF 7

fren srey & wog st (S0
T T W WTETY) . WEAW WEved, ©F
T ¥ 97 o fear wm T 20
g a9 a9 § 6 ST w1 9w AW

-Engineering
Graduttes (C.A.)
FEaMA I A M R g aw W
faxrr 7t w7 757 & fe 1 qm A
FT T BT TF A0 WAT T A% | T AW

TraT 7@ € |

SHRIMATI SUSEELA GOPALAN
(Ambalapuzha): The hon  Minis-
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ter has admitted that it is a wvery
grave  problem. But he has
expressed his inability to give

them employment. I would like
to ask him why he was not preparea
to meet the representatives of those
who are unemployed and have a dis-
cussion with them and find out ways
and means how these people can be
employed. Instead of doing thal,
Government have arrested them and
put them in prison. Is that the way to
deal with the problem? When the
problem is acute, it is the duty of
Government to see that some concrete
steps are taken to find out the means
to give them employment. Will Gov-
ernment have a discussion with those
who are aggrieved and fird out a
way? Some proposals aras there to
give them some loans to start some
industries. If they take such initiative
why can Government not consider
those proposals so as to get them em-
ployment in such industries?

DR. TRIGUNA SEN: I never refuse
to meet anybody. As a matter of fact,
I met lots of boys in my house, and
I explained to them the position, and
I explained to them what we were
thinking and what possible employ-
ment opportunities we could create.
They had understood me and they
agreed that they would go back to
their studies, I am prepared to meet

anybody.

SHRI VISWANATHA MEMON (Er-
nakulam): What about loans? Are
Government prepared to give them
leans?

o U5 T (FAT) Star
fafrezs aTg 1 I 9§t BIHTAT 60 FATL
& w7 gsquEs, fetom Sewd, F 7T
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DR, TRIGUNA SEN: It is a su3-
gestian for action. We have noted it.

SHRI RAM CHARAN: This isg a

FEBRUAZY 15. 1868 Question of Privilege
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question concerning the whole nation,
not af a Minister. It is not a question
of just noting it.

DR. TRIGUNA SEN: The hon
Member has suggested premature fe-
tirement of engineer officers and
others. Tt is a suggestion, We have
noted it,

SHRI RAM CHARAN: Are you pre-
pared to undertake a survey of en-
ployees over 50 years of age and find
out?

DR, TRIGUNA SEN: Noted

1223 hrs.

QUESTION OF PRIVILEGE

MR. SPEAKER: As regards the
question of privilege, Shri Umanath
may ask for the leave of the House
and then move a motion.

SHRI UMANATH (Pudukkottai): I
ask for the leave of the House to move
a motion of hreach of privilege against
one Shri Ramkrishna Bajaj of Bom--
bay.

1 would like to draw your atten-
tion, as well as the attention of this
House through you, to the very grave
outrage on the rights and privileges-
of a Member of this House, thereby
of the House itself, committed iy one
Shri Ramkrishna Bajaj, a multi-mil-
lionaire of Bombay.

Orn 27-11-67, with your permission,
I raised a half-hour discussion on the
Shiv Sena atrocities in Bombay aga-
inst the linguistic minorities residing
in that city. Many hon. Members of
this House, including yourself, had
appreciated the level of the debate
during the discussion on that subject.
During the discussion, I gtated that
the CIA is financing Shiv Sena
through Shri Ramkrishna Bafai. I
made this statement with a full sense
of responsibilitv. and I stand by it..
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After that statement was pade,
on he 2nd of this month, Shri Ram-
krishna Bajaj addresses a letter to
You in which he states:

“In regard to the statenent
mgde by Shri Umanath MP.
in the Lok ®Saebha om 27 Nov-
ember, the Lok Sabha proceed-
ings guote him as having steted”—

And he quotes #rom the prooeed-
ings. The quotation is:

“Mr. Ramkrishna Bajaj js al-
Toady &t the seceiving end of the
CIA comsluit, 1 charge that the
Shiv Sena is finamced by the CIA
through Mr. Bajej and I hope the
Home Minister will take serious
note of this"™

Then he says in that letter:

“l have no hesitation in assert-
ing that Shri Umanath, at least in
respect of this allegation, is a jiar.”

This is the relevant portion.

Now, one should not go by the im-
pression that this letter was addres-
sed to you for the purpose of redres-
sal. It was pot to be, because the
letter was addressed to you on the
2nd, and even before he receives any
Teply to this letter which he is
supposed to have sent to you, within
two days, on the 5th, he cyclostyles
this entire letter and with a covering
letter circulates it by public post to
Members of the Lok Sabhn as well
as of the Public at la~ge So, it is
obvicous that it was not meant for
any redress with rezard to his in-
dividual integrity. The letter ad-
dressed to you was just a form, your
address was taken advantage of to
make a form and to serve as a modus
operandi so far as Mr. Bajaj was con-
cerned, so as to circulate this letter
to the public.

Now, what is the purpose of this
letter? Was it 1o clear himself of the
charge? It was not to be, because
immediately the charge was made here
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on the floor of the House, on 29th
November itself, he has Issued a press
statement where he has made his
position clear. According 40 his own
statement this press statement af his
had appeared in some of the promi-
nent national dailies on 30th Novem-
ber, 1967, So, he has done that jeb
to ¢lear himself of the chargs and in
the prominent national dailies his
statement of rebuttal has appeared.
So, many M.Ps. have read it and the
public at large has read it, and yet
this method is now being resorted to.
The simple purpose of this new me-
thod is to degrade me, to malign me,
and 1w wreak vemgeance on me fer
my particular condurt on the floor
of the House, That is the main pur-
pose of this latest letter o you. And
the purpose of thet letter also is to
terrerise me to take a course-of his
cholce se far s my conduect on the
floor of the House is concerned, and
not a course of my choice. The pur-
pose also is to prevent me in future
from exposing any links of any per-
son in this country with any fcreign
intelligence agency, and particularly
of Mr. Bajaj. The attempt is to pre-
vent me in future.

Now, I would like to state that this
invotves slighting of the Speaker and
the Lok Sabha Secretariat alse, be-
cause I find from the circular that he
has sent to the public that on 6th
December he has written a letter to
the Lok Sabha Secretariat and the
Speaker and requested you to read
it before the House, and the Lok
Sabha Secretariat on your behalf has
rightly rejected the request.
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MR. SPEAKER: He j3 making a
.short statement. After he moves for

leave, you can oppose it, I will allow
.you,

SHRI UMANATH: On 6th Decem-
ber, after his request for resding the
letter in the House was turned down
by the Lok Sabha Secretariat on your
behalf, which was rightly done, be-
-cause he could not do it through you,
‘he has taken upon himself the res-
ponsibility, and thereby he slights the
Speaker and slights the Lok Sabha
‘Secretariat.

Question of

So far as the law is concerned, be-
cause | am requesting for leave, the
law is very clear on this. May's Par-
liamentary Parctice says at page 53:

“A member may state what-
ever he thinks fit in debate, how-
ever offiensive it may be ‘o the
feelings or injurious to the cha-
racter of individuals, and he is
protected by his privilege from
any action for libel as well as
from any other action or moles-
tation.”

Here, the word “molestation” is used
in the sense of verbal attack, not
mere physical molestation, verbal or
oral atacks for conduct inside 1ihe
House,

At page 124, May's Parliamentary
Practice says:

“Molestation of members on
account of their conduct in Par-
liament: It is a breach of privi-
lege to molest any member of
either House on the ground of

his conduct in Parliament. The
following are instances of this
type of contempt:

Sending insulting letters to

members in referegce to their
conduct in Parliament or letters
reflecting on their conduct as such
members,

On 20th February, 1701, the
House of Commons resolved that
to print or publish any libels re-
flecting upon any member of the
House or reflecting on his service
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therein was a high violation of
the rights and privileges of the
House, i

(a) Written imputations as aff-
ecting a Member of Parliament
may amount to a breach of pri-
vilege and will perhaps be liable
under common law;

(b) To constitute s breach of
privilege, a libel upon a memper
must concern the character or
conduct of the member In the
discharge of his duties.”

So, so far as the law i3 concerned,
it is very clear. So, I would request
this House through you that this
should not be allowed, that Mr, Bajaj
should not be allowed to treat this
House and the rights of the mem-
bers of the House in the same way in
which he treated the Indian Express
staff when they wrote an editorial by
telephoning and threatening them.

He may have the power of money
but he must submit himself to the
procedures- laid down by Parliament.

MR, SPEAKER: What does the Mi-
nister of Parliamentary Affairs say?

THE MINISTER OF PARL]AMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SIIBHAG
SINGH): As there is no breach of
privilege I oppose this moticn.

MR. SPEAKER: I shall allow an gp-
portunity for Mr. Umanath to move
his motion. No more speeches are
necessarv now. -Dr. Ram Subhag
Singh says he is opposed to this mo-
tion. Those in favour of this motion
may rise in their seats—I find the re-
quisite number standing up. Leave
is granted and Mr. Umanath may
move hjs motion.

SHR] P, RAMAMURTI (Madhurai):
It may be referred to the Committee,

MR. SPEAKER: The House may
take 5 decision. He may move his
motion.
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SHRI UMANATH: I move.

“That this matter be referced to
the Committe of Privileges."

1 should also like to request you
under rule 227 which says that not-
withstanding anything ontained in
these Rules, the Speaker may refer
any question of privilege to *he Com-
mitte of Privileges tor examination.
The thing is obvious and the facts are
there.

MR, SPEAKER: Whatever i* is Mr.
Bjaj wrote to me; it was very embar-
rassing for me to read out any .et-
ters, Normally I forward the leiters
I get to the concernad Ministers. But
I did not want to take any acion
when he wrote to me. [ instruet-
ed the office to write to him
that it was not my job to read out
thuse letters, I do not want to enter
into any controversy; 1 snail leave it
to the House,

SHRI N. DANDEKER '(Jamnagar):
This is a remarkable attempt by Mr.
Umanath to slide out an exceedingly
bad position by having made a state-
ment of an extra-ordinarily serious
character in regard to which Mr.
Ramakrishna Bajaj is not making any
allegations or insinuations. He has
stated as a question of fact that what
Mr. Umanath had stated was false and
that Mr. Umanath was conseguently
a liar. [ do not wish to enter into
the merits of the case. All 1 want to
say at the moment is that it is an as-
sertion of fact and there are no impu-
tations of any kind here,

The second point is,—] am not con-
cerned with its truth nor is it relevant
for the consideration of his motion,
whether his statemen was made by
Mr. Umanath in the course of a de-
bate or in relation to Shiv Sena. All
that is entirely irrelevant. The ques-
tion that merits consideration is this:
during the course of a certain discus-
sion Mr. Umanath made a statement.

3126 (Ai)LSD—8.
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I shall read it out because it is im-
portant. He said: Mr. Ramkrishna
Bajaj is already at the receiving end
of the CIA financial conduit, I charge
tliat the Shiva Sena is financed by
tne CIA financial conduit. | charge
that the Shiva Sena is financed by
the CIA through Mr. Bajaj and I hope
the Home Minister will take serious
note of this.”

Mr. Ramkrishna Bajaj very prompt-
ly indeed released to the Press state-
ment which I shall ask the liberty of
reading because it is important in
regard to what followed: He wrote:

“Ordinarily it is not my prac-
lice to take note of statements
made by communists against me
as they are usually inspired by
motives other than a concern for
truth. But as this salement has
been made on the floor of the
Lok Sabha and a grave acd spe-
cific charge had besn levelled
against me, I feel it necessary to
pul the record straight. I should
like to State categorically that I
bave never had any contacts with
the CIA nor have I received any
financial assistance froir. them for
my=elf or for any person or orga-
nisation. Similarly, tae cliurge
that I have extended flnanciat
support....."”

I shall not read the other portion
because I am not concerned with that
at the present moment; I am only
concerned with the CIA question
now. What was it that one would or-
dinarily expect from Mr. Umanath
in the face of such public statement?
Why did he not then come to this
House and move the motion that Mr.
Bajaj be proceeded against in the
Committee of Privileges for breach
of privilege, namely, accusing a Mem-
ber of being a liar in respect of mat-
ters which he stated within this
House?

M;r. Umanath did not think fit either
to iake that action or the other action
that was open to him in regard to
such matters in accordance with es-
tablished practice, namely, to have
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[Shri N. Dandeker]
made this charge outside, so that it
was open to Mr, Ramkrishna Bajaj
to defend himself in any manner he
could.

Mr. Ramkrishna Bajaj did the right
thing. He complaind to you. He
wrote to you on the 6th December,
making a suggestion that his letter
might be, because of the seripusness
of the allegation against him, be plac-
ed before the House or read out to
the House. I do not wish to question
your ruling. You came to the con-
clusion that you could not get involv-
ed in this and therefore your office
sent the reply that it was not for you
to probe into a matter of this kind.
Thereupon, Mr. Ramkrishna Bajaj
again wrote to you and has then sent
copies-to ys gince you were good en-
ough to say you would not take the
responsibility of bringing ithe matter
to the notice of the Members of the
House; he has taken the liberty, I
think quite rightly, of sending copies
of this correspondence to all Mem-
bers of this House,

AN HON. MEMBER: Not all

SHRI N. DANDEKER: To some
Members of the House, Now, the
question before us is this. There are
two questions that arise.

In the first place, this is g belated
complaint about the breath of privi-
lege of a Member of the House, be-
cause the session was going on—the
last session—when Mr. Ramkrishna
Bajaj published this thing in the
newspapers. Now comes Mr, Uma-
nath with a belated complaint that
there has been a breach of privilege
and that Mr, Ramkrishna Bajaj
should be hauled up before the Com-
milte of Privileges. That is a gues-
tion which the House must decide,
whether this is a proper way of
going about this matter, whether Mr.
Umanath did take proper action at
the proper time, when he should have
done so either by a motion of privi-
lege in this House during the last ses-
tion or by making a statement outside.
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The other question that arises is one
of procedure. There is a lacuna in
the procedure in this Hpuse because
it 1csults otherwise in this situation.
I suggest that there has not o be a
procedure in the House whereby
when people outside, people who
have no means and manner ¢r way
of vindicating themselves and de-
fending themselves or even saying
“this is not true”, when thcy have no
such opportunity, and if Members
make allegations of an irresponsible
kind, I think there has got to be some
machinery by which the Member
concerned might be required, before
the Speaker .at least, to produce prima
facie evidence, and if there was no
such prima facie evidence he should
have the grace in this House to say,
“l1 am sorry, I said this. It was not
correct. I have no evidence to pro-
duce and th Speaker has told me that
he is not satisfied that I have pro-
duced prima facie evidence” This
business of calling people names,
flinging about allegations of the most
serious kind even against Ministers,
against the Prime Minister, against
everybody, has now reached a stage
of awful dimensions. It has reached
sucih an awful stage that there is ur-
gent necessity for the protection of
people. Ofcourse, in regard to alle-
gations made against Members of the
House, they have a procedure, It is
not they who need protection, be-
cause if they will not take *the pro-
tection of the House jt is their look-
oui, but when allegations are made
irresponsibility against outsiders who
have no opportunity of any kind, I
suggest that apart from this question
of privilege, a matter of procedure
arises, and I would beg of you 1o
apply your mind to this, namely, how
the people concerned could vindicate
their stand,

1 think this privilege motion is just
nothing but a trifling business, merely
for Mr. Umanath to feel compelled
to reply to this letter in the manner
he has done instead of in the only
proper way, which was in the last
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session or in the other way, which
was that he should have thrashed it
cut in publie,

SHRI RANE (Buldana): Sir, 1
rise to oppose the motion maved by
Shri Umanath. I have two grounds
on which I oppose this motion.

SHRI NATH PAI (Rajpur): Which
cne?

MR. SPEAKER: The motion moved
by Mr. Umanath.

SHRI SEZHIYAN (Kumbakonam):
The motion has been moved and
leave has already been granted.
There is no point in opposing it now.

MR, SPEAKER: He is opposing the
motion, the regular motion which has
been moved now. First, leave was
granted. Now, the motion has been
moved, namely, that it be sent to the
Committee of Privileges. That is the
stage when everybody can eithr sup-
port or oppose it, '

SHRI RANE: Mr. Umanath quoted
May's Parliamentary Practice. In this
connection, I invite attention to Rule
353 of our Rules of Procedure which
specifically lays down that a member
cannot make any defamatory state-
ment against any person. He -laims
he has the right and privilege to make
that statement. I say he is not entitl-
ed to make any defamatory state-
ment against any person. Therefore,
bhe has no right to claim privilege
under the rules of the House.

Then, if you look at para 7 of Mr.
Umanath’s letter, he has said, “Shri
Ramkrishna Bajaf's attempt is to de-
fame me in the eyes of the other
members and th& public” T would
like to point out that rule 224 lays
down that the matter must require
the intervention of the House. If
Mr. Umanah has a grievance that he
has been defamed, he can go to a
court of law. He has no business to
come to the House to seek a relief
to which he is not entitled. Rule 224
also lays down that it must be of a
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recent occurrence. As Mr, Dandeker
pointed out, there is a time lag. Mr.
Bajaj wrote to you on 6th December
and the House was in session till the
22nd. Therefore, he should have
brought this motion at that time.

With these words, 1 oppose this mo-
tion.

SHRI S. M. BANERJEE (Kan-
pur) Sir, while supporting the mo-
ﬂmtmuutyoumndlrw;nndd:
some of the previous rulings given

Today Mr. Dandeker has

discharge of his duties as an MP and
as a representative of the people said
that Shiv Sena is getting ﬁna.n(_:es
from the CIA, Even the Home Minis-
ter does not know how many peopie
in this country are getting money
from CIA. Therefore, Mr. Dandeker
cannot vouch that Mr. Ramkrishna
Bajaj is not there. I agree with Mr.
Dandeker that people who are not
members of this House should have
the right to protest against any irres-
ponsible statement made in the House.
1 am for codification of the privile-
ges. But I would like to remind the
House that our learned friend, Acha-
rya Kripalani was quoted in Blilz as
“Kripalooni”, The only objection wac
to the word ‘looni” that it comes from
lunatic”. The editor of Blitz explained
everything, but still he was taken to
task and reprimanded by your pre
decessor, Mr. Ayyangar. If the House
is so touchy about certain expressions
useqd in the press and outside, what is
the position here? Whether Mr. Ram-
krishna Bajaj is a millionaire or not,
I do not care two hoots, but he has
definitely called Mr. Umanath a liar.
With all his eloguence, Mr, Dandeker
did not condemn the word “liar” at
least. I request Mr. Dandeker to
consider whether the expression
used by Mr. Bajaj was justified. Sir,
communist hunting generally re-
sults in suicides. What has Mr.
Ramkrishna Bajaj said in his letter?
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[Shri S. M. Banerjee]

“The statement is grossly de-
famatory, I have no hesitation in
saying that Shri Umanath at least
in respect of this allegation is a
liar.”

Otherwise, Mr. Umanath is a very
truthful man, but when he touches
the sensitive cormer of Mr. Ram-
krishna Bajaj, CIA agent, he is a
liar! Otherwise he is a truthful man
and he has nothing against him; only
in respect of this allegation he is a
liar. So, Sir, I request you and I
request this House not to take
shelter under the plea that this is
an o'd case, Shri Umanath might
or might not have seen that state-
ment at all when it came out in the
newspaper. He said that it was
published in all the national
dailies. Even I have not read it. I
read newspaper at least thrice a
day. Nobody read it. But he has
reproduced it, circulated it and by
mistake he has sent a copy of his
letter to us also.

I say, Sir, that this is a matter
of privilege, and if the rights of the
Members are not defended in this
House, tomorrow sombody will call
You a liar and we  will have
nothing to do about it.

MR, SPEAKER: Now, before I call
any hon, Member I want to find
out how many hon. Members from
this side are going to speak. I
thought the Law Minister would
explain the position and, if neces-
sary, Dr. Ram Subhag Singh also
might say a few words. But I find
that so many of them are getting
up. Every one has got a law book
or a rules book in his hand. I have
no objection. If it is the desire of
the House 1 will put it down for the
whole day. Nobody should think
that I am not calling him. I wanted
to hear the leaders of the different
parties one by one. From this side I
will hear the Law Minister and
;;Jme on or two others also.
: S0 many of them at
bkethisldonotkmw}m:rlcnug
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call all of them, I leave it to the
leaders of the party on this side
to decide who are the Members to
speak on this and give me two or
three names. First I will hear two
or three leaders of the opposition
parties and then I will call the Law
Minister and some ome or two
others.
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MR SPEAKER: I know Shri Sheo
Narain, I respect him wery much.
But I would like to take instruc-
tions on behalf of the party {rom
the Leader of the Party, the Deputy
Prime Minister or the Whip. I have
no objection in calling every one
of them. From the opposition par-
ties I am calling their leaders one
by one. They have given me a list
giving the names of the Meambers
who will speak on behalf of their
parties. I have with me their chits.
The Swatantra Party wrote to say
that Shri Dandekar would speak.
Like that other parties have also
written. Similarly I want a list
from this side also. Then there will
be no quarrel that somebody tried
to catch my eye and because he
could not do that he will catch my
nose. Therefore, what I say is, let
the Congress Party also give me a list
so that I wil not be put in an embar-
rassing position.

DR. RAM SUBHAG SINGH What
is the time you are allowing for his?

MR. SPEAKER: I want to finsh it
as quitkly as posséble. If it is possible
to finish it in another half-an-hour I
would like to do that, If hon. Mem-
bers take only one or two minutes, it
will be possible.

DR. RAM SUBHAG SINGH: Then
Shri Sheo Narain may be given a
chance.

SHRI J. B. KRIPALANI (Guna):
Sir, may I correct a few mis-sfate-
ments by our labour leader? He said
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that the proceedings in this House

against Blitz were taken on the use
of one word, He is very much mis-
taken. It was a series of articles, Not
only that, I never raised the question
of privilege myself. It was others who
raised it.

SHRI S. M. BANERJEE: We raised
it.

SHRI J. B. KRIPALANI: All right,
all credit to you, you raised it. Then,
Sir, I went to a court of law and this
man had humbly to apologise.

SHRI BAL RAJ MADHOK (South
Delhi): Mr. Speaker, Sir, the ques-
tion of privi'eges is being taken up
in almost all the democratic count-
ries today and the need is being felt
on codifying them or putting a limit
on them, As a Member of the House
1 want to defend my privileges. At
the same time, I feel that every
Member has a respousibility towards
the country and towards the people
whom we represent. Therefore, it is
very important that when any Mem-
ber, whether belonging to my party
or any other party, speakes in the
House he should not make insinua-
tions or charges against anybody
which cannot be proved in a court of
law. Otherwise, if charges are to be
made like this against anybody and
he has no way out to defend himself
it will be very difficult. Therefore,
it is a question of procedure. I think
we should not blindly follow what
the House of Commons has been do-
ing. We must adopt. a procedure
by which people from outside can
defend themselves,

Secondly, in this matter there is
the question of time. You. will please
recall that I brought to you a ques-
tion of privilege. The Al Jamiat a
local daily wrote a very.strong arti-
cle in which it abused you, the whole
House, me. and everybody. I wanted
to. raise & question pf priviiege, but
because I was 5 bit late you ssid that
there was, the question .of time, it
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should be a matter of immediate and
recent occurrence and all that. If
that was true in that case, it is true
in this case also. On these two points
I think this has no wvalidity now.

SHRI SEZHIYAN (Kumbakonam):
Sir, I shall confine my remarks only
to two points, One of the points rais-
ed by Shri Rane was that it is not of
recent occurrence. Shri Umanath
spoke in November and afterwards
Shri Bajaj issued a statement. The
privilege question has arisen out of a
letter written on the 2nd February
am:l in his letter he has categorically
said: —

“The statement is found to be
grossly defamatory and I have no
hesitation in asserting that Shri
Umanath in this respect is a liar.”.

‘Liar’, as we know, is a very grave
and unparliamentary word. Therefore
defamation has been caused and is of
recent occurrence,

Secondly, instead of discussing this
question here, it should go to the Pri-
vileges Committee. The Privileges
Committee has been set up to go into
the question and the pros and cons
of the case can be represented before
the Privilegs Committee. It will have
the opportunity of hearing Shri Bajaj .
himself. Discussing the question npen-
ly will not do any good to the dignity
of the House because so many things
may be said here. Therefore I ap-
peal to the Leader of the House that
there is no harm in committing it o
the Privileges Committee. The Privi-
leges Committee can also come to a
conclusion that it is not a case of
privilege because it is a committee
where sober counsels prevail. There-
fore I appeal that it should go to the
Privileges. Committee.

MR, SPEAKER: Now 1 would ap-
peal to hon. Members to be brief
because we should finish it before
we adjourn. Secondly, theynhmld
enlighten the Housemdmeaho‘on
what I should do when 1 receive let-
mwmﬂmaﬂmumm
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made against persons and they are
not in a position to defend them-
selves. Not this alone but some
other letters also have come to me
saying that they are helpless and
what they should do. When hon.
Members speak from the other side
they may touch on this point also,
that is, what the Speaker uld do
when allegations are made inst
people who are not Members of the
House and they bring it to my notice
saying that the allegations are false.

SHRI HEM BARUA (Mangaldai):
All Indians cannot be Members of
this House.

SHRI H. N. MUKERJEE (Calcutta
North East): Pending solution of the
long-term problems, some of which
you have indicated now, a very short
but very basic point has emerged and
that should not be clouded over by
any Kind of prejudice. I was very
sorry to note that Shri Dandeker
quoted with obvious relish a particu-
lar observation made by this Shri
Bajaj in regard to his allergy to-
wards Communists and his inclina-
tion to disbelieve whatever Com-
munists siy. It is not a question of
Shri Umanath being a Communist
or nof; it is a question only of a
Member of Parliament accord-
ing to his lights trying to do his duty
and in the performance of his duty
as he conceives it rightly or wrongly
he brings out certain facts which you
might call allegations, It so hap-
pened that Mr. Umanath said
something in the House which he
says, even today, he is ready to stand
by. Whether he and Mr, Bajaj has
any right outside to go to a court of
law is a different proposition. Tt may
or may not be desirable for them to
do so. We are not concerned with
it. We are concerned here only with
parliamentary rights of the Members
in the House and of the hon. House
also. Since Mr. Bajaj has chosen to
circulate this letter to so many Mem-
bers of this House—I have got also
a copy of that letter—and he has
chosen also, according to Mr. Uma-
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nath, to circulate it to people outside
this House, it is broadcasting a slan-
der of a Member of Parliament in so
far as his conduct inside the House
is concerned. Therefore, obviously,
it is a matter which goes to the Com-
mittee of Privileges.

Sir, my appeal to you would be
to make sure that we do not make up
these matters a partisan issue. Cn
account of our loyalty to Congress
or Communism, let us not try to wi-
tiate the work of the Committee of
Privileges and of parliamentary
procedure in general. Not on the ba-
sis of the voting strength in this
House should this kind of a thing be
decided not on the strength of pre-
judices and partisan attitude of one
party or the other. I feel, in view
of the parliamentary propriety, this
is a matter which should be referred
to the Committee of Privileges.

SHRI SHANTILAL SHAH (Bom-
bay—North West): Mr. Speaker, Sir,
two questions of fact have arisen.
Mr. Umanath has alleged that Mr.
Ramakrishna Bajaj has been receiv-
ing funds from the C. 1. A. and that,
with these funds, he has been financ-
ing the Shiva Sena in Bombay, If
Mr. Umanath has any evidence, he
can certainly, produce it before the
House. If he had the courage of con-
viction, the better way for him was
to repeat the statement outside the
House so that Mr. Bajaj can sue him
for defamation. Mr. Umanath is, ob-
viously, misusing one of the privile-
ges of a Member of the House in rai-
sing the matter here. He i3 not able
to substantiate his allegation either
in this House or outside. He musl
have the courage either to make a
statement in this House and he can
produce evidence before the House
or to make the statement outside. Let
him give the evidence and prove his
case. This is an attempt to shirk an
inquiry, Mr. Bajaj has said in this
respect Mr. Umanath iz a liar, Well,
that statement is made outside the
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‘House publicly and if Mr. Umanath
has the courage, he can go to a court
of law,

SHRI UMANATH: It is with re-
gard to my conduct inside the House.

SHRI SHANTILAL SHAH: If Mr.
Umanath has been defamed, let him
file a suit against Shri Bajaj. Mr.
Mukerjee said that we should not use
the voting strength. I say, we should
not use the shouting strength either.
Let us argue ... (Interruptions).

SHRI S. M. BANERJEE: Tomor-
row I can say that the Prime Minis-
ter is g liar.

SHRI SHANTILAL SHAH: The
better course for Mr. Umanath is to
take action outside the House against
Mr. Bajaj for defamation, for calling
him a liar which has been said out-
side the House, It wil be proved who
is a liar. After all, the liar must be
afraid. The man who is telling the
truth need not be afraid.

Sir, suppose we refer the matter
to the Committee of Privileges. The
Committee of Privileges can only
find whether Mr, Bajaj in describing
Mr. Umanath a liar has committed
a breach of privilege. That is a side
issue., The rea] issue is: Is Mr. Uma-
nath justified in saying that Mr.
‘Bajaj has received funds from the
C. I. A, which he has passed on. The
Committee of Privileges will not be
able to go into that question. The
honourable course open to him is to
take action against Mr. Bajaj outside
the House for defamation or to make
this statement outside so thiat Mr.
‘Bajaj can do it. This House is not to
be misused for making defamatory
statements and then raise a issue of
‘breach of privilege. It is apparently
frivilous and T oppose the motion.
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SHRI HANUMANTHAIYA  (Ban-
galore) : I have listened to tiie
reasoning of Mr. Umanath and I must
straightway admit that I cannot dis-
miss his reasoning as inappropnate
or inapplicablee I have been a
Member of one House or the other
for over 25 years and I have seen
many privilege motions, Prof. Mu-
kerjee appealed that it should not be
looked upon in a partisan spirit, and
I return the compliment to him {o
look at this problem in the same spi-
rit in which he has appealed. I am
prepared to look at the problem in
a similar way. You will see that,
when I argue, I will not be arguing
for a Party position at all

I'cannot agree with my hon, fri-
end, Prof. Madhok, when he says
that no Member of the House should
make allegations in this House which
he cannot prove in a court ¢f law.
It that is the Parliamentary pesit.0a,
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then there was no necessity to cre-
ate privileges at all. Parliamentary
privilege has been created so that a
Member may speak courageously
without the fear of being harassed
in a court of law. ‘Therefore, it is
not that a Member of Parliament has
to justify in a court of law through
evidence and through lawyers every
statement that he makes in Parlia-
ment. In that case, the Parliamen-
tary proceedings will come to a
standstill. Parliamentary privilege
has been given expressly for the pur-
pose of making statements which a
Member believes bona fide; whether
it is bona fide or not is left to the
judgment of the Member; whether
it is bona fide or not is left to the
judgment of the Speaker, Thereio:e,
this authority is vested in the House.
It is not vested outside. Even a court
of law cannot question the procedursl
privileges and rights of this House.
And it is given to us to exercise those
rights ourselves with self-restraint.
Therefore, everyone of us must be
specially careful when we speak
on privileges, to safeguard the
right of the Member., A Maoun-
ber is doing not his own per-
sonal work here; he is not doing
his family work here but he is doing
public work. In the course of the
public work and patriotic work, if
he has to say something bitter and
something unsavoury to one indivi-
dual or the other, that individual
has to tolerate it. The only authority
on this matter is the House or the
Speaker,

If a real offence has been com-
mitted, I would not mind taking it
up whether it is late or early; an
offence is an offence; so, I would not
rule it out on that technical ground.

Now, I would like to place two
considerations before hon. Members.
What is it that Shri Bajaj has said?
An allegation was made against him
and he has replied in the same gpirit
more or less, Therefore, it is not as
though he deliberately -took a stand
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to insult any Member. I say he is
on the defensive. I am not going into
the legal aspect or the technical as-
pect but the substantive aspect. He
has merely been on the defensive.
He was confronted with a defamatory
statement.  Therefore, he has said
that it is not true; instead of saying
that it is not true he has said that the
Member is a liar. Even when Shri
Umanath calls any of us a liar, I
would not retort in that fashiur ve-
cause, he appears to me to bc a very
pleasing person, As you know 5ir,
hon. Members here have used that
very word hundred times against the
Ministers or anyone of us here, and
we have quietly taken it without any
privilege being raised on that ques-
tion. Therefore, I would appeal to
Shri Umanath to see the words t(aat
he and his partymen are bandying
about every day should not be taken
so seriously if any Member or any
person uses it against him.

I would make an appeal to the
House also. because I want to take
a non-partisan  attitude. I do not
agree with the reasoning made by
some of my own colleagues on this
side, because if we commit ourselves
to this position that a Member can-
not say anything which cannot be
proved in a court of law, then we
cannot speak at all in this House.
Therefore, I do not agree with that
line of argument,

Sir, I congratulate you because
you have great horsesense and com-
monsense, I am going to appeal to
the House to follow your example
and your ways. When this question
came to you, you said that this was
not your concern, and you said that
somebody had said something and
somebody else had said something
else angd you could not go on inter-
fering in all these things. Though it
looks as if you did not take interest
in it, at the same time it shows that
you are not going to deal with all
manner of things. The Speaker is
meant for much more important
things. . Likewise, this Parliament
also is meant for much more imp~.-
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tatnt things. Whed we are facing

Bengal crisis and crisig all over the

country on the Hindi question, the

economic question and so many other

questions, are we to fritter away our

energies on this silly questions whe-

ther a man is a liar or not a liar?

You are fortified in the stand you
have taken that you are not going to
take interest in this matter not ogly
by your judgment of men and mat-
ters but also the provisions of the
rules. Take rule 224 (iii) governing
conditions of admissibility of a ques-
tion of privilege. It says:

“the matter requires the inter-
vention of the House”,

SHRI NATH PAI: It is admitted,

SHRI HANUMANTHAIYA: it is
admitted, no doubt, I would lay em-
phasis on that reasoning, not techni-
cally, but whether this matter re-
quires the intervention of this House,
It is so minor a matter. It is so un-
important a matter for the 520 of us
to worry about when the country is
facing big problems, that are worth
intervening.

Therefore, 1 do not want a decision
to be taken whether this is a question
of privilege or pot, because it is too
dangerous, and it is like a sword's
edge. Whether we deprive ourselves
of our own privileges if we tread one
way or deprive another man of his
privileges if we tread another way
is a matter which can be more cogent-
ly and more comprehensively dis-
cussed on some other occasion.

Now, I would request Shri
Umanath, my good and sweet friend,
to see the point that this is not such
an jmportant matter. It has been
discussed. Let him withdraw it and
leave the matter at that.

SHRI NATH PAI (Rajapur): Mr.
Speaker, Shri. Hanumanthaiya has -
made: 3 Plea tp the Mover that since.
the matter is petty, though it is load-

T N ]
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[Shri Nath Pai]

ed against him, he should none the-
less withdraw it in the interest of the
consideration of the larger issues
with which we are faced Now I
know why the Administrative Re-
forms Commission is so behind
schedule in presenting its reportsl I
very much wish that Shri Hanu-
manthaiya devotes to his task that
earnestness, seriousness and expedi-
tion of which we got a cogent exam-
ple just now.

Every hon. Member who preceded
‘me began with a fervent plea for ap-
proaching this issue in a non-partisan
way. But somehow the partisan
spirit was all the while there. There
are two conflicting rights, and there-
fore, I want to make a plea. I find
mysel! in agreement with something
practically everyone said, but that
.something was later on vitiated by
trying to bring in some other con-
-giderations. 1 would not like to
-define them.

There are two issues with which
e are confronied. Both need to be
weighed very seriously. One is ths
rights of a Member of this House.
.Shri Umanath says that he has been
-defamed and, even more important,
his rights and priyileges as a mem-
‘ber of this House, have been tamper-
.ed with by his being called a ‘liar’.

In the first place, let us see the
rights of a Member of this House. I
am surprised at a Congress Member,
Shri Rane, vehemently quoting the
rules. I have seen Shri Rane for a
long 11 years in this House. He was,
I think, a whip, or kind of a wlup.
1 have not seen him quoting rules
when he has intervened. But today
he has referred to the book of rules.
This is a good beginning and augurs
well for the future,

It is true that in exercising our
rights, we must be very careful of
the rights of those whose representa-
tives we are. 1 fully agree that in
This is a good beginning and auzurs
-acting as trustees of the ultimate

FEBRUARY 15, 1968

Privilege 1070
ri.shf.s of the citizens. There is a con-
flict of two rights. There is the right
of Shri Umanath as a Member to ex-
press without any kind of fear on
matters on which he feels agitated or
called upon to express himself. In
doing so, in exercising this right, we
should, I fully agree with both Shri
Dandeker and Shri Hanumanthaiya—
never forget that we are constantly
called ypon to exercise restraini, res-
traint particularly towards those who
cannot claim privilege and defend
themselves. But the word ‘liar’ is
different from the word ‘lie’. I have
accused this Government of uttering
a lie; and the Government provides
us opportunities every day to justify
the charge that they utter a lie. But
saying that is totally different from
calling a man a ‘Tliar’.

I want Mr. Hanumanthaiya to re-
member that in this House the word
used is that Government is guilty of
lying, we have not said a Minister is
a liar.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
2. KRISHNA): Many times,

SHRI NATH PAI: The Deputy
Speaker is nodding very apprcvingly
because the matter had come wup
before.

SHRI THIRUMALA RAO (Kaki-
nada): What do you call a man who
has uttered a lie? (Interruptions).

SHR] NATH PAI: Sometimes 1
may look that way, I am sorry Mrs.
Sinha, I confess I try to resist temp-
tations, but I do not always succeed!

1 want to draw your attention also
to this. There is the right of the
member, he says that his right has
been trampled upon. I would like to
point one thing to Mr. Umanath,
Defamation takes place by uttering a
defamation, Has it been satisfied?
For circulation of a defamatory state-
ment, the statement, in the first place,
must be defamatory. Primag facie
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the word “liar” has been told by all
courts of law and the i'rivileges Com-
mittee as a breach of privilege and
a defamatory statement. Once it is
circulated, it becomes a cause, but it
is up to him. He may not be in a
position to go to a court of law, he
therefore comes to the House.

If an hon. Member of this House
will not publicly utter it, nonetheless
he will take the privilege which he
has and make a statement which he
bong fide believes to be right, what is
the redress of the citizen? We there-
fore see a conflict of two rights, the
privilege of the member, and the
right of the citizen to be protected.
The privilege of the House is not to
be exercised in a manner where the
citizen will feel that he is helpless.

It is in this light that I want to
make an appeal to the Congress Party
not to defeat it by a majority. I
want Mr. Dandeker to ponder alsc,
to see the conflict. Our rules of
privilege are not full in this. We
have to evolve healthy conventions.
It is in this light that a hasty decision
should not be taken when we are
trying to reconcile the two positions
which apparently appear to be irre-
concilable, but it should not be be-
yond the purview of wisdom to re-
concile our privileges and the rights
of our citizens,

1 do not want a hasty decision on
the matter, and may I, therefore, ask
you to use your discretion under rule
227 and refer this matter, and let not
the Congress use its majority. He
made an appeal to Mr, Umanath to
withdraw his motion. I make an
appeal to the Congress not to use its
majority.

SHRI PILOO MODY
Let the minority win!

SHRI NATH PAI: May I say that
I immensely enjoy the ready wit and
sense of humour of my hon. friend
Shri Piloo Mody, though often I am
the victim of his wit, but I like to
enjoy it and 1 hope he will keep up
the spirit.

(Godhra):
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Truth is not a numerical thing, it
is not decided by majority or mino-
rity. Galileo was only one when the
rest of the world was against him,
but truth was with him. We should
try to create healthy conventions, Let
us not create artificial conflicts bet-
ween the citizens and Parliament, In
order to reconcile them, let this mat-
ter be discussed in the calm atmos-
phere of the Privileges Committee.
Let us sink these differences and go
to the Committee where wisdom will
prevail,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I had to
desire to speak on this because a lot
of time has been taken, but when I
hear my hon. friend Shri Nath Pai
as Danie] come to judgment, I think
I must put the issues more squarely.

I am glad that he tried to put the
issue in a very objective manner, but
when it comes to the Congress majo-
rity, he ceases to be objective. I do
not see what crime the Congress has
committed in having a majority.

SHRI NATH PAI: I only said use
it wisely,

SHRI MORARJI DESAI: 1 know
my hon. friend is good at twitting
everybody, but wnen it ccmez w
twitting him, he immediately becom-
es angry. That is my difficulty with
him. Therefore, I have to be very
careful, I do not want, therefore, to
tread on his toes in any way, but one
has got to be objecfive in this matter.

The right of privilege is a very im-
portant right of a'Member of Parlia-
ment—and, it is very essential in my
view—as my hon. friend Shri Hanu-
manthaiah has pointed out. There is
no question of treating it as a party
issue in any manner. I personally
hold the right of my hon. friend
opposite even more important than
the right of people on thiz side be-
cause it is necessary and yet T was
somewhat pained to hear my friend
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[Shri Morarji Desai]
Mr. Umanath bringing in indirectly
party considerations by saying that
Mr. Bajaj is a multi-millionaire
which is a red rag to him,

AN HON, MEMBER: Why should
Congress defend a millionaire?

SHRI MORARJI DESAI: I am not
trying to defend anybody; I am only
trying to advance reasons if reason is
allowed to be heard. If it is not to
be heard I have no quarrel. 1 am
interested in seeing that the privilege
of every Member is preserved and
upheld by this House. What is the
right of privilege? That has got to
be decided upon by the Privileges
Committee. It requires to be seen.
Has a breach of privilege been com-
mitted? My hon. friend Umanath
says that the question of privilege
arises because he was called a liar,
that he is trying to shut him up so
that he may not speak in future.
Does that flow from what he had
said? Who had started defamation?
He says that the right of a Member
of the House is important but what
about the right of the citizen? Is it
less important? Therefore, this rule
357 had been made:

“No allegation of a defamatory
nature shall be made by a mem-
ber against any person unless the
member has given previous inti-
mation to the Speaker and alsc
the Minister concerned so that
the Minister may be able to make
an investigation into the matter
for the purpose of reply.”

Did my hon. friend Mr. Umanath
refer the matter to you, Sir, before
making that statement? (Interrup-
tions), Can there be a worse defama-
tion? He eaid that a citiZen of this
country is receiving money from the
CIA. If it is not defamation what else
ig it? It ismot a fact. If it is a
fact, I will not call it defama-
tion. He further said that Mr. Bajaj
utilised that money to strengthen
Siva Sena. I do not approve of Siva
Sena -8t all even an hon.
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friend from Madras yesterday was
saying that I was shameless about it.
He did not mind calling me shame-
less but when I said that he inade
shameless use of something, my
friend Mr. Umanath began to com-
plain about. When I used the word
there was complaint about it but
when he used the same word, there
was no protest! Is this partisanship
or not? Is this the way of guarding
the right of every Member of this
House? Who is taking a partisan
attitude? I did not say anything
after that. 1 did my duty and finish-
ed with it. But it is not a correct
attitude, 1f Mr. Bajaj is charged
with certain things, who is better
qualified than he to say that it is a |
lie, unless it is proved otherwise.
What is the remedy before him?
Can a Member do this again and
bring in a motion of privilege and
threaten citizens like this? They
cannot speak here; they cannot de-
fepd themselves at all anywhere by
saying that what was said about them
was not a fact. Now, Mr. Bajaj is
not sayigg that he is a liar in every-
thing; he only refers to this statement
and says that it was false. My hon.
friend Mr. Umanath does not seem to
have been careful in reading those
words.

SHRI S. M. BANERJEE: The only
objection was to the word Tiar’. You
are speaking and 1 am asking. Be
more objective.

SHRI MORARJI DESAI: My hon.
friend can never be objective., There-
fore he does not see anybody as an
objective person, He claims to be
objective by remaining outside the
party, but he belongs to thar party
and still he says he is objective.
Therefore, he cannot do this kind of
thing. 1 am not going to take it like
that, and there is no. breach of privi-
lege in this when I say this. There-
fore, there is no remedy for it.

'Now, my hon. friend said that the
word ‘liar’ is objectionable. I the
word ‘lie’ had been-used it wou'ld nqt
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have been objected to, whicn is exact-
ly what he has said. He said that
“in this matter he is a liar”. That
mreans that this a lie. It does not
mean that he is a liar all the while.
That is not what he has said.

I know my hon. friends have been
speaking here, and I have myself
gone through the process here, I
have not objected because I was
called jhooto by some of the Mem-
bers here. They called me jhoola,
and jhoota means a liar; what else is
it? This was said, and I did not
bother about it. Such words were
being bandied about in the House,
where a reply can be made., But I
did not mind about it. I did not
raise any question of privilege nor
did ] say that it was a question of
privilege. I said it is wrong; that is
all that I said.

But in this matter, what is a citizen
to do? What has a citizen go to do?
He first took the step of writing to
you. You very rightly said that you
cannot interfere in this matter. I
absolutely and entirely agree with
that. What is this man “o do then?
Therefore, _he sent copies of letters
to some Members and if he had sent
some of them also to my hon. friend
Shri Banerjee, T think he did it wise-
ly so that he also knows there was
nothing wrong; therefore, he was not
doing it in a partisan manner. So,
this has happened; to say that this is
a breach of privilege is, I think, a
breach of privilege of the House.
That is what I would say. There-
fore, Members cannot be guarded in
this manner. .

We are raising a question of breach
of privilege in this House often, I am
afraid, and that is to my mind a far
more grievous matter. It is, there-
fore, necessary—] agree—that this
should be codified, and let us know
what happens, We must also see
that the rights of the citizens are
preserved and the rights of Members
of Parliament are also preserved.
That should be done, 1 have no
doubt about it. But I do not see by
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any stretch of imagination any ques-
tion of breach of privilege in this,
that is, a breach of privilege being
committed in what has been dope in
this matter.

SHRI P, RAMAMURTI (Madu-
ria): I think this issue has been—
I say it deliberately—and has be-
come clouded by what the Deputy
Prime Minister has said in spde of
his claiming that he is trying to be
objective. 1 wish many of the peo-
ple have pleaded that when pecple
are not here to defend themselves,
such statements should not be made.
I am glad Mr, Dandeker nas take: up
this position and I only wish that he
has taken up that position when we
were being defamed when we were
not in the House and when we were
being shut in the jails and when there
was no opportunity for us to reply to
them. Therefore, “we can be defam-
ed but a person of the type of Mr.
Ramkrishna Bajaj cannot be defam-
ed.” That is what their arguments
amount to, :

Anyway, ] am now concerned with
only one question. If Br. Bajaj said
that the statement that Mr. Umanath
had made is unfounded as js contain-
ed in the first letter to you, he would
have absolutely no cause of action
whatsoever. The point, however, is
that the reference is to the statement
made in this House in réference to
the conduct of a Member as a Mem-
ber of this House in respect of the
discharge of his duties as a Member
of this House. He comes and says he
is a liar. We are now concerned
with that specific question. ‘Liar’
is a subjective thing. Liar means a
pemnwho.lmowlnsitt.obeafalse
statement, makes a statement. That
is the meaning of the word “liar". bi g
he says that the statement is without
foundation, there is no quarrel. He
is perfectly justified to come and say
that his facts are not true or that the
facts on the basis of which he makes
his allegations are not true, and ix‘he
says so, ] have no quarrel with him.
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That is what is contained in the ear-
lier letter. But in the latcst Jetter,
Mr. Ramkrishna Bajaj says that Mr.
Umanath, in making the statement, is
a 7liar'. That means he is motivated
by some motive. And this is in
respect of the discharge of his duty
as a Member of Parliament, and
therefore, it is for that specific pur-
pose he is circulating it among all
the Members. What else is it except
trying to intimidate Mr, Umanath?
It is a very simple issue. There is no
use asking him to go to a court of
law. He says he has made this
statement with a full gense of res-
ponsibility. He does not even know
Mr. Bajaj. After all, he has asked
the Home Minister to investigace the
whole thing, but the Home Minister
has not so far cared to investigate
and refute it. If I say something in
the discharge of my duty as an MP,
if somebody alleges that I am doing it
not out of a sense of responsibility of
discharging my duty, but by being
motivated by some other considera-
tion, what else is it except defaming
me.as an MP in the discharge of my
duty? Mr. Dandeker was wrong
when he said, “Why did he not go to
a court of law?”, because in that
statement he did not use the word
“liar”. All that he said was that the
statement was not correct. ‘Today,
he has gone further and said that in
this respect, he is a total liarz. T may
tel] the Government, tomorrow we
can call every one of you liars. So
far we have been restraining cur-
selves, But if this is going to be
allowed, 1 do not know where this
will lead us to.

SHRI UMANATH: Sir, I am not
going to cover all the points, but will
touch only two or three points, First
of all, T want to reiterate that my
statement on the floor of the House
that Shiv Sena is being financed by
CIA through Shri Ramkrishna Bajaj
was a bona fide one and I made it
with my own reasons and facts. I
went to Bombay and made investiga-
tions. After that I made Lhe same
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statement in hundreds of public
meetings, I can assure you that in
future also whenever any opportunity
arises in this House, I will definitely
give facts about Mr. Ramkrishna
Bajaj having taken money from the
CIA. I have not made that statement
on the floor of the House in any light
moment. I have made it bona fide
with my own reasons and facts,

About the question of its being
belated. ...

MR, SPEAKER; Now it has been
admitted and it is before the House,

SHR] UMANATH: I have pnot
brought it with a view to avoiding
the court of law.

SHRI MORARJI DESAI: The hon.
Member says he made speeches in
many places. Can he show one inst-
ance where it has been published?

SHRI UMANATH: How am I res-
ponsible for that? That is what Mr.
Bajaj must have asked. I am not
surprised and this confirmsg that Mr.
Morarji Desai speaks for Mr. Rama-
krishna Bajaj and not for Parlia-
ment's rights and privileges.

It is not a question of avoiding
court. In future, I am going to make
this statement in public. There is no
doubt about that. This House shouid
consider, that when a statement of
mine on the floor of the House has
been termed as a malicious lie and
for that purpose I have been called
liar, whether it is not for this House
to give me relief. I thought the
Congress members and members of
other parties will agree that when
the conduct of a Member of Parlia-
ment in the discharge of his duties is
being maligned, the right forum to
give ‘relief was this Parliament be-
cause it was the Parliament’s rights
and privileges that were being ques-
tioned and the Privileges Commiitce
is there to protect our rights and
privileges. So I came here. So I
would again make an appeal to ali of
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you to consider this question very
calmly, Shri Hanumanthaiya, when
he spoke, in the earlier part of his
speech said, apart from sweetness and
al]l that, that when this question is
with regard to the conduct of a Mem-
ber of the House in the discharge of
his duties we must take it seriously.
That was the relevant point that he
raised. Later on he made an appeal
that I must leave it as some petty
matter, Sir, I do not consider the
rights and privileges of the Members
of this House as a petty matter. This
is a very serlous matter. Therefore,
I would like to make an appeal to
the Members of the Congress Party.
It is obvious that they are going to
vote against this, but I would like to
place the facts before them.

There are two issues before the
Congress Party, Shri Morarji Desal
wag all along asking “what about
the citizen's right?” Is it just today
that this question has come up? For
the past twenty years so many mem-
bers of the public in the officers rank
and other citizens were mentioned on
the Floor of this House. Yet Shri
Morarji Desai or his party-men did
not come yp before this House te ssk
“what about the citizen's rights?”
Now he talks of citizen’s rights only
when the name of Shri Ramakiishua
Bajaj is mentioned. For him in this
country Shri Ramakrishna Bajaj and
his likes are the only citizens and
that is why he is talking in the name
of citizens. My appeal to the Cong-
ress Party is this. Twp privileges
are there and they have to choose
either of the two. There is the privi-
leges of persons like Shri Rama-
krishna Bajaj just because of their
wealthy position to talk anything, to
do anything and to violate the privi-
leges of this House and its Members.
On the other side there are the privi-
leges of this House and its Members.
Az between the privileges of big
business and the privileges of the
House if the Congress Party votes in
favour of Shri Ramakrishna Bajaj
then the people will take it up. The
people elready know jt. My appeal
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is, please do not use your majority to
make the House look into the eyes
of the people that this House will
consider the privileges of Shri Bajaj
and not its own. That will be an-
other stone taken away f{from the
foundation of this democracy about
which they daily talk as noble and
other things.

MR. SPEAKER: Now it is getting
very late. I am putting to the vote
of the House the motion moved by
Shri Umanath that this matter be
referred to the Privileges Committee..
The question is:

“That this matter be referred
to the Committee of Privileges.”

Those in favour may kindly
(A,,e-'

SOME HON. MEMBERS: Aye.

say

MR. SPEAKER: Those against may
please say ‘No'.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: I think, the Noes”
have it.

SOME HON. MEMBERS: The

‘Ayes’ have it
SHRI NATH PAI: No division.
BOMR : HON. MEMBERS: The
‘Noes' have it.

MR. SPEAKER: They are
pressing. The ‘Noes' have it

SHRI S. M. BANERJEE: Let them
have Shri Bajaj.

not

The motion was negatived.

SHRI H. N. MUKERJEE: Sir, [ am
told that the matter about which I
have given a motion is likely to be
taken up.

MR. SPEAKER: I have not allowed:
it. The adjournment motion....
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SHRI H. N. MUKERJEE: Could 1
make a one-minute subm:l.uion to you
regarding this?

MR. SPEAKER: We have to meet
.again,

SHRI H, N. MUKERJEE: 1 shall
.confine myself to one minute,

MR. SPEAKER: At 4 O'Clock.

13.40 hrs.
PAPERS LAID ON THE TABLE

NorrFicATiON UNDER INDIAN TELEGRAPHE
Act

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SHBHAG
SINGH): On behalf of Shri T.
K. Gujral to lay on the Table a
-copy of the Indian Telegraph (Ninth
Amendment) Rules, 1967, published
in Notification No. G.S.R. 1901 in
Gazette of India dated the 18th
‘December, 1967, under sub-section
(5) of section 7 of the Indian Tele-
graph Act, 1885, [Placed in Library,
See No. LT-37/68],

NorrFicaTioNs UNDER Rrice-Mmuumwe In-
pUsTRY (REGULATION) AcT, Erc.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHEI
ANNASAHIB SHINDE): 1 beg:

(1) to re-lay on the Table a copy
-each of the following Notifications
under sub-section (4) of section 22
of the Rice-Milling Industry (Regu-
lation) Act, 1958:—

()) The Rice-Milling Industry
(Regulation and Licensing)
Third Amendment Rules,1967
published in Notification No.
G.SR. 1465 in Gazette of
India dated the 30th Septem=-
ber, 1987. [Placed in Libra-
ry. See No, LT-21982/617.]

{ii) The Rice-Milling Industry
(Regulation and Licensing)
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Fourth Amendment Rules,
1967, published in Notification
No. G.S.R. 1772 in Gazette
of India dated the 29th Nov-
ember, 1967. [Placed in
Library, See No. LT-2055/67.]

(2) to lay on the Table—

(i) A copy each of the following

Notifications . under sub-
section (B) of gection 3 of
the [Essential Commodities
Act, 1956: —

(a) The Indian Maize (Tem-

porary Use in Sterch Manu-
facture) Second Order,
1967 published in Notifica=
tion No. G.SR, 1888 ir
Gazette of India dated the
18th December, 1967.

(b) The Indian Maize (Tem-
porary Use in Starch Manu-
facture) Thirg Order, 1967,
published in  Notification
No. G.SR. 1902 in Gazette
of India dated the 19th
December, 1967

(c) The Roller Milly Wheat
Products '(Price Control)
Second Amendment Order,
1967, published in  Notifi-
cation No. G.S.R. 1932 1in
Gazette of India dated the
23rd December, 1967,

(d) The Delhi Roller Mills
Wheat Productg (Ex-mill
and Retail) Price Control
(Second Amedment) Order
1967, published in Notifica-
tion Noo GSR 1934 in
Gazette of India dated the
26th December, 1967.

.(e) The Solvent-Extracted Oil,

De-oiled Meal and Edible
Flour (Control) (Second
Amendment) Order, 1967,

i in Notification
No G.SR. 1939 in Gazette
of India dated the 30th
December, 1967.
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(f) GSR. 13 published in
Gazette of India dated the
6th January, 1968, contain-
ing corrigendum to G.S.R.
1380 dated the Bth Septem-
ber, 1967,

(®) GSR. 14 publisheq in
Gazette of India dated the
6th January, 1968, contain-
ing corrigendum to G.S.K.
1381 dated the 8th Septem-
ber, 1967.

(h) G.SR, 15 published in
Gazette of India dated the
6th January, 1968, contain-
ing corrigendum to G.S.R.
1392 dated the 8th Septem-
ber, 1967.

{iy GSR. 18 published in
Gazette of India dated the
6th January, 1968, contain-
ing corrigendum to G.S.R.
1383 dated the 8th Septem-
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(n) The Northern Inter-Zonal
Gram (Movement Control)
Amendment Order, 1608,
published in  Notification
No. G.SR, 241 in Gazette
of India dated the 2nd
February, 1968,

[Placed in Library, See No. LT-
38/68.]

(ii) A copy of Notification No,
G.SR. 181 published in
Gazette of India dated the
25th January, 1968, making
certain amendment to
Notification No G.S.R. 1842
dated the 24th December,
1964, under section 12—A
of the Essentia]l Commodities
Act, 1955. [Placed in Libra-
Ty, See No. LT-38/68.]

NOTIFICATION UNDER EMPLOYEES
Provibent Tunps Act, 1952

ber, 1967. THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
{j) The Fertiliser (Control) MENT AND REHABILITATION

Third Amendment Order, (SHRI S. C, JAMIR): I beg to lay

1967, published in Notifi-
cation No. GSR. 8% in
Gazette of India dated the
13th January, 1968.

{k) The Northern Inter-Zonal
Maize (Movement Control)
Amendment Order, 1988,
publisheq in Notification
No. G.S.R. 148 in Gazette
of India dated the 19th
January, 1968,

(1) GS.R. 239 published in
Gazette of India dated the
2nd February, 1963, rescin-
ding the Uttar Pradesh
Foodgrains (Restrictions on
Border Movement) Order,
1959,

{m) The Inter-Zonal Wheat and
wheat Products (Movement
Control) Amendment
Order, 1968 publisheq in
Notification No, G.S.R. 240

on the Table—

(1Y A copy of the Employees’
Provident Funds (Tenth Amend-
ment) Scheme, 1967, published in
Notification No. G.S.R. 1795 in
Gazette of India dated the 8th
December, 1967, under sub-section
(2) of section 7 of the Employees'
Provident Funds Act, 1852,
[Placed in Library, See No. LT-
39/68.]

(2) A copy of the Audited Ac-
counts together with the Audit
Report thereon of the Employees'
State Insurance Corporation for
the year 1965.66, under section
36 of the Employees’ State Insu-
rance Act, 1948, [Placed in Libra-
ry, See No. LT-40/68.]

NOTIFICATION UNDER REPRESENTATION

orF THE ProrLE Act, 1950

THE DEPUTY MINISTER IN THE

Gazettpy of India dated
- b "MINISTRY OF LAW . (SHRI M

the 2nd February, 1968.
3126 (Ai)LSD—I0.
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YUNUS SALEEM): I beg to lay on
the Table—

(1) A copy of the Report on
the Fourth Geperal Electiong in
India, 1967, Volume I (General).
[Placed in Library, See No, LT-
41/68).

(2) A copy each of the follow=
ing Notifications under sub-
section (3) of section 28 of the
Representation of the People Act,
1950: —

(i) The Registration of Electors
(Secong Amendment) Rules,
1967, published in  Notifica-
tion No. S.0. 4570 in Gazette
of India dated the 18th
December, 1967.

(ii) The Registration of Electors
(Amendment) Rules, 1968,
published in Notificalion No.
SO 370 in Gazette of India

dated the 25th  January,
1968. [Placed in Library, See
No. LT-42/68.]

13.42 HRS.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) ‘1 am directed to inform

the Lok Sabha that the Rajya
Sabha, at its sitting held on the
13th February, 1968, has passed
the enclosed motion referring the
Motor Vehicles (Amendmet) Bill,
1965, to a Joint Committee of the
Houses and to request that the
concurrence of the Lok Ssbha in
the said metion and the names
-of the Members of the Lok Sabha
to be appointed to the said
Joint Comymittee may be com-
municated to this House.

MOTION
“WHEREAS this House at its
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slttmg held on the 3rd August, 1966,
adopted & motion that the Bill fur-
ther to amend the Motor Vehicles Act
1839, be referred to a Joint Com-
mittee of the Houses cansisting of
45 Members; 15 Members from the
House and 30 Members from the Lok
Sabha;

AND WHEREAS this House ap-
pointed fifteen members from  this
House to the 5aid Joint Committee;

AND WHEREAS this House re-
commended that the Lok Sabha do
join in the said Joint Committee and
communicate to this House the ngmes
of members to be appointed by the
Lok Sabha to the Joint Committee;

AND WHEREAS a message Wwas
thereafter transmitted to the Lok
Sabha on the 4th August, 1966, com-
municating to the Lok Sabha the
adoption of the said motion by this
House;

AND WHEREAS the Lok Sabha
was dissolved on the 3rd March, 1967
before any action could ba taken
pursuant to the said message, and &
new Lok Sabha was thereafter con-
stituted;

NOW THEREFORE this Housg do
resolve that the Bil] further to amend
the Motor Vehicles Act, 1939, be re-
ferred to a Joint Committee of the
Houses consisting of 46 members; 15
members from this House, namely:—

1. Shri Anand Chand.

2. Maulana Abdul Shakoor.
3. Dr. B. N. Antani.

4 Shri M. V, Bhadram

5. Shri M. P. Bhargava

6. Shri Niranjan Singh.
7.°Shri Mahabir Dass.

8, Shri Narayan Patra,

0. Shrimati Lalitha Rajagopalam
10. Shiri M. Govinda Reddy.
11. Shri Ram- Sahai.
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12. Shrimati Sarla Bhadauria.
13, Shri C. L. Varma.

14, Shri Niranjsn Varma,

15. Shri Tirath Ram Amla,

and 30 members from the Lok Sabhz

That in order to constitute a meet-
ing of the Joint Committee the quorum
shall be one-third of total
numbe: of members of the Joint Com-
mittee;

That in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and modifications as
the Chairman may make;

That the Commitiee shall make a
report to this House by the 31st Aug-
ust 1968; and

That this House recommends to the
Lok Sabha that the Lok Sabha do
join in the said Joint Committee and
communicate to this Housg the names
of members to be appointed by the
Lok Sabha to the Joint Committee.”

(ii) “I accordance with the
provisions of rule 111 of the
Rules of Procedure ang Conduet
Business in the Rajya Sabha, I am
directed to enclose a copy of the
Delhi and Ajmer Rent Conrol
(Nasirabad Cantonment Repeal)
Bill, 1968, which has been passed
by the Rajya Sabha at its sitting
held on the 13th February, 1968.

DELHI AND AJMER RENT CON-
TROL (NASIRABAD CANTON-
MENT REPEAL) BILL

As PASSED BY HAJYA SARHA

Sir, 1 lay on the Table of the House
the Delhi end Ajmer Rent Control
(Nasirabed Cantonment Repeal) Bili,
1968,

1844 hrs,

STATEMENT RE. ACCIDENT AT
LUCKEESARAI fTATION

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, it ia
with profound regret that T rise to
make a statement on an unfortunate
incident in which some persons were
run over by train No. 12 Down Delhi-
Howrah Express at Luckeesarai Sta-
tion at about 2212 hours last night,
that is, 14-2-1968.

Due to Magh Poornima, pilgrims
had gathereq at various points along
the Ganga to take bath, The
Easterp Railway had arranged to run
the following Mela specials for the

" benefit of the pilgrims: —

(1) From Danapur to Dildarnagar
(2) Fromr Patna to Jahanabad.
(3) From Barauni to Semaria.
(4) From Danapur to Arrah,
(5) From Kiu] to Sheikhpura,

SHRI S. M. BANERJEE (Kanpur):
Sir, What is this?

MR. SPEAKER: Statement about
railway accident.

SHRII S. M. BANERJEE: Wherel

MR. SPEAKER: He is telling that.

SHRI C, M. POONACHA: While
the Mela special from Kiul to Shei-
khpura Station was coming to Lucke-
essrai where it reached at 2214
hours, a lot of people from the down
side rushed across the down main
line to reach the Mela special coming
on the up line. Meanwhile No, 12
Down Delhi-Howrah Exprest
ran through Luckeesarai at 22 11
hours. In this process 20 persons
were run over by the Delhi-Howrab
Express of whom 13 persong on the
spot and 3 died subsequently in the
Luckeesarai block hospital.
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MR. SPEAKER: What is the total
loss?

SHR] C. M. POONACHA: 13
persong died on the spot and three
died subsequenty in the Luckeesaral
block hospital,

SHR] S. M. BANERJEE: When?
SOME HON MEMBERS: Last night

SHR] C. M, POONACHA: An-
other 13 persons were injured of
whom 4 are suspected to have sustain-
ed serious injuries, B8 injured per-
sons have been taken to the Railway
Hospital by the Kiul Medical Relief
van and 5 persons have been admitted
in the Luckeesarai block hospital.

The Minister of State for Rail-
‘ways accompaniedq by Member (En-
gineering) and Director (Safety and
Coaching) Railway Board has flown
to the site of the accident.

Ex-gratia payment" is being ar=
ranged to the next of kin of those
who died and to the injured persons.

SHRI S, M. BANERJEE: Sir, this
i the second or third accident ...

MR, SPEAKER: Wg are not going
to discuss it now. It is an unfor-
tunate accident in which so many
people have lost their lives.

SHRI S. M, BANERJEE: The hon.
Minister has not announced whether
any inquiry js being conducted, Let
there be a judicial inquiry, 13 men
have lost their lives.

MR. SPEAKER: No, 16.

BHRI S. M, BANERJEE: This is
horrible and still they do not call
it a major accident.

_ SHRI C. M. POONACHA: The very
fact that I have made a statement te
bring this to the notlce of the hon,

15, 1968 at Luckeesarai (St.) 1090
House shows that it is a gerious ac-

cident. I am making a suc motu
statement in this regard.

SHRI S, M. BANERJEE: You are
making suo motu accidents also

SHRI BAL RAJ MADHOK (South
Delhi): It is not a question of ac-
cidents it is a question of npegligence.
The train has run into the peouvie.
Therefore there is all the mora rea-
son that there should pe an inauiry
into it.

MR. SPEAKER: We adjourn now
and meet again at 2.30.

-13.45 hrs,

The Lok Sabhg adjourned for
..Lunch till a Half past Fourteen
of the Clock.

The Lok Sabha re-assembled after
Lunch at Thirty Minutes past Four-
teen of the Clock.

[MR. DepuTY-SPEAKER in the Chair]

MR, DEPUTY SPEAKER:
Vidya Charan Shukla.

Shri

SHR! H. N. MUKERJEE (Calcutta
North East): Sir, before you proceed.
I would like to refer to a matter
which I was mentioning just when
the Speaker rose before the recess
and that was in relation to an gd-
journment motion of which many of
ug together had given notice in regard
to the recent happenings in West
Bengal....

MR, DEPUTY SPEAKER: Just a
minute. Let a Bill be introduced and
then I will give you an opportunity.
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14.31 hrs, 14.32 hrs.
DELHI MUNICIPAL CORPORA- = .. ATIO
TION (AMENDMENT) BILLe. : SITU N IN WEST

WIETD RATAW § VG WAL (A
faerarcm qea) - & wea s g
feedt A fama wfafaaw, 1957 % mii
dd1aT & ar fagas F 0 &3 RN
winfa & W@

MRE. DEPUTY-SPEAKER;:
question is!

The

“That the leave be granted to in-
troduce a Bill further to amend the
Delhi Municipal Corporation Act,
1957."

The motion was adopted.

o) faenaTm e ¢ & fadas w1
TEIT FEATE |

1431} hrs.

STATEMENT RE: DELHI MUNICI-
PAL (AMENDMENT) ORDINANCE

Teetd warTa & WA AN (s
feenacw www) : 1w @ & e
aur srd-gare g frawt & fraw
71(1) & wwwia & feest < f
(dviraw) wsarRw, 1968 I TTA
farama FATA F HICT TN ATX ATHAT-

e faraor Y OF Wi awr-qes 9T @A
| [Placed in Library. See No.

LT-53/68.]

BENGAL

SHRI H. N. MUKERJEE (Calcutia
North East): Ag I was saying, just as
the Speaker was on the eve of reces-
sing the House, I pointed out to him
that I was making a submission in
regard to the adjournment motion of
which sy many of us together had
given  notice. This adjournment
motion is very important becausg it
relates to the physica] breakdown
and the politica] breakdown which
has taken place in the State of West
Bengal in regard to which Central
steps are called for at once. It ig a
matter which also involves 2 great
deal of liability on the part of the
Centre and our object in bringing up
this adjournment motions was to dis-
cuss many relevant matters relating to
that, We have heard that there is
going t5 be a Call Attention mnotice
in which, in substance, something of
the same kind of subject would, per-
haps likely be discussed. But our
idea has been that this is =
matter which should only be taken up
by way not of a call-attention matter
but of an adjournment motion. A
call-atliention matter has the predomi-
nant intention of eliciting information,
whatever the nuances in regard to that
information, while an adjournment
motion has, in it, certain characateris-
tics and a censure of Government is
also definitely implied. Therefore, this
being a matter which is agitating my
part of the country particularly and
the whole country generally, notice of
that should be taken in Parliament in
the quickest possible time. That is
why so many of us together have
joined; members belonging to different
parties have joined together to give
notice of this adjournment motion.
Now, Sir, we are somewhat in the

*Published in Gazette of India Ex traordinary, Part II, section 2, dated

18.2-1988.
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[Shri H. N. Mukerjee]

lark about it. On account of \he con-
fusion which was prevailing a} the
time when the House went into 1 scess,
which is why I am interrupting the
proceedings some of us have got \he
impression that any further discussio.
in regard to the admissibility of the
adjournment motion in preference o
the call-attention matter can pe dis-
cussed with the Speaker only in lis
Chamber and not in the House. But
my submission, and it is a very serious
submission, is that this is a mutter of
public interest of such a positive cha-
racter that we cannot conceive of the
idea of our having a private discussion
with the Speaker about it. 1f the
Speaker chooses to give his ruling, he
can give it in the House and give us
an opportunity also of making our
submissions before he makes up his
mind, But all that should be done in
the House and not in the Chamber.
That is why I wish to put to you that
you should please convey this to the
Speaker, and maybe, after some
time, we shall get sorse information
about it.

SHRI S. M. BAN£ERJEE: (Kanpur):
I want to....

MR. DEPUTY.SPEAKER: He may
please sit down.

SHRI S. M. BANERJEE: I would
only request you to hear me with pati-
ence for one minute. This has come
in the newspapers today; the States-
man has commented that there are al-
ternatives only before the Centre,
This is a matter where there is &a
Constitutional break-down, a complete
break-down. ...

MR. DEPUTY-SPEAKER: He may
please resume his seat. " He is making
certain submissions with a view to
pleading for admissibility of adjourn-
ment motien. I do realise that the
matter is quite serious; it is very im-
portant from the Constitutional point
of view and from other aspects also.
Peaple are agitated; I entirely agree
with you. But the question jis this.
The Speaker had some discussion with
some of the leaders, as I understana..
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SOME HON. MEMEERS: No, mo,

MR. DEPUTY-SPEAKER: I am told
that so far as the adjournment motion
is concerned, it was disallowed and u
call-attention was to be admitted. I
have heard Mr, Mukerjee now and as
I also know that he was advised to
see the Sveaker in the Chamber, he
could plead that it should be hrought
before the House, the urgency of the
matter could be placed before the
ITouse at the earliesi opportunity. ...

SHRI S. M. BANERJEE:; I will take
only one minute, Sir. The Speaker
ho3 an inherent rigat under the rules
to disal’low an adjournment motion.
But there should be some reasons for
it. No reason has been assigned.
Strict! » speaking, what was this ad-
journment motion? The motion was
on the failure of the Central Govern-
ment to intervene in a situation in
West Begal where the Constitutional
machinery has failed, has broken
down. This was the motion. Even
the newspapers have brought editorials
on this, but this House, which is sup-
posed to be the supreme and sovereign
body and custodian of Parliamentary
demaocracy, does not discuss this mat-
ter. I would only reguest you to give
it a priority. Yesterday, when I moved
that this House be adjourned under
rule 340, you had no information, but
today all the newspapers are full of
information and they have suggested
the alternatives before the Centre on
a short-term as well as on a long-term
basis. The question is this, We do
not want any call-attention, This is a
matter beyond call-attention. In call-
attention, only five members are allow-
ed to ask questions. This is a matter
which has to be discussed in the
House.

ME. DEPUTY-SPEAKER: I shall
convey what has been said to Speaker
because the Speaker is seized of the
matter and he will give his deeislon.
T entirely agree regarding the urgency.
Tomc+row. in case the Speaker allows
yua in ralse it on the floor of the
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House, you will get an opportunity.
Then there is also the possibikty that
by persussion—J know, Mr. Mukerjee
is capable of persuading people—and

" by discussion, the Speaker could be
brought round to your point of view.
But the Speaker has to take the deci-
sion. How am I concerned?

SHRI INDRAJIT GUPTA (Alipore):
When will that attempt at persuasion
- be allowed to be made?

MR. DEPUTY-SPEAKER: That will
be this efternoon; he has said that it
will be after 4 p.m. today.,

SHRI INDRAJIT GUPTA: On the
floor of this House or in his chamber?

MR. DEPUTY-SPEAKER: If he per-
mits the hon. Member to raise it on
the floor of the House, then it will he
tomorrow; otherwise some discussion
over the calling-attention-notice....

SHRI S. M. BANERJEE: We do
not want any calling-attention-notice.
They are calling the troops there, and
here we are going to have a calling-
attention-notice? We do not want any
calling-attention-notice here on this.

SHRI JYOTIRMOY BASU (Diamond
Harbour): I fail to understand why
the Central Government are trying to
take the edge away. This House is
the custodian of the constitutional
machinery and the functioning of it
in the States. There is a complete
deadlock in West Bengal, and the
whole thing has come to a blind alley.
We have already wasted 24 good
hours. If you are trying to suggest
that we should try to dodge it further,
I am afraid we do not agree with
you. The matter must be decided here
and now. So, I would request you to
admit the adjournment motion so that
we may discuss the whole matter
‘thereadbare and enlinghten all con-
cerned about it

SHRI S. M. BANERJEE: Please ask
the Home Minister to be present here.

ﬂ;'ﬁlﬂﬂﬂ{m):m
<oy wge, & ag faea s I §
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ffmgammraga it g 1 gw 7A@
g™ & weTg & 4§t f Fwe # gt
wre ] fwa ok, S WP e
F g qg /g AE) AT | FwrRE R
FHfTeE, SFT & 9T qg AN qOET
g § e & o staer & ow §
9@ & | 9w T ¥ gw q@ i feafa
fafe g€ @ fr g = W T W
TFAT 9T, AT WTET T I Hereq av F
ag AT 9T Igfa e AT FT Xy
afeT s fewwesr 1 agrear & a@r
X OF A AER 4 | I any
T I R GRS A TaAG o
R 7 # ww I Th aeE
femrmr | wmR A AWM ST OEF G M
93 AT T " w2 faar fEAmAr @@
oF wrt ey oz mar &

Situation

T H AT S FH AT, gW I &
g8 ¥ 73t § | afe 3w aree fow st g
ST 7T F fF g% T 9T w1 G 9w
Al 2w
F9 ) FRAE §E &, 80 AT faeg
AT Aff FTAFA § | FH IAF o H
% § 1| &% wvw € e fom a0% Fawt
9T SqTAfes wwfaer ®1 %1 1, 9
sada & sfy w18 Ifaa gfeewion ar=a-
greag ar | ¥ swwar g fF agi qvasm
¥ wiw-adeer grar wifee ar, @ifs o&
foig qx qg=T o7 Awar | AfeT ¥W
grarg § w0 W SaeT @ QT g,
wWifs w3 Wi aw oF faindt 29
¥ srHem e A1 fmr afi 1 &
wime @ 3w & Smaa-garT 1 T9r
W aweT qgT & g wiwe o g
& form &

T FTo ¥ gw faw o agt faars
g =rige

MR, DEPUTY-SPEAKER: Actually
I understand that Shri Shrichand Goel
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[Mr. Deputy-Speaker]
and Shri Jyotimoy Basu have submit-
ted calling-attention-notices, But as 1
said earlier, even now at the last mo-
ment hon. Members have every right
to use their powers or persuasion and
bring round the Speaker to their point
of view, i

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore): It is not a
question of persuading the Speaker.
So long as you are in the Chair, you
are the custodian of the rights of this
House. This is a very serious matter.
In our adjournment motion he had re-
ferred to article 355 which lays down
an obligation on the Union Govern-
ment to see that the Government of
every State is carried on in accordance
with the provisions of the Constitution.
From the information that we have
got by phone and also from the reports
in the newspapers certain facts are
very clear. The West Bengal Assemb-
1y has been adjourned sine die. The
Council functions. The Governor
could not deliver his speech or at least
could not read out his full speech.
There was a scuffie and all that. We
do not know what the state of affairs
is in West Bengal today. So, I do not
know how the Speaker was advised to
admit only the calling-attention-notice,
If this is not a matter for adjournment,
I fail to understand what else can be
a matter for the adjournment of the
House.

If we cannot censure the Govern-
ment on this issue, on what other issue
can we? There are 50 many issues on
which the House is exercised. We dis-
cussed yesterday the disturbances in
Assam, In Assam at least this type
of situation did not develop. But so
far as West Bengal is concerned, we
are told that we have to be satisfied
with a call attention motion and ask-
ing certain questions and eliciting
information. Let the Central Govern-
ment do whatever they like through
the Governor, or let them bypass the
legislature, bypass everything We do
not know what is going to be the state
of affairs in West Bengal tomorrow.

FEBRUARY 15, 1968
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So this is a matter which should
be ruled upon by you here and now.

SHRI VASUDEVAN: NAIR
(Peermade): I am not speaking about
the adjournment motion. Pending a
decision on that motion, whether the
Speaker is going to admit it not, it is
only fair and proper for the represen-
tative of the Central Government, the
Home Minister, to be present here and
give a report to the House on the
situation in West Bengal. What is the
Central Government thinking about it?
Why are they hesitating to act imme-
diately? We expected Government to
behave as a responsible Governinent,
But there is nobody on the Treasury
Benches,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MINISTRY OF
PETROLEUM AND CHEMICALS
(SHRI MUTHYAL RAO): There are
50 many.

SHRI VASUDEVAN NAIR: In the
morning itself, we expected an state-
ment from Government. I would re-
quest you to to convey this to the
Home Minister that he should come
to the House and make a statement at
4 O'clock today on the situation im
that State,

MR. DEPUTY-SPEAKER: 1 would
definitely convey it.

SHRI S, M. BANERJEE: Call the
Home Minister here. He is conspiring
outside.

Mr, DEPUTY-SPEAKER: It has
been suggested that the Home Minis-
ter make a statement. That is the
desire expressed on the floor of the
House by several members from this
side, I will convey it.

SHRI MANOHARAN (Madras
North): The Law Minister is being
gharoed by  the Congress members.
Ask him to comé to the front.
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MR, DEPUTYSPEAKI:B As Shri
Chaudhuri has pleaded, I fully share
the concern of Members regarding
the latest developments in West
Bengal. But as I said earlier, it is
for the Speaker to decide.

SHRI S. M. BANERJEE: When you
are in the Chair, you are the Speaker.

MR. DEPUTY-SPEAKER: It is not
the usual practice. If I were to take
interest from the beginning, I would
have said something. If something
crops up spontaneously while I am
sitting or some such developments
take place, I will give my ruling, But
on this question, the Speaker will
have to decide finally. Shri Goel has
also given notice of a call attention
motion, He has placed beforea the
House the urgency of the matter. I
fully share it. But I leave it to the
Speaker. I will convey all the plead-
ings that were made.

AN HON, MEMBER: Feelings also.

MR. DEPUTY-SPEAKER: Feelings
also.

ot wag "t (et 731) -
JAEALT WANST, A4 H OF  HiEd,-
o s A T g, SwEw @
T RYCnT v & fe gw i d daen
BT AR HT | g AZY, a7 KA
T ZFT—F G117, TTHI g1, 413X A
fei Faggom 1 @ mF oF few 7
FEET A6-39T @ a7 WK
WA A d56 @G AT F
fog & atE & - o wiedRgEAE
A%-graq I, ar a1 a1 fafaee< ama
T ar % oHY fa agt ox 2w
oY a1 eftrT g Frots ¥ w7 qTeTT
1 3t fam qwm [ & fag weax
W@ gAdisen g fe o @
faag 7 wifar ndwg Afew & =9
# & a1 weaERz wwA & wvH, qfew
738 gza § grq g1 agany feqd

Situation 1100
TgaAT TER TG g PR g T FT wdw
wX, T AT H w1 %7 o o woaeg
TH A F AT AN AT AN ATT § &
s &1 91 frvta Foar &, 7 wro et gy
wry fafreze #Y #f53 5 a7 7gr a1
feafr & art & evwr § 1w Fufreee
g e A 4nEn §, At F, 4wt ww
%A ®1 U ] F T 5F, wife ow
FEIZGIT TF-237 &, @ I X
faame 71 A #] o = waw AT
et i mam s e am § )

qe awE ¥ I § fr wiw ¥
fafaeet SaThet #Y a1d &+ &, fem
ferfee & SRy 1 gaar #oar wmEr
§ 1 §9 gml amsdx R
feafrz 31 @ A% #Y gar o
q1ET § | w9 aiemAe 9 &
weifead § 1 ¥ 7 T R g
TS {1 T9 919 ® & A 515 fog
&1 wife | F41 e agh qx adtwm STk
¢, sy fafreez %1 wifgy fs wror @t
fafd, WFM AT @uw § s
Z oz w7 o feafa sew g, sw
T # 74 399 2 fom 9y 1 e
MU EIFAFI AT I 7 49 1%
g ST H q@dT w7 ¥ fog o
&t & ury ¥ Srd € iy a8 gaw A7
garfme wir & 9 & awan § s
FAS T W IH A ¥ agwEa ght
fe g dft #1 wet @ 9T saw
¥ afgm

MR. DEPUTY-SPEAKER: whether
it is a constitutional breakdown or
not, that is for the Government to-
take a view. You can take your own

view, I am not expressing uny
view.

SHRI EANWAR LAL GUPTA:
Prima facie it is,



101

MR. DEPUTY-SPEAKER: Let us
wait for one hour more. Have a
little patience. At 4 O'clock Yyou
-yaise it,

S W WL P ey
7z Dfwy fs @ra fafree 77m 37
faxar 31 F g § 3970 " 7T
g |

MR. DEPUTY-SPEAKER: [ will
«convey it to the Home Minister. The
Minister of Parliamentary Affairs is
.also here.

SHRI E, K. NAYANAR (Palaghst):
We want to hear the Home Minister,
.not the Law Minister.

SHRI AMIYANATH BOSE (Aram-
"bagh): As the Law Minister is present
in the House, I hope he will throw
.some light at least from the Govern-
ment point of view about the legal
and constitutional position in Bengal
‘today,

SRI KANWAR LAL GUPTA: The
light is with the Home Minister, that
.is the difficulty.

SHRI AMIYANATH BOSE: The
Home Minister is not physically pre-
sent, the Law Minister is, So far as
we are concerned, we are certainly of
the opinion that both from the lega!
.and constitutional points of wview
‘there is a complete constitutional
deadlock. Let the Government tell
us whether there is or there is not a
constitutional deadlock. If there is
no constitutional deadlock, let the
Government make that position clear.
‘M, on the other hand, there is a con-
stitntional deadlock, I think the Gov-
‘ernment owes it to this House to tell
‘us hew that deadlock is to be resolv-
-éd. I.do pot think this is a matter
for a call attention mnotice. It is
certainly a matter for an adjourn-
-ment of this House to discuss a very
serious matter which has developed
:in West Bengal

Re. West Bengai FEBRUARY 15, 1968
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w1 g¥o gae Wt : (¥m)
W HERA, & J27 &7 A6 74 A0
qEAT | WY F A wEr fe qg Whe
T A2 & 277 A & w7 9T o
foite wgf #¢ awaT 99 &  wgra g
wr o g wrga § e g A dfarer
& 37 %1 wqw g wifgy s wr oY
e {Y W & 58 & A A faqrdt @
¥ it w1 wrEaie feed Aw §L
() ... gefey g fafee<
TRA AR IT F N o § T
TFT AT FT FAT | HR qATAT AT ]
fe w7 fafrees wigm o § 1 &A%
fafr/ex & at | w1 w7 9w ?
37 ¥ g 47 10 q@q9fa &1 W
fafaee w1 fafaedt 1 a1 a5 feméaz
aq fam @ FACEY graww gEa
F9 & 7 WTEHA dT TAFOT TAT FT
g A izt amemdaw ¥
wfgy f a2 snd ggr AT s sT AW |

MR. DEPUTY-SPEAKER: We will
put an end to this. I agsin repeat
what I said earlier. As Mr, Bose
pointed out, some people take the
view that there is a constitutional
deadlock, some say it is a breakdown,
Whatever the view Government take,
they will come forward with their
view. I will convey your request to
the Home Minister to take the ear-
liest opportunity to make a gtatement,

= vaee fag (Treaw): gmeny
wEYEW, qH I& T ATZ 9774w |

I AT TTFNT AR AT AT
Y W E I GG F FEArTAG 0

qg @R ®AY SarEr WX qgi  wer
QR \FT ANFIH @
| FAINT ¥ FeSEg o
FAT G T W@ § 1 IT AT ww
wfgan =g & ag = <t § W,
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TA{T 92 4 O HAT F& & A
for wgt w1 F¢ faerrr & wieer-
g1 &% @ man 0 fedd & fear ?
o A1 9g w1 A4 W 737 § O o
foeema wii & ? feevd 0, foz
AEgT AT, | HfwT a3 TR W T4
& o faestia WY &0 AT @@ w i
TIEEZIAT B G GAT § 1 AT §3
g & 9 & frg gz @z faea
/T qg AT AL TATHE qwT qwr
FTE FATT LT ATAT HL §

MR. DEPUTY-SPEAKER: We are

not discussing it. Whether it has
been a failure or not has to be
decided.

14.57 hrs.

MOTION OF THANKS ON
PRESIDENT'S ADDRESS—contd.

WMo MAT qW (FqwgL) : I91-
W S, FF A T weqrE Iufeaa
g 9T I9 F qow A% W9 A q@
qETT 91§ % ¥F oF A wE
1 fF aegafs & wrew & 99 #
HYATE T HEIE HATE I FT G
& ¥ faqg & a@wr gor g qund
Y W &g A qr Afew X g
IW §AT F oy FT qEW 1w H fag
I FT ¥ wrow fear mar oar
ety off X w3 ¥ wfiw s
osfirer A qu  for ¥ e
&w 7 91 fgarewe wrdafat & @ &
agfEdt & gfer wraha & =@

1)

W T WK IT W AT FA i
& wowar g fe o qw & W o g
T T g ot 7y avgar gen e oW
ST #t fagrens sraavfear g7 | afeT
FE Y& ¥ fqw s I W 9%
fra #0r ¥ goTa w1 S9N A
& & 1 gd gat #§ srar wifye Wi
I qF g9 Mg ¥ 7Y i a7 A 5w
T &7 SA T8 FT T | ft WY
U7 & T & fou @& fremr -
TS Far g | W TT W T F
frem @ I aft  emieETe @
FwaT g

afe g0 = TEA A TETE A
AT A1 99 F 9Z FH AEE FT q2ATHT
9T fa=TT F A grEAwEar § | A5
FT 9ATE Faw T F oo gf 1w F
R FE & fag dare 7l g waw
g i@ momT g @ e &
gfagra 9 g& drer ar faware &
SEAWF g I g e aaT & ¢ fom A
AT WG e 9x v Td
fo, it gt UEia s w1 AT
g, St g "faurr FY 7er A @
B AT ATTTH AT FY AT 0 @
g9 W ¥ W g W A §
I9 GHG WIHT FT FI15 AT TEL 97 |
o °f £ W A gk afqae
aw w1 R
wraT & Faw ¥ o faoig e @, fr Ay
e £ ar o oA § ) Wi
o % fe Yy TorameT & 9F o wnfi
2 @ a% Wi fraw & & o 9w
ST ¥ T O A F7 awa fom
ST &7 Fead qE € fauer ey &
qr fear &1

SHRI S. K. SAMBANDHAM (Tirut-
tani): Sir, on a point of order. He
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[Shri 8. K. Sambandham]

has alleged that the Madras Govern-
ment, that is the Government of
Tamilnad had thrown out the Cons-
titution and its provisions. What
are those provisions which had been
so thrown out? He must point them
out, He is simply making allegations
which he is unable to prove. He
should understand what is what

15 hrs,

wro Mg 07 197 T gL G-
fram & gom w1 owew @, wmar W
s 7@ 8 = w1 fare ), feht
#1 dfear ¥ frret fegr g, ¥ g &
Tow @t g, Afew 5= aw dfam
¥ fodr Torwmer ¥ 97 oX Ol €
T a% frt Y g w0 dfau
Ffargamard | @S felht Y o
¥ dfam & @ 5w wadwa a6
1 g, o sFR ¥ I S aw R
N § o7 @ fad g it W=
H2T @ U W & g AT g R

WG # G FOWT FT
FF FT U@ T TIfgy |

IGF A TH HGH ® TATHI BT
q | WY FT GAHI § I FA
T g AW OZWT 47 | WEW F
9zATHI &1 99 39 3fee & @A R
W H qEI A AT AR AHE ST H
FTOO 7 g2 gt & 5% 99 a=a Ty
gt 1 wew § 9fFmm #1 St
fasraedqt § 9= %1 g9 971 weWif
aFa § W qffEm w99
& Y TETET gAT E IR N gW
it safifam agt & 1 @ A ot st
gt ¥ gzard g€ & A qwowT H
TR @A F IO ANy T @
o @ W waw g X
Fg0 Al g, fF s o @ @ W
w¥a fear mar qi, afew 37 &7 ¥
sovor 7Y fear man, & @ ow=w ¥
T FAT 30 9gan g 5 oww ¥ 0w

1106
(M.)

7 fgpg Aot & 8 s qwd
gwm Afeew dewed & g @ fgx
F1ZHT FI =T M7, g w g
#1 AEY s ) F @ 7A@ e
w0 1 g W@ g—uw AT
1 T a1 ‘Yz’ gg wWE ¥ qE]
& s gu fag &1 awEmn g @,
Wi St g s & o @ F
o ¥ oF g fadwr ar, sw oA
ara “fawreht"’ famr a1 a7 OF qEewTT
FT 9T I AE FATAT AT |

ot v g (Teew) - w3
er feg wAEWA 1 mEE i

IR E

wio M Tt : & =g qaewml
&y AE I3 @ g, Afeq ¥
FgT 1gan g waw & §o qEesl
FTofream & gag 1 T waw &
it @ arfee & el ot swe
oA, TR IFE NG IWIMF g
g W wT 1 wfFEeE & T agt
Ak § 3T A # few oy
gT 9w aF &7 4 § Arfewar ¥
s B[ Fragaa o€t & | ag T9
WATE AT FRIT | K T FAT A A
71 5 T a1 33 35 91F 7 g
v 918 a1 wfas w1 & 9 fagier
w1 & | fegr &1 gfex &, o< & A
F A ¥ sfue fr o, @
ag W THIS g & I FT A9YA G0
WEW FT I FATL IW T QF 9
I 9 § | fom s S T s
@ & wrowt A femrn wTEan §
W FHT AR WU WA Go FAET
et A g or 5 owew & gy ¥
W R @A@aw v far
e wAT Wfgd | wEw & AW A
TR AWA G AT F T X, o
I BT F gH 54 3fee ¥ Bar wifgdr
f& waw i 6l §¢§ 0k T ¥ 9y
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9ET A a1 WG IW 3 ¥ g 1
¥ & fawrg qx fawre FGw wfgy o

Ty Tregafa ot 7 wreT & wIEa
¥eg—aoR ¥ f g W
faeg & fF 2w & 9 wrlT F wmar &
WE Y AFT TIA g1 AR FHA 6T
frdy ST | GTET FY WA A wT
@ 32w ag & e 3w & owar 938
&1 A AT owar 3 W gm ¥ Ay
& wEm ¥ aww anl #) srenfwsta
R wiepfas fawm & g waee fao
W | #TET Y g0 g § e W
F a ¥ ouw faw w9 A %
fad w9 | gErd@ wnr Afr =@
FHFAT 9T THT FA T AT G
FHEE 35 GE § IT 9 FAEAE
AR OET AEAR T OWEAT ¥
faare f6 g (7 gAY ety 9
Fad & 5 ammw faarst &1 gurey frar
w1d | W a% AT fgas 9w e av
I8 g W e § o e g
X A< 9ok § gArs v5ar § 5 e
& 3o faae fFar o ameT —Tar
ged ¥ ¥ war faaw wETa #9
g oL,

ot woewty q@ (feelt w2T):
§5 ot, a5 8 FWEr FWERK I
@ g

¥o Mfwx ate : 5 37 waw s
a1, fore wwa g fadas afea fear man
g1 f w0 oF-aar fadas @1 @ g, fow
& frdy & &N AT 10w friTs
|TH F IET WITHT CF -0 qfwg
et wifgy @Y, fow w9 @ TEd
F vl ®Y AN, K AT & S 6Y
T W qareT g9 fadde wrg v
< e o g0 #Y 9@t wd | B
w7 fadas sofeq fear mar
& ga9 & AT W w7 Fwr w07 |

(M)
i 7 T 54 o fr o7 fadas #
Ifeqa ¥ ¥ g @ qwi & faurt
FW F wrawwar §, e ag @
fear mr |, fagas o fear ar Wi
37 fadas ¥ fet 1 ot 7t 2T
g wat ¥ fagw #) gy w0 A
¢, TR 3% &, Afww ag Wit o1 faem
FaTT ¥4 g1, ag i fawa §

TF I W A W ¢ S
meafa ot 7 wod woer & &F -
I ¥ ¢ “af e frdiom & W
Ty R 1 w9l fey faar
arfas ad@o &7 F77 9 TE g )
@ a4 I I ’ SpE gafa
g5 21 g AT e oy ®
aga ¥ A W F AT T FEABA AT
e fmar . s E fF 28, 50
@ ¥ ufex =i s qeg fafew
of@re fages sEdadl & s=wid
wa &1 w4 % fe o ad Al
W& W &, IW ¥ A€ FEQT Fr TR
g fox of, afes o770 T #1 oF
ZATT T AT 40 8§ 25 AF FH F
F g #1 g1 F7 7 & fAu, 37 ¥ A
sarRT WY ATt sifiw & &
FE@ TFN | €W AT W At
¥ wad gu ag 1o femr o g fw
wE a4 60 ara wfyfwr = gaw
F1 qfeare faate & a0 91 a9t
Froffs STwrarsm ). wadr &1
frafas #@ & ¥9 W= I 9%
Wiawr fem s @ TaE
Fg wg g f g a7 gigy a1 fame
F & wraegwet ¥ s o faer
faraiiagi@g? wowagfnafe
of et frdem &t g1 & g Ay,
wraE g A Al 9% aug wvf Ay
@, 76T 100 41 50 97 TT% T TW
T wEA T AWEAT | pw Fw A Y
afare fraa ¢ @® § 97 1 ™
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g ¥, wfFa qafew § 9w v o

& agud ¥ WE FTweewa ¥ P qwET

WX ag wiem defa & gfe @,

i gfagw ¥ gfe ¥ waw

WUFT T FT

eafa ot & w31 § fs @@ waw
% 3w W i o faar e
TR KewyF amw A D
I WIOR) GEEAT E OF av ag fa
1 frarg €1 waeqr §, aTE FHA ¥
T 18 af WX 14 99 &, TEF AT 18
0T YW T 14, TE AT 189G ¥
21 a4 $T €1 A1 AT 1499 ¥ §rg
af FT f 9

T g fr g =1 feg s
¥ mw ol ot & o v w7
T g 1 fag 9 e 0w o
AR |EAAD @, T &
Wt g arfen, afew get &t &
1T FTC -HTT wifeat 4 &1 "wfgFL
W, A AL g g
& fay «t qur F1® @ wifgy ot
HAEAATAT 9 KT 79 AT A AN
T% UF g7 e § fom qx A A
R s wifgd 1 W gE
sfar  frgew & T & @
faatg #1 waeqT TgE A a@ A
TR W aE w e @ fig,
AT, §9 97 CF A1 ALY, T AW
F rawFar § |

wWiaeAgraa i magfe
ga wm o faare $vd § g Wifos
g AFW@E 1 W W A
queiaT & @99 ot gafan @ 8 fe
W™ &w ¥ oF Twr vt marfers aw
a1 gw wifas fawre & o 9%
e fmsar w1 @
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gL wifwl & g A & nger
&3 fF 78 ww gfew aq1d 5 ox @
TEE  FATC AN! & A 9 ® g
wra ¥ dwifw N ewaw & ort
ot o § 1 gafac gt A F
g9 a9 17 | “wgH wgfer”’ wata
wg g caamta " wafa gw WY gy
1 - wd = fag wg ' wafT qa 3o
§1¢  wmdE gzEww wafa ewer
wwe e g aee @ ahyfey
frar: e d g @ warag
g AT § | wAwiaT § agd adr
TAFHAER I I A AT A X
|G FT SATH ATFE FTT AGEA | T
ST WEE T wSA F AT
vt gg F e &
AT UF AT A9 FT £ AT FH A
w1 & oF o & wrfga 7 oA
Fr§ anfeen =97 F famm as =&Y wwar
¥ T o7 & T T T9 91 aaw fair
aifeer & faddt =7 7 7§ w1 fF 0w
TE WA ¥4 q g2 FT ZEAr
G 42 F & fag F79 gu F F7
& uod wx ¥ fadl ww< F1 ST W
AW MR AN AT W
stfFramar 21 oF O WA
#gd ¥ AU o gz w0 ¢ @@ AT
Fgd § “frav: wdAvEw” gEt ST
# fov dam & s & fao o srearey
W o ger fawa g g fawy
IO Q¥ O S8 & "W TRA § W
¥ AW ¥ wg fF e gfe @ 0w
oo § Fra® 9. W a% WY &% & T T
Anrfrs g o wwT & | 9W wEwRT
# WrEATHI FT @ NI {7 WiEY
IE FT S QAT WY | gD
oy doemsl ¥ 3w W e
smafi femmr g gk @i
ST RAT A ¥ F §W a9 W AgEe
frm o A A degr o ¥ s
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frelt 7 farlt W & wearer oY g WY
WA § | aw aga T E af W
afg g7 ¥ st qamdifa Qo
Hgrem wer & faard 9X s @)
§U W9 JEaamWl , W94 &Y, WA
wRAl, s et oY wefad) & faard
¥ W T g1 W gW A W
quadiy AeETHT § owaww #1
wifrs fear g &t o 3w 4 g
TS AT |

# 7 wwlier ¥ s 2@ ¢ F aw
¥ oY wfes wifrs 3=t 29 & a
oY & qg @ €, 97 #r wife W€ §
shifay § 7 @i g % wa =
feasrr= agt @ ot AT a1 SAFT
wa g & FEm s 9w
TAATT I 9T AT I FT I8 Q@O
g1 v o A wr afer @
O W A FT A GWE )
o A e fawa w1 wwder ¥
A AT EE YL T TG T A
o wglw wgw It g, Saegl ¥ &
oY g WY g 1 FE A IR
qE HEAT FT AT AAIL N T
WEW AR FT AN WAECT qEOIT A
wifE NTw ¥ oagw o F
BRW IJTF AL W, FRF
frsa @t | o oo & wroor @)
qu wifer o2 fava 1 @t dg feer
qEATH F AvE J@ & 1| wifaw swfa
& & faers € g, aw & wifgo
W i wiis ww =gy, wios wws7
=igw, o7 7 w7 @ o @y afgd
afer afz gu wifas i ¥ @ w4
Qlﬂtmtmwﬂq&wﬁwﬁ

M)
@R TS ffa 9 agw & Sqe
Agdl 9T aWt zel & dama & 6
& &t fowrt 50 AR 37 A TR
¥ fao dae @iy 1

# ZhWT W AT N W AL A Hgaw
T § froowl o wefm @ g,
g 7% e T @ mm W
¥ FAL AW §, T TR ¥ 3
I3 gl ZH IA TET F ITE A TAW
¢ W ¥ afr e S Tofae
T § & Y F A gErd e o Sy
21 @A & e Ad e oW
gFaT f T A 0 T A &7 wE
gae 7@ A fF |9 o= 91 faer s
T quETET # 67 fwin & sat
g« foar W | FiEward@ § o
fe¥ 47af AnFHTHE | Tw
a® & fedt qay T A AE aAm
ura W F Fiww F § A fEmy ¥
TRy w7 § e oY Grer &1 aw AW
iwmAAsRE A | WA
ww ¥ 9 WE A g TG G A
we Y & a1 FUW qaEC T 99 A
@ 7Y I I Wt A Ay { T A
¥ wad A e s amr
g feowea iR agdm A AR
SHETF T F TG 4.GH07 A8 |

g 9% TG GHEHI & W
famtm it &1 @7m § TW AR
¥ afs gEv Teeitos T @dr § A

qTETT W A ¥ AR A @ s

HTETCFT W 9AR TG | HU e
g fs ait faewr qr -
s faarr s ® wmEwsar
2 s mefrcargdw afe gw & f
foar @Y 4% @ sk @ faEww
X FER dadw T aiw
T8 § I T EE  AweAnd ® W
gw d e ® g W TR afer
I &% g 0 T ST o vt
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g1 @ TR ad A g e
A W ¥ v o W F @@
£ | W 59 9w A # q &
aifae Fwsrd & w1 TE w@m
wfer 36 & faq woadt & o Fom
qm | AR ¥ T F fear
AT AV TG AT WX WA ALY AT FA
W H TET Y TTET gH R QT |
9% ¥ frard F W ¥ o wmEw
FT ST ET AT § TR H AAGA
FEE

SHRI GANESH GHOSH (Calcutta
South): Mr. Deputy-Speaker, Sir,
people all over the world have been
thrilled by the tremendous and
‘wonderful victories achieved by the
Vietnamese people over the American

aggressors. These victories have
-once again revealed the puppet
nature of the South Vietnam's

American stooge government. These
wictories have also shattered the
myth once again, as was done in 1952,
by the North Koreans, the myth of
the invincibility of American arms.
These victories have once again
proved that man is superiod to arms
and that a people determined to be
free can never be cowed down by any
power on earth.

Surprisingly enough, there is no
mention of such rejoicing in the
speech of our President. There are
only such stale repetitions as stop-
page of bombing. Even the Prime
Minister, during Question Hour yes-
terday, only said that our views are
well known. She is not even pre-
pared to condemn the United States
for the barbarous bombings in de-
fiance of world opinion. Yesterday
when the Prime Minister was pointed-
ly questiened as to whether it was
not a fact that the United States
Government violated the Geneva
Ageement which provided for elec-
#ions 1n 1956 which has been the
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cause for this existing unfortunate
situation in Vietnam, she simply said
nonchallantly that the United States
Government is not a party ot the
Geneva Agreement. So, it appears
that the Geneva Agreement is not
valid today because the all-powertul
American dollar has not accepted it,
This is the clearest indication of how
the Government of India is mightly
afraid of offending the Americans,

It is clear that the Americans
could and must be thrown out of
Vietnam, And whafever the Govern-
ment of India might do or might not
do, the brave Vietnamese will cer-
tainly throw the Americans out of
their country. It is as sure as the
sup rises in the east, But generations
in future will say that when such
mighty events were shaking the world
there was a supine government in
India which dare not condemn the
Americans, that it did not even lift a
little finger, did not even utter a
word condemning the aggressors. The
Government of India might have
their own clandestine reasons to
placate the American aggressors. But
the heart of the Indian people is with
the brave people of the Vietnam
sharing with them mentally their
sorrows and sufferings, rejoicing with
their great victories. We send our
respectful and hearfealt salutaions to
them and feel confident that the day
is very near when the American ag-
gressors will meet their grave as
they did in Dien Bien Phu.

On the relations between the
Centre and the States, this is what
the Government of India says through
the President:

“On their part, they reaffirm
their desire to work in harmony
with State Governments irres-
pective of party affiliations.”

This reaffirmation sounds absolutely
hollow in the light of their practice
since the last General Eleceions.
Their main idea has been how to
topple the pon-Congress Governments
and to establish themselves in power
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in those States, Beginning with
Rajasthan, the machinery of the Cen-
tral Government has been shameless-
ly utilised for this very purpose, The
Report of the Governor of Haryana
to the President, wherein he clearly
stated that the Congress Party would
not reconcile itself to the position of
Opposition and was daily plotting to
reduce the majority of the Govern-
ment of the State is the biggest con-
demnation of the Congress Party, The
Congress leaders have no scruples,
moral, political, constitutional or any
other. The Constitution js being in-
terpreted to suit their needs in each
State. Further, the statement of the
Cenral Government, as has been made
through the President, is all the more
hypocritical in view of the recent
declaration by the Congress leaders
at Hyderabad that they will spare no
energy, leave no stone unturned, {o
overthrow the non-Congress Govern-
ments in all the States,

1523 hrs,

{SHR] C. K. BHATTACHARYYA in
the Chair)

We know what has happened In
West Bengal, as you yourself also
know, that from the very day that a
non-Congress, the United Front Gov-
ernment took office in West Bengal,
the Central Government had a cons-
piracy with the Congress leaders and
the Governor of West Bengal to-
gether with the wvested interests to
oust from power the TUnited Front
Government by all means, fair or
foul, constitutional or unconstita-
tional,

MR, CHAIRMAN: This I do uct
know.

SHRI VASUDEVAN NAIR (Peer-
made): You are in the Chair now.
You have to know these things.

SHRI GANESH GHOSH: Certain-
1y, not without the advice of the
Centre, the Government met the dis-
trict administrators and the top offi-
cials behind the back of the United
Front Government at his residence

3126(Ai)LSD—11.
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and gave them directions not to carry
out the directions of the Ministry,
This was immediately after the Gov-
ernment tock office and when the
Governor was asked as to why and
how he could do it, he merely said
that they were talking over a cup of
tea. Yes, we know now that a storm
was brewing over a cup of tea behind
the back of the Ministry elected by
the people of West Bengal To the
Congress leaders, nothing was too
low to undertake if they could em-
barrass the United Front Government.
In their mad bid to get into power
again, they took to such a despicable
act as to start communal riots. But
due to the timely intervention of
the United Front leaders, these hein-
ous attempts misfired,

Then, the Centra]l Government, by
withholding the supply of rice, tried
to starve the peaple of West Bengal
in order to revolt against the United
Front Government. But this too had
little effect. The people went hungry,
as you know yourself, but they sup-
ported the United Front Government
which their own Government. With-
out feeling “exasperated, the Central
Government kicked their own Cons-
titution by which they swear at
every breath, violating all the demo-
cratic forms and procedures, directed
the Governor of West Bengal to-dis-
miss the United Front Government
for not calling the Assembly earlier
than the date fixed by the United
Front Government itself. And what
exactly happened then? Several hours
before the U.F. Government was actu-
ally dismissed, the Governor met the
Police Chiefs and the Chief and Home
Secretaries of the State surreptitiously
at his residence and ordered them to
make jmmediately elaborate police
arrangements and post armed police
at every important street crossing of
the City, so that any expression or
protest by the people against the
undemocratic and highhanded manner
in which the United Front Govern-
ment was dismissed, could be suppres-
sed and met with brutality, The Army
was also simultaneously alerted. I
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would like to know either from you,
as you also belong to that Party, or
from the Prime Minister or the Home
Minister . . . (Interruptions).

SHRI SHEO NARAIN (Basti): He
should pnot attack the Chair like this. .
(Interruptions).

SHRI GANESH GHOSH: I want to
know from the Prime Minister or
from any of the Ministers under what
section of the Constitution they defend
the actions of the Governor, miscalled
a Constitutional Governor in the Cons-
titution.

The West Bengal Assembly was not
allowed to meet and take a decision
on such a grave issue as to whether
the United Front Government had the
support of the majority or not. The
decision was taken here by the Central
Ministers and the elected United Front
Government was dismissed, And
when after this grossly unconstitu-
tional and undemocratic action of the
Central Government the people began
to express their protest peacefully on
the streets, they were subjected to
inhuman police repression. This fact
was brought to the notice of the
Prime Minister, but she not only re-
fused to intervenme and stop the con-
tinuing gavage police repression, but
she even had the effrontery to issue
advice gratis galore in public that
questions which should be discussed
and decided in Assemblieg should not
be made matters of agitation outside
or on the streets. Certainly it is a
very good joke; you by-pass the
Assembly, and when the people pro-
test against this, you beat them up
and ask them to go to the Assembly.

What happened in Bihar? In
Bihar, one Mr, B, P, Mandal was pur-
chased by the Congress leaders on the
lure of office to secede from the non-
Congress Government there. And on
the advice of the Central Govern-
ment, he was nominated by the
Governgr to the Legislative Council
to head an alternative

ported Government there! It has
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been said that this was dome strictly

in accordance with the provisiong of

constitution. But Sir, what docs

the Constitution say about this? It

says:

“The members to be nominated
by the Governor (to the Legisla-
tive Council) shall consist of
persons having special knowledge
or practical experience in respect
of such matters as the following,
namely—

Literature, Science, Art, Co-
operative Movement and
Social Services.”

Mr. Mandal was, for about a year,
Member of this House. But during
this long period, none could ever
suspect that he was an expert or a
connoisseur in any of the subjects
noted in the Constitution. Yet, Mr.
Mandal was pominated to the Council
to open the backdoor for the entry
of the Congress to power again....
(Interruptions). Finding themselves
forsaken by the people the Congress
Party has now removed its ban on
coalition—the Party that so long had
boasted that it would never go into
coalitions with other Parties. But
they forgot that the Congress Parly
is itself a coalition of factions both
in the States and at the Centre and
not a party unified on the basis of
some principles or some programme.
What ig happening is that when one
faction desireg to go in for coalition,
another faction of the Congress looks
up for a Congress coalition, This is
what is happening in West Bengal
This is what is happening also in
Bihar, and this is what will happen
in all other States. In this game, for
somehow or other coming to power,
the Congres Government and the
Congress Party are not only misusing
the Constitution but also resorting to
terriffic violance on the people.

In. West Bengal alone, during the
last few weeks, they have put more
than 35,000 psrsons in jail. Trey
have inflicted serious bodily injuries
on at least a thousand persons, maim-
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ed several hundreds and killed more
than 15 persons just to maintain one
of the persons purchased in power
against the will of practically the en-
tire people of West Bengal. It is no
use expressing Pious wishes that the
Centre-State relations must be good.
What is happening in the country to-
day is a direct expression of the
contradiction between the reality of
the Indian situation and the Indian
Indian Constitution.

In 1935, as perhaps you may re-
member, when the British Govern-
ment enacted the Government of Indi=
Act, 1935, which embodied the scheme
of provincial autonomy and of the
federation, the Congress Party and
the entire national movement reject-
ed that Act, and it was resented on
the ground that the autonomy of the
provinces was a fictitious one, the
major resources and powers Were
concentrated at the Centre, the pro-
vinces were devoid of resources but
were charged with the responsibility
of maintaining law and order and the
nation-building departments and that
with their meagre resources, the pro-
vinces could not meet the demands of
the people and further when the
pecple went on a struggle, the pro-
vincial Governments were expected to
suppress them in the name of main-
taining law and order. And yet,
when the Constituent Assembly domi-
nated by these very same Congress-
men framed the Constitution, they
cleanly forgot what they had them-
selves stated against the 1935 Act,
and in practice modelled a Constitu-
tion essentially on the basis of the
1935 Act. How can anyone expect
smooth-sailing in such circumstances?
Every power is concentrated in the
Centre. The major financial re-
sources are concentrated in the
hands of the Centre. The power of
giving a direction to the economy is
also in the hands of the Centre, They
did this because they thought that
with such concentrated power in the
hands of the Centre, they will be
able to build up a capitalistic society
in the country. They tried this for

M) -

the last twenty years; for resources,
they resorted to policies which have
led to the total improverishment of
the people.

The entire country is seething with
discontent. Their policies have come
to roost. Unemployment is on the
increase. Prices are rising. There
is extreme social instability. And
when the people rise up in opposi-
tion to this intolerable condition, the
States cannot do anything to am:lio-
rate the condition of the people be-
cause they have neither the resources
nor the power to give a different
direction to the economic develop-
ment, but they are expected to main-
tain law and order and suppress the
people. But the people in the last
general elections have voted non-
Congress parties precisely to put an
end to this intolerable state of affairs.

Therefore, the conflict between the
Centre and the States is built in in
the very existing Constitution itself.
If the Central Government are seri-
ous in improving Centre-State rela-
tions, they must immediately think of
a major amendment to the Constitu-
tion, State autonomy must be real
The States must have the real finan-
cial and economic resources as well
as power over the administrative
personnel.

This should mean that the subjects
to be administered by fhe Centre
should be reduced to the barest mini-
mum such as defence, foreign affairs
and communications. Only such a
scheme of things would help to find a
solution to the language problem also,
The question of language at the Cen-
tre would be reduced to the small
confines of the language of record
and it would furfher help practically
in implementing the democratic de-
mand of the equality of all the
national languages.

The Government of India unfortu-
nately refused to heed our warning
when the language Resolution was
being discussed even to postpone the
voting so that all the parties could
put their heads together and come to
a very good decision. What has been
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the result? Widespread agitation
even in States ruled by the Congress
Party, such as Andhra Pradesh and
Mysore. Even the President of the
Congress, whom the Central Govern-
ment members have elected, is not
able to face the people in Mysore.
Such is the bankruptcy of the Cong-
rescs Party today,

Therefore, fissiparous and divisive
tendencies are developing in the
country, It is the Congress Party
and the Central Government which
are directly responsible for this. The
unity of the country will have to be
maintained, bt not by the Congress
Party and the Central Government,
It will certainly be maintained
by the democratic masses when
they, despite the heavy repression,
rise and defeat the policies of the
Central Congress Government and re-
move them from power.

N wEF atETt  (vEm)

T AT, WA ¥ Uiy wEEy
F gfawme 9T T g=ERE =R

A F qOE ged fewomm & R

§ & a@ WY g9 waET ox w e
FFT FA FT WARL AT FAT & |
T¢I qF ¥@ AT W WG 39§
% 35w @ wiwwme & A
A ¥ THHTC AA TY | g 0T WA=
AT wear &

wTE ag wfeg A A § 9
87 1947 ¥ WIR T & | WA WY
oo g A W At F F0w @
@E | o fiw awl F fadr aoer
W A ¥ & ag WTea & awe W A
SHrC ®r s w1 aw § W
g ®E aAmInE g | Wt
Y il 7 fow giwe & o qar
& ooy Y W & oy sweml
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& I 1 FTW ™ q qE © Je"
¥ wmecaf gwwr@at ¥ @ a9
Tul # g€ aower #1 AW oY 9y @
& o  fe = e it 3 foaey aom
TASERI T ION gEA R | 9
T AW a6t § wrer ¥ wegw aga ary
7% gwerd wig fomd A waw @
foae 7 4 1 ST # a9
sraen # afg # wwen, W A
AHET GO §eY q€ qOET AW i
qar oey Y, gify | 9 gW W oA
#t gut ¢ e Wi g o awamt
¥F gomarT & fad qur wE  qAeT #%X
@

g a% faewdifa &1 @9 8§,
W@ &1 fa2vil & s wewr waw
W | I I a9r aifEeE W
Ft mfa ¥ e adl SOW 59 Q@
&1 W@ 7% S ¥ |19 WiKa ¥ vt
¥ S 9 T4 TF g9 Tl g awdr
I qF  (qea THAA @ &7 AM@r |
7 wwenm  wrw #r A A
TF Fgg q@ Tedt & ofomw g
v 3 foreaa ¥ ifeadt & gra 7 wfo &<
o Tt @ 0T A I A
@ aga W s qEE 9@
1962 ¥ Y wrEwur ¥ weerew
T N7 ¥ A A Y M W
Afrai & wear & far 1 Awr #
@y ar it Afaat & qr Y @
¥ quET ag T AR NI ¥ O
foar & | & ATt goed A ¥ o
Wi & Wa ¥ 1 owET ¥ R
wrt wrd” & AT S @ aar gy
qATE A BN HT EHCST FT T T
gaen aw e

Tg §W WA ¥ 0% agd @
@ & oform @ | O WTE WA
[ g FE I gHAT TN T@@_rv o

*Hindj translation of the speech deli vered in Ladakhl
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gt s woper w weE WY e
arn § W s e e w1 o
w1 g 8, nf avg wetT w1 O EATC
¥ Frwrr @ faz o |

g9 aEl & fow wRAEw
sfce wiw # foid & W s
g ﬁqqﬁmmﬂﬂsgh
W g § 1@ waR § e
wré frfewe waer @ fear 1 w0
W O gger aEdt O I
a,ﬁwﬁﬁuamﬁ g a9
wfer & TFTAY 9 | I IF W I
4 # @ & @ §, qq TF W
o wE ¥ o0 &@a @@ @
u: T § g w & e fre
¥ TdE WIS g | W a9
W f d & i few O OE
fﬂatrqttm,zﬁmﬁia%m
wl aE & § W g ae,
Wy S & WA & WA & ST
W W g TN T A w SR
qiey, fomd aoeh ¥ w A AE
aft amar q@f )

w wiafoa ag W @ W
fos wom agy wews ¢ 6 ool
H WG ST T §7 FT07 T8T oW

i wax AG o W, W W 3

MO

e mgm ¥ W g @ woomdTa
# g g i g 3 e T
Wt 3 I W A F owwr g
ot & fomr faamd & 1 o7& fed 7
FEW TOX FT NTE gHT, T I
oY T WA I A e wggar
Anf et @M A XA AR @
IMATFT NI WA
W OF Frer f SOTed T W
N o, T FT IHT T T AT N

FEATE TG 4T | WTOT T W
WA FT N A fF 106263

¥ oFE, wrd e & s @
wwr wontedi # I Wr" ;e

HAW WHTE Y A F T AL I
¥ mfes #é $ F sigar= & @ )

9T 7 &Y T W T & W G
q I S WY g A )

Wa # I O A g 9
W T F@T § 5 s W
&« I B & F @S gy e Aifa
¥R F v F AW W WY
afcads F@T |
MR. CHAIRMAN: I shall have to
make g slight correction. The transla-
tion of the speech of Kuhak Bakula
is in Hindi ang not in English.
SHRI INDRAJIT GUPTA (Alipore):
It is probably a fortunate matter for
the Goverrment that the Address of
the President on the 12th February
came too soon to have t0 make a
motion of the constitutiona} crisis
which has come about in West Ben-
gal so that they need not have to deal
with this uncomfortable subject ex-
cept for making this platitudinous
appeal which had been referred to by
earlier speakers about the Central
Government’s desire to work in har-
mony with State Governments irres-
pective of party affilliations and they
have not had to express themselves
concretely or specifically on the crisis
which has overtaken them in Bengal.
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The essence of this deadlock does

not consist only in the fact that the -

State legislature or the Assembly had
been adjourned sine die nor that the
Governor was not able to deliver his
Address to the joint session of the
two Houses and that the Address is
not being taken as read: That js the
ruling of the Speaker, The essence of
the deadlock is the fact that the Min-
istry which is in power in West Ben-
gal today is manifestly and demons-
trably a ministry which has lost its
majority and yet continues in power.
Yesterday's happenings in the Assem-
bly have made it quite clear and 1
shall quote from Statesman which is
not a paper which supports the United
Front:

“The effective membership of
the Assembly, excluding the
Speaker, is now 279 and the mi-
nimum number for a majority,
therefore, is 140. To the 133 mem-
bers belonging ty the Treasury
Benches whp signej the register—

Yeterday—they were present—

“must be added one Congress
and one PDF MLA who were ab-
sent because of illness.”

That makes 135. This is the total,
ang they could not muster any more
than 135 people, where 140 are re-
quired to have a bare majority.

AN HON. MEMBER: On the other

side?

SHRI INDRAJIT GUPTA: On the
other side, there are the people who
have decided they are quite adept at
this because they are paying you
back in your gwn coin—to  resign
from the Congress or defect from the
Congress PDF coalition, who have
decideq to stay away; they were mot
present. They could not be mustered;
none of them could be mustered by
the Ministry. Therefore, the essence
of the deadlock consists in this: that
the legislature could not meet; it has

FEBRUARY 15, 1968 President’s Address

1126
(M.)

been adjourned sine die. The Gover-

nor could not deliver his address, The

Ministry which remains in power has

lost its majority in West Bengal.

I would also like to draw your at-
tention to this fact: is it a normal cir-
cumstance that articles 18(1) (a) and
(b) of the Constitution have been
competely suppressed—entirely sup-
pressed, 1 would say—since the day
that this ministry has assumed office
or has peen put in office by the Gov-
ernor? It is a very strange thing.
There is no emergency. The emer-
gency has been revoked. Article
18(2) of the Constitution talks about
the imposition of certain reasonable
restrictions on the fundamenta] rights.
I would raise this question before
the House: whether it can be inter-
preted within the ambit of article
19(2), that this P. C. Ghosh Minis-
try, since it was pitchforked into
power by the ICs Governor on the
21st of November—up to this day that
I am speaking here, 15th February,
not for one single day, not for one
single hour, not for one single minute,
has been able to rule without impo-
sing section 144 throughout the city
of Calcutta gnd its suburbs, It means
that the right to freedom of speech
and expression ang the right to as-
semble peaceably have been suppres-
sed. This is how the Government is
carrying on there.  Therefore, we
want to know what the Government
of India proposes to do in this mat-
ter. All thig argument which has been
advocated in various quarters for tak-
ing recourse and action under article
356(1)(b) of the Constitution will
leave the essence of the crisis un-
touched. You can do anything you
like; you can suspend the Assembly;
you can take steps In this hon, House
to change the rules of procedure of
that State Assembly; you can devise
some method of removing that re-
calcitrant Speaker who refuses to be
cowed down; but none of these mea-
sures will touch that illegal ministry,
that minority ministry, which hag re-
mained in power there. I can assure
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the Government and I can assure this
House that so long as that ministry,
that PDF-Congresg coalition minijs-
try which rules with the help of bul-
lets and bayonets and gection 144,
which is illegal, which does not com-
mand the majority, which is a mino-
rity government, is kept forcibly on
the gaddi in West Bengal, there will
be no peace, and the people of my
State will not tolerate it, no matter
how much blood flows. Let it be made
quite clear.

From November 21st, to this day,
the people are struggling continously.
No amount of bullets, no amount of
tear-gas, no amount of lathi charge
which have become the daily occur-
Tences in West Bengal could cow them
down. In these last few days—I10 to
12 days—already over 35,000 people
nave courted arrest. Mr, Nijalingappa,
speaking in Hyderabad, in hig presi-
dentia] address at the Congress ses-
sion, had the temerity to gay that
this call for civil disobedience given
by the United Front is not for civil
disobedience, but it is for an armed
insurrection. (Interruption) I am quo-
ting him; you can look it up. Not a
single act of violence has taken place.
Peacefully, this violation of law, civil
disobedience or satyagraha—whatever
you like to call it—is going on every
day. 35000 people have courted
arrest: and nobody can gay that the
movement has not been peaceful. It js
a silent, massive protest of the people
of West Bengal; and if you compel
them to resort to other means also,
that might also take place despite our
‘best intentions. This provocation, ie.
the presence of this illegal ministry,
‘has to be removed. Therefore, I sug-
gest to the Government not to yield
to the temptation which they are in-
creasingly and visibly displaying as
‘their lust for power and not to take
recourse to article 356B, because that
will be interpreted only sz yet ano-
ther meang of keeping this ministry
in power by hook or crook, a minis-

(M.)
try which the people of West Ben-
gal are determined not to tolerate,
does not matter what happens.

I would like to know what criteria
and principles are the Governors being
instructed to follow or they are fol-
lowing themselves, In the case of Har-
yana, where there was a ministry
which could not be accused of hav-
ing lost jts majority, the Governor
dismissed the ministry on the ground
that he was subjectively satisfied that
the behaviour of the legislators was
improper and immoral. That was
enough in that case to dismisg the
ministry, though it still had a meajo-
rity. In West Bengal, in November,
the Governor was subjectively satis-
fled, even without any vote in the
Assembly, that Mr. Ajoy Mukerjee’s
ministry had lost its majority and
therefore he dismisseq it. Today in
West Bengal, that same Governor,
without resorting to the Assembly,
is insisting on keeping the Ghosh mi-
nistry in power, which has manifestly
lost its majority. What standards are
being applied, T want to know. This
crisis is the doing of this Central Con-
gress Government and these Gover-
nors, who are acting ag their instru-
ments,

In the meantime in between the
two sessions of Parliament, the Bihar
ministry has been toppled by what
has now become a very respectable
method. I do not know what is going
to be done about it. Personally my
party will welcome the introduction
of legislation here laying down that
any legislator who defects, irrespec-
tive of the party, should be made to
resign his seat and face the electo-
rate. But no such legislation is in the
offing. In the meantime, it has become
respectable. In Bihar, lakhs of rupees
were spent—may be crores, I do not
know—to bribe people and bring them
over.

Somebody who cannot be described
w8 a communist, not only that, but
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somebody who voted against the UF
ministry in Bihar and helped to dis-
lodge it, Mr. Binodhanand Jha, has
made a public statement, He is a ve-
teran Congressman and I hope they
have pot disowned him yet. After the
dislodging of the ministry, on Febru-
ary 3rd, in Patna he made the fol-
lowing statemrent:

“Another rumour is...
AN HON. MEMBER: Only a ru-
mour.

SHRI INDRAJIT GUPTA: But sub-
sequently it has proved to be correct.

“Another rumour js that the de-
feated gentleman is coming to the
Bihar Legislative Council by re-
petition of the process of nomina-
tion. There may not be any ob-
jection to seeking election, but
coming through the backdoor and
subsequent seizure of the relng of
the Government would perhaps
be a unique affair which would
make the cup of our shame full

Congressmen, Pandit Jha
said, need not feel helpless and
remain silent spectators of the
massacre of constitutional prin-
ciples. I implore the people of
Bihar in general and Congress-
men in particular to be watch-
ful and alert and be prepared
for all sacrifices for preserving
the basis of independence for
which the country struggled for
about a century.”

This is what happened in Bihar.

After the Hyderabad session of the
Congress, all that fig-leaf of demo-
cracy has been aside, This gen-
tleman, whom they have elected as the
new Congress President and who
continues to be the Chief Minister of
his State—no harm in that, it they
want it—made it clear at Hyderabad
that all the earlier talk tha had gone
on after the elections, when it was
not possible to say anything else, say-
ing “We do mo mind; we respect the

1130
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verdict of the electorate, Even if non-
Congress ministries come, we will res-
pect them. Both Congress and non-
Congress ministrieg are equal in vur
eyes”, etc., all that fig-leaf was thrown
aside. For the first time perhaps in
the history of the Indian Nationak
Congress, pre-independent anj post-
independent, this was the only session
which could not find time to pass a
single resolution either on the econo-
mic gituation in the country or on the
international situation. I go not thiak
this is in keping with their tradition.
Because they were so engrossed with
one subject, which is made clear by
Shri Nijalingappa, that these non-
Congress ministries must be driven
out of office, they did not have time
to discuss other things. That is what
is stated by him in black and white.
He has given a time limit to them
that within one year they must com-
plete this sacred and holy task.

16 hrs.

SHRI K. N. TIWARY (Bettiah):
Sir, it is very uncharitable to say like
that.

SHRI INDRAJIT GUPTA: I am
not yielding, I may tell my hon.
friend, Shri Tiwary. This democracy
of the ballot box about which so
much is talked about is omly to be
respecteq so long as and for so many
years as it resulted in the Congress
emerging victorious both at the Cen-
tre and ip all the States. The moment
the electorate start voting differently
and something else start coming otrt
of the ballot box that democracy is
no longer to be tolerated. This is the
meaning of Congress democracy of
the ballot box. Therefore, you had no
time to bother about that ten-point
programme about which you made
such a hulla-baloo for s few months
here, the wonderfu] democracy ten-
point programme of gconomic growth
and development including nationali-
sation of banks, abolition of privy
purses, this, that ang =ll sorts of
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things. You had no time to discuss
that at Hyderabad. It would have
been uncomfortable for the leadership
too. Certain rank and file delegates
of the Congress would have taken
them to task about the implementa-
tion of that programme,

There was no time to discuss the
internatigna) situation, either Vietnam
or the West Asia crisis where the
closure of the Suez Canal is hitting
us directly and our trade angd com-
merce, shipping and other things are
suffering. The only thing was, how
to drive out these satanic non-Con-
gress governments. Therefore, all
these things that are happening in
Bengal today are nothing unexpected,
not surprising. They follow logically
from the line laid down by the chief
of the Indian Nationa] Congress,

On this point, Sir, I dop not wish to
say anything more. The Speaker may
a little later inforn us about his
decision—I hope he will—whether we
are to be the beneficiaries of any sta-
tement by the Home Minister or whe-
ther the adjournment motion will be
allowed or not. Certainly we wish to
discuss this .matter threadbare and
censure the Centra] Government and
the Governor of West Bengal for
what he is doing.

Ag far ag this Address is concerned
which has been put into the mouth of
the respected Rashtrapathi, what do
we find in it? There is no mention
here, though much has been meation-
ed recently in discussions in  this
House, about police action and police
inaction in certain cases. I only want
to make one thing clear that there
is a visible pattern emerging as to
those instances in which police can
be accused of inaction, of standing by
as silent gpectators, and of those cases
in which nobody can complain that
the police has been inactive put has
been very energetic. Mr. Nijalingappa
would be the first man to shout to
heavens about Naxalbari gheraos and
al] sorts of things, but in his own
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capita] city of Bangalore in Mpysore
State of which he is the Chief Minis-
ter, when for two whole days the po-
lice committed jndescribable barbari-
ties and brutalities against students,
then we did not find any protest being
made by anybody. Sir, you know
what happened. You come from my
State. You know what happeneq the
other day in Piyare Mohan College in
Uttarpara. You know how the police
went into the precincts of that college
and the way they carried out atro-
cities on students and teachers, Peo-
ple who have gone there weeks after
the incidentg could see for themselves
blood marks still on the staircase,
walls, desks, benches and tables. You
have seen even thig ironic thing in
Durgapur recently when some dis--
turbances took place, when the so-
called Labour Minister of this illegal
ministry of Dr. P. C. Ghosh went
there the police cazrieq out certain
repressive measures against the work-
ers., They were so zealous, go over-
enthusiastic that twg officers of the
Durgapur steel plent” sitting in their
houses were beaten up mercilessly
by the police, The police entered their
houses, drove them out ang beat them
up. Later on they apologised when
they found out the ¢ruth.

This is the kind of thing that is.
going on. Nobody can accuse the
police of being inactive when it is
a question of suppressing students or
workers or other democratic demons-
trations or manifestations. But where
do we find the police inactive? It is
when the Shiv Sena attacks the office
of the Girni Kamgar Union in Bom-
bay. All this time the Shiv Sena was
talking of championing the cause of
the Maharashtrian people as against
the non-Maharashtrians but when the
attack was made it was not made
ageinst non-Maharashtrians. The real
purpose of this fascist organigation is
very clear. It is to destroy the or-
ganised trade union and working class
movement, The attack was not made
on non-Malmrashtrians: it was made
on the headquarters of the oldest and
one of the most militant trade unions:
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-of this country of the Bombay textile
workers, For 1§ hours these people
who had come in trucks equipped
with petrol and everything, burnt that
building, destroyed the furniture,
looted it, threw it out on the streets
and the newspapers all said that the
police was standing by and watching.
In that case there was no police
action.

SHRI S. R. DAMANI (Sholapur):
The hon. Member will also say...

SHRI INDRAJIT GUPTA: I am
not yielding to you......(Interrup-
tion) In the Assam riots, you know,
what happened? Enough has been
said about this but, of course, no
action is to be taken agminst Shn
Chaliha because he is a Congress
Chief Minister. We fre not told any-
thing about the police action just near
Delhi in Meerut where communal or-
gies have takeq place, where innocent
Muslims have been  killed, because
certain demonstrations took place on
the occasion of Sheikh Abdullah’s
visit . . . (Interruption). 1 know, I
am provoking you deliberately; I
want you to get up and shout. You
shout more because it is hurting you.
These innocent Muslims have been
butchered in Meerut. Why is a de-
cent burial being given to the whole
incident? Beginning with that hated
incident last time in Ranchi up to
now, we have not discussed here
threadbare as to what is the role of
.the police.

SHRI BAL RAJ MADHOK (South
Delhi): You support a judicial iu-
quiry.

SHRI INDRAJIT GUPTA: Yes; in
Meerut have an inquiry and you will
find out what the police was doing.

You know it as well as I do what
recently had taken place in West
‘Bengal, in Belgharia, the industrial
suburb of Calcutta. A well known
srofessional gangster—I need not
-mention his name—who was put In
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jail during the United Front Minis-
try was released by the P, C. Ghosh
Ministry. You know very we!l that
in Belgharia. everybody was shock-
ed to fing how he came out of jail
and launched an attack op the com-
mon, ordinary people of Belgharia
with sten guns, bombs and every-
thing, killing people, shopkeepers,
bystanders and passers-by. Where
was the police? But no mention has
been made of all this, All the tears
have been shed for Naxalbari, gherao
and all that.

MR. CHAIRMAN: But the Chief
Minister himself came out with ®
statement that he will put down
Belgharia rowdyism by whatever
measures possible.

SHR] INDRAJIT GUPTA: The
statement was there, no doubt. What
I was saying was that a very clear
pattern is emerging quite visibly in
this that organised gangster attacks
are made either against trade unions
or against ordinary law-abiding citi-
zZens or against minorities and there
the police is inactive, but the poiice
is very active when it is u question
of suppressing democratic movemenis
of students or workers. That is how,
we have seen, law and order is main-
tained in the country. Naturally,
there is no mention of these pro-
blems in the President's Address ex-
cept putting the blame on the people
for causing disorders.

As far as economic mratters  are
concerned, it is not possible for me
in this short time to go into details.
But what is the picture that is paint-
ed here? It is that we have turned
the corner; there is some sunshine
story; the clouds are lifting up and
that everything is going to be hunky-
dory. But here are the hard facts.
The 1068-69 wonderful annual plan,
which is described now as a mainten-
ance plan—the 10668-69 plan s a
maintenance plan; that mesns, just
to maintain us where we are, not to
advance but to service, to provide
spare parts and components to keep
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going what we have got—even that
maintenance plan at current prices
has been reduced by a 10 per cent
cut in outlay because there are no
resources. This crisis in resources,
which is facing the Government and
the whole ountry as a matter of fact,
is the basic question which is com-
pletely neglected here. That is why
even members of the Congress had
demanded that measures should be
taken to nationalise banking and ge-
neral insurance. It was for the sake
of mobilising the resources to be used
for plan development. They have
given up the whole thing. Some so-
cial control or something js  going
to be introduced. I see a Banking
Laws (Amendment) Bill which has
been introduced. In that there is
no question of breaking the sort of
monopolistic grip on the banks of
the big private bankers. All that is
smugg'ed there through the back-
door is the mew section 38A(d) by
which you are trying to suppress the
normal trade union activities and
demonstrations by the banking com-
panies’ employees. The result is
going to be another crisis. On the
28th February, against this vicious
provifion of the Bill, the entire bank-
ing employees all over the country
are going on strike—all your banks
will be closed. This is g kind of way
you want to mobilise your resources.

There are some nice things said
‘here about employment, new opportu-
nities for increasing employment, and
yet we have had the discussion, this
morning, about the tragic plight of
our engineers, and other technical
persormel. We cannot provide them
the jobs, In fact, they are being re-
trenched from the places where they
are already there. New graduates
and diploma-holders are wanderingin
the streets, courting wurrests outside
the Parllament House, to draw the
attention of the Government to their
horrible plight.

The pace of automation, the intro-
duction of automation with electrical
computer devices, in the last 10 weeks
or so has been stepped up and in-
tensified with the Government of
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India leading it. Everywhere, in
public sector and private gector en-
terprises, these electric machines and
all types of calulating machines ' of
a new type have been introduced car-
rying out automation of clerical jobs
on a huge-scale which wil! lead 10
thousands of people, eventually, being
unemployed. It is no use giving us
an essurance that no existing emplo-
yees will be retrenched. I have read
quite a lot of literature from America
and other countries of the West where
they have introduced automation.
Everyone of those authors, including
the President of the 1.B.M. Co whose
machines you are taking, has said
quite clearly: let us mince no matters
about it; the object is to reduce
fabour and to see that the work of
man is done by machines. It is qute
clear. They have entered into a zol-
laboration project with this American
company at Bangalore, with B.ELL.,
to manufacture these mmchines which
are man-eating machines. Then, they
talk of increasing man-power oppoOr-
tunities. It is a contradiction in terms.

Finally, I would say that ‘although
the Proclamation of Emergency has
been revoked, the gap which exists
in their armoury, because of that, has
already been filled up. The Preven-
tive Detention Act is already therc.
Under that, even now, 8 M.L.As of
the Bengal Assembly are in jail, held
in detention without trial. Then,
during the last session, the Unlawful
Activities Bill was passed Wwhen
there was a unanimous opposition
from this side of the House because
it gives them Draconian powers 10
suppress any organisation they have
in view. There is another Bil!, the
Central Industrial Security Force Bill
which is, at the moment, before the
Joint Committee of both the Houses
of Parliament. All these measures
which were not considered necessary
at the time when the Emergency was
enforced from 1962 to 1967 wre now
brought before the country and the
Parllament ag being essential today
for on the Government, The
whole essence of the matter is that
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this Government is now completely
isolated, increasingly isolated, from
the common people. They have be-
come the handmraid of only big em-
ployers and big monopolists like Birla
who, I am told, provided brand new
Ambassador cars from the local work-
shop at Hyderabad for the Congress
session which are now being return-
ed to the show-rooms to be sold as
brand new to the customers, All the
Ambassador cars were put at the
disposal of the Congress session,
These are the gentlemen they are
serving and, therefore, their interests
are coming in conflict with the inte-
restg of the common people and the
manifestation of that is bursting out
in very unfortunate forms ull over
the country. This matter cannot be
solveq this way and it cannot be
solved as it is being attempted to be
done by inflicting on the long suffer-
ing people of Bengal a descredited,
bankrupt and minority Ministry,

° We totally, therefore, oppose the
ideas and sentiments which are ex-
pressed { the President's Address
and that is why, I say in conclusion,
much against our wish and our in-
clination, we were forceq to register
our protest the other day by dissociat-
ing ourselves from that function
which was addressed by the Rashtra-
pati.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): It is a good thing
that the President in his Address has
directed our attention to the various
crucial issues that confront the coun-
try today and he has raised these is-
sues from Party level to national
level.

By way of a critical self-analysis,
may I be permitted to ask this ques-
tion: are we not always sitting on
the fence so far as all the burning
issues, whether national or interna-
tional, are concerned? Does it fit to
our great anti-imperialist traditions
and the great socialist traditions of
Pandit Nehru and Shastri-ji? Can we
not take any determined step in solv-
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ing the prob.ems that are raising their
ugly heads today? Do we work as.
determuned people to overcome  ail
these national difficulties? 1f g small
but brave and determined nation lke
Vietnam can bring the two mighty
umperialist powers one after the
owner to knees within a decade and
g0 on rebuilding the country, why
can’t we, a big nation with great tra-
ditions, turn the corner and march
ahead; why can't we face the forces
of reaction, both national and inter-
national, and the forces of feudalism
which have raised their ugly heads
in the country today after the Fourth
General Elections? ] feel that this
rising monster of fascism, which is
growing in the country, which is
growing with the combined strength
of the feudal forces of reaction, can
be met unitedly., Therefore, I admire
Shri Vajpayee's speech yesterday. He
has brouht some new light and he has
said that planning should not be
condemned as such. The implemen-
tation of plannig may be wrong, may
be defective, but during the last 20
years, the progress that we have
made is because of the planned way
of development; it was because of
that that we have beep able to march
ahead. We may be belonging to diffe-
rent political persuasions, but we shall
be doing injustice to ourselves if we
do not admit that the post-election
period has remained, to all purposes,
a period of all-round negative app-
roaches. Taking advantage of suche&
negative and uncertain atmosphere in
the country, all kinds of divisive
forces, forces of counter-revolution,
agents of national and international
forces of reaction, which were lying
dormant all these years, have gained
gtrength and have rtaised their ugly
heads in such a big way. At every
step, they are striking at the roots
of nationa] integrity, solidarity, sove-
reignty, socialist construction and
planning, democrécy, secularism and
the policy of non-alignment, for the
implementation of which we have
pledged ourselves, We can grapvle
with this rising monster of reaction
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4and fascism only unitedly with  ail
Pprogressive  forces combining to
whichever party they may belong.

I was just listening to Mr. Ranga's
eloquent reference to Vietnam. When
I listened to his speech, I thought
that he was more American in  his
.approach than the Americans at home
on this crucia] question. I would like
to draw his attention to some of the
observations made by Mr. Arthur
Schlesinger, the famous American
writer, in his book “Vietnam and
American Democracy”;

“The war in Vietnam began as
a struggle for the soul of Viet-
nam. Will it end as a struggle for
the soul of America?

“As for the Asian peoples, we
are supposed to be saving, no in-
dependent Asian State—not Ja-
pan,  India, Pakistan. Burma,
Malaysia, Indonesia—is giving us
even token support.

“How have we manageg to im-
prison ourselves in this series of
dilemmas? One reason is the
illusion of American omnipotence

and the illusion of American
omniscience.”
1620 hrs.

[Mr. DepUTY-SPEAKER in the Chair.]

“This is what the sensible people in
America are thinking on this Viet
Nam conflict. So, what do we find
in Viet Nam? We find that a small
but brave and determined people are
fighting the mightiest power on earth,
and they are fighting against aggres-
slon, and they are unconquerableand
4mmortal. Viet Nem today is the
symbol of resistance against wantol
foreign aggression. So, what is wrong
-with the policy of the Government of
India if they ask for an unconditional
stoppage of bombing of North Viet
forces which are

grapp! with each other in  this
dmd‘l;m‘conﬂ.lctinvietﬂam should
turn from the battle fleld to  the
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conference table? I am sorry to dnd
that once of my hon. friends op tae
Communist Benches was trying tv
criticise the Viet Nam policy of the
Government. I cannot understand
how he could come to this conclusion.
1t ig most reassuring to find that the
President has declared once ‘again in
unmistakable terms that: we  shall
continue to espouse the cause of in-
dependence and the liberation strug-
gles of people who are still groaning
under colonial suppression. This 1s
the correct policy which we have fol-
loweq for the last 20 years, in fact
I should say, for the last 80 years,
and this was the policy which had
inspired us tp send Dr. Kotnig to
China. This was the policy which
had inspired us to send our men to
fight the [Fascist forces in Spain
when the peop'e there were engaged
in the Spanish civil war. Therefore,
the President has echoed the feelings
of our countrymen, which they have
cherished for so long under the lea-
dership of Mahatma Gandhi, Nehru,
Shastri ang other great leaders of
our country.

1 would again refer to Shri Ranga's
remarks about the retrenchment of
teachers in Andhra Pradesh. Most
humbly I may draw his attention to
the fact that 18,000 school mothers’
services have been terminated or are
being terminated in  Orissa. 20‘?00
families engaged in khadi spinning
and weaving have been thrown ouf.
of employment because all the khadi
centres have been closed. Overseers
today are now on a hunger strike, and
smenfthmwﬂldleinﬁveorsix
days. Engineers and oOVerseers are
without any job because no develop-
ment work is being undertaken.

Most unfortunately, in place of
these khadj centres, what do we find?
We find licensed wine shops in their
place. About 300 have been opened
lnmystate.ttwwldhnvebeenbettar
for the UNCTAD conference to shift
to Bhubhaneshwar; here, wine is
not available for them, but there they
could swim and dive in wine because
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300 licensed shops have been opened
even in villages,

I may again refer to the question
of planning. I am really sorry that
some of our people are very much
obsesseq with the political struggle
that is going on in different parts of
the country, especially in Bengal, and,
therefore, they manage to forget the
most important economic issues which
are before us to day.

For instance, India’'s external debt
was Rs. 32 crores in 1951. Today, the
outstanding external loan liabilities of
the Government will come tq about
Rs. 5489 crores by 1988, excluding
PL-480 gassistance. PL-480 assistance
which was Rs, 1564 crores in March,
1966 has increased far more in 1968,
and PL-480 rupee deposits come to
more than a third of India’s money
supply to the public, ie., Rs. 4,530
crores. These are the most important
and crucial economic issues now be-
fore us. Again, foreign industrial and
commercia] investments in India were
only Rs, 439 crores in 1938-39, but
today British capital investment alone
exceeds Rs. 700 crores. It has been
admitted even by the creditor coun-
tries that foreign aid to India has
crippled the economic growth of this
country., Now we are approaching
them so that we will be relieved of
the debt servicing payments so that at
least we can save our economy.

What is this debt servicing pay-
ment? It is a staggering figure. We
are going to pay Rs. 2285 crores by
1971-72 by way of external debt ser-
vicing charges. From 1966-67 to 1971-
72, if we work out the figure, it comes
to near!y Rs. 500 crores per  year.
Between 1961-62 und 1985-86, the ex-
ternal trade deficit came to Rs. 2253
crores. So this 'situation is  really
grave.

The question arises; how can we
overcome this difficulty? May I say
that under the pressure of all the
forces against planning, the Govern-
ment have been compelled to declare
a plan holiday as a result of which
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you find more and more retrence-
ment, more and more of unemploy-
ment, and the crisis will go on deepen-
ing, because we are trying to cure
the disease by taking recourse to
different medicine? It requires bold
determination to go ahead. Ilad
Nebru been alive today, he  would
not have agreed to a plan holiday.
He would have said: whatever the
difficulties, we shall surmount them:
we shall go ahead even with nothing;
if capital is not available, we shall
go ahead with human hands of the
50 crores of our people, Let ug o
ahead, dig the earth ang turn the
tables on our difficulties ang succeed.

Is this confidence there in the coun-
?ry today? Is that confidence evident
in any of the parties in the country?
It is not.

Therefore, this is a national ques-
tion. We must be prepared to tackle
this problem in a non-partisan way.
Let us take into consideration the
entire problem in jts real perspective.
In this context, we cannot give up
planning. As I have said before, it
is very difficult for us to retrace our
stepg because we are committed to
our people; we have promised to
the people of Indig the minimum
necessities: like housing, clothing,
education, health food and employ-
ment. These must be provided to
the people of India within coming
few years.

Therefore, when we demand the
nationalisation of banks, when we
insist on the implementation of the
10-point programme, what does it
mean? It means that we want that
India should go shead in its path
of planning so that in three, four or
five years, whatever nationa] resour-
ces are available at our command
could be utilised in such a manner
that we can forge ahead, so that the
capitalist forces will not be able to
scuttle whatever planning we under-
take. Therefore, there is no way out
We shall have to go zhead.
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In this connection, I merely want
to draw attention to what the Prime
Minister has saig recently. In the
last 15 years, we have achieved a lot.
India has almost doubled her agri-
cultura] production. We have creat-
ed 30 million jobs. We have put 45
million more children in schools. The
base in heavy industry has been estab.
lished. Our achievements are many
and our failures are also equally
large. In thig context, this is what
our Prime Minister has said:

“But we cannot even take time
off to think of this s an achieve-
ment. We must go on with our
work, for what is unfinished is so
much larger than what is done”.

Therefore, the unfinished revolution
hag to be finished. It cannot wait for
any time because new forces are rais-
ing their heads in the international
sphere and are moving. It is having
its action and reaction in our country
also. So it is time we took stock of
our position, overcame our difficulties.
We have to forge all the forces of
socialism and progress into united
action. We have to mobilise all those
who believe in democratic socialism
and progress. I hope with further
unity we can go ahead and in this
way solve some of the basic issues
which are facing our country today.

May I mention again that Orissa is
now facing acute drought and nine
districts are facing famine conditions,
and in the constituency to  which I
belong, in Dospalla, Gania, Nuagan,
Mahipur, Khurda, Bolagarh, Begunia,
Ranpur, Banpur, etc., there is acute
scarcity of drinking water, Even
wage-earners are starving, und there
will be starvation deaths soon. There-
fore, through you I call the attention
of the Government, so that, in cun-
sultation with the Health Ministry,
they might take up rural water sup-
ply schemes in these drought affect-
ed areas and execute minor irrigation
schemes in hundreds, so that there
can be a lasting solution to this
drought problem in my State.

(M.)

Ll THo THe o (W) :
SuTere wgrRy , ¥ sfa & osfa-
WY ® FT 937 ot qA F€ fraraw
gt & 99 wrew w® ogw wwle &
g 93T o1 i wow W H A1 ararEIn
o @ T g, W g v @
2% a ¥ g5 fraw fad ok
foraor & vz 397 fAwed &1 w1 e
g wFar g gEEr fowww o g
dffT 5@ 3 39 99w FT 920 ar
ad 7z feard faur f& ag wo farg
qar, ®47, Tag o wEr A £

Gar |1 ¢ 7 uw ang wifE]
H ot oo &1 foor famrd 3% aqmem
gragAmTAa g

“Important national problems
must be placed above party poli-
tics. Government will be ready
to sit with Leaders of all Parties
and take counsel with them on
major issueg of interest and im-
portance to the mation.”
i gamt f5 g st Rl &
SR #@E § IO T gEEH W
W g WX T ST A g e
fear & 1 3w <Y g ) gETey ¥
fog wix amatT 9 swatfas aiwT
¥ gura ¥ A fad w9 & WK
gfaare & s g wgm, dW A
gAY W § ) AEAw F AR T
TR & W & & o sfafafa
fadte % &3 gu & 9= Fai & "vg "=y
afea s arfgy s & g
AR AW ¥ A § AW wwEE
o T Jifga | AT AR wwew
¥ w1 Fg1 qrar § f = 9T w1
UF! FETT 97«9/ 99 @ W
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[t gge Twe Swl)

e | T wEA & @A e
¥ I § W AF 3T ¥ ag mo
:rti'rlhﬁr-fahfqﬁmm ag

IAH ®ENT TF THIC Gl qZ WL
St 7€ | gz et ot &1 mare A
2 gw AW wwwd g 5 owew AW
¥ A dEatfas aOF§ T8 GH-
= w2 Afew § ¥ owm
g A wF Gm o} e Swda
¥ @ AT A § W g uey
F AT & A AW &I hEer AG
P g | § W w I 9T w9aE
#F FH AT ITY AT | A FRIGH
ag g7 FT FHT HIT TERT AT AT |
wfeT T & F A Twar |
F1 Y 74T | WE w1 S0, IHET AY
% ot & e

ag 1 Tegafa A1 &1 wfgwmeor 2
g FO9 FOT gL FUT T F1 A
fegfa & e o AAw E, 39T A=
21 ag wavw Tar g fomd w1 s
et € a1z 1 Qar Wi g ?

FHE 9ET W W a<g Wi
wa FT @} oww
faaeor go & grAr agy 91 | IUEAW
AfEm, WA gy ¥ w9
FEE | Rt AT qar gr ¢
Y WA ENAT Y, IART TATY 14T g
27 wrm MR ? 9w gw AW
TS F wIrE FETR A a9 gOq
w8 fawt arRegafE ¥ o9r
LW ¥ O g oy H @ oA
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7
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3
K
3
E
4
X

gt & gem@T | W UF §UC FETS
FaT ¥ T@ UF AT AWK T WA
AT ¥, TG FAGT F 1 qIAT Ab
HI7 & IEHIArE F AL AR 9T
wTET AT § | TEr Eeq g @
T FT | §5H! AFL G0 AMT 7 7T
dfqgm @@ #X owO® 9mEY
ity Mo AT FET  TTEIFT
¥ srezgglz w@Ee § owmww 3
g St & 4 fr ag A gw AT
F gwfas swEEr wmo WROEY
& afea wx ww wfas Acam-
fo& @aFar W wratfas
aiwiy =@ WA &1 AG FHT ar
1g &faum Z@ Smm | IR ag
JaqraAr 2 @l A ) AT AR I
@ 41 | e W \Ei § W
@t & w fwar 7 omry @ s
Fr feafys & aga oF ofadw &
@id @ 1 & g9 qT WA FET
730 wrgen § | afew &7 Ty a2
wzm'-*img(tctﬂ'u)nﬁﬁw
o AW q@rﬁﬂ&ﬂ’haﬂmﬁ
@ ¥ & sTas T wrewl qamr
¢ fm o gl wifew afe geft
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gafag wrar 3t & g9 ¥ o,
HAT &Y IO G MEN F AW &
Ta F a8 g7 g wré Frra T
21 9% ge § IeTErc w97 oY
FATH FT WASTFEAT  wfgr  wifgw
“SAATAT A ATfgh, wATfaE sqEEEt
ATy fge vu% fag I ot sam
Ifgr st & wmA @
afsq Imemr wgRa, ww w1 oaE
g 5 37 fafil ¥ wide 3 g
& fara feTm 1 37 fedT & 137 378
& #amare & fadm ar, @ far A
B AT WY TG F T WA 727 |
I fedt & wAA FA A7 ozwQ
“qgAT TF-AFT T FF FATE 27T
¥ FwA & 74 " fE 9w 9w AT
A gamEE &1 faw F@ g g
oTfaF T graTfas sgaedT 1 A
Afamz, s, @1 w@C @ 9w qFEE
9T AMAIREN FAT F7 FFar & ?
r A A F 17 IT 7 47 OA1F FC
fear 5 g7 wwEET AT 9wy #
AfFr 37 & N ey =, W
9T AHTATET AT G A & 7

AT R AMFAT M@ E 1 FT
arar & fs ToAfas sTRai W wmar
wife & #arei ¥ 47T Agey fzar o
gt & AT ¥ gaw #7 I3 @¥ @A
£ 7A@ ¥ 93y A= Ay fag @y
HIT H AFFAET FET T I
w1 #qreyw g Aifge fF o ooy
7 & 9w 34 a@ ¥ g
st g § A g A F A
ar fresr & wrdd

Tepifa & wfwwmor T ag
ar & 7 SisFifas goml o7 v
wiqsy fi s@r & 1 3fd A
qIfas Feqrai 1 433 q@ § F=AT
3126(Ai)LSD—12.

(M.)

WwoEdd | Iy AEA g Afsw
w7 W AW § Awqifaw  GEqTH W
3% ag ¥ 9T AT @T E ! e
aifas doqmi # ot qoraf § Mr
T E?

a9 Iy § F ooy ww il
#T AGT TE( qTHT 91, TA G IARC
awh & gaw fadd e #1 der W
wfow giar @ fem fag ? gw
fog & 9 &7 foamr o @ ww
arr aresTArEt ¥ faars 3, T
= 7€ 97 Faré a1, A gAw F fag
@ I FAT F oo qEIEE
frard & S Ard3 gr | IR -
ofg @t 71 QT 1 UF T wETeM
et 7 ey 4r fr agafa w9 w1 0w
w=gr Zifges FAmT =1fT | A
¥ 30 ¥ gifeqes 78 T I aE=ng
TE | WX YA ATATSGETEY A
Na@EIITH@E AT AT § | fom
# g wfw fava w59 § @ A
Wiel wwdr & dfed g Tt
o g WE A ouny §, faw ¥ @
0N A E | AH T g T AR AgY
91 &R FF W Fe § 980
f& s Tegafa &1 wfwmgr
g & fog 7t mo 1 SR v fE
I I qG O TFT T TE A WX
T 7% & 7 arwm 1 ag 9w aF
qrroqETiEGT 1 a<g ©: qrel B e
9T FATT gy wT W & 1 Wi ey
fF g7 AN &1 AT SAT & Wi
M T@EFAE | T8 TF
B #i I § TR a8 U6 FhedvA
¢ f5 goro migg #aqr g 1 3@ fag
zar gmT & 7w wrafemi w1 s
2 % &w ®1 W1 §3 s A
afeT az ¥2w 331 7@ awa § i
ot # wEen fm-fdw £ 0
for #1 g Rz w71 § | A
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[ wge awo i)
g Soww Y WTAT | W FA
gt femE QT g | & wAa
¥ art ¥ st aft sgm adite aga
O A91 9T T W W |

ot e SToraa @ gAY NRW &
w2 ffeg
_ lﬂqmqwoﬂ'uh:m"tm
T wrE AEd FQ@ § A gH I B
Wagn fFagaaa g |

@ faRr AR IR wmew &
Frgwn 7 afaw ¥ w2wi § | @
2! wewm ¥ wmwopwm ? o
ot frwmfadt 1 wmA wE 9
ATy ? wwem e
FATY GRS, WTRA, U9 9T T OFE
am Aifg oF foor § ) wwr )
TF T OF a<E dwar § o gEa
0 A dwa 1 A ¥ OF
wgaq & “Faat gom Aoy
¥ IF, TF aTH diEaT § 61 gy
g0 <% diwar @, @ oA & A"
¥ garé s & )

& SN 1 SreaE A A G
it fgY, a8 T & |1 & g
SORACE S LB Sl L
aqifedy %1 e F1 Fifew A, @ T H
Wmﬁﬁa{mﬁm‘rpqﬁba
mAram g £ F w o wga
ffrsnwdrwm g, Tz @ ool
a% I & fawmr ¥ ag ava 44 o § e
TG 5T TG TE WY, U T A
DT g T AW ¥ TR At A
wiw ¥ faars a1z far & 1 e =
ot ¥ Towd & 5 St ¥o 2w 9 @
WHN WY TF W IR® §79M
N AFT Sy =T aFr R ?
wifa Aidda FT AoeR S F 7

1150
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arersr 2 1 ¥ sogor wEw § Q@A
argan g o st g, famd 3 war =@ s

dge Y wETO F T ¥ S =
g 39 & fam 9 werew s fage
fear mar § @ wfwaow & 39 ST A
g 1 & wegor amew & qw e
T 97 T F sw A Age
s #1 fagfer A, @ |1 SR
faifagi 1. qur 91— i fadifagi
® IFE gB0 Gr | & @1 yaw s4t
#1 W gF ¥ IO A FEM O w9«
ag g1 weT 7E, argw ¥ fuelt | AR
& mrfadi #t a6 (0.0 T ¥ 3F
g7 ot f& & ol a7 & Ae AT
shfrfaes s E eafod s &
Y AT T TR | W TR
W w1 Fw & W T OEE
3wt 2 mrafrdi ¥ A # s
Ya= §41 7 0F a7 FA, wor qf
T o At ) AfEr aw e A

FTaFy § 7 I v 5 oqeff
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FAW AT TR A, TG F ST A7 T
T Memframamagi g &
at 1960 & gl AT f1 AEE AW F
AT #7 o1 wifgy, IEET FT FIAT
W1few, W IF & ATY A Ffaw
WX I ®) THT FTA Y Frforw S |
afeq ag =Y gur )

arg ¥ sar ffar mar ¢ a@Et &
arit #Y faar 9 wgmm FEwA w1
frawr a7 fear mar 1 wr a ST,
AT FT F-AwG e @ § 7T TA-
frrer & fod a7 3= & 1 A
fraffa w3 ¥fagan fagra (&
ST 4TET & O e § fe w4y
g4 ¥ a9 ¥3 a%¢ § & w41 59 o
SR 37 AT # e v 3 forar
a7 | gW AR ® AGT qAET AT 1
goe mwrg wfea TE fear ar
fagwgmfs wgf o @ fEe
A E Fow F AR ag A @
T A SeAtaE 0% 38

(M.)
T qw e § g A o
oy § ¥ 3% e o s

fe g T e dox T ¢ at
3a & ¥ e fwe & fao o
TR &1 waAg Rt A,
Ja F T W wg a1 ! oWy A F
NdwH s fEmaaw g ¥
e A &1 g ¥ E IO wawd
AN CE R 15
Iq ¥ AT 9T 7w qgt WA 42 ¥
afew w dirar farae & AT 91 AT
% ag we wgn g fe o Fq
wgroer afafad @ & amq v &)
3T ¥ 99 F9TE AWMET FET e
a1 a7 77 7@ fean gt gw S w e
2 ¥ ool o o wfeard A R
91 g Wt aw w7 faw
7y ofr 3 S FE oar WA wm
Toa g1 ?

Ioreast S, & gwdrama o @
g1 e & gave Afww | @ oFE
T A T A Afa fagw aw E
& oyt @y aer § O AfE
fax it e wrewds g feafag ?
afee aff & =l a3 ey 9
AT | afew a9 O GF 9TE e
THET & | OF WH-Fwew § I¥ guHdan
g T aw e fy wvw wnn gl
aifgr | &€ Foor € Ak 1 OE Ar
woTEr oY g arht Az fehd AT
qrdt | 2w Wy AW fg= W &
i SETETT FY A ST
qT g WP STy IRy & | ww q
drwr wgra & faw werd wem
WTAT & WTET 9T 1 AT AE B
€Y 2 orra fF ¥ gt F o sA-ATHTOY
F 97 1 A% gEX T ¥ A 7,
et oft § 39 7w ag oush ¥ @
#war & ? ¥ fau el wwr s A
flasat & et & ? ww far
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(= g0 o i)

gty areii & @t & e Fgan g o wiw
o ot s fgdt ¥ g2 g, aw o &
T ggm | W W e am g
a1 wg T At g T o afer o
# sreT wg 5 50 2w F s Arwaa
e § A TEer oF W g, e
e A8 weh at el gy a7
AFad A T TG T | wAS F
FHY T W FT AVPa, TG X THaT |
g wrar #1 fa= ggr W Araw @
&t g @t @ 9 ¥ fadw ¥ 7
gure af|wr & & fra gwrd aw W
X TR war 6 #41 I@ F I A
TmET R AET ¢ W faw s aw
A EEAd TR ey ¥ swa
qu #3 & g ? Tfa & #eT Oy
1 gk fadw &% §, o% TwEw A
#5 | ama § 7 vy f ag afifenw
T § ofed € 1 & 997 | § & w7
fraameATE ? AR & A 39 F T
<eaEa foar | gafae fean i Swaa
1 sowa g1 J1fge | e Fx qg o
for e 6 Stgaw 19 o AT
TH WINT FY RV 9 A1 99 § ag §
% qwg g | fawr 2egm @1 S
wifag | aga & fg=dr wramadt &
ATOS 3T AT | AL FAT GAT AR A 7
faer smar | faer o F e sraTe Wl
& R oy aemar ar fe Fa fear s ?
Frspfeq@ar qon wr ¢ f
o oY fanelt a0 & A ST E SR
oY qARY | SAF WY W qW@-
i a1 A wrf g feee | W
FER W NF AT AL AAT ) ARH
7¥ a1 v F s wwgd
St & ara #ré w=i g€ 6 s g Faw
T | W, GHAT ZHT 4T IW F I
i 7 T @ 7 @A A feam
agt & 7O Y ¥ @ qa@ 51 @ ar
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WeqH § TS Teel woT w o |
& ag wgm % ag s 8 g1 3@ N
fordardy I 1 & FICY | IAH! 7N
am wC q1fey 4 | v ol §
I 29 FH0 T | W, G gy
W T, gAT AW Y TR gt & 1,
IMFIZ AT Tg FC @ & | 7 F e
Fg W E 7 qg BIE T T AL F

Ay qret # Hifq avw E FwaA A )
# wgan ¢ e fawmar e @ ST a
T =wTIT | °g a1 § 1 gAre fow At
#$ gu § deTAm ARw, RN
w31 f& 39 & Al A fawmar @ @
& wET At | & SR 3 f 99
IY AT & T w2 faay @t a7 i
faend &7 famwman g 5 &1 wrerg
FIHT & | TF TST 1 WINT g1 ;e G
s forg aoe 1 e g ) S ggt fever
Hifs & d<a ¥ qz7 N oF afafq &5
g i, nfmanig afaft se v @ &
FRFHIIETgE R 1O ag A g e
o W1 e F JR0 #Y forwwaa § 9w
T A@ & | 99 gw A-fgey S
21 WTIT Wred § &7 fgey sy A
arr oY oF d-felt W A o ?
draY =il | g ot &9 T=41 ) fommd
ag gard Aifa 7 & | Fr e A
£ THFT | WP A OF 2T TR T
argan & i o feex @ W &
At ST A TN AT WG WOAT WTET
st ar w1 ot & Afe ot feee
A AT § AT FIE AT ST A 7
ag i f@= & &t 9w ¥ fog s
¥ wafay afdfeafa & wame gl
wTeT #1 faweq 8¢ U wiEdt qr e
A srfge 1 7 & wrend s e
wfed 1| o7 fagia goro & 1 wlT oY
fer T & I W UF qEh wWer
aw &1 dreeft § o3ft 1| 5w s
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w1 OEY F W A W wEwE
oo wiagqwm & @ fedr @ 9 4
dqad Amfaee W a1 FwadT §
YgThT T AT § W AW & oar
aqert § fo mar i wfa e & wgr var
saw & A fagre & soawe gfafafy
THET 4 7T AW A TT AW K AS-
gefg g amcfem g A wa ¢ fs
TET W ANAT | GAC AGH AA AHAT
2 1 AR Wi dFfess gET

AT A ART AEIT FT 29 & Y
FI E AAT ST I I9T 41 & 1 TBT 4
3 Z@r 79 97 925 97 ° e fag
AT 3T T S AT H T AT TH FAFT
T AW T L EET AW AT F
f& gt 2w wardi 1 aw g
WL OF QI 1 AT | A9 qF ITHT
FrE waT FE guT 9 AW F T A §
ar oy fade &7 £ ... ..

@t dn w W (@)
feet #1 Wi agar 7 gar &

*@'o!ﬂom:ﬂcﬁ' e
R F W AT H |\ K AT FEATE
fr a& arer g om0 Afer o w1
sy T AT 1 9 Fe § e e v
AT I E T | g€« § !
# faelt F Atoran § 1 @ fet 0 gt
g welt & 1 Snsmy whHEm, wiw
Ay & fe & 7Ot ¥ weer wmaw
wT wwar § 1w ey F w e
g7

% Wt &Aew 0 A4l A1g
AT gq A fgR A £

'ﬂl{ﬂovhmi W:”.!i'ﬁf Wt
wSgT WS H TAAT AT AT AT &
gazatn g Fmeta feft wrftd Twden

(M)
14T & HiT 9 AT ® 9T TF ART
&3 & | w1 W AT A8 A 6 ag
Tgi A1 g1 A4, TAE 1§ A T
et a1 s o WY EY ST 97 TR
feamal fer & Frv ¢ 9¢ 94
ferdr A& st A ARt 9@ o
A wo farart FAqars ! av AR
Wit g% & % sy oY 7R F T g
Trx &7 a9 TAF FTT TG WA o
& g& grew &t Afex T W@ g fr
AT EET T 7 EY 0 AY AT
qF W 33 2 O fa D oty W
qadt ¥ AT [ 3 A wEe g
g2y \ sfer i SFda O frg aee
ST AR 7 aga AT wE A
& fedt wrar wwpg T @, e T @, 4y
T8 @ B WA A 0§ w
FEAT AT A AT | AT 9 WET F O
& Y AT T a8 74 & grgd
ATF AFENE AT g4 WYE Agl &Y ¢ WG
& & 7 Ag TRl | WETTIAET ¥
oy feeft g MY 8 ) 7 e et
oo & ¥ A oy AR ¥ s
TR § W< W FT FF1 o THo Fo
¥ § A FE e g v oA
g & wg snfe< & f5 q@e qe o
TF qCH § WX EoTAo Fo A TTH
§ & Qar =f & qfmardt e
w & fr gw X w X 80 &
gy et 71 ag Fean § o wra R
ie-fedi g &, Wiew ¥ 45 ¥<
< wafar gige w41 A 4, o
qTHT g A §, IT KT WA qI€T
LATER | WA g HT wANT F E
fF garw Fr T AR § @ o @
Mg AN I T 3w I, @ g
W WA g S, ffwa gu e
qy Gy & 1 &q fz= anat & w5
T & T goet &1 Agl 9, g W
W IET &, IT W AT | gHTO
7 war & Aifs foegw @m0
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[ 380 THo ]

w fag & Qe qeda F€m fF
FATT WAL FT I I G AL, T
w7 g awar § T A I v T
1 f'F g Fro THo Fo AT TART A
FHT | ZHA AT WAEAT A T 777
1 & a T WiAr AGT AG T4
F WOy wRETE ¥ 10 A @,
TgT WX ey fe AT AETTHTA F 1A
¥ o aga ax O w3d F  whafafa
oI A, T AT STRT AE AT Y ) FHiHa
a4 g | A 733 F TEAT A& Fe
& w1 qg F1E WA A A =Y
Fa A Y W STROTAE F TR,
feT s e ool 1T &, Saa Fre
o B £ AT | g A T TR
fr faanl s€@ & ITH @A wIaT
draft arfegy 1 ¥ Fry gl &7
TaRz At AR ¥ o g, e 342
¥ 3gT WY 94T ¥ q4 WHAT §, ITHI
w Wiy defedt wmF # owaew
dredr wifsr o & Frasr a8
T8 &, T F FTL g FrzAr A5 T3,
7 g feedt e wgd & WA WA
ATEAT IET & |

safas & sifa<#® agaamn aigm
§ 6 Meaea &1 0 aOFi §, FIET
* A7 W g ga F Aifas ofcnds
AT LT &, A wAa A qafsa Pt 2,
A dad T}, v 2% T A
arfgy /Y7 717z wfmer Aot 7,
AT AAAT ¥, oY WifRT xAAT §, FAAO
F1fsT 7 g It AT N A F A
TA A AL E, IT AT A TAF JAT
wig¥ 5 omar &1 w71 3, Afew
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T & gawa T8 € gafer & gw
qaret qTuT w4t § fv ag o siw aw @,
% far us @ Tem & 1 FE R
faafom ®¢ Tam anfer | 97 faal &
A TG AT, S ey o gy
0 FAT T AT TCATET T AT )
IH TFT TET AT, TTATE g1 FY, T0 A
oFwar @ & fag W dwr e,
wifs oem ag7 g & afe =
9 § TFAT BT FEH @A § AT -
= Y AT gy oy 8, afew aw A
SaTaT e & | WAt A ferr e d,
forr sy e § o< agar amd oA
LA ATy A9gA &, guTe aw § 1 fawrw
BT &, 37 ¥ waTAaT Y &, OF WA
FTAL ST FITAMGAT | ¥
& A o9 a5 A #90 ony §, TAfAy
fF 7zt 373 far wrdw &1 Y5 amaw
T2, Awd ¥ foy o owmr &, @
FqHZ Y @ 8, 78 wA-EAEe -

R WA qg wEr W=

g ? Fagd qeAr A § fE
TS gEITR A § wEgEE FNE
F A E TS A § g fear ?
o 3% Jai &7 @ § v wowa
g fFam & 7w geg W=
9 W df—umy o\ @ ?
fodt &t aooeft @ of, wefed &
arars gy o § 1 feT vl & gra g
TEAT § A @ WrafHGl By wgw o @
@t WY | B e A g, AfeT aw
# TgAl FT AT FT F ITHT NAA
Agroeg & fasrer & frera 9w a9
7 A AT AT wH /T WY 7 [ERT AT |
# Aot w1 wgar § g agt T
4 TG TG, g A I@ ATHATT
g i & A qu 2y Frwrer w oy
srger fr fee T s frar g,
Jus i, 79 & ¥gm 5 o 10
W w7 foar § 1
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AT Tl oY ¥y wlerger
Fegt—

“After many centuries the peo-
ple of India are going through the
process of dynamic change.”

AT qF AHIT A et
IuH w1 a7@ 7g graT | w1 TwAfaw
¥ 4 fearf R wg fEmgEw
FTAT TEAfas SS9 wgl ¢ W@
w# ot 3® fear€ i 2o &1

Wty W@ () : faf
I H AT §

=t qHe t_p!o o Wﬁ!ﬁ'ﬂ'
Y Tg T ARAE 9 oI
¥ AG B TG, A HE TW RS
1 @ew HoT, A9 @ ST T F
e dfed | A FHeEReRT &
g9 TF g 914 A gAER & Ao
o E, 3 99T g1 I, AT FArar $g
et e awat 1 AfeT Tom g
TR

FAT X TAAT AT W gH A
¥ 912 § 5 97 warei wrgw @<
g%y & Fafed aga aed § fegama
favam wk et & g =iz, oY
AT e H g wifgd | gy e
w) fagmT §F, IE®T IWTAT g,
I oL faeetaT Y AT ] A Sawr
T FE g 1§ w9 W A A
¥ wgan § 5 R 3 F AR ) o
B AR[T FE 9@ T FH AT AG
w47, a9 a% qg WG §1E qEsrer
wr ¥ fir o ot gVl | s
& & firama & fiv o geerpem w3,
il SURLEL UL L a L o
W oIw ¥ o wEwd oifr
a‘qﬂiﬁwmtrﬁﬁﬁiﬁ
T T v G T 1 HA

M)
ifqvwz-—mm,t{tmm
gmmmmm E—
wmt,mnﬁwaﬁﬁ&w%’
WA Y FHILS Al W g
A qE AR 1 K3 oAt whiw o am,
HOo W F 7@ & A aga o ¢,
faar<i # & 3, &few ag o #1E g
Ty § a1 gEer U W w@ § A
AT 0T AT T gt H AT S
& ™ T & E e

g T € Afr o ¥ ) =g
|TEE T T e 7 § | 97 § agt 7@
o7 79 T O § AT wsw ane
a FarfE S awe safre § W)
ST THo THo Yo & &Hr & TA& FITC
Tq et sl @ oo w
"AATF AT AT & | AT gaAw
frad fed g Nags = § #F
fa @aes @ WK g @ ¥
gETd FWET 8 |

& U= & A WA @ A w6
oi¥1 far 9w F fa s @A
X gU, TUAT AT HHTA FL@TE |

SHRI CHENGALRAYA NAIDU
(Chittoor): In supporting the Mo~
tion of Thanks for the President's
Address, I ‘would like to bring the
following few facts before the House,

The President has not mentioned
in his Address anything about recti-
fying the defects and disparities after
the Language Bill has been passed.
Especially, the students are feeling
very much and they are disturbed.
For 40 or 45 days, the colleges wers
closed in the South. In Andhra Pra-
desh, the Venkateswara University
and the Andhra University were
closed; high schools and col-
leges were closed; even elementary
schools were closed in some places.
Only from yesterday’s paper I find
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that they have called off the strike
temporarily hoping that the Govern-
ment would rectify the defects in
the Language Bill. For the last 20
years, since the Constituent Assem-
bly adopted Hindi as the official lan-
guage, in the South in all the States
Hindi was made compulsory and in
every college and high school, chil-
dren were taught Hindi.

There was no complaint then, But
all of a sudden they wanted to dis-
card English and do business only in
Hindi; it was then that the trouble
started. Pandit Nehru and Shri Lal
Bahadur Shastri had given some as-
surances. When the people wanted
the assurances to be implemented
through an Act, a Bill was brought
forward before us. The Bill in its
original form was very good and
there was no complaint and it sought
only to implement the assurances of
Pandit Nehru and Shri Lal Bahadur
Shastri, but unfortunately due to
some fanatics in our party or in other
parties, some amendments were in-
troduced and a resolution was also
passed. Instead of an assurance be-
ing given to the non-Hindi-speaking
people, the Hindi-speaking people
were given an assurance that Hindi
would be introduced as the official
language vehemently. This created
ill-feelings in the south,

So, after the passing of that Bill,
there was a lot of trouble in the
south. Demonstrations were there,
and a lot of railway property was
damaged, Al] these things happened
because the people wanted to show
their protest to the Central Govern-
ment and they found this as the only
way open to them, because they did
not find any other way. Government
could have made a statement there-
after that they would rectify the de-
fects in the Language Bill. The
Members of Parliament who were
responsible for bringing to the notice
of Government the defects in the Biil
or the feelings of the people in the
south failed to bring them to the
notice of Government, and so the
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people have reacted vehemently, and
they have even damaged railway
property. But I do not approve of
their having behaved in this manner
and damaged our national property.
But that was the only way open to
the people to demonstrate their feel-
ings or to show their resentment to
the Central Government,

For the last twenty years, English
was there and Hindi was there and
there was no trouble in the country.
But now Government want to intro-
duce Hindi only, and in the services,
they want to give special concessions
to the Hindi-speaking people in ap-
pointments. For recruitment to the
Union services, the Hindi-speaking
people have to answer only in Hindi
papers for a total of 1450 marks. But
the southermers have to answer in
the regional language for 1000 marks:
und for 350 marks or so they have
to answer either in English or in
Hindi, both of which are foreign to
them. They cannot answer in these
languages as well as they could in
their own mother-tongue and hence
they are at a disadvantage. The trou-
ble started when there was advan-
tage for the Hindi-speaking people
and there was at the sare time dis-
advantage for the non-Hindi speak-
ing people.

Even now, Government have not
thought of rectifying the defects and
removing them from the Act. I would
appeal to Government to rectify at
least now the defects in the Act and
see that the southerners or the non-
Hindi-speaking people are satisfled
and they are not placed at a disad-
vantageous position as compared with
the non-Hindi-speaking people.

SHRI S. M. BANERJEE (Kanpur):
Why" did he vote for it then?

SHRI CHENGALRAYA NAIDU:
They had not taken vote on it; if they
had taken votes, I would have defi-
nitely voted against the Bill; due to
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the DMK's walk-out and their not
having pressed it to a vote, this has
happened.

In the south, we have t{o learn
three languages, English, Hindi and
our regional language, In the north,
the people will learn hereafter only
one language. Till now they have
been learning only Hindi and English,
but hereafter they will learn only
Hindi,

They say that they will also learn
three languages. But what are those
languages? Hindi, Hindi and Hindus-
tani, If it is like that, how can the
southerners cooperate with tne others?
All these 200 years, we Were under
British imperialism, on account of
which we had to learn English. Now
the Hindi people want to have their
imperialism on us, The scutherners
are not happy over this prospect and
are resorting to wviolence.

There is only one way to solve this
problem. Nobody should impose any
language on anybody. We are not to
impose English on the Hindi-speak-
ing people, Let them learn English
if they want to go for appointments.
In the south, let them learn the re-
gional language and English, Those
who want to go for service in nor-
thern India, for securing jobs in the
Central services, let them take Hindi
as an optional language. Even in the
north, the Hindi people can have
English as an optional language.

Why do you force people to learn
Hindi? I do not want to force peo-
ple to learn any language, If there
are a thousand pupils in a college,
all of them are not going to be clerks
in the Central Government. Most of
them go to college to acquire know-
ledge and take to business or any other
profession. Only a few will seek
appointment in the services. Why
should all be forced to learn Hindi?
Let the 10 per cent or so who want to
g0 in for service in the Centre learn
Hindl #s an optional subject. This is
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the only solution to the probiem. Let
the Hindi speaking people be given
the option to learn only Hindi and
have English as an optional subject.
if they want to go for government
service. In the south, let them learn:
the regional language, and if they
want, let them learn English, Those
who want to go in for central service
can take Hindi as an optional subject.
Nobody need force anybody to learn
any particular language, In this coun-
try, everybody has the freedom to-
learn, freedom of expression and no-
body can force anybody to learn
Hindi. This is how I would request
Government to solve this problem:
make Hindi and English optional
subjects in the south and north.

Coming to the other matlers dealt
with in the Address, the President
has not mentioned about eradicating.
famine in the country. We are ex-
periencing famine conditions in Bihar
and Andhra., In Rayalaseema, the
part of the country from where I
come, only in one year out of five
we have emough rains, Once in five
Years our tanks get filled, For the
other four years, we have to suffer
and in those years famine and drought
stalk the land. Scarcity conditions
prevail throughout and whichever
Chief Minister is able to canvass with
the Centre and is able to make a
show of force could get some money.
In Andhra, we are suffering for the
last five years due to drought and
scarcity conditions. Drinking water is
supplied in lorries. There are mno
wells in many villages. Even in the
face of such difficult conditions, the
Central Government have not come
to the aid of the State Government.
The State Government was net able.
to start even relief works in the af-
fected areas,

1 would request the Government
that at least now without showing
any discrimination or disparity or
favouritism, they should help the
State. Where there are scarcity con-
ditions prevailing, the Central Gove-
rnment should come to the rescue of
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the State Governmant 'l'he Central
‘Government has to take permanent
steps to eradicate famins, They will
have only to extend the supply of
electricity a little bit to the villages
for agricultural purposes and improve
minor irrigation, so that even when
there is a little water, even when
there is scarcity and drought condi-
tions, we can pump out some water
from the wells and grow some food.
If electricity is extended to these
scarcity areas, we can permanently
eradicate famine at least tu a small
extent. I request the Government 10
take immediate steps to assist the
State Governments to eradicate fa-
mine permanently.

SHRI AMIYANATH BOSE (Aram-
bagh): Within the short time at my
disposal, I propose, with your permi-
ssion, to deal with two aspecis of the

President's Address. The Arst is the -

aspect of our foreign policy and the
second is our defence policy.

Before 1 proceed further, I might
say that the President’s Address lays
down a most wunrealistic foreign
policy. One is tempted to say that the
Government has, in fuct, no positive
foreign policy. The words in the Pre-
sident’s Address, “steadfast pursuit of
peace, international understanding
and co-operation”, remind me of the
speeches of Mr. Neville Chamberlain
during the years before the last world
war. We were students, our Prime
Minister was a student with wus in

England in those days, she ought to
remember those speeches of Mr. Ne-
ville Chanmiberlain, when he said, “I
have brought peace for our genera-
tion.” He waved a piece of paper and
his umbrells when he returned from
Brechtesgarden, and offered peace to
the world.

SHRI J. B. KRIPALANI (Guna):
She does mot ‘tarty an umbrella.

SHRI AMIYANATH BOSE: She
might.

(.

SHRI MADHU

it LIMAYE  (Mon-
ghyr):

She carries & mink coaf.”"

SHRI AMIYANATH BOSE: She is

charming enough to carry a mink
coat.

There was one man who warned
England against the foreign policy of
that country, and that ome man was
Mr. Winston Churchill He warned
England against the dangers of a
world war, He warned England
against the dangers of German -mili-
tarism. He warned England to pre-
pare for a situation in which England
found herself within two years after
that historic speech of Winston Chur-
chill in Parliament.

1724 hrs,

[SErx C. K. BHATTACHARYA
Chair]

in the

I am a very small man, but I pro-
pose to utter a few words of warning
to this august House,

The defence policy as explained in
the Address is also, in my submis-
sion, not adequate to ensure the de-
fence of India. Firstly, we must as-
sume anun-compromising stand re-
garding Pakistan and China; and we
must work for the re-conquest of na-
tional territories lost to the invaders.
It must be made clear, clear beyond
any reasonable doubt, that the acces-
sion of Kashmir is absolute and final,
and I want to underline the word ab-
solute, I have seen some resolutions
of certain parties urging that special
status ghould be given to Kashmir
or that greater autonomy should be
given to Kuafhmir. These idcas must
be brought to an end now. We must
not enter into any discussion on
Kashmir with any country. I have
thought over this matter deeply. We
must cnce and for all deinfernationa-

‘lise the Kashmir isSue and think and
“act about’ it only In terms of our

national interests. They are in the
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first place of military and strategic
nature. Anyopne who knows his-
tory knows that India cannot be de-
fended from foreign aggression unless
she controls the high hills of Kash-
mir, For more than century, the Bri-
tish in India based their military stra-
tegy for the defence of India on the
area which had come to be known as
‘the North-West Frontier Province and
they militarised that area against
tremendous public opinion and peo-
ple’s sgtruggle in which our esteemed
friend Acharya Kripalani took his
part. But they did it because the Bri-
tish knew that India's protection
against invasion lay in a strong mili-
tary barrier in the North-West. Look
.at the geography of our country. Be-
cause of India’s partition, India's
North-West Frontier has shifted to
Kashmir, Lose Kashmir and you lose
India. Therefore, it is time that we
de-internationalise the issue of Kash-
mir and think and talk about it only
in terms of our national interests.
Let me remind you of the statement
of Stalin when Soviet Union attack-
ed Finland, Stalin was asked by
American journalists: why have you
gone to war with Finland? Stalin's
answer was clear: in the interest of
the security of Leningrad, Why is it
that we do not say that the problem
of Kashmir is primarily a military
and strategic problem and the secu-
rity of Kashmir is the security of
India? Why do we make pious spee-
ches only to fool the public. The peo-
ple are not taken in by that.

It is also very unfortunate that so
much fuss was made about Sheikh
Abdullah, It is unfortunate that im-
portant leaders of public opinion and
even the All India Radio I am sorry
io say this and I had told our Infor-
mation Minister about it—made a fuss
about Sheikh Abdullah which they
should never have done, So has done
a very important section of the Indian
Press. They have done a national dis-
service by playing up Sheikh Abdul-
lah whose loyality to India is not be-
yond douht,
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We must extend our support and
sympathy to Pakhtoonistan and the
brave warrior of Indian freedom Bad-
shah Khan; we must extend our sup-
port and sympathy to the people of
East Bengal who are today groaning
under oppression and injustice.

Qur policy of non-alignment has
become out of date. By the narrow-
ing of the gap between the two super
powers, America and the Soviet
Union, India’s national interests are
no longer served by this policy; ra-
ther this policy has jsolated us from
our potential friends and made us the
subject of easy target of our enemies.
In view of the multipolarization of
power structure in the world, owing
to the existence of five nuclear
powers instead of two, it is urgently
necessary that India should adopt the
policy of pacts and alliances in order
to defend her national interests. And
for this reason I call upon the Gov-
ernment to adopt a purposive dip-
lomacy in foreign policy.

AN HON. MEMBER: Pacts with
whom?

SHRI AMIYANATH BOSE: With
whoever is necessary, in the interest
of our country, There is no guiding
principle in foreign policy except na-
tiona] interest of a country.

I say that for the effective conduct
of a realistic and firm foreign policy,
India’s military strength must pe in-
creased by developing nuclear wea-
pons and by developing the delivery
system for nuclear bombs. Peace can
not be maintained im t'is worlg by
making pious speeches. Peace in the
modern world can only be maintain-
ed by the enforcement of mutual ter-
ror. I repeat: peace in the modern
world can only be maintained by the
enforcement of mutual terror. The
only way you can maintain peace of
the world and peace of Indla is to be
strong enough to maintain it And
the only strength that the modern
world understands is the stmnaih of
the nuclea,r bomb,
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But, for the achievement of these

two objectives, we require tota] mo-
bilisation of our national resources,
and this is the greatest failure of this
Address. The total mobilisation of
the resources of the Indian people can
be assured only if the Government is
determined to mak a rapid advance
towards a socialist society. It s not
possible to expect that people will
give you man-power, resources,
wealth, unless you can impose on the
people an egalitarian society, It is
only socialism that can increase the
national resources of our country.

SHR] AMRIT NAHATA (Barmer):
National socialism,

SHRI AMIYANATH BOSE: Those
words, my hon. friend should know,
have a distinct connotation in politi-
cal terminology. We do not want na-
tional socialism of Nazi Germany, be-
cause Nazi Germany did not develop
socialism. We want certainly a so-
ciety, national in form and socialist
in character. But it will not be the
national socialism of Nazi Germany.

SHRI J. B. KRTPALANI Congress
socialism.

SHRI AMIYANATH BOSE: Cong-
ress and socialism, Acharya Kripalani
should know, are contradiction in
terms. Therefore, I say that the
President’s Address does not inspire
confidence of the people that the
Government is determined to go on
towards a socialist society. The Bank-
ing Bill is nothing but a fraud on the
demand for nationalisation: social
control of banks will mean nothing
but throwing dust in the people's
eyes. Instead of mnationalising the
banks, instead of nationalising the
other credit institutions like the in-
gurance companies thereby mobilis-
ing the credit resources of the coun-
try to develop a plan based on socia-
lism and develop the military stren-
gth of the country, the Congress,
under the leadership of the Prime Mi-
nister and the Deputy Prime Minis-
tar, has {aken halting steps towards
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a capitalist society. Therefore, let the
Congress give up the talk of socialism
and have the courage to say, “we
stand for a capitalist society.,” That
will be honest and will be accepted
by the people. Let the Congress not
talk in terms of socialism and act in
a capitalist manner,

With these words, I oppose this mo-
tion of thenks and say that the Presi-
dent’s Address does not inspire the
confidence of the people, does not lay
down a positive foreign policy, does
not give any assurance abou streng-
thening of national defence and cer-
tainly does not assure peace and se-
curity in this world

SHRI BAKAR ALI MIRZA (Secun-
derabad): Sir, I rise to support the
motion of thanks to the President. I
am soITy Mr, Ranga is not here,
because ] want to meet some of the
arguments he advanced yesterday.
He complained that the Congzress has
done nothing towards economic pro-
gress. He talked about unemploy-
ment of teachers and so on. He made
a big list. I agree with him; in fact
I go further and say that in the last
20 years, the Congress has not been
able to provide even clean drinking
water to the 500 million people of
this country, let alone self-sufficiency
in food, economric angd industrial pro-
gress, etc. I say that with a full
sense of responsibility, because time-
and again charges are thrown at us
that theer hag been no progress. The
problem is so immense . . .

st Wl Wt & (%)
afa wERa wIH A R |

MR. CHATRMAN: The bell is being
rung.

Now, there is quorum. He may

continue.

SHRI BAKAR ALI MIRZA: I was
saying that the problem im *his coun-
try is so immense that if we can even
produce a dent in that problem, that
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itself is a great success. Prof Ranga
-asid tha! the Congress_is interested
in toppling down non-Congress Gov-
«rnment. He gaid: “The Cougress
has not the stamina to stay in the
-opposition.” When a man is in the
-opposition, he is put there, it is for
him to stay there and to eadure.
Surely Congress is not interestad in
.staying in the opposition. I wish long
life to Professor Ranga and [ wish
that he develops greater stamina to
stay longer in the oppesition.

Charges were made that we are
‘tempting people away from one party
to topple the government. 1f Ranga
whistles and Mary goes to him [ ask
him whose guilt is greater, whistling
Ranga’s or yielding Marys., You say
that the Congress is tempting them.
"Why are they yielding to the tempta-
tion. Therefore, this charge that is
‘being made ang this talk about defec-
tion and all that leads us nowhere,
for it is the purpose of the Opposi-
‘tion to bring down the Zovernment.
That is what they are doing every
-day. If defection is becoming rather
«crude, then that is a moral quesiton
which applies to all the parties and
it has to be solved on the national
plane. But to bring down a govern-
ment is the duty of the Opposition.
“That is what they are trying every day
in every democratic country. I can-
not, therefore, agree with what Fro-
fessor Ranga says.

What surprised me most is his re-
ference on the question of Vietmam.
‘He said that there are two parties,
‘North Vietnam and South Vietnam,
and he compared them with Hindustan
.and Pakistan. India and Pakistan are
two sovereign countries which have
«come to an agreement which Lhey vp-
hold, which they desire to uphold and
will continue to uphold. North Viet-
nam and South Vietnam form parts
.of one counrty which was temporari-
ly divided by a temporary line with
an assurance that in two years time
elections will be held to unite the
country. Shri Ranga has entirely
forgotten the Geneva agreement. L'o-
day American forces are there, one
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American soldier to every iwo fami-
lies in Vietnam. They are spending
40 billion dollars a year. If that
amount is invested in the Bank of
England today at the present rale of
interest it can serve to pay in perpe-
tuity the entire aid of United States
to the entire world and besides that it
will also solve the palance of pay-
ment problem of United Xingdor,

.Thqy are fighting with great deter-
mination and great courage. Charges
were made by some others tlL.t Soviet
Union and China are supplying arus.
I ask them, is there any country in
the world, besides the socialist coun-
tries, to which America is 10t sp-ink-
ling arms like prolific seeds of war?
Name one country where Am-.vican
arms are not given either on jayment
or without payment, gratis or compul
sorily. What are they to fight with?
They are fighting for the country.
Can you imagine that any set of peo-
ple can fight just by sending arms to
them for twenty long years an! that
too with a country which i= the most
powerful country in the world, which
is destroying their crops, bombing here
and bombing there with a deet in the
ocean around it? Can you say that
that set of people are just mercenar-
ies who are fighting because China
wants them to fight or the Soviet
Union wants them to fight? I want
to say to this House that Vietnam is
important to us because the success in
Vietnam would mean regenration of
the whole inter-Asian field just as
the Russi-Japanese war entireiy
changed the face of Asia. If Vietnam
goes down, T want to inform my hon.
friend Shri Piloo Mody, there will be
disintegration of India and partition of
China and India both. And Asia will
have no place in the map of the
world. Therefore we should welcoine
any attempt that the Government of
India is making. It might nei sound
big, buy they are consistent and they
are trying: in spite of the fact that
America feels unhappy or angry, still
we are pursuing it. That should be
appreciated.
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The President has mentioned agri-
culture in his Address. I am very
glad and I must congratulate Shri
Jagjivan Ram that he has changed
the food situation in the country and
we are more hopeful of getting more
food all round. There have been new
seeds, new devices, new mechanical
arrangemerts and all that; but, at the
same time, I must say that there is
hardly any mention of land reforms.
Shri Jagjivan Ram once in a way did
talk of land reforms in one of his
speeches und I congratulate him.
Our Congrass President, Shri Nijlin-
gappa, also referred to land reforms
in his presidential address. But these
are sounds of distant drums. No
effective measures have been taken.
Not even the record of rights has been
completed in many of the States all
over India. Nor is there a talk og
agricultural income tax.

We talk of socialism but we do mot
take the necessary steps to realise that
goal. Today we are in such a condi-
tion thay America, a capitalist country,
has introduced land reforms in Japan
and Taiwan which are far ahead of
what is happening in India and the
World Bank and the American capi-
talists ask us to introduce land re-
forms. Is this our socialism? Should
not we search our hearts and see
where we are going and what goals
we have in view?

Then, there is the question of buffer
stock This talk ef a puffer stock has
been going on for the last ten years,
since the great Shri Patil's days and
no stock has been created; no stocks
are likely to be created unless you
give up once for all this dependence
on foreign.food supply. Once you
decide—angd today we can take that
decision because our production is of
that character—that there will be no
food import from abroad, either from
the United States or from Australia
or from Canada, you will be forced to
build up your stocks so that you must
be prepared for a rainy day. There-
fore the first condition is that you
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must stop th:s and instead of wasting
our foreign exchange, give more aid
to agriculturists. In Andhra Pradesh,
for pesticide they were ginving 100 per
cent but now they have reduced it to-
50 per cent. Similarly for wells, tube-
wells and all that they have cut down
the loans that they were offering to.
the States. Give them these instead of
getting food from the Uniteq States.

Then, you must remember that there
is a talk of big business interfering in
politics. There is also another ele-
ment of big landlords who are inter-
fering in our politics. Therefore if
you want to remowe big business, at
the same time remove the big land-
lords from our midst.

_Comi.ng to the question of the Plan-
ning Commission ,we have got a new
picture. New blood has come 11 the
Plannnig  Commission. Similarly,.
new blue blood has come in the Cabi-
net. There is a change. There has.
been some idle period for which the
Planning Commisison did not work.
They say that it was because of the
drought. If drought is the reason,
that is the reason why the Planning
Commission should have been very
active. You do not require a planning
commission in an affluent society like
America. Where there is misery,
where there is want, where there is
problem, it is there that the planning
commision is required. I do not know
whether this long holiday was sick
teave, french leave or Itailan leave or
whether they were in the state of
transcendental meditation which is be-
coming popular nowadays. I do not
know what to say.

For the expansion of public sector,.
people think that if you have more
public sector projects, then we are
more socialist. It is not that. They
have to take into account in what
way those public sector projects are-
managed, what is the output and how
it is utilised, whether it reduces the
disparity in wealth or creates an ega-
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litarian society or not. These are all
the considerations that have to be
kept in mind.

Lastly, I would like the Planning
Commission, specially, to consider this
problem of automation.  Shri Indrajit
Gupta was very eloquent about saying
thmt they are man-eating machines.
They are man-eating machines. But
if you want to export, you cannot ex-
port by just asking and begging others,
ag is being done these days, to buy
this item qr that item. On that basis,
you canoot develop exports. You
must produce so that you can compete.
Today, inthis modern world, you can
compefe only if you accept automa-
tion and computers. Look at your
textile mills. Just because they did
not modernise the machinery, they
are not able to compete and develop
exports. I would request the Plan-
ning Commission to think of this
matter. There was a time when the
socialists were against the mills. They
were throwing stones and breaking
the mills when the Industrial Revolu-
tion started. But now they realise
that the mills and the factories are
their best friend We are going
through an atomic age. The impact
of an atmic age on us is not yet quite
clear. You will fing that if you ac-
cept competition and automation, in
the long run, you will be the gainer,
not the loser,

There has been a talk of divisive
forces and yesterday we had u special
discussion about the conditions in
Assam. I want to say a few words
about that and I crave your indul-
gence—because I consider this very
important. The country was divided
and we accepted Partition. But we
accepted Partition with a mental re-
servation, Whether it is in India or
in Pakistan, we still believe or at least
we act in a way that makes us believe
that the dominion of India extends to
gll the Hindus of Pakistan and the
dominion of Pakistan extends to all
the Muslims of India. That is the
greatest mistake. These two countries
are divided and they should act and
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function as two different countries.
Whatever the composition within the
country, that is gn internal matter.

Shri Bal Raj Madhok said that for
Assam you must have a belt of 5 or 10
mileg so that there is no infiltration.
I go still further. I say, you close:
all the frontiers of India to both
Pakistani Muslims and Pakistani Hin-
dus and, similarly, you close all the
frontiers for Indian Hindus and Indian
Muslims to go to Pakistan. If some-
body is ill-treated, why should he-
take refuge only in Pakistan or India.
If you are illtreated, you will fight
and suffer if sufferings is your lot.
If ypu want to run away, there is the
whole world open to you, not only
India or Pakistan. Tibettans have-
taken refuge in Tnida and Jews have
gone to all over Europe. Why don’t
you treay the problem as such. This.
is very important. Unless you create-
a nationa] mind which will not diffe-
rentiate between Hindu and Muslim,
Caste Hindus and the untouchables.
and all that, unless you get rid of this
feeling and make every Indian con-
scious that he is an Indian, we can-
not progress.

MR. CHAIRMAN: The hon. Mem-
ber may try to conclude.

SHRT BAKAR ALI MIRZA: Please
allow me a few more minutes, Sir.
This is a very important subject.

There is not only the communial
question, there is also the guestion of
linguism and provincialism which are
more dangerous than comm ‘nialism
because communalism is an all India
issue and you have to solve it on an
all India basis whereas regionalism
has definite frontiers. This is a defl-
nite danger which the foreign coun-
tries can take advantage of. If in
some part of India troubles are creat-
ed, dont you think that the foreign
countries can take advantage of the
division in the country? We will then
come to the same fate which we had
some time back. Therefore, my
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urgent plea with the Government is
this, Today communalism and lingu-
ism are not the outbursts of passion
by a crowd of people; behind these,
there are reorganisations working and
this is the danger. You should con-
trol those organisations, I have asked
the Home Minister several times to
ban Jamait Islami and R.S.S. The
extreme gections should be banned.
If that had been done, there would
not have been these incidents in
Ranchi or Srinagar or Meerut, To-
sday, Shri Govind Das referred to
“the shops of only Hindus being looted
and those of Muslims having been
left untouched. I would )ike to tell
him that, in Meerut, all the pcople
who were murdereq were Muslims.
“So, if you keep on counting like this
«or if you bring a petty mind to such
a serious problem, then we cannot
solve this problem. Similarly, if the
"“Home Minister had taken action,
aaginst Shiv Sena in Bombay, there
would have been no Lachit Sena in
Assam. Here, when [ raised the ques-
tion, the Home Minister said that it
“was being sent to the Emotional Inte-
gration Council. This is just like the
-cancer patient being sent to the Chris_
tian scientist for cure. Therefore,
unless these things are handled pro-
perly, there will be no safety in this
<country.

Finally, I would like to say this.

“The only asset that India and China
thave today, which no European or
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Western country has, is population.
These are our biggest asset, our big-
gest armour our biggest weapon and
if you allow, as was done by the
British to separate Burma, Pakistan
and so on, any further participation of
India or China, it will be not only
disadvantageous to us but also dis-
advantageous to the whole Asian
world, and I know that there are
foreign powers who are interested in
disintegrating these two countires.

There was a reference to the use of
CIA funds for Shiv Sena and others
and it was said that a certain inquiry
should be conducted into the charges
levelled by Mr. Umanath. Instead of
doing that, we come with privilege
motion. It is still not too late.

I thank you, Sir, for the time that
you gave me.

5t wad fog (WT7CT) © wwrofa
ngigy, Tegafa St & o wfwwmey
faar & sw &1 & woda s@T
MR. CHAIRMAN: The hon. Mem-
ber may continue his speech to-

morrow. The House stands adjiourn-
ed till 11 A.M. tomorrow.

18 hrs.

(The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Feb-
ruary 16, 1968/Magha 27, 1889 (Saka).



